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LOK SABHA DEBATES

LOK SABHA

Monday, April 23, 1979/Vaisakha 3,
1901 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPeAKER in the Chair]

ORAL ANSWERS TO
QUESTIONS

Durian Fruit Trees in Tamil Nadu

*824, SHRI K. T. KOSALRAM:
‘Will the Minister of AGRICULTURE
AND IRRIGATION be pleaseg to
state: ' 4

(a) whether ihs experiments to
introduce and popularise Durian fruit
trees in Tamil Nadu have succeaded,

(b) whether the Union Agriculiure
Ministry have any plang to intrcduce
this fruit tree in other States; and

(c) if so, detaiis therecf?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Relevant information is being collect-
ed from the Government of Tamil
Nadu and will be placed on the Table
of the Sabha as and when received
from the State Government.

(b) No, Sir.

(c) Question does not arise.
. SHRI K. T. KOSALRAM: What is
the nutritive value of the fruits and
;Whether it is a cheap variety of food?
i [f it is so, will it not be an additional
food to the poor people?

671 LS—1
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SHRI SURJIT SINGH BARNALA:
There is not much interest in  this
fruit. Unfortunately, there is not
much interest in this fruit anywhere
in the country. We trieq {o find out
the position from Tamil Nadu also.
There, the people are not inclined to
take it. This has a disagreeable
flavour. I have seen this fruit and I
have tried to taste it also. But it is
not liked by many people.

SHRI K. T. KOSALRAM: Whe-
ther the Government will instruct
the Indian Council of Agricultural
Research to take up the question of
popularising this fruit?

SHRI SURJIT SINGH BARNALA:
It is not necessary to popularise such .

- a fruit because there is no liking for

it in the country.

Licence for Seed Dealers to Check
Sale of Spurious Seed

+
*825. SHRI S. R. DAMANI:
SHRI YASHWANT BOROLE:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be
pleased to state:

(a) whether the Governmeéent of
Maharashtra has suggested to the
Government of India to provide for
licencing of seed dealers under the
Seeds Act 1966 with a view to exer-
cise control over the sale of spurious
seed to the detriment of the interest of
the farmers; and

(b) if so, whethey Central Govern-
ment have arrived at any decision
in this matter?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). A statement is 1aid on the

. Table of the Sabha.
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Statement
(a) Yes, Sir.

(b) The Central Seed Certification
Board has advised against ccmpul
sory registration of seed dealers.
The Board was of the view that we
had not reached the stage when we
could enforce it without interrupting
the existing  distribution arrange-
ments. The Board felt that the ob-
jective to eliminate spurious  seeds
from the market could be  better
served by undertaking production of
good quality seed in plenty tarough
extension measures instead of by
compulsory registration. The Gov-
ernment of India fee] that these ar-
guments need serious consideration
and a policy of compulsory regis-
tration need not be rushed through.

SHRI S. R. DAMANI: In the
statement, the hon. Minister has said
that the Central Seed  Certification
Boarqd has advised against compul-
sory registration of seed  dealers.
Seeds are very important and the
quality of a crop depends upon the
quality of seeds. If the sub-standard
seeds are sold to the farmers, they
are ‘going to suffer heavy losses. In
this connection, may I know from the
hon. Minister whether he has re-
ceived complaints of supply of sub-
standard seeds from Kolapur and
Satara Districts of Maharashtra; if
so, the action taken thereof?

SHRI SURJIT SINGH BARNALA:
There are some complaintg from
some areas that the seeds supplied to
the farmers are not of a very high
quality. That, of course, is there.
Wherever there are complaints, we
are trying to look into them  and
try to find out how they have arisen;
we are also trying to take action in
some cases.

SHRI S. R. DAMANI: Have you
ascertained the losses due to supply
of gub-standard seeds to the farmers.
There are some complaints about the
supply of sub-standard seeds. In this
connection, what are the main cons.
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traints for not registering the d' B
who are selling the seeds?

SHRI'SURJIT SINGH BARNALA:
It is not possible to register those
persons who sell seeds, because
very large number of people
selling seeds. They are sold in
rural areas also. The registration g
seed dealers rather creates a diff
culty in the way of providing a
quality of seeds ultimately.

it AT WA : qrAAT qeqe AGIEA
AT AZIAE & qIX A TIT BT 74T AHT A
AEAE H&T ST F Jg FgA1 =gar # 5 ;o
AT T § 3T 9FT F T 4 fad
Sd & WX qTAE 0 4 Gae aga O
glomAR A A A g w@d G @
feer & femra ¥ @vw f2d sd & ot Odr #%
TFA & AR &% A &S fEari a1 e
W F g @uad A9 T FT IT B AR
F oTa3q & A 39 ¥ i M Fw g
# AIAAT HAT ST & SraAT Avgar g oA
8F INA FIA FE AT FAAE 4 (Tq
¥ gafagya &7 & ST 057 g47 9 2 A
S GUF AT TAT 19 AT & I F (@Ah
FE OFA ferar S ad | F 7 o S g
£ f& #aw gew y3wt q 59 qH1T § G 4%
= Fr A frarE) ) @ 777 7@ f
forprad 39 & qra ars & 7

= gIsita fag I ¢ We have
Seeds Act, 1966. M

#ferdy A3 & warw &1 Jara@ |
T FIE ATTHT WIS U FT Ioadd FT g
A HEAUFT F qeAUT UFe fqar I awarg
T2z ITHE IH FI1 TIPS HT AHAT § Al
ZAR qTH OEr F1E oAy A9 & fF gw AR
%wna‘rsm;rﬁ@ﬁ:{qamﬁmmg
A FH FT A1 3G | ST & FIA | aga
A A g § AR AL 9T QY 76 FAle
& drgm faa 9 & AT F3 IC TH A
FaTfeadr & drew faad & |

DR. VASANT KUMAR PAND
There have been sevéral compla
of sub-standard seeds or adulteral
seeds being sold to the fa
What arrangement exists with
Government to find out that the ou
dated seeds whose germination Val
dity is over are not sold. The prov

not be applieq to every dealer,
not it be made applicable to
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who scll them at the districy level
at least, so that the source at which
seeds uare adulterated can be checked
in time, if not with every dealer but
at least with the main distributor?

SHRI SURJIT SINGH BARNALA:
The Seeds Act applies to all  those
persos who sell seeds of specified
qualities and (hey have to =sell he
sced of specified qualities under this
Act. It the seed sold i not of spe-
cified quality, there are methods  of
finding that out and checking  the
seed o, IF i s found tha' Lo  is
not selling sced according to specified
quulitivs aetion can be taken against
bimy. It is provided, first the offender
15 punthed and then if he i 1 sceond
time offender he is punished more
heavily i.¢. with mmprisonment .

st am&yr fag - ovn o mvAr AR
Famwt aife {93 Mz 97 39 F 39 &
3qv AT aa & wy q foa 37 2 i wei
N 3R A b 2 9w @ T w8 e
# artw aw At tegra o gy 2 08 e aam
Q sarn & a1 uan @ Wt 3§ dar ava &y
£ AZT vE WA 2 AE 3T @1 ww 7 em
sepre gy twew & wag o Yopdeia Ao
rfg fema &1 78 fgeq w1 fwg a9,
sy agifady 0 fus qf 7

Wt geeita fag gramr . gze A A ew
I FA LT (7 & Ara W ol
fFur wrar @ o 4y $E wibesr oAy geAr $

Certification tag shall contain the fol-
lowing particulars, viz., the  name
and address of the certification
agency, the kind of variety of the
seed, lot number and the other mark
of the seed, the name and address of
the certified seed producer, the date
of issue and certificate of its validity,
un gppropriate sign to designate the
certified seed, gn appropriate  word
denoting classification of the  seed,
ele,

Nt awaie fag : w18 A@ IR

o} geain Yoy wearar o A s @ At
% faors wrwa faar o FwAT 3
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News Item ‘Arab Prince Bags Six
Bustards®

+
“826. SHRI HUKAM CHAND
KACHWAL

SHIRI CHHITUBHAI
GAMIT:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be plcased
to state:

{a) whether the Minister's ation-
tion has been drawn to the news
item ‘Arab Prince bags six busturds
appearing in the Hindustan Time:
date@ 9th March, 1979 and state as to
whe gave the permission to shoot the
rrohibited birds in the Saurashtra
area tu the Arab Prince; and

{b) whether such acts by the visit-
irg Arab country Princes have teken
place earlier also and the reason for
the inefficiency to contro} these in
unpleasant acts by these Princes snd
the action proposed to be taken
t wiinst the staff/officer who allowed
such extinction of this rare species of
hirds, if not, the reasons thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). A statement is laig on the
Table of the Sabha.

Statement

(ay According to the information
received [rom the Governmeng of
Gujurat the press report of huniing
of six bustards by Arab Prince in
Saurashtra i: not correct.

(bY The Government of India have
allowed certain very important per
sons from the Gulf countries to hunt
the lesser bustards on a very  res.
tricted scale in the border areaz  of
Rajasthan involving 14 such hunting
parties between December 1974 and
January 1979. This was done in
consideration of India's relationg with
these countries and in ity national
interest taking into account the
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various bilateral and international
matters.

ot gooite g woner : 9 e fer
& 9 aga & o & oy &

The Government of India  have
allowed certain very important per-
sons from the Gulf countries t5 hunt
the lesser bustards on a very res-
tricted scale jn the border areas of
Rajasthan mvolvmg 14 such hunting
parties, not 14 birds but hunting
parties, between December 1974 and
January 1979.

MR. SPEAKER: What is the total
number of birds that were ghot?

SHR] SURJIT SINGH BARNALA:
It is not possible to find out whai is
the total number of birds that they
shoot because there are' various
types of birds that they shoot. Some-
times they shoot partridges, some-
times other birds and animals that
are there. It is not possible to find
out what is the total number of
birds, but I have names of the par-
ties which were allowed. That in.
formation is with me.

m;w\nm ﬁimmm

adff wrar §
wsqn wE mmmﬂﬁm

w’tgwmm qES N FT JAT
meﬁﬁtn #ﬁmiwtﬁﬁ
%‘Weﬁvﬂ farere Y wepafa
1;3 ﬂ'ﬂiﬂ;

Uir

'.aé'v

352

& fir oy w9 ¥w
& w9 S
¥ av sfadt w1 o

i@gﬂ
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fawm sz wed & v gra &) v g ot s fver
o § f5 ¥4 ET wAad @ giadt s
o1q fawre w2 awd § WY ¥1 @ a1 g w
T § 7 & ag o o wrar O XA o
& fy fom Sl wr forer ey Wi fwet
e & fiear ? aw €Y gAwy feadt 3 ww
fere wvar oifgd @ W)X feadt 3 e
fawre frar 7

MR. SPEAKER: About other ani~
mals, he cannot answer.

ot grota fag worrmy ¢ ww fadr w1
e &Y widl & ar wifgfafes snAee an usi-
g fo oy aro @ 0w & SAET A
faar srar & i gaer wg fam = &8
AT & FCUHE §

ol g Wy woRN™ :  wmw  AgRY
AR gra AT qo A | it 1 A7 ags
g ®1 fedlz foar & waifs 399 waw
&% AEt g 9 |

MR, SPEAKER: Is there q single
day when your question is  ans-
wered?

s gew X woA@ - WO FY R
fafam fguefra  Aar waricdy ama=1 %1 o919
wtﬂdgvfmnﬂﬁwﬁr*‘rmﬁ%iﬁ
ST g ¢ f ot dor & faed wrw
o7 Aredl 91T g f2al &t oaw § @ #w
I fmmmﬁﬂnfa @t 2?7 wiiw
mefrrm?rr%m1ﬁﬂ'ma
&7 ot w3 fowre w7 &t wawfa T
W At qar wvwd fandd 7 R UE

AT JAGTL gH AT T P
&-“lﬂm. o

st gotte fag s @ 14 oifeat o
A &Y gavdt Wit & 1d vt & gonodo

t.....

MR. SPEAKER: He waniz to
know whether it is a bilateral agree-
ment.

SHRI SURJIT SINGH BARNALA:
It is not g bilateral agreement. 1 is
just a concession given to them.

it egmif mfwer : o il o g $
ez oftm & s f wgErdl & Wy e
g # ofwdl w7 foere fear A ) aﬁ
ar § g ® weerd § wae fred o
W zreeR W Haa F wae e o 1 o
W WAL ® AT AW GORIT R wx w4
sfrsrl & 46 wwew daw fem g4 Al o
R I o 7 few § agt ot o A A
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g T agt gz & fw
farere foar & 1 a1 qeraE ® Ao
§ argarel @ fFa-fea warai o Ya-w19
g7 YT quet w1 fasre fear 7 ol @
frar 1 qwOE FUETT &Y IAE AR
a3 &Y o fw agt ?

it gt g wearen < W1 ¢F g fas
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awTra # A1 fE gaoumono & dfvar &, AR
qa14 Ty ad F fear aar THTA AT
IR WA 9T FF & 1 FEA  qa@nw

5
3

b

EFLE

“Prince Fahad Bin Mohammed
of Saudi Arabia accompanied with
a retinue of three attendantg and
two falcons, had visited Baria from
Bombay as his personal guests.”

g FHRA AMIT 3 ;A, 1979 ¥V, I OF

wy ¥© 0¥, &t far 4 1 O A & qed9 fay

‘o A gy a7 famr § (6 demac da A W@
&

-DR. KARAN SINGH: Under the
provisions of the Wild Life Protection
Act, shooting of rare birds and spe-
cies is totally banned. And the
'‘Godawan, the greater Indian Bus-
tard is one of the rarest birds in the
world. It is on the verge uf extinc.
tion. Now about this report that came
out in the papers about the Bus-
tard, there is g confusion because the
lesser Indian Bugtard, the Tilor, is a
migratory bird that comes from the
Soviet 'Union whereas the Godawan,
which js the greater Indian Bustard,
is one of the rarest birds in the
‘world. When this report came out,
the Government did not clearly spe-
cify whether any.Godawan had been
killed or not or whether they = had
been permitted to hunt for the Tilor.
They hunt there with the hawks and
the: falcons. ‘Now, whit is the assar-
ance that the Godawan is noy kilted?

We are not questioning the need . for
maintaining good international re-
lations if you have got to give some-
thing. But you must ensure that the
Godawan is not killed because that
is one of the rarest birds in the
world and conservationists all over
the world are greatly horrified at
this. Will the Minister kindly clarify
this position,

(Interruptions)

SHR] SURJIT SINGH BARNALA:
Sir, thig great Indian Bustard is
actually g rare bird and nobody is
allowed to kill that bird with falcon
or by gun. So, there has been no
report. We have been enquiring from
the governments, there have been no
reports that any great Indian Bus-
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Purseseines Fishing Boats in :
nataka, Kerala and Lakshadweep

*827. SHRI P. M. SAYEED:
SHRI M. V. CHANDRA-
SHEKHARA MURTHY:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state: S

(a) whether the éi:ports of marine

products. from ‘Karnataks is Jikely-to -
be all titne high during . the cwrrent
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year and a record 1eve1 of Rs. 2 crores
Was ac meved

k) 1f s0, whether tlis was possible
only with the introduction of purse-
seines fishing boats over the last iwo
years and also by introducing some
empjoyment , promotion programmes
by the State Government for the
fishermen; '

(¢) whether the Central Govern-
meut have requested the other States
like Kerala, Union Territory of
Lakshadweep and others ‘o follow thig
pattern for the benefit and encourage-
ment of fishermen in these States;
and

(d; if so, whether any financial
assistance will also pe offered to the
Table of the Sabha.

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
to (d). A statement ig laid on the
Table of the Sabha.

Statement

(a) .-The export of marine products
from Mangalore in Karnataka was
of the value of Rs. 10.85 crores in
1978 against an all time high level of
Rs. 11.69 crores achieved in 1977.

.(b) The impact of purseseine fish.
ing on exports was only marginal.
Small trawlers which were introduc-
ed under the normal plan and under
‘Employment Promotion Programma’
have been mainly responsible Zor
attaining the present level of ex-
ports.

(c) and (d). The Central Govern-

ment has been encouraging all ~he
maritime Stateg to develop diversified

fishing, - particularly  purseseining.
The State Fisheries Corporations of
Orissa, Tamil Nadu, Kerala and

Karnataka have been provided 100
per cent Central assistance for in-
troducing diversifiel fishing en a
pilot scale. There is no proposal to
introduc"e purseseies in Laskshad-
weép, as = the present emphasis s
more on pole and line fishing.

APRIL 28, 1078"
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SHRI P. M. SAYEED. M. Spea.-
ker, Sir, from the statement- given
by the hon. Minister, it is zlear that
it is not because of the pusseseining
fishing that the enhancement of catch-
ing has peen done, but on account of
the gmall trawlers. Sir, you come-
from Mangalore, and you know, from
Palpey, Monawar as well as from
Mangalore port the purseseining ves-
sels, that is, bigger vessels, on ae-
count of the low tide and the silt-
ing that takes place cannot very ofien
go according to their convenience.
The coordination between the Har.
bour Improvement and the Fishing
Departments is lacking. It is not
because of the purseseining wvessels,
but on account of these things that
the catch could not be improved.

(Interruptions)

MR. SPEAKER: Please cume to
the question.

SHRI P. M. SAYEED: Sir, com-
ing to the question proper, this
scheme has been introduced ynder the
Employment Promotion Programme.
The hon. Minister said that 100 per
cent assistance is given from the
Centre. 1 want to know {rom the
hon. Minister whai exactly is the
amount that has been earmarked or
given to Orissa, Karnataka, Kerala
and Lakshadweep under -this pro-
gramme since a lot of educated peo~
ple are also now drawn to this.

SHRI SURJIT SINGH BARNALA:
Sir, the amounts are: For Orisma
Maritime and Chilka Area Develop-
ment Corporation, Rs. 60 lakhs; for
Andhra Pradesh Fisheries Corpora.
tion Rs, 43,95,000; for Tamil Nadu
Fisheries Development Corporation,
Rs, 1,09.52,000; fo- Kerala Fisheries
Development Corporation, Rs.
65,50,000; and for Karnataky Fiahe-
ries Development Corporation, . Rs.
42,12.000 :

SHRI. JYOTIRMOY BOSU:. -'ro_r
West - Ben@al? S e
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SHRI P. M. SAYEED: Sir, before
putting the second Supplementary, I
want ‘o know whether the Govern-
ment iz going to have some ccordina-
tion between the Harbour Depart-
ment and Fishing Department s¢ that
purseseining  vessels can go  very
often.

MR. SPEAKER: That is your se.
cond Supplementary.

SHRI P. M. SAYEED: No., Sir.
That ig part of my first question.

SHR1 SURJIT SINGH BARNALA:
This scheme is going to the States.
It is not with the Centre any more.

SHRI P. M. SAYEED: My second
supplementary js, the hon. Minister
has stated in his statement that the
policy of the States is to develop di-
versified fishing. It is strange that
where there ig no facility, wpurse-
seining vessels gre made available
and where there are facilities, surse-
seining vesselg are not made avail-
able. I have asked about Laksha-
dweep. He has said in his statement
that more emphasis is now  being
given on pole and line fishing. As
you know, it is the traditional and
oonventional type of fishing.

MR. SPEAKER: I know  about
fish, but not about fishing.

SHRI P. M. SAYEED: Why is it
that purseseine type of ftishing is
not going to be made applicable to
Lakshadweep? Is it on. gccount of
lack of knowledge or is it because
facilities are not available t?xere:?
Since purseseine type of fishing is
done in and around our waters by

Taiwanese and Japanese vessels, why

is it that this type of fishing is not
going to be made applicable in and
around Lakshadweep?

SHRI SURJIT SINGH BARNALA:
The information which hag been sup-
plied to me is that in Lakshadweep
area mostly skip jack and tuna are

VAISAKHA 3, 1901 (SAKA)
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available, for which pole and line
is the best method of cetching so far.
Thi; ig the information supplied to
me. I am not an expert, (lnte‘r—
rupiions)

MR. SPEAKER: Let us not ex.
change ideas now.

SHRI P. M. SAYEED:; He has not
mentioned the amount earmarked for
Lakshadweep.

MR. SPEAKER: What s the
amount that is earmarked for Lak-
shadweep?

SHR] SURJIT SINGH BARNALA:
Earlier, no amount{ wag allocated for
Lakshadweep for that type.

SHRI JANARDHANA POOJARY:
According to the answer given, there
is a fall jn marine production. (In-
terruptions) There are two reasons
for that viz. the over-exploitation to
a certain extent and the reckless ope-
ration of these new entrants who
are guided by short-term benefits.
They are not allowing even the po.’
pular fish like ‘Prawns’ to grow and
they are fishing even during breed-
ing season. In the Western count-
ries, fishing during breeding season
is prohibited. Further stringent pu-
nishment is awarded to those who
do that. Again, because of shortage
of diesel, diesel j§ not available for
fishing boats. I would like {0 know
whether the Government of India
is going to ban fishing during breed-
ing season and impose stringent po~
nishment on those who do fishing
during breeding season. I would also
like to know whether the Govern~
ment is going to make diesel avail-
able for the fishing boats.

SHRI SURJIT SINGH BARNALA
Many questions have been huddled
into one.

MR. SPEAKER Only two quel-
tions. | )
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SHRI SURJIT SINGH BARNALA:
So far as the - over-exploitation is
concerned, there is no over-exploita-
tion and we have a very long shore
and still we have to exploit it. We
do not know what are the resources.
We are trying to find that out by
making surveys. There js some over
exploitation of shrimp and thay is
why we are introducing diversified
fishing so that there may not be too
much emphasis on shrimp because
that is exploited for exports only.
We have introduced purseseining
because the type of fish which s
caught by purseseining is used in
the country itself. Regarding diesel,
I woild not be able to say whether
we can supply diesel. (Interrup-
tions)

SHRI JYOTIRMOY BOSU: In
reply to part (b) of the question, it
has beeon stated that small rawlers
which were introduced wunder the
normal plan and under ‘Employment
Promotion Programme’ have been
mainly - responsible for attaining the
present level of exports which is
higher. I would like to know in this
context whether before allowing the
trawlers to go into operation in the
areas, which had been the monopoly
of and traditionally belonging to the
country-boat owners and catamaran
owners, the fishermen have  been
completely put out of gear, and whe-
ther the Ministry is going to take
positive steps to protect the fisher-
men who have been enjoying fish.
ing rights in certain areas tradi-
tionally and through generations.

‘SHRI SURJIT SINGH BARNALA:
The woré ~rawler’ has been wrongly
uged here. *nese are small mechanis-

ed boats which are very large in
number—about. 1400 mechanised

boats on the coast of Karnataka.
This refers to these boats and not to
'bxg trlwlers

- SHRI JYOTIRMOY BOSU: But
they are _{rawling with chains and

big boats. “They are destroying the .

breedinq {Interruptions) .
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New and Big Telephone Exchanges in
Big Cities

*830. SHRI SURENDRA BIKRAM:
Will the Minister of COMMUNI-
CATIONS be pleased to statle:

(a} why new and big telephone
exchanges are being installed in big
cities of the country;

(b) why smaller districts are being
ignored in getting better telephone
exchanges and facilities; and

(c) the overall policy of the Gov-
ernment in respect of providing tele-
phone facilities in smaller towns and
remote areas?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI NARHARI PRA-
SAD SUKHDEV SAI): (a) to (c)..
A statement is placed on the Table of
the House,

Statement

(a) New exchanges ..in big cities
have to be provided when capa:city
of existing exchanges js insufficient
to meet the demand. The .equipped.

“capacity of the exchanges ‘han to be
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_welated to the public demand ¢or te.
‘lephone connections.

(b) Smaller places are not being
ignoreq in provision of telerhone fa-
cilities and waiting times for new
telephone connections are by and
“large much shorter than in major
cities. However, the progressive
spread of automatic and S.T.D.
facilities to the thousands of small
‘towns and villages will take 1lme
and investment.

(¢) Government have dccided to
lay special emphasis on providing
telephone facilities in the smal'er
towns, rural and tribal areas of the
country. Existing exchanges are
being expanded so as to provide new
telephone connections more or less on
demand by the end of the current
sixth Plan period. The finangial cri-
teria for opening long distance public
call offices in rural and iribal areas
‘have been greatly liberalised &and
higher targets have been set. A sfart
will be made through the sanctioned
domestic satellite project to provide
telecommunication facilities to very
remote areas.

ot gt fawn : wely off 3 w7 & v

% “Smaller places are not being
‘ignored...”
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The financial criteria for open-
ing long distance public call offices
in rural and tribal areas have
been greatly liberalised and higher
targets have been set.’

MR. SPEAKER: That does not
arise. ) .

SHRI VINODBHAI B. SHETH: In
some cases, I feel that the Govern-
ment is paying huge rent and the
arrears come to lakh of rupees in a
year. After the agreement for rent
expires, the Government duves  not
vacate the premises. I hope the Gov-
ernment will vacate the premises
after the expiry or the agreement.
Otherwise, public will loge confidenre
in the Government.

MR. SPEAKER: This. does nct
arise out of this question. :

mﬁﬂwﬁﬁ%.mtmvm-
wiger § e oy @it oW ormgl e defedey
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" MR. SPEAKER: Your grievance is
all right, but this does not arise nut
of this question.

Invigilation at Dethi Board Practical
Examinationg

*832. SHRI XK. MALLANNA: will
the Minister of EDUCATION, SO-
CIAL, WELFARE AND CULTURE
be pleased to state:

(a) whether it is a fact that the
Delhi Administration has faced
‘Shortage’ of invigilators for the
Board practical examinations of Class
X and XII as the Delhi School Tea-
chers have been ‘boycotting' the
examinationg since 21st March, 1979;
and

(b) if so, the reasons thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) As per information re-
ceived from the Central Board of
Secondary Education, there was shor-
tage of examiners for holding prac-
tical ‘examinations of) the Board
Accordingly the number of centres
for practical examinations was re-
‘duced and the arrangements for
runnifg them were duly made in
consultation with Delm Administra-

4

tion. . . 3

(b) Strike by Delhi Teachers,

SHRI K. MALLANNA: Sir, not
only -~ Delhi but’ the whole country
¥nows about the state of the teachers.
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It has disturbed not only the normar
life of Delhi but also the students and’
the parents. After all, what is their-
demand? Their demand was to hoy-
cot the examinations and start agi-
tation for the withdrawal of the
Bill. What steps the Government
are taking to redress their grievances:
The teachers are the lowest
paid. We all talk high of them.
They are the engineers of human life;
they are the moulders of the young
generation. In spite of gll this, we
are imposing a lot of restrictions on
them. What steps have been taken
by the Government to avert the
strike, whether teachers’ demands are
fulfilled; if so, to what extent?

DR. PRATAP CHANDRA CHUN-
DER: The strike continued for a num-
ber of days and the striking teachers
approached me through their associa-
tion; and at my request, they have
called off their strike. There is no
strike going on. It iz not correct to.
say that there is one demand. There
are 10 demands and the matter is
being looked into.

SHR1 K. MALLANNA: A; I
said earlier, not only a lot of in-
conveniences wag caused to the stu-
dents and the parents, but a large
number of teachers ywere put into
jail. They were harassed; their fami-
lies were also harassed. A vindictive
attitude has been taken against them.
May I know whether the Government
is going to conduct an inquiry into
the atrocities and harassment caus-
ed to the teachers; and whether
the Government is giving a categori-
cal assurance that there will be no
harassment, victimization and vin-.
dictive attitude, as far as teachers:
are concerned.

DR. PRATAP CHANDRA CHUN-
DER: The question does not arise
from this question.

There is' o question of victiminsa-~
tion. ' That assurance ‘has already been

_ given
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Niachinery for Flood Forecasting
© - Bystem

*834. SHRI HALIMUDDIN AH-
MED: Wil} the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether India is going to set up
8 machinery for flood forecasling
sysiem as a sort of early warning
system;

(b) whether all modalitiee for the
same have peen formulated; and

i¢) if so, when it is going to be ret

up? B TS 4 §

THE MINISTER OF AGRICUL.-
TURE AND JTRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
{c). Statement is laid on the Tadile of
the Sabha,

Statement

(a) to (c). Flood Forecasting was
initiated in the country in 1959 when
the facility was established by the
Central Government on Yamuna
river for Delhi. Thig facility is be-
ing gradually extended to cover areas
mostly in the inter-State basis in the
Country. By the end of the fourth
Plan, seven flood forecasting cen-
tres had been established by the Cen-
tra] Government at Delhi, Lucknow,
Patna, Surat, Jalpaiguri, Bhubaneswar
and Gauhati for issue of forecasts on
Ganga and jts tributories, Narmada,
Tapti, Teesta, Coastal rivers of Orissa
and Brahmaputra and its tributaries.
This wag further extended when five
more centres were get up at Dibru-
garh, Asansol, Jhansi, Hyderabad
and Gandhinagar. At present, fore-
casts are being issued from over 50
control ' rooms. Some gtate Govern-
ments have also set up such centres
for rivers flowing entirely within the
State itself,

SHRI HALIMUDDIN AHMED:

_The. statement laid on the teble of
- -the House in reply to my question is:
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“By the end of the Fourth Plan,,
seven flood forecasting centres had
been established by the -Central
Government at Delhi, Lucknow,
Patna, Surat, Jalpaiguri, Bhuba-
neshwar and Gauhati for issue of
forecasts on Ganga and its tributo-
ries.”

It is a known fact that there
has been heavy flood and loss of
human life and devastation of pro-
perty and crop in most of the States
during 1978-79. The worst affected
areas were Bihar, U.P.,, West Bengal,
Haryana and Union Territory of
Delhi in the recent past. The total
damage during the year was of the
order of Rs. 1091 Crores. In view
of this fact I want to know from
the hon. Minister as to what benefit
was obtained from the forecasting
centres of these areas during 1978-
797

SHRI SURJIT SINGH BARNALA:
In all 7385 forecasts Wwere issued
during 1978 monsoon period——i.e.
during the ficods. Advantage of
these forecasts were taken in some
places, because it was known in some -
places from 24 to 72 hours earlier.

SHRI HALIMUDDIN AHMED:
I want to know from the hon. Minister
whether any advance plan assistance
has been allotted to States during
1978-79 and details thereof?

SHRI SURJIT SINGH BARNALA:
Advance Plan assistance was given to
the States which were affected by
floods. That runs into hundreds of
crores. That is not the question. So,
I would not be able to answer in
detail. @ But for purposes of this
flood forecasting Rs. 1,17,00,000 was
the proposed outlay for 1976-80 and
during the Plan provision of Rs.. 9
crores has been made from 1978 to
1983.

PROF, SAMAR GUHA: When Dr.
K. L. Rao was the Minister of Irri-
gation, in reply to the debate -on
flood situation he gave an assurance-
on the floor of thiz House-#ihat.in

coastal areas like' West Bengal, Oris-
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. sa, Andhra and others where the
floods are accompanied by cyclone
(he made a categorical assurance
- here), cyclone warning centres will
be set up at Konada, Orissa, Andhra
areas. But so far nothing  hss
been done. I want to know from the
Government, what happened to the
assurance and whether the Govern-
ment is going to take expeditious
steps for setting up cyclone warn-
ing centres in those areas?

SHRI SURJIT SINGH BARNALA:
"This question does not relate to the
present question, But I know cyclone
warning centres have been set up at
many places.

PROF. SAMAR GUHA: 1 know in
my own constituency.

MR. SPEAKER: The question does
not relate to your constituency.

PROF. SAMAR GUHA: The floods
in these areas are always accomp-
-anied by cyclone. 1 do not know
how the Minister of Irrigation say
s0. He should not say so.

SHR] SURJIT SINGH BARNALA:
I will be able to collect information
for all the centres. If the Member
wants, 1 will supply the information.

' MR. SPEAKER: He may give no-
“tice.

PROF. P. G. MAVALANKAR: The
facility of giving advance warning
‘hag been going on, as the Minister
‘himself has gaid, for the last 20 years
now. It is true that Government
have been able to-extend this facility
of giving advance warning,-as much
i pdvance as possible, to a large
number of areas covering most of
-the 'important rivers of the country.
May I know whether Government is
giving some kindg of top priority to
this. matter in view of the fact that
many of our rivers, mighty as they
are," are causing all kinds of damages
and distrubances? Secondly, may = I
‘know, das-T find in the answer given
in the ‘statement in. the  end, some
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Sates have.set .up. such centms svhich
are those State..(iovernments which
have set up those centres and in what
respects those centres give additional
useful information to the.. people in -
the affected areas? .

SHRI SURJIT SINGH BARNALA:
The importance of this problem is evi-
dent from the fact that three circles
had been set up. Under those three
circles a large number of divisions
with headquarters at almost all the
district headquarters had peen set
up and 50 control ro.oms had also
been set up. In the last monsoun,
115 existing forecasting points were
set up from which forecasts were
being made. Some State Govern-
ments have alsn set up some centres
like this for their own rivers.

MR. SPEAKER: What are those
States?

SHRI SURJIT SINGH BARNALA:
I am not in a position to name all
the States but some States have set
up such centres,

SHRI P. VENKATASUBBAIAH:
In the statement that has been laid
on the Table, it is said that the
flood forecasting system has been
introduced in various States, May
1 draw the attention of the hon.
Minister to the fact that as Mr.
Samar Guha pointed out, the coastal
areas are vulnerable to .devastating

" flood? Three years back, ‘Andhra

Pradesh suffered the worst cyclone. In
Hyderabad, this system has been in-
troduced. May I request the Minis-
ter to see that such a system is es-
tablished at Vijayawada because that
area is vulnerable to more floods?
The people will be benefited if such

'a system is éstablished there.

MR. SPEAKER: '.rhis w a sugges
tion for actxon

'SHRI SURJIT SINGH BARNALA:

-"'Fcr both Krishna and Godsvari Ti=
vers; the statmn i.s at Hydmbud md
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from Hyderabad, the flood warning
csn easily be given. It is not neces-
sary to have the stations at the lo-
cations.
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Regional Centre of NCEBT in
Andhra Przdesh

*335. SHRI P. RAJAGOPAL NAL
DU: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether the Minister of Educa-
tion ‘of ‘Andhra Pradesh State has
written to the. Government to estab-
lish a regional centre of NCERT .in
Andhra Pradesh; and

' {b) if so, the decision taken by the
Government?’

THE MINISTER OF EDUCATION,
. SOCIAL WELFARE AND CULTURE

(DR. PRATAP CHANDRA CHUN-:
DER): (a) No such letter appears to-
have been received in the recent
past,

(b) Does not .arise.

SHR] P. RAJAGOPAL NAIDU;
shall write to our Government ‘to:
send a copy of this to the Minister.

All the Members of Andinra Pradesh.
request the Minister to establish a
centre of NCERT in Andhra Pradesn.
Will he consider our request?

DR. PRATAP CHANDRA CHUN-
DER: 1 have already personally ex-
plained the position to the hon, Mem-
ber. The whole functioning -of the
NCERT is under review, We have-
made over this matter to .the Admi-
nistrative Staff College of India. Af--
ter we consider the whole aspect,.
then we shal] consider the request of
the"hon. Member,

WA a9l 396 q@‘ta:f:ﬁﬁiq‘_i R
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(W) Tk & qr @F ¥ WY ww
99 % aaz & W ge wmi ¥ faw
dg W wit ER & s gt {7

THE MINISTER OF STATE IN'
THE MINISTRY OF AGRICULTURE’
AND IRRIGATION (3HRI A BHANU
PRATAP SINGH): (a) to (¢)."Owing
to bottlenecks in the: rail - transport
during the past few menth_there have
been some difficulties in: meving ade-: .
quate stocks in Assam and- sthe
neighbouring States. Excepting the:
Government of Arunachal . Pradesh:
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“which has reported an increase in
the oven market price of wheat, no
:other Goverament in that region have
reported increase in the price of
wheat. However, Government are
trying their best to speed up the
movement of foodgrains to these sta-
tes, Road movement beyond New
Bogaigoan is being nrganised 80
that the trans.shipment facilities
‘available there are augmented and
more Stocks could mnve in  these
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MR. SPEAKER: The question rela.
tes to Assam.
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MR, SPEAKER: It does not atis»,

SHRI BEDABRATA BARUA: Sir,
the Government hags been mentioning
about these bottlenecks. What 13
happening really iz that the botitle-
necks are always there and presently
when the wheat stocks are almost
overflowing throughout the country,
there is no wheat in Assam. That is .
the report 1 am getting recently X
am feceiving dozens. of telégrams and
in spite of the Minister réplying %o
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me that he is doing something about
it, it is still not done. Will the
‘Minister pul] up the Food Corporation
and ask them to really supply the
wheat to the areas and construct zo-
downs and other things so that things
are really available there? Now,
practically every mill is getting clo.
sed because of non-supply of wheat.

SHRI BHANU PRATAP SINGH:
T have said that the Railways have
tightened up their administration:
now wagong are arriving there. But
Wwe are not depending only on the
Railways: we have organised road
transport also, and very soon the
gituation will improve.

SHRI PURNANARAYAN SINHA:
We have every sympathy with the
Minister that, because of some diffi-
culties, he was not able to reach
wheat to Assam. But, the Steel
authorities are carrying all the steel
fo the State capitals. Likewise, what-~
ever mode of transport can be arran-
ged should be availed of. They are
facing difficulty over Farakka ailso:
they do not allow wagons to pass.
Also to enable transhipment, there is
also the problem broad-gauge and
metre gauge. So, will, the Minister
follow the same policy as in steel
and carry, at State expenditure of
FCI's expenditure, all the wheat that
is required for the north-eastern
area to the FCI godowns by road
transport, rail transport or any other
transport?

SHRI BHANU .PRATAP ,SINGH:
Action has already been taken. The
FCl will meet the additional cost.

writw dgar afufe @ wfiedow o
v wewst ® faae

*g42. Wo T fag:  waw
gt fowrf vy 77 w? S wr
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(w) feg? TEdi @ &  w@dy
warqr wy fewsy foan & SR Pead oodt
# @ qumE v ;

(n) fead Tow  wwTE mafi;wt
et warg wgd & 29w frad
tm‘ramfairsrfm?n

(v) fpad wroq wigd 2 f&¢ wna @
sy 37§ w0 fed wd dar fx wledew
7 gam fae am § . AR

(¢) frr®@ w9 x@ ama ® ®AR
§ fr wfadas & 4 of fomfonl +
AAue  gawmfma  oF  wieat gae
&yt g ?

?AE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) So far nine
States and two Union Territories have
sent their comments on the Ashok
Mehta Committee Report on Pancha~
yati Raj Institutions, which broadly
indicate that the Report has not been
accepted in to by them.

(b) to (e), A statement is laid
on the table of the House,

Statement

{b) According to the comments re-
ceived so far, six States and one
Union Territory are in favour of
continuing the existing three system.

In all 8 States and Union Territo-
ries have opted for block panchayats.

(¢) According to comments rece-
ived so far, two States are in favour
of elections tgp all the tiers of Panch-
ayati Raj bodies on party basis. One
State is in its favour in regard to
elections o Zila Parishad only. Four
States and One Union Territory are
opposed to elections on party basis.
Twga States and One Union Territory
have offered no comments,

(d) The replieg received till dgté
show that four States and One Union

. Territorv favour the sources of in-

otne . being ' entrusted to Panchayati
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(e) As revealed by the comments
received so far, four Stateg accept
that - responsibilities and powers as
recommended in the Report should
be transferred to Panchayati Raj
bodies.
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Development of Cheap and iandy
Dialyser

*831 SHRI R. K. MHALGI; Wil
the Minister of EDUCATION 8O-

. CIAL WELFARE AND CULTURE be

pleased to state:

(a) whether the Government is
aware of the fact that g student from.
Indian Institute of Technology, Po-
wai-Bombay has successfully deve-
loped a cheap and handy dialyzer
(artificial kidney);

(b) if so, the details thereof: and

(c) whether Government have any
proposal under their consideration to
make this instrument available to the
needy people?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). Some develop-
mental work for a cheap and handy
dialyser ‘hag been attempted by the
students of = IT; Bombay ag-part of
their ~ academic  progremme,  -The-
work 1s not yet completed and is stﬂl'
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in progress,

(c) Since the work is still to ba
completed, it is too early to consider
any such proposal.
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Use of Pesticide in Aréas of Indian
Bustard '

*836. - SHRI F. P. GAEKWAD:
Will the Minister of AGRIULTURE
AND IRRIGATION be pleased to
state:

(a) whether ‘Government are aware
that the indiscriminate use of pesti-
cldeg :in the areas surroundihg the
home-‘of ’ tha great Indlan ‘Bustard

8?1 LS—-2

and its killing had .dealt a big blow
to its existence; ‘

(b) whether eGov,emment are  alao
aware that the conservation of this
bird was gll the more important as
its breeding season was very long and
generally only one egg formed the
normal clutch in the wild;

(c) if so, whether Government con-
sider taking special measures to check
the killing of bustard which is fast
nearing extinction; and :

(a) if so, the outlines of the mea-
sures?

THE MINISTER OF AGRICUL.-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
TGovernment s not aware of any
report about the indiscriminate use
of pesticides in the areas surrouding
the home of the Great Indian Bustard.

(b) Yes, Sir,

(c) and (d). Some of the measures
adopted for the preservation of the

Great Indian Bustard are as under:

1. With the enactment of the Wild-
life (Protection) Act, 1972, which has
now been adopted by almost all Sta-
tes, special legal protection has been
given to the endangered species, in-
cluding the Great Indian Bustard,
from exploitation and stringent’
punishment is provided for infringe-
ment of the provisions of the Act.

2. Export trade .of most of the
threatened species, including the
Great Indian Bustard has been con-
trolled particularly since India be-
came a party in 1976 to the Conven.-
tion on International « Trade. - in
Endangered Species of- Wﬂd Fauna
and Flora.

3. A proposal to set up Desert Na-
tional Park in Rajasthan, which ' inter
alia, includes the habitat of the
Great Indian Bustard is under consl- -
deration “of the Government o Im;ﬁn :
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4, The concerned State Govern. .

_ments have been requested to ex-
plore the possibilities of establishing
sanctuaries - for the Great Indian
Bustards, under the Wildlife (Protec-
tiony) Act, 1972, with a view to
drawing up a project for providing
Central assistance uynder the Cen-
tral Sector Scheme for development
of National Parks and Sanctuaries.
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Import of Telephone Sets

*839. SHRI C, R. MAHATA:
BHE] DHIRENDRA NATH
‘ BASU: .
Wil the Minister ¢f COMMUNI-
CATIONS: be pleased to state:

(u) whetim‘ itisa tact that Govern-
mem have decided to import 2 la‘khe
teiaphone gets; and
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(b) it so, the details thereof and
the progress so far made in the
matt_er?-

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) There is no
proposal for import of 2 lakhsg nhum-
ber of ordinary telephone gets, How-
ever, g proposal for import of 90,000
“plan” type instrumentg of the gwit-
ching type is under consideration.

(b) The tenders for 90,000 “plan™
instruments were invited. These are
under evaluation.

Check on the Quality of Wheat and
Rice supplied under ‘Food for Work’
Programme

*840, SHRI AINTHU SAHOO:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the rice supplied
alongwith wheat in the ‘Food for
Work’ Programme in Orissa ig unfit
for human consumption;

(k) whether the Ministry intend to
take care and see that good and stan-
dsrd quality rice js issued from the
Food Corporation of India godown;
and

i¢) methods of checking prescribed
to ensure that had type of Rice ure
not issued under this Programme?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) No, Sir. It
ig not correct that the rice supplied
under Food for Work Programme in

Orissa iz unfit for human consump-
tion, . o

(b). & (c). Instructions have been
issued to the FCI authoritieg to en~
sure that the foodgraing suppﬁd
under the programme conform.
the FAQ (Fait Average Quqlit.v)
that the supply of foodgraing umler
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the programme gives no cause for
complaint. The state @Governments
have also been authorized to check

the quality of the sfock, before
taking itg delivery for utilization
under the Food for Work Pro-

gramme. Any foodgrains which do
not conform to the FAQ need not be
accepted by them, If necessary, they
should have a joint inspection of the
quality of the foodgraing before
taking delivery and complaint, &f
any, should be brought to our notice.

Dowry

*t41, SHRI C. K. JAFFER
SHARIEF:

SHRI EDUARDN FALEIRO:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to lay a statement show-
ing:

ta) whether there hasg been in-
crease in the incidences of dowry r~ases
in the country during the last two
years;

(b) if so, the detailg thereof, Stave-
wise, during the last two years;

(¢) whether Government have aua-
iysed the causes for the increase; ana

(d) it so, what steps Government
have taken to mobilise public opinion
agamst tre evi] by enlisiing the suu-
port of socia] workers for the work?

THE MINISTER OF EDUCA-
TION, SOCIAL, WELFARE AND
CULTURE (DR, PRATAP CHANDRA
CHUNDER): (a) to (¢). Govern~
ment- have no such information,

(d) The Government have already
written to Central Social Welfare
Board ‘and voluntary organisations
for. orgamsing awareness campaigns
and tackling the p&'ob]em through
education

C.Bl. Enquiry against Office bearers
of Punjah Wakf Beard

*843. SHRI CHANDRA SHEKHAR
SINGH:

SHRI MOHD. SHAMSUL
- HASAN KHAN:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether he is aware of il
C.B.1. Inquiry being conducted against
office bearers of Punjab Wakf Board
in 1974 to 1977 and the report is sub=
mitted to the Goverument;

(b) whether it js also a fact that
there are prima facie cases of corrup-
tion against those officials; and

(c) whether any action is being
taken against those officials, and if
not, why?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) & (c). According to the in-
quiry report of the C.B.I there was
some basis in truth about all the
seven allegations which were check-
ed.and there was a strong suspicion
that criminal offenceg like mis-~
appropriation, temporary criminal
breach of trust, etc, may be in-
olved in relation to -some ¢of . the
office-beérers of the former Punjab
Wakt Board. The present Punjab
Wakf Board has beep ascked to fur-
nish the facts and details on the basis
of the records available with that
Boarg for the purpose of ascertaining
whether there is any prima facie case
in relation to these charges. Further
‘necessary action will be ‘taken on rew
ceipt of the information calléd = for
from the Punjab Wakf Board.
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Development Projectg of Cashew
. Nuts

*844. SHRI SHANKERSINHJII
VAGHELA:

SHR1I MUKHTIAR SINGH
MALIK:
Will the Minister, of AGRICUL-

TURE AND IRRIGATION be pleased
to state:

{a) whether Government have
since finalised the development pro-
jectgs of Cashewnuts in India;

(b) if so,
and

broad outlines thereof;

(c) whether World Bank has given
any aid for these projects and if so,
the details thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir,

(b) The broad outlines of the
schemeg approved for implementa-
tion, during 197980 in different
states are given in the statement,
placed on the table of the Sabha.

(¢) No, Sir. However, a World
Bank-ajded project in Kerala, with
major emphasis on Coconut, has a
small component of Cashewnut also,
comprising  rehabilitation of 2280
hectares of State owned plantation
and new plantings in 1,470 hectares,
for which an amount of Rs. 90 lakhs
hag been earmarked.

Statement

The following schemes for deve-
lopment of cashewnut in India have
been finalised Tor implementation
durmg 1979-80. As per the approved
pattern of assistance, the. cost of the
schemes will be borne on a 50:50
basis, between the Centre and the
-States,

N Laying out of Demonstration
plots in growers’ orchards: This is

APRIL 23,
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to demonstra_te the efficacy of gdopt-
ing improved techniqueg to cashew
cultivation, viz. manuring and plant
protection against pestg and diseases.
A sum of Rs. 500 perhectare is
given ag subsidy for a period of 3
years to the growerg for the purpose.
It is proposed to layout 900 ploty of
0.8 hectare each at a total cost of
Rs, 9.28 lakhs.

(ii) Establishment of Progeny or-
chards: This is to ustablisn clonal
orchards of cashew raised {from
superior seeds evolved at Research
Stationg and from high yielding trees
of merit, with a view to serve as a
source for propagation material in

future. A total of 690 hectares is to
be covered at a cost of Rs. 9.08
lakhs.

The above two schemes are in
operation 'in the States of Kerala,
Karnataka, Tamil Nadu, Andhra
Pradesh, Maharashtra, Orissa, West
Bengal and Goa.

(iii) Production of pedigree cas-
hew seeds in Andhra Pradesh : This
hag the objective of identifving high
yielding mother trees, based on per-
formance records, over a period of
years, So a8 to gerve as a source of
nucleug seed material for future pro-
pagation A 50 hectare garden under
the State Forest Department has been
selected for thig purpose and the
expenditure is estimated at Rs. 0.50
Jakh, during 1978-80.

(iv) Improvement of cuashew by
vegetative Propagation: This is o
improve the productivity of existing
young plantations, through grafting
or budding, so as to convert them
into high yxelding trees of merit. It
is proposed to cover on area of 2,825
hectares at a total cost of Rs. 8.0
lakhs during the year, in the States
of Kerala, Karnataka, Tamil Nadu,
Andhra Pradesh, Orissa and fGoa.

( v) - Subsidised p'antatwn of cashew
in Departmental uand  Non-depart-
mental areas: This was sanctioned
in 1978-77 with a view" to plant new
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areas under cashew on 60,000 hec-
tareg in - the departmental areas
(Government lands) and 85,000 hec-
tares in Non-departmental areas
(Private lands) over a period of 5
years in a phased manner. Under
thig scheme, subsidy of Rs 500|-
per hectare for Government planta-
tions and Rs. 300|- per hectare for
private plantingg is given phased
over a period of two years, An
amount of Rs. 93.50 lakhg hay been
earmarkeq during 1979-80, to meet
the subsidy for new planting over
15,700 hectares and for maintaining
35750 hectares earlier planted in
both departmental and non-depart-
mental areas. The gcheme is imple-
mented in the States ot Kerala Kar-
nataka. Tamil Nadu, Andhry Pra-
desh, Maharashtra, Orissa and Gnoa.
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Shitiing the Headquarters of Directo-
rate of Coconut Development to

BOMSHRIC K. CHANDRAP-
PAN will the Minister of AGRI-

CULTURE AND IRRIGATION be
pleased to state:

(a) whether the Government is con
sidering a proposal to shiit the stead
quarter of the Directorate of Coconut
Development from Cochin to Kasar-
god;

(b) if so, the details thereof and the
reasons thereon; ‘

(c) whether the Staff Association of
the said institution protested against
this and adopted a resolution; and

(d) if so, the details thereof and the
decision of the Government thereon?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT ‘HNGH BARNALA) (a)
No, Sir.

(b) Doeg not arise.

(c) and (d). A representation was
received from the President Direc-
torate of Coconut Development Staff .
Association  suggesting that  the
Headquarterg of the Coconut Deve-
lopment Board should be localed in
Cochin. The matter is under con-
sideration,

Use of Sub-standard Material in MIG
Flats, Lawrence Road, New Delhl

8005. SHRI SARAT KAR:
SHRI PIUS TIRKEY:

SHRI GYANESHWAR PRA.
SAD YADAV:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to gtate:

(a) whether the report published in
a section of the press report (H.T.) on
8th March, 1979 regarding the use of
sub-standard material in the M.IG.
Flats in Lawrence’ Road is correct;

(b) it so, the actmn DD.A propoaa
to take..and

(c). what relief .ig being given to thl -
dllottees?
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THE MINISTER OF WORKS AND
‘HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The Quality Control
Cell of DDA investigateq complaints
regarding the construction of MIG
flats in Pocket C-2 at lL.awrence
Road. The inspection did not indi-
cate the use of sub-standard mate-
ial, but defects of workmaszship
were noticed. These include defects
of finishing of floors leakage because
of defective jointing of pipes, inade=
quate curing of pilaster in a few
of finishing of floods, leakage Lecause
cases, Inadequate curing of cement
paint in 3 few cases, etc.

(b) Defects, which are structura}
in nature, oy indicate bad workman-
ship, are being attended to by DDA
at the risk and cost of the contrac-
tor. Those defects which are appa-
rent because of lack of maintenance
by the allottees do not form part of
the responsibility of DDA.

(¢) Rectification work is Dbeing
done as stated in (b) above,

Historical Importance of Remalns at
Golaghat, Assam

8006. SHRI BEDABRATA BARUA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
- be pleased to state:

(a) whether the Central Government
have declared the old Kachari remains
in Dimapur, Kachamari Pathar, Deo.
parbat and other places of the Golaghat
sub-divigion in the Sibsagar District I°
Agsam as protected monuments;

(by whether these remains were exa-
mined by experts to find out their his-
torical importance;

(¢) what was, in substance, the as-
sessment of the historical importance
of these monuments; and ‘ '

(d) whether there is any proposal to .

‘develop these areas as tourist attrac-
tions? ‘ _

THE MINISTER OF EDUCA.
TION, SOCIAL, WELFARE AND

CULTURE (DR, PRATAP CHANDRA
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CHUNDER): (a) The Cemtral Gov~ -
ernment have declared the remains
of a fort (Dimapur Ruins) at Dima-
pur, mound and ruins of the temple
at Dah Parbatiy and nineteen monu-
ments/sites in District Sibsagar, as-
proteéted. The. list of centrally pro-
tected monuments/sites in District
Sibsagar is attached.

(b) and (c). While the exquisite
sculptured door~-frame (5th-6th cen-
tury AD,) of the ruineg temple at
Dah Parbatia is an outstanding ex-
ample of the classical art-tradition
of the Gupta period the monuments
at other placeg are late and belong
to the period of the Kachari and
Ahom dynastiess, The protected
monuments of District Sibsagar,
mostly belonging to the 17th and
18th centuries A.D. are the typical
examples of the sculptural and archi-
tectural achievement of the Ahom
period. ’

(d) The Central Department of
Tourism has at present no scheme for
the development of these places as
tourist attraction.

Statement

List of Centrally Protected Monuments|Sites
in District Sihsagar, Assam

ASSAM STATE
DISTRICT SIBSAGAR
No.  Locality Name of
Monuments/Sjtes
1 2 8
1. Garhgﬁon Ahom Palace
2 Gauriaagar' . Bishnudol .
3. Do. "Devidol - - i
4 Deo. . . Sivadol
5. Joysagar L B'ishmjdpl--" e
6. Do. . . Devidol
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g a . . ) : 3

Golakghar or maga-
zine

8. Joysagar

Karengghar of the

9. - Joyasagar (Sila-
the Ahom Kings

kuti and Mateka
Bongaon Mauzas)
70. Do. Ranghar ruins
4y. Joysagar . Sivadol

a2. Kasomari Pathar Monoliths

13. Meteka Rangnathdol

14. Negriting , Sivadol

15. Sibsagar Bishnudol

16, Do. Devidol

17. Do. . Eight cannon of the
Ahom period on the
Bank of the Sibgagar
tank

18. Do. . Sivadol

Group of four maij.

19. Charaideo
dans

Youth Policy

8007. SHRI S. S. LAL: Will the
Minister of EDUCATION. SOCIAL
WELFARE AND CULTURE be pleased
state:

.(a) whether the Commonwealth Con.
‘ference recently held at Chandigarh
‘has strongly stressed the need for in-
tegrating youth policy with the objec-
tives of national development,

‘(b) whether any positive steps have
been suggested towards this goal in
view, and

(c) 1t so, ‘whether his atténtion has
‘been drawn towards  this important
matter and what are his reactions ln
thig respect? e

THE MINISTER OF EDUCATION,
SOCIAL : WELFARE AND, CULTURE
(DR, PRATAP. CHANDRA CHUNDER):

(a):to (). -A Commonwﬁauh Meeting.
on Govemment Policy on. Youtu Aﬂain_k

was held in March. 1979. The general
trend of- chscussions in the "~Meeting
was to relate youth policy with the
okbjectives of development. However,
the minutes of the Weeting have nat
yet been received. The Central -Gov-
ernment would give due consideration
to the recommendations contained in
the minutes after they "are received.

Wheat and Rice under Food for Work
Programme during 1979-80

8008. SHR] PABITRA MOHAN.
PRADHAN: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) the quantity of wheat and rice
proposed to be supplied to the different
States with money value thereof ac-
cording to the scheme of ‘food for
work’ State-wise for the financial year
1979-80;

(b) whether Rajasthan enjoyed the
highest quantity and Orissa appropri-
ated the next highest quantity of the
food for work scheme; and

(c) if so, facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) A tentative
target of effective utilisation of 13
lakh metric tonnes of foodgrains
valuing at Rs. 200 crores approx, has
beep fixed under Foog for Work
Programme during the year 1079-80
for all the States. State-wise alloca.
tiong are being worked out.

(b) Yes, Sir.

(e} '-I‘hé-lqﬁanﬁfy reiease& to  the.
Government of Rajasthen during
1978-79 was, 2.61 ]Jakh metric tonnes .

| and that' in tavour of Orissa it wu

2.03 1akh metric tonnes ’: a
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Mulmndllnt of Scientms by Workers
' ‘of I.C AR, at Port Blair '

8009 SHRI MANORANJAN BHA-

KTA: Will the Minister of AGRICUIL~.

TURE AND IRRIGATION be pleasad
to state:

(a) whether the Scientists of 1.C.AR.,

Port Blair were brutally manhandled
by the workers of the Department in
February, 1979; if so, the details and
reasons;

(b) whether Government have taken
any action against the concerned mis-
creants; and

(c) whether miscreants belong to any
political party or Trade Union control-
led by any poiitical party; if so, its
name?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) Yes, Sir.
The Director and 4 other officers of
the Central Agricultural Research Ins.
titute, Port Blair (Andaman and Ni-
cobar Islands), were assaulted while
returning from office on the evening
of 6th February, 1979. It was al-
leged that the miscreants were some
casual labourers whose services had
been terminated due to the seasonal
nature of work.

(b) A case has been registered with
the local police who are further in-
vestigating.

(¢) It is not possible to indicate at
this stage whether the alleged mis-
cresnts belonged to any pobtical
party or Trade Union controlled by
any politica] party as the police in-
vestigations are not yet complete.

Development of Motia Bagh, Bagh
Kare Khan ang Padam Nagar, Delhi

8010, SHRI PIUS TIRKEY: Will
the Minister of WORKS, AND HOUS-
ING AND SUPPLY AND BEHA‘.BIL!-
TATION be pleased to state:

&) whether East Motia Bagh, Bagh

Kare Khan and Padam Nagar are dece
“lared slum since 1943;

APRIL 28, 1979
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{b) ‘it so, steps Government propcese
to take fo clear the slum which is a-
menace to the adjoining D.D.A residen-
tial colonies and to bring about all
round development like shopping
complex, community centre hospital,
police station etc. which are very
necessary for the human life in the
said areas in the absence of which
the residents of the said colonies feel
very much inconvenient; and

(¢) if the answer to the above parts
be in the affirmative the details of the
programme and if not. the reasons
therefor and steps likely to be taken
in the matter to provide these ameni.
ties to the residents and give relief of
the above mentioned difficulties?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir, but these areas
were declared ‘slum areag’ in 1957.

{(b) Bagh Kare Khan and Padam
Nagar have already been regularised
by M.C.D., as unauthorised colonies.|
The area known as East Motia Bagh,
which is a part of the Sarai Rohilla
Redevelopment Scheme, is being con-
sidered for regularisation gn the same
lines. Bites for shopping centre, com-
munity centre, dispensary, Police
Station etc. have been earmarked
in the redevelopment plans of these
areas.

{c) They lay out plan of the shop-
ping centre has been approved and
the construction of the dispensary is
in progress.

Plan for Soil Conservation, Forestry in
Indo-Gangetic Basin

8011, SHRIMATI MOHSINA KID.
WAI: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

'(a) whether an nction plan hu been
drawn for the Indo-Gangetic basin for
implementation of soil  conservation
and forestry ete:; =~ - T
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(b)v it ‘so, who has drawn up the
plan (3ome individual or agency) and
the proposed expenditure involved;
and :

(c¢) what portions of Uttar Pradesh
will be affected under this plan?

THE MINISTER OF AGRICUL-

TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir.

(b) An inter-departmental and
inter-disciplinary Working Group,
also having the representatives of
the State Governments, was set
up by the Government which submit-
ted its report outlining an integrated
action plan for flood control combi.
ning (i) watershed management soil
conservation and afforestation) up-
stream ang (ii) engineering works
downstream in the catchments of
eighteen flood prone rivers of the
Indo-Gangetic basin. A total outlay
of Rs. 1727.12 crores covering water-
shed management, engineering works,
flood forecasting and warning and
survey for flood plain zoning has
been recommended.

(e¢) In Uttar Pradesh, Watershed
management has been suggested for
implementation in the priority water-
sheds of the catchments of Upper
Yamuna, Upper Ganga, Gomti, Rupti
and Sone,
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Payment of Development Charges sas .
Pre Condition for Grant of Sewer
Connections

8013. SMRI AMAR ROY PRA-.
DHAN: Will the Minister of WORKS
AND  HOUSING AND SUPPLY
AND REHABILITATION be pleas~
ed to state:

(a) whether Government have re-
ceived representations against the
policy of the Delhi Municipal Corpora-
tion not to grant permission for sewer
connections to houses unless develop-
ment charges have been paid by house -
owners;

(b) whether Government propose to -
direct the Delhi Municipal Corporation
to grant permission at least to those
house owners in Delhi whose houses -
were built more than 20 years ago and:
whose houses are self-occupied at pre-
sent to have sewer connections to their:
houses while permitting them to pay
their development charges in conveni--
ent instalments;

(c) if so, by when Delhi Municipal.
Corporation propose to grant such a-
permission; and :

(d) if not, the reasons therefor?

THE MINISTER. OF WORKS AND*
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR®
BAKHT): (a) to (d). The informa-
tion is being collected and will be-
laid on the Table of the Sabha.
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Ancrement to Teachers granted Extra
‘ Ord!nary Leave

eom SHRI DURGA CHAND wm
‘the Minister of EDUCATION SO-
‘CIAL. WELFARE Am:s' 'CULTURE
dbe pleased to - state e

(a) whether it is a fact that feichei-s.
in Delhi Higher Secondary Schools who
are granted extra-ordinaty leaveé: with.

ont pay for a long. perlod ranging from

APRIL 28, 1979
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one year. to three years or so are not
given increments for the long period;

(b) if so, what are the reasons there-
for;

(c) whether it ig a fact that such tea-
chers granted extra-ordinary leave
without pay are getting léss salary to
their juniors; if so what are the rea-
sons therefor; and

(d) what remedial steps are being
taken to remove these anomalies?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER); (a) According to the informa-
tion furnished by Delhi Administra-
tion, the teachers in Delhi Higher
Secondary Schools who are granted
extraordinary leave without pay for
a long period ranging for one year to
three yearg or so are not given in-
crements.

(b) Under the existing rules (FR
268) annuaj incrementg in respect of
such persons who avail extraordi-
nary leave are postponed provided
that the President may, in any case
in which he is satisfled that the ex-
" traordinary leave was taken on ac-
count of illness or for any other
cause beyond the control of the Gov-
ernment servant or for prosecuting
higher scientific ang technical studies,
direct that extraordinary leave shall
be counted for increments.

(¢) This is due to postponement of
their increments as per normal rules.

(d) No remedial action is calléd
for as postponement of increment is

according to normal rules.
River Erosion in Kamrup and Gmuuu'n

8017. SHRI AHMED HUSSAIN.

Will the Minister of AGRICULTURE
AND IRRIGATION be plemd to
state: '

(a) whethcr the . Govemment ate

“awarg. that due to river erosion’ thou-

sands of families are becoming home-
less and have lott their cultivable Tand
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day by day, particularly in the Districts
of Kamrup and Goalpara;

(b) the details of statistics of num-

ber of families become homeless, lost
their cultivable land year-wise in 1976,
1877 and 1978 alongwith acres of land
eroded, compensation paid, block-wise;
by the Centre during the above years;
and

(c) action taken/proposed to be
taken to protect people from this
natural calamity at a National Level
and why a separate scheme (other
than the Brahmaputra Flood Control
Board) should not be brought out for
the protection of rural poor farmers
from this danger; and if so the details
thereon?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJEET SINGH BARNALA): (a)
to (c). It is well known that bank
erosion is experienced in varying
degrees in all glluvial riverg in some
reach or the other. It is a serious
at many points along the Brahma-
putra river due to the braiding and
mondering nature of the river. It is
particularly pronounced in the Dis-
tricts of Dibrugarh, Kampur and
Goalpera and to a lesser extent in
Sibsagar and Darang districts, Ex-
cessive bank erosion in the Brahma-
putra river is on account of a num-
ber of factors, of which the main
ones are, the excessive sediments
charge in the tributaries and also the
main river, its age old tendency of the
river to shift southward and frequent
siesmic disturbances experienced in
thig ares.

According to a report based on the
studies undertaken by the Govern-
ment of Assam, 253 villages involv-
ing 8091 hectares of land and 6053
families were . affected. .erofion
during the year 1954-85 to 1968-69.
Statistics. for - subsequent years abBout
damages by bank erosion are not
available. .

The Central Gavemment makes
avaﬂable ‘annually “Marﬂh 'mon%y"

to the State Governments towsfds
expenditure incurred by the' State
Governments in providing gratuifous
relief on account of natural disasters.
According tothe recommendationg of
the Seventh Finance Commission, a
non-plan grant to the extent of 75
per cent of the total expenditure in
excess of the margin is made to the
State Government based on fhe. as-
Ssessment of the Centra} teams visit-
ing the States and. the recommenda-
tions of the High Level Committee.

Anti-erosion measures form part of
the State Flood Control Sector and
are met out of the Plan provisions
allocated to the States according to
the schemes prepared by them. Since
the inception of the National Flood
Control Programme in 1954, the Guv-
ernment of Assam have undertaken
anti-erosion works at fifty locations
to protect important towns, etc.

The Working Group on Flood Con-

trol constituted to critically review
the progress made so far in flood
conirol Sector and to recommend

strategy, policies and programmes
for the five-year period 1978—83,
has recommended, inter.alia, that
anti-erosion works should normslly
be taken up for protection of towns
and groups of thickly populated vil-
lage abadis railway ‘ines and roads
where re-location is not feasible
on techno-economic grounds, and for
protection of portions of cmbankments
benefitting large areas where retire-
ment is not feasible. This recommen-
dation of the Working Group was
endorsed “for implementation in the
recent Conference of State Minister's
of Irrigation. Because of the high
cost of works required for controll-
ing bank erosion, financial justifica-
tion for such protection measufes is
often not possible in  agricultural
areas. In addition to the flood éon-
trol organisation of the State CGlove
ernment, the Central Government is
to.set up the Brahmaputra River
Board for the vreparation of a Master
Plan for ﬂood ‘control for the Brah-

_mapﬂtra Busin._ It s ptonondto.
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gdcpt & multi-purpose approach
covering other benefils of wuter re-
sources development such as hydro-
power generation,  irrigation, naviga-
tion, etc., to make the Plan econormi-
cally viable, A bill for this purpose
has been passed in Rajya Sabna and
is proposed to be put up for cunsi-
deration in the Lok Sabha during
this Session. ’

Pay Scales of Craft Teachers in
Delhi Schools

8018. SHRI MAHI LAL: Wil the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to refer to the reply given to Un-
starred Question No., 3823 on 18th
December, 1978 regarding Pay scales
of Craft Teacherg in Delhi Schools
and state:

(a) whether the requisite informa-
tion has since been collected;

(b) if so. the details thereof; anu
(¢) if not, the reasons for delay?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (c). The requisite in-
formation is being collected from the
Delhi Administration and will be laid
on the Table of the Sabha as soon
as possible.

Delay in Approval of Irrigation
Projects submitted by Maharashira

8019. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state: o

{a) how many major lrrigation pro-
jects and ‘medium irrigation projects
submitted by Government of Maha-
rashtra are awaiting approval of the
Central Water Commission and detalls
thereof with reference to date of sub-
mission, projectwise; . o

(b) s it a fact that some projects
submitted in 1970, 1974, 1675 onq 1976
also ‘are still awalting approval of
"CAW.C. snd reasons for delay; and

AFRIL 28, 1979
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(c) what action Government propose
to take so that C.W.C. may approve the-
projects early?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION ' (SHRI
SURJIT SINGH BARNALA): (a)
13 Major and 10 medium irrigation
projects from Maharashtra are pend-
ing clearance. Out of these, 4 medium
projects have been cleared by the
Technical Advisory Committee of
the Planning Commission at its meset-
ing held in February, 1979.

(b) and (c). A statement is attach
ed. In order to expedite the exami-
nation of the projects, the following
steps have been taken in the Central
Water Commission:

(i) Quarterly Review of the posi-
tion of examination of pending
projects is prepared.

(ii) Issue of periodical reminders
to Specialised Directorates of the
Commission and other concerned
Departments wherever delays are

noticed.

(iii) Calling of project engineers.
to discuss the outstanding issues
pertaining to the project to reduce
‘the time of examination.

™= (iv) Strengthening of the Tech-
nical Examination Directorates,

(v) Circulation of guidelines to
States for investigation, planning
and formulation of projects in order
to frame the projects according to
prescribed standards so that time
taken in examination of - the pro-
jects is reduced. :

The States have also been requested
to aliocate priorities to various pro-
jects, taking into consideration “the
available resources, go that examina-
tion and approval of projects can be-
plenned in 8n orderly manner, rather
than dealing with all the projects at-
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Statement
Major and Medium Irvigation Projects from Meohwicshba pending dicicnce
St Name of the Project Estimated Benefits Date of Position of  Examiraticn
No. cost in 1000 hec. receipt
Rs. lakhs in CWC
P2 3 4 5 6
New Schemes
Aajor
1 Bawanthadi (Joint Ven- 234746  50°986  26-7-73 Comments sent in March
ture with Madhya Pradesh)  (Maharashtra 23- 652 and October, 1976. Replies

Madhya Pradesh 27° 234)

2 Nadur Madmeshwar 3626° 51 37°65  11-8-75
3 Lower Plrrna 2003 36 21°57  13-12-77
4 Lower Godavari Litt 2515° 00 89°'50 4-To-75
5 Sina at Kolegaon , 148696 16-83 26-2-96
6 Upper Tapi Stage-TI 8793 00 10654  1-2-74

(59° 85 Maharashtra
46' 69 Madhya Pradesh)

7 Warna Project 819700 8539 9«11-76

8 Billari Irrigation Project 478713 368y 18-2-77
(7' 53 Maharashtra)
(293¢ Goa)

9 Modernisation of Canal 372° 5 8-141 18-2-78

System of Girna Project

10 Lower Wardha project . 3915°'00 6008 6-5-78
11 Lower Wena (Wuuna) ‘

Project . 248300, 22°87 " 17.1-79
12 Anmavati Res, ijcct . 191372 30°87.  17-1-79"
13 Karwa Irrigation &oj@ct'-» ' 10° 32.

B0

( beudm Stabilising 51 403}

awaited from the State.

Part comments sent in March,

1976. Remaining come
ments sent in October,
.1977-  Replics recvived in
October, 1978 and De-
cember, 1978, Discussed
with State Engineers
recently. Further com-
pliance  awaited fiom the
State. ' ’

Cemments sent in  January,
1479. Replies awaited
from the State,

Comments  sent in July and
November, 1976,  Replies
awaited from the State.

Cemments  sert in M;.: ch,
1977. Replies  awaited
from the State.

Comments sent in March, 1975
and August, 1976. Replies
awaited from the State.

Comments sent in May. 1978,
Replies awaited from -the
State,

Comments sent in July,
1978, Replics  awaited
from the State,

Comments sent in December,
1978. Replies awaited from
the State,

Comments  scrt in Fﬁbrqa
1979, Replies - waite
from the State,

“Under Examination,

WUnder Examination.

Under Examination.

o 1'9-2'-7_9
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New Scheme Medium

v Hivra . . . . 198:38

2 Kalyan Project . . 176 984

3 Cikutra Project . . 428 49
4 Kasari Project | . 61518
5 Kadvi Project . . 347" 30
6 Kalu Irrigation Project . 276 06
4 Anjani River Project 28469
8 Neupur Project . 146-027

9 Karwappa Nalla Project, 338 733

3'46  27-8-77 Discussed with State  Engi-
neers in December, 1978.
Further clarifications.
awaited from the State.

2'02  21-9-77 Discussed with State En-
gineers  in October. 1978.
Further clarifications
awaited from the State.

4'696 1-11-97 Put up to Technical Ad-
visory  Committee at its
meeting on 27-7-79  and

found acceptable.
9°458  1-11-77 Do
9'219 14-11-77 Do.
3'540  25-1-78 Do,

364 10-2-78 Comments sent in  Decem-
her 1978. Replies awaited’
from the State.

2041 11-4-78 Comments sent in December
1978. Replies awaited
from the State.

5252 11-7-78 Comments sent in  November
1978. Replies awaited frem

the State,

10 Palshi Project . . 24689 2°831 18-12-78 Comments  tent in  March,
1979. Replies awaited
from the State,

wremry site Wiy fared o g-wend & Visit of Australian Agricultural
Envem glem Science Delegation
. 8021. SHRI JANARDHANA POOJ-
LSue i il o ﬁ?ﬁg ARY: Will the Minister of AGRI-

‘“T'ﬁ 2 T “ﬁ'“‘;f" A CULTURE AND IRRIGATION. be

# =1 aTvw § gfrard pleased to state;

& ot o o s et @ A o § o :

(a) whether an Australian Agricul-
tural Sclence delegation visited India
during March, 1979 and held talks with'
the officials in his Ministry; and’

'(b) if so. the details thereof? .

| THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION - (SHRL
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BHANU PRATAP SINGH); (a) and
. (b). Yes, Sir. An 8-member Australian
delegation of Agricultura] Scientists
led by Mr. J. P. Lonergan, First
Asgistant Secretary, Department of
Science and Environment, Govern-
ment of Australla, visited India from
28th March 1879 to 4th April 1979 to
‘discuss collaboration proposals in the
field of Agricultural Research and
Education with the officials of De-
partment of Agricultural Research
and Education and Indian Council
of Agricultura] Research. The broad
areas identified for collaboration are

indicated in the attachedq statement.
Statement
1. Grasses and Fodder Lagumes,

both annua)] and perennial.
2. Arid Zone Research.

3. Post harvest Technology (in-
cluding agricultural implements and
processing).

4, Solar Energy.

5. Horticulture (Particularly in

Semi-Arid Zone)

6. Agro-meteorology (Climate stu-
dies).

7. Salinity control (Irrigation and
Water Management).

8. Anima) Science Education.
9. Cattle Breeding for tropics.

10. Integrated pest control in rice.

11. Crop physiology under condi-
tions of dought; and

12. Tropical food crops (Tuber
crops).

The form of collaboration is ex-

Pected to be by way of Exchange of
(i) Scientific information (il) Germp-
lasm, gnd (iii) Scientists.

‘Lud under Cultivation
8022. SHRI ROBIN SEN: Will the
Minister of - AGRICULTURE . AND
IRRIGATION be pleased to state: -

(a) the tatal cultivable land in Indla

the fotai lend actnally cultivahd in

1977-78, reason for not cultivmug 1he-
land, if any;

(b) percentage of land cullivated for
cash crop in 1977-78 percentage of land
cultivated for different foodgraing in
1977-78; and

(c) perrentage of foodgrains consum-
ed in the country, percentage of food-
grains in surplus, in 1977-78, percent-
age of foodgrain imported, if any, in
1977-78 and percentage of foodgrains
sold as ‘Commodity’ in the market,
the relation to total production in
the year 1977-78?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The total cultivable land in India
which is taken to comprise net area
sown, current fallows, other fallow
land, land under miscellaneous tree
crops and groves not included in net
area sown and other culturable
waste land, is placed at 185.76 mil-
lion hectareg during 1975-76 (latest
available). Of this, the land actually
cultivated in 1975-76 is estimated at
154.74 million hectares. The rest of
the area is either available for alter-
native uses yielding some income or
compriseg culturable waste lang and’
other fallow lands where remunera-
tive forming is not possible,

(b) Statement indicating the per-
centage of land cultivateq for differ-
ent foodgrains and commercial crops
for the year 1977-78 is attached.

(c) Precise estimate of consump-
tion of foodgrains in the country and
of the surplus foodgrains is not
available, The total requirement of'
foodgrains for human consumption is
elastic to a considerable exteny de~
pending on the availability of supple-
mentary foods like fruits and vege-
tables, milk and milk products, meet,
fish, eggs, ete., their comparative
prices and levels of income ete.
However, the net availability of food-
grains for human consumption dur--
ing 1078 (corresponding to produe-
tion In 1977-78) -was  estimated- at

~ 100.7 million tonnes. In the absence
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of date on stocks held by traders on
producers, the estimate of availability
is based on net production (after
making an allowance for seed, feed
and wastage), net imports and change
in Government stocks. During the
year, there was no import of food-
grains, Information in respect of
foodgrains sold in the market during
1978 is not available. However, on
the basis of data for 1975-76 the
@stimated arriva] of rice (including
paddy converted into rice), jowar,
wheat and gram from villages into
wholesale assembling market, formed
‘25.8 per cent, 11.1 per cent, 30.5 per
cent and 35.6 per cent of production
‘respectively.

e

Statement

P.ccogrve-af tand eqltioated for Foodgraing
au' o Cash Crops in 1977-18 (Provisional) *'

Percentage
of area
Crops under
crops to
total
cropped
area
(1) (2)
[. Foodgrains
Rice , ' . . . 23" 4
Jowar . . . . 95
Bajra . ) . . Grq
Mairze . . . . 3'3
Rami, . . . . 5
Sm ol Millets . . 2-8
\V"w.ai . . . 12°4
Barley . . . . 1°2
Gram -, -, . 4+8.
Tur | . | L. 1°5
Other Pulses -, ., -, 74
42

' '.Tn_tal i-‘bodéi:aim_ VL e
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-

11. Non-Foadgrains

Total 5 maﬁr oilseeds* | 74
Cotton . . . . 4'5
Guarsced . . N 14
Sugarcane . . . . 19
Jute and Mesta | ) . 07
Potatoes | . . . 04
Tobacco . . . . 03
Other crops . . . Q-2
Total cropped areca (Estimat- 10000
ted).

*Relates to groundnut, sesamum, castir-
seerd, rapeseed, mustared and linseed.

Provision of Basic Amenities in DIZ
Area, New Delhi

8023. SHRI HARI SHANKAR
MAHALE: Will the Minister of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state:

{a) whether replies to the letters re-
garding basic amenities like construc-
tion defe~ts, horticulture work etc, re-
ceived from the various Central Gov-
ernment Employees Residents Wellare
Associations of DIZ area, New Delhi
are not attended to; if so, the reasons
therefor;

(b) number of representations re-
ceived by the Minister concerned and
CP.W.D. authority from the various
Welfare Associations direetly and
through Welfare Officer, Ministry of
Home AFfaire to remove the construc-
tion defects and provision of additional
ceiling fang etc. during the period
April 1078 to March, 1979;

(e) whe: tner constmctlon defects of
Type T quarters of various blocks iB
DIZ Area bave still ‘not been removed
by the CP.W.D. suthority during the
period of one year and handed over
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the quarrers to maintenance division
without 1emoving these defects; and

(d) if so, action Government pro-
pose to take against the officials res-
ponsible for it?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Representations from
various Centra; Government Emp-
loyees Residents’ Welfare  Associa-
tions are replied to as early as pos-
sible. However, since information i3
required to be collecteq from con-
cerned Divisions of CP.W.D, some
time is¢ needed to send a reply.

(b) 18 representations regarding
removal of construction defects and
provision of additiona} ceiling fans
etc. in newly constructed quarters
were received from various Welfare
Associations during the period Aprﬂ
1978 to March, 1979.

(¢) Complaints regarding construc-
tion defects were attendeq to as and
when they were received The quar-
ters were transferred to Maintenance
Division in March, 1979. Only three
complaints receiveq during February,
1979 were passed on to the Mainten-
ance Division along with transfer of
the quarters.

(d) Does not arise.

Publicity by Puhlic Undertaking in
the Ministry

8024. SHRI M. A. HANNAN ALHAJ:
SHRI SACHINDRA LAL
SINGHA:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) the details of the public sector
undertakings under the ministry;

(b) the details of the publicity ex-

;’:gdltures of these units, unit-wise;

(c) ‘the rames of dailies and the pe-
rlodicals: ut?lised for pubhcity by these

units, unit-wise, durmg the last three
years, yeur-wise?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
There are 10 public sector undertak-
ings under the Ministry of Agticul-

“ture and Irrigation. These ar®:—

St Public Sector - Functioning vurder

No. Undertakings

1, State Farms Cor- )
poration, Ltd. Dcpartment of Agri.
2. National Sccds -
Corporation Ltd. Department of Agri.
3. Central Fisheries

Corporation Ltd.  Department of Agri.

4. Indian Dairy Cor- .
poration, Liud. - Department of Agri.
5. Forest Plantation
Development Cor-
poration, Port
Blair . . . Department of Agri.

6. Food Corporaticn
of Jndia Department of Food.
7. Central Warehous-

ing Corporation . Department of Foed,

8. Modern Bakeries

(India) Ltd. Department of Food.

9. Water and Power
Development Con-
cultancy Services

(India) Ltd. Department of Trrie,

gation.

1o, Banana and Fruit Department of Rural
Development Cor-  Development.
poration Ltd.

(b). and (c¢). Information is . being
collected and will be laid on the
table of the Sabha.

Declaration for Membership of
Unlon/Federation

8025, SHRT BHAGAT RAM: Will

‘the Minister of COMMUNICATIONS

be pleased to state:

“(a) wiether the Government has de-
manded a declaration from each em-
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ployee of the P. & T. Department csk-
ing ones’ membership of a Union or
Federation, '

(b) whether he is aware that an al-
leged R.E.S. dominated P. & T. em-
ployees crganisation has been given re-
cognition recently;

(e) in view of the above fact whe-
ther such declaration from the em-
ployees is indirectly influencing and
pressurising the employees to become
the members of such R.S.S. dominat-
ed organization;

{u) whetber the employees of P. & T.
proteste:] against this policy and de-

manded secret ballot election for one
Union; aud

(e) what is the reaction of the Gov-
ernment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAl): (a) It has been
decided to obtain a declaration from
each employees of the F&T Depart-
ment to indicate the name of the
Union/Federation of which he is a
member,

(by The Bharatiya P&T Employees
Federation has been recognised on
17-11-78. The Government has noth-
ing with it indicating that the third
federation recently recognised is
R.S.S. dominated.

(c) The collection of declarations
in gealed covers from the employees
prevents all possible influences or
pressures that any organisation may
try to impose on the employees to
become the members of any parti-
cular Unjon or PFederation, including
the newly recogniseq Bharatiya P&T
Employees Federation.

(d) Some Unjons have proiested
and have demanded secret ballot.

- {¢) The procedure to be followed
for conducting the verification was
discussed by the P&T authorities
with  the representatives of the
Unions and Federations, Their sug-
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gestions for gecret ballot election has
been examined more than once. It
has not been found possible to ar-
range for this secret ballot on ac-
count of insurmountable difficulties
as having to arrange for staff to call
at pre-determined fixed points, dise
location of office work in the process,
etc. Further the aim is to ascertain
the actua] strength of existing union
and not to elect one union for future
sole recognition,

Voluntary Organisations in Tamil
Nadu under Rural Development

8026. SHRI R. KOLANTHAIVELU:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether any voluntary organi-
sations are functioning in Tamil Nadu
in the field of rural development;

(b) if so, the particulars thereof
and the number and names of blocks
in which rural development works
have been entrusted to such organisa-
tions during 1978-79;

(¢c) the nature of the works com-
pleted so far; and

(d) the blocks that have been
selecteg for 1979-80 and the funds that
have been allocated in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (S_HRI
BHANU PRATAP SINGH): (a) to
(d). The information ig being collect-
ed which would be placed on the
Table of the Lok Sabha as soon as
possible.

e § areent wit qv v we W
e
8027, it et wif mreo Wud @ g
sire forand el @ ware oY g w4

(%) wn o greewy w@ 9x AR
wiw W frwiw e @ fow W P dai
LR 1
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Written languages in India

8028, SHRI GIRIDHAR GO-
MANGO; Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) total number of languages found
in India;

(b) how many of them are in writ-
ten form;

(c) languages recognised by the
Constitution; .

(d) the languages recognised by the
Sahitya -Akademi .at Centra) and
State level; and

(e) the future of oral languages of
India as noticeq by the States and
Government of India? ' '

THE MINISTER OF EDUCATION,
SOCIAL WELFARR AND CULTURE
(DR. FRATAP CHANDRA CHUN-
DER): (a) and (b), According to
the inforiation received from the
Office of the Registrar General, India
more than three thousand languages/
mother-tongues were recorded at the
1971 Census. After scrutiny, 1,312
languagpes/mother-tongueg; Were fin-
ally listed by them. They have no
record about the languages which are
in written form.

(¢) The following lsanguages have
been listed in the Eighth Schedule of
the Constitution. These are Assam-
ese, Bengali, Gujarati, Hiudi, Kannada,
Kashmiri, Malayalam, Marathi, Oriya,
Punjabi, Sanskrit, Sindhi, Tamil,
Telugu and Urdu.

(d) Besides the 15 languages men-
tioned in part (c) above, the Sahitya
Akademi has recognised seven more
languages namely Dogri, English,
Manipuri, Maithili, Nepali, Rajasthani
and Konkani for the purpose of
Akademi Awards. The Sahitya Ak-
ademi is not concerned with the re-
cognition of languages by the State
Akademis,

(e) The Centra) Institute of Indian
Languages, Mysore s engaged,
amongst others, in the promotion and
development of tribal and border
languages most of which have re
script.

Expenditure on Court cases of 11T,
Kanpur ‘

8029. SHRI MANOHAR LAL. Will
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE

. be pleased to refer to the repiy given.

to Unstarred Question No. 3632 on
19th March 1979 regarding T.A. /DA
to officers and Lawyers by ILT,
Kanpur and sfate: .

(a) whether the notices for servml!
charge-sheet, removal and dlgn;xssal ‘
relate to one individual case: ‘

(b) the name(s) of the emplovee(s
concerned ‘and the nature of notite. .
served on each _of» them: =~ .
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Depriving authors of que share of
royalty by publishers

2032. SHRIMATI PARVATHI I'EVI:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether it is a fact that pub-
lishers in India deprive authors from
due share of royalty and country’s top
writers and public men have fallen
victim to this evil; and

(b) if so, what steps Government
propose to take to remove this evil
from the publishing trade?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). This is a matter
of a private contract between authors
and publishers. In instances, how-
ever, where either of the partieg feels
aggrieved, it can take recourse to
due processes of the law.

Industrial  houses and F.F.RA.
Companies for fishing ventures

8033. SHRI K. A. RAJAN: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government has been
encouraging large industrial houses
and F.F.R.A. companies to go in for
general fishing ventures using traw-
lers; and '

(b) if so, the
therefor?

details and reasons

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA). (a)
and (b). Because of the high risks,
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the capital intensive nature of the
industry and the need for manage-
rial expertise of high calibre, it was
found nccessry to permit Irge
houses also to enter deep sea fishing.
It will not be possible to exploit pro-
perly India's Exclusive Economic
Zone if the large houses are ¢xcluded
from deep sea fishing.

A list of the large industrial huuscs
in the deep sea fishing industry is
given below:—

1. Union Carbide (India) Ltd.

2. Indian Tobaceo Company Ltd.
3. ELD. Parry (India) Ltd.

4. Konkan Fisheries Ltd.

5. New India Fisheries Ltd.

6. Tata Oil Mills Co. Ltd.

Of these M/s. Union
FERA Company.

Carbide is a

Appeaj for Children's Fund

8034. SHRI NIHAR LASKER:
SHRI A. R. BADRI-
NARAYAN:
SHRI P. M. SAYEED.

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

{a) whether Prime Minister has ap-
pealed to the people to contribute
liberally to children’s fund;

(b) if so, how much has so far been
received in the fund;

(c) how this fung is likely to be
utilised in the International Year of
the Child; and

(d) whether contribution to the
fund are exempted from income-tax
contribution?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir.

“(b) The amount received as on 18
April 1079, is Rs. 7,98,258.64 p,

APRIL 23, 1978
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(c) The object of the National
Children’s Fund is to administer and
apply the funds to pay grants-in-aid
to voluntary organisations at the
national, state ang district levels, to
implement nrogrammes for the wel-
fare of chiiuren including rehabili-
tation of destitute children, vparti-
cularly of pre-:chool uge children.
Programmes for the welfare of
children belonging to Scheduled
Castes, Scheduled Tribes and outher
backward classes will receive priority
consideration, The allocation of
funds and the determination of the
proportion of the total funds to be
applied for the purpose of the Fund,
in a particular vear, are the r2spon-
sibility of the Board of Management
which will meet from time to time
to discharge the responsibility, As
regards state level fund, the Board
may appoint a working commitltee
for each State and delegate any of
their powers to the working com-
mitiee so appointed. It is likely that
the bulk of the amounts collected
through the States will be placed at
the disposal of the State working
Committees for the purpose of the
Fund. The management of the
National Children’s ¥und detailed
above will be without reference to
any particular year.

(d) Contribution to the National
Children’s Fung are exempted frem
Income Tax. under section 80 G of
the Income Tax Act, 1961, =~

Telephone at the residence of officer
posted in Delhi but residing outside
the jurisdiction of ’Delhi Telephones

8035. SHRI R. L. XUREEL: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether any service telephone
connection can be provided at the
residence of such P, & T. Officer/
Official who is working in the area of
Delhi Telephone District but residing
out side the jurisdiction of Delhi
Telephones network; and

(b) (i) if so, the total number of
such residential service telephone
connections provided during last two
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years i.e. 1977-78, 1978-79 indicating
name, designation, residential address
of the concerned officer/officials and
the date of installation and number of
telephones; and

(iiy a copy of specific rule/condi-
tion under which such service tele-
phone connections are provideq may
please be supplied?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAID): (a) Yes, Sir,

(b) (i) It is understood that a few
such connections have been provided,
but it is difficuly to tell the number
of such residential telephone conucc-
tions provided during the last two
years, since such sanctions can he
given by any Head of Circle operat-
ing in Delhi and is communicated to
the concerned Heads of Circia out-
side Delhi who have to provide the
connection. Statistics of such cases
are not maintained.

(iiy Relevant extracts froma P&T
Manual Volume XII are attached.

Statement
Extracts from P&T Manua) Vol. Il
Departmental Free Connections

326. All departmenta] officers of the
status of Divisional Engineer, Tele-
graphs/Senior Supdt. of Post Offices
and above may be provided st the
discretion of the Head of the Circle/
District both office and residential
telephone connections. In respect of
other connections, Heads of Tele-
phone Districts and Circle may sanc-
tion the installation of telephone
connectiong free of rent at the office
or residence of a Departmental emp-
loyees where they consider such pro-
vision to be necessary in the interest
of gervice in accordance with instruc-
tiong of DGP&T from time to time.
While considering the sanction of any
service, telephone, the necessity for
the same should be examined in the

context of general telephone pusition
in the area and the waiting lists,

327. (a) The Head of a Circle may
also sanction the installation, free
of rent of telephone connection, from
private Branch Exchanges with the
previous approva] of the authority
to whom the exchange has been
rented to the offices or the officers of
the Department, when such connec-
tiong ar. required in the interest of
the service.

(b) Divisional Engineers, 7Tele-
graphs/Telephones in Circles and
General /District Managers, Tele~
phones in Telephone District may
sanction installation of free service
connections from Departmenta] tele-
phone exchanges at the place of stay
of the officers of the P&T Department
on tour or in recess outside their
headquarters, provideq that such
officers are not below the rank of
Divisional Engineer Telegraphs and
that such connections can be given
without any appreciable cost and
further that such connections are
necessary in the interest of service.

Registration fee for Telephone
Connection in Delhi

8036. CHOWDHRY BALBIR
SINGH: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether the registration fee to
book a telephone in Delhi was pre-
viously only Rs. 10/-;

(b) if so, the reasons {o increase it
to Rs. 1000/-; and

(¢) whether interest is paid to the
deposit of Rs. 1000/- till one gets the
telephone and if not, the reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (8) Yes, Sir.

(b) This was mainly intended t0
ensure that the registration was
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genuine, ag with the previous scheme
many applicants dropped out when
telephones were offered to them,

(¢) Interest is paid from the date
of deposit till the date of sanction
of telephone, from the date of sanc-
tion the advance deposits is adjuste.
against the security deposit, instaila-
tion charges and advance quarterly

rent.

Cost of bringing Urea from Venice by
a chartered vessel

8037. SHRI SHANKER SINHJI:
VAGHELA:
fHRI MUKHTIAR SINGH
MALIK:
SHRI K. MALLANNA;

SHRIMATI MOLSINA
KIDWAL:

Will the Minister of AGRICUL-
TIJRE AND IRRIGATION be pleased
to state: e

(a) whether an East Asia Vessel,
Taprobane Goodrich, chartered by the
Fertiliser Corporation of India at
3,000 dollars 5 day to bring a cargo
of urea from Venice, has allegedly
cogt the couniry several Jakhs in
foreign exchange because of negli-
gence of bureaucratic confusion; and

(b) if so, whether Government pro-
pose to inguire into the matter and if
not, what are the reasons thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The vessel TAPROBANE GOODRICH
was chartered by the Ministry of
Shipping & Transport on freight of
Us $25.0 per ton with demurrage/
decpatch at the rate of US $2800/1400,
The vessel is expected to complete
discharg by 20-4-7¢9. The demurrage
despatch payable is calculated within
three months after completion of dis-
charge of the vessel. The amount of
foreign exchange payable will be cal-
culated as soon as the statement of

APRIL 23, 1979
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facts and other documents etc. become
ready.

(b) The reasons for incurring
demurrage/despatch charges are be-
ing lookegd into.

SIS papuel-Hoyy

8038. SHRI K, S. VEERABHAD-
RAPPA: Will the Minister of AGRl-
CULTURE AND IRRIGATION be
pleased to state:

(a) the details regarding the quan-
tity and value of fertiliser short-
landed during last three years; and

{by steps taken by Government to
recoup these losses; and with what
results?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The quantity of fertilizers shortlanded
and the amount involved during each
of the yearg from 1975-76 to 1977-78
for which information is available is
as follows:—

Qnamit\,' Anmournt
Year Short- involved.
landed.

[ ——

Mt.  Rs, lakhs

20,421 80g (B0

1975-76
1976-77 8,712+ 560 IO
1977-78 13,5320+ 504 ofta1

(b) Action has been taken to re-
cover such losses in accordance with
International Maritime Practices and
Laws. In addition, stricter controls
at the loading and unloadnig ends
have been imposed to minimige suf:'h
losses. Shortlandings are inherent 1
shipment of fertilizers especially whet
imported in bulk. A statement ghoW-
ing the results of action taken in these
cases ig enclosed.
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Statemeat
(Figures in lakhs)
1975-76 1976-77 1977-78
Action taken o777
No. of Amount  No. of Amount  No. of Amount
| cases involved cases involved cascs involved
involved involved involved
1. Dropped . . . 72 264°9 25 - 246 4 1°95
2. Referved to Arbitagion 20 103" .4 21 221 1 19°1
(India and Abroad). 7 o9
3. Suits filed in InTa . 66 1335 13 180 4 10- 25
4. Seuled . . . 19 15 84 1 o ar
5. Under examination . 1t v 13°0 o6 665y
19 5680 81 861 92 o8-17

Central directive to West Bengal for
Food for Work Programme

8039, SHRI GADADHAR SAHA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

{a) whether any directive has been
issued to the West Bengal Left Front
Government from the Central Gov-
ernment as regards utilisation of food-
grains supplied under Food for Work
Programme;

(b) if so, the contents of the direc-
tive; and

(¢) whether utilisation of food-
grains supplied under the ‘food for
work’ programme for removing sand
deposit from agriculture land ang re-
construction of houses washed away
by flood is considered unjustified; if
so, the reason thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA.
TAP SINGH): (a) General guidelines
for implementation of Food for Work
Programme have been issued to all

State Governmentg including Govern-
ment of West Bengal.

(b) A copy of the guidelines is
placed on the table of the House.
[Placed in Library. See No., LT-
4354/79].

(¢) One of the basic objectiveg of
the Food for Work Programme is to
create durable community assets in
rura] areas. The Programme being a
community beneficiary scheme, no
individual beneficiary works are per-
missible under thig scheme. Works
like removal of sand deposits from
individual farmer’s fields and recon
struction of individual’s houses wash-
ed away by floods are naturally not
covered by the Programme and there-
fore are not permissible under this
programme,

HEYR W1 JEATEA

8040. ¥Vo WEATCAW AR : F1 @ib
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Setfing wup of Central Oilseeds
Research Institute and National
Oilseeds Board

8042. DR. P. V. PERIASAMY: Wwill
the Minister of AGRICULTURE AND

IRRIGATION be pleased to state:

(a) whether there is any proposal
to set up a Central Oilseeds Research
Institute and also a National Oilseeds
Board with representatives of the far-
mers, industries based on oils, con-
sumers researchers and Government
agencies:; and

(b) if so, the details of location of
the above organisations and other
relevant information?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
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TAP SINGH): (a) and (b).The pro-
posal of setting up a Central Oilseeds
Research Institute was consideredq by
the Indian Council of Agricultural
Research and it was felt that oilseeds
being a group of eight or nine differ-
ent crops, one single Institute could
not have served the purpose as all the
oilseed crops could not be grown suc-
cessfully at any one location. After
careful consideration, it was decided
to set up National Research Centres
for Groundnut Sesamum, Safflower
and Rapeseed and Mustard in addition
nateq Research Project for the
Improvement of Oilseeds. Ag far as
Groundnut is concerned, a National
Research Centre has already been
sanctioned to be located at Junagadh.
With regard to others, the proposals
are being finalised.

There is no proposal to set up a
National Oilseed Board. However the
Oilseed Development Council with
representatives of farmers, oilseed
trade, oilseeq researchers ang Govern-
ment i: already functioning, This is
an advisory body to advise Govern-
ment on matters related to research
production and trade on Qilseeds.

Increase in Trunk lines between
Godarwara and Jabalpup

8043. SHRI NIRMAL CHANDRA
JAIN: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether Dal Millers Association
Godarwara, District Narsimhpur and
other persons have umpteen times
made representations to the effect that
the single line of trunk from Godar.
wara to Jabalpur is highly insufficient
to meet the needs of the people, hence
second line be also extended;

(b) Government’s reaction thereon;
(¢) whether the daily trunk call

average from Gedarwara to Jabalpur
is 100 to 125 calls;
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(d) how does the Government pro-
pose to meet this burden of call on
one single line; and

(e) whather Government woulg try
to ea:: the situation; if so, the method
thereoi?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS

(SHRI NARHAR] PRASAD SUKH-
DEO SAI): (a) to (e). Yes, Sir. A
second circuit between Godarwara and
Jabalpur hag since been commissioned
on 31-3-1979. The traffic is now flow-
ing smoothly. In order to further
improve the trunk service additional
circuits will be provided after the
commissioning of Nagpur-Jabalpur
Microwave route.

District and Tehsil Headquarters
without Telegraph and Telephone
facilities

8044. SHRI GANGA SINGH: Will
the Minister of COMMUNICATIONS
be pleased to state:

(ay whether there are any District
and Tehsil Headquarters in the coun-
try without Telegraph and Telephone
facilities, if so, the details thereof; and

(b) when they are likely to be pro-
vided with these facilities?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHAR] PRASAD SUKH-
DEO SAI): (a) and (b). The detailed
information is given below:—

District Headquarter

Name of Telecom. Circle  —

Tehsii Headquarter When

programmed to

be provided with Tele-

No.not No.not No.not  No, not phone  and Telegraph
provided provided provided provided facilities
with with with with
Telephone Telegraph Telephone Telegraph
facility facility facility facility
1 Jammu & Kashmir . Nil Nil 6 6 1979-80
2. North Easterncircle Nil Nil 148 148 1979---83
including Assam,
Nagaland, Manipur
and Tripura.
3. North Western Circle: 2 Nil 5 Nil District  headquarters in
(Hima chal Pradesh) 1979-80, and  ‘Tehsil
Headquarters in
1979—81.
i ircle Nil Nil 6 3 (i) Two Tehsils will be
4. Orissa Circle i 03 of e o, il will be
number phone and telegraph
6 in pre- facilities during
vious 1979-80.
column.)
i) Two Tehsils will

be  provided with
only telephone faci-
lity (teleg'raph faci-
lity exists) in 19%9-80.

(iif) Telegraph and
Telephone  facility at
one  place and only
telephone facility

- at another one place
is  technically not
feasible at present,
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Pleasure Garden in Calcutta

8045. SHRI G. M. BANATWALLA:
SHRI SHYAM SUNDAR
GUPTA:

DR. BIJOY MONDAL:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(ay whether there is any proposal
under Government's consideration to
create a Pleasure Garden in Calcutta
by spending Rs. 500 crores;

(b) if so, the details of the pro-
posal; and

(¢) the time by when it will be
created?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
10 (c¢). According to information re-
ceiveq from the West Bengal Govern-
ment, a tentative proposal in outline
was received from Shri K. K. Birla
in February 1979 for setling up a
tourist park on the model of Disney-
land. There was no indication of cost
in that proposal. The scheme hag not
been examined yet by the West Ben-
gal Government.

Sugarcane Arrears from Axuna
NBCC, New Delhi

8046. SHRI R. L. P. VERMA:
SHR1 K. LAKKAPPA:

Wil] the Minister of WORKS AND

HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether NBCC, New Delhi had
advertised for recruitment of Purchase
Assistants in November , 1978 and
demanded postal order of Rs. 2 each
with application;

(b) if so, what is the progress made
in the matter and how many posis are
vacant for the said recruitment;
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(c) reasons for delay in making the
recruitment and the likely time to be
laken in completing the recruitment;
and

(dy the criteria, if any, fixeq for
calling the candidates for examina-
tion or any other modus operandi is
to be adopted for the recruitment?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHR] SIKAN-
DAR BAKHT): (a) Yes, Sir. The
postal order demanded from a Sche-
duled Caste/Scheduleq Tribe candi-
date was for 50 paise and from a
general candidate Rs., 2/-,

(b) A panel for filling up the vacan-
cies has been drawn up. This panel
will remain operative upto 20th March,
1680. The vacancies that may arise
upto that date will be filled from this
panel.

(¢) Does not arise,

(d) Candidates possessing the pres-
cribed qualifications and experience
were called for the interview, The
requirement of experience was relax-
ed in the case of Scheduled Caste/
Scheduled Tribe candidates.

Forest Ministers' Conference held
during 1974-15 and Guidelines issued

8047. SHRI A, K. RAY: Will the
Minister of AGRICULTURE AND IR-
RIGATION be pleased to state:

(ay whether there was a Forest
Minjsters’ Conference in Delhi in the
yvear 1974-75 to evolve a unified co-
ordination policy regarding the forest
development in the country if so,
details of that conference and resolu-
tion adopteq by that conference;

(b) whethey it was centrally decided
and a guideline wag givennotto re-
place fruit bearing and other useful
trees for the Tribal people by this
even if they were commercially atirac.
tive; and
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(c) whether this guideline was vio-

" lateq by the Forest Corporation in

Bihar in Singhbhum District by re-

placing sal by saguan; and if so, steps
taken thereon?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) No,
Sir, Howecever, Forest Ministars who
are memberg of the Centra) Board of
Forestry  participated in the XIV
mpoeting of the Central Board on Fore-
stry held at New Delhi on 14th and
156th Qctober, 1974, The reclevant
extracts from the proceedings of
this meeting, pertaining to the guide-
lines issued for the revision of Nation-
al Forest Policy, 1952, arc enclosed,.

(b) No, Sir.

(¢) The question of violation of
guidelines thevefore docs not arise.

Statement

EXTRACTS FROM THE PROCEED.
INGS OF THE XIV MEETING OF
THE CENTRAL BOARD OF FORE-
STRY HELD AT NEW DELHI ON
14TH AND 15TH OCTOBER, 1974

Agendn item No. iii (1)
Revision of National Forest Policy,

The Board felt that the draft Na-
tional Forest Policy resoltition as cir.
culated needs inteasive study and
careful consideration which  cannot
be done during the meceting of
the Board. As such, the
Board recommended that the Chair-
man may constitute a Sub-Committce
of Forest Ministers of States and
technica] experts to scrutinise the
draft of the Revised Forest Policy
with a view to modify the draft suit-
ably wherever necessary. This Sub-
Committee will also examine the ap-
portionment of the responsibility of
Centre and the States in so far as
Protection, management and develop-
ment of forests is conecrned.

The Board further recommended
that for preparation of revised Forest
Policy by the Sub-Committee refer-
red to above, the following guide.
lines may be kept in view:

(i) Identifying clearly that the
Policy should cover not only lrees
grown on forest land but also on
private and farm lands.

(ii) In general, it should be en-
sured that no tree is felled unless
another is planted and adequale
care is taken of the saplings.

(iij) There should be coordination
between Forestry and Agriculture
and this, if achieved, will stop fur-
ther conversion of Forest areas into
agricultural lands.

(iv) There should also Lbe coor-
dination between forestry and in-
dustries that will give a clear ¢ch-
jective to the programme of planta-
tion forestry.

(v) People should be actively in-
volved in the protection and deve-
lopment of f{orests.

(vi) Large-scale plantationg wof
quick-growing species should be
undertaken along road-side, canal-
side, railwav lines and on tihe
bunds and boundaries of the farms,

(vii) The interezt of tribal living
in and aroud forest areas should
be properly safeguarded, Forest
Departments should look after the
triba] welfare activitieg also.

(viii) The effect of the Policy in
solving rural unemployment and
Under-employment.

(ix) In the policy the areas
where legislative measureg are to
be adopted or present Acts tighten-
ed may be identified in the text or
exploratory notes.
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Central Board Examination at various
Centres in Delhi

8049, DR. BAPU KALDATE: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether it is a fact that the
recent examination of Central Board
-of Education was not held at certain
Centres;

(b) whether at a number of Cen-
tres wrong papers were supplied;

(¢) whether any officials of the
Board have been suspended; and

(d) if so, the details thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) As per information sup-
plied by Central Board of Secondary
Education, at three centres fhe exe-
mination was not held on the first d3y
i.e. on 21st March, 1979. The exami-
nation was conducted for the students
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of those centres on §th April, 1979
in that paper.

(b) At two centres the centre Supe-
rintendent opened wrong envelopes
of Question papers. Correct papers
were supplied to candidates immedia~
tely.

(¢) and (d) So far as the Central
Board of Secondary Education is con-
cerned they have debarred the supe-
rintendents and invigilators of the
two centreg from examination work.

Sugarcane Arrears from Aruna Sugars

8050. SHRI V. ARUNACHALAM:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) what is the total outstanding
to the Canegrowers by Aruna Sugars
at the time of the Ordinance;

(b) whether there is
mendation from the
Government;

(c¢) the steps taken to clear the dues
and if the dues are more than 10 per
cent what are the steps taken by the
Government to take over the factory;

(d) whether the ryots refused to
suppPly cane to the factory due to non-
payment; and

(e) whether there is any settlement
due to the intervention of Tamil
Nadu Government and if so, what
are the terms?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) As reported by the
State Government the cane price
arrears based on the interim cane
price a; on 15-11-78 was Rs. 82.82
lakhs,

(b) The State Government had
stated that a request of M/s. Aruna
Sugars for assistanca to help them
tide over their financial difficuities
was under the active consideration of
the Government and that hence Gov-
ernment of India may decide any
action with reference to the provisions
of the Ordinance after hearing from
the State Government,

any recom-
Tamil Nadu

(c) Subsequently it was reported by
the State Government that the czae
price arrears had been brought down
below 10 per cent by the mill. Hence
no action under the Ordinance was
found necessary.

(d) It was ascertained from the
State Govt, that for a time the cane
growers were refusing to supply cane
to the factories pending payment of
the higher fina] price demanded by
them.

(e) There was a tripartite meeting
held on 4-1-79 whica cculd not, how-
ever, finalise the final price. Subse-
quent]ly one of the share-holders ob-
tained an injunction from the High
Court preventing payment of price
more thanp the interim agreed price.
Subsequently cane was supplied to the
mill and the undertaking went into
production from 21-1-1979.

Financial Assistance for Promwtion of
Youth Serviceg

8051. SHRI G. MALLIKARJUNA
RAO: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) the State-wise break up of
Financial Assistance provideg to pro-
mote the youth serviceg for the cur-
rent year;

(b) whether the Government re-
ceived any representation from the
States to enhance the present finan-
cia] assistance given; and

(c) whether Government have re-
ceived any representation from the
Andhra Pradesh Government to pro-
vide more financial assistance and if
so, action taken thereon?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): {a) For the current year finan-
cial assistance has been provided by
the Ministry only for the implementa-
tion of the Natiopal Service Scheme
and to the Nehru Yuvak Kendras,
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The State-wise break up of financial
assistance in this regard is attached.
(b) No representation has been re-
ceived from any State Governmen! fur
enhancement of financial assistance.
However, a few Stale Governmeuts
did request for higher student strength
under NSS than ellocated by the

S.No. Name of the State
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Central Government. These requests
have been met except in the case of
Tamil Nadu whose case 1s stlil under
examination,

(c) No such renrescntation has Leon
received from the Andhra  Pradesh
Government go far.

Statement

Financial Allocation
Assistance made to
under the Nchru
National Yuvak

1 Andhra Pradesh
2 Assam
Bihar

e

Gujarat

Haryana

(5]

.j'ammu & Kashmir

=]

Himachal Pradesh
8 Karnataka

9 Kerala . . . . .
to  Madhya pradesh

11 Maharashtra
12 Orissa . . . . .

13 Manipur . . . .

14 Moeghalaya . . . .
15 Nagaland . . . .
16 Punjab

17 Rajasthan

18  Sikkim

19 Tamil Nadu

20 Tripura . . .
21 Uttar Pradesh . .

22 West Bengal . . . .

Service Kendra
Scheme
Rs, Rs.

. 17850007 17.48000

. . P . 4.72.500 74,000
12.850,000 738,000

. . . . 12,660,000 4-92.000
. . . . 6.30,000 1,64,000
2,570,000 8a.000

1,095,000 6,56,000

1441 7.500 B,20,000

. . . , 10,50,000 6,56.000
. . 14,17,500 12,30,000

. . . . 23,10,000 1,6.4,000
. R R . 10,50,000 8,20,000
. . 1,05,000 1,64,000

. . . . ) 1,3:,256 1,064,000
. . . 52,500 1,64,0n0

R . ) 10,50,000 7,38,000

. . . £.30,000 13,12,000

. . 2,450 82,000

21,00,000 5,74,000

N . . . 49,875 1,64,000
31,50,000 22,96,000
. . . . 21,00,000 6,56,000
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UNESCO Assistance for Adult Edu-
cation

8054. SHRI NATHU SINGH:
SHRI, CHATURBHUJ ;

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether it ijs a fact that the
UNESCO had assured al] possible
assisfance for the successfu]l imple-
mentation of the national adult edu-
cation programme launched on
Gandhi Jayanti Day last year; and

(b) if so, the details thereof?

THE MINISTER OF EDUCATION,
SOCTAL WELFARE AND CULIURE
(DR. PRATAP (CHANDRA C(HUN-
DER): (a) Although no specific assu-
rance of this type was given by
UNESCO, in the course of meetings
with various officials of UNESCO
they assured the Government of India
of ful] cooperation and support in
successfu] implementation of the Na-
tional Adult Educaticn Programrne.

(b)y The assistance for the Naticﬁal
Adult Education Programme received
from UNESCO is as follows:

(i) Printing equipment for small
size offset work for the Direc-
torate of Adult Education for
an amount of US $21,300.

(ii) Fellowships for studying
adult education programmes of
Tanzania, Vietham and Thai-
land.

(iii) Partial assistance for con-
ducting a seminar on integri-
tion of Population Education
in the National Adult Educa-
tion Programme of US § 2000.

(iv) Partial wassistance for orga-
nising a national pianning and
development meeting for out-
of-school population educa-
tion programme, of US. $3000.

In addition assistance m the form of
collaborative studies on ‘Development
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of Documentation Service in the arca
of adult education’ is expected under
the Asian Programme of Educativnal
Innovation and Development,

Commemorative Stamp in Honour of
Shahsed Jatendra Nath Das

8055. PROF. SAMAR GUHA: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the Government have
noted that this year (1979) the
Golden Jubilee of Martyrdom of
Shaheed Jatindra Nath Dag will be
observed on 13th September, 1979, the
day he breathed his last gt Lahore
jail 50 years before;

(b) if so, will the Government
bring out a commemorative stamp
on the occasion in honour of great
martyrdom of Jatindra Nath Das;
and

(¢) if so, facts thereabout?

THE MINISTER OF STATE IN THE
"MINISTRY OF COMMUNICATIONS
(SHRI NARHAR] PRASAD SUKH-
DEO SAI): (a) Yes, Sir.

(b) There is no such propusal under
consideration at present.

(¢) Does not arise,

Schemes on Research Survey and
Servicing of Special Forestry
Programme

8056. SHRI S. R. REDDY :

SHRI DALPAT SINGH
PARASTE:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether Central Government
have received any Central Sector
Scheme from the Stateg regarding
research, survey and servicing of a
special forestry programme;

(b) whether there is any scheme

under the consideration of Govern- .

ment to maintain the smal} forest

{(Van) also; and
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(c) if so, the details regarding the
schemes of Government
taken to provide necessary financial
assistance t, the State Governments
to implement the scheme?

THE MINISTER O AGRICULTURE
AND IRRIGATION (SHRI SURNMT
SINGH BARNALA): (a) The scheme
on Research Survey and Servicing of
Socia] Forestry Programme’ was at
one time proposed to be included in
the Fifth Five-Year Plan. The Stales
of Andhra Pradesth, Cwujarat, Kerala,
Madhya Pradesh, Nagaland, Uttar
Pradesh and West Hengal and the
Union Territory of Arunachal Pra-
desh and Pantnagar Agricultural Uni-
versity and Mahatma Phule University
had sent their proposals for a total
amount of Rs. 37.04 lakhs. The scheme
was, however, not sanctioned and inc-
juded in the Fifth Plan, The proposals
could, therefore, not he impiemented.

(by Yes, Sir. Two centrally spon-
sord social Forestry schemecs, viz. (1)
Mixed Plantations on waste lands and
panchayat lands, =tc. and (2) Refores-
tation of degraded forests and raising
of shelter belts are under implemen-
tion in various States gsince 1976-77.
The main objective of the schemes 18
i¢ create tree plantations on the com-
munity wasle lands along the roads
and canals and to reforest and dcvelop
the degraded forest areas to meet the
requirements of fuel-wood and timmber
for agricultural and household pur-
poses. The schemes would create
small wood lands in tho Country.

{(¢) The scheme of Mixed Planta-
tions on waste lands etc. is under im.
plementation in ai] the States except
Karnataka, The Central Assistance
during 1976-77 was 75 per cent of the
cost limited to Rs. 750 per ha. The
scheme on Reforestation of Degraded
Forests and Raising of Shelter Belts
was under implementation in all the
States except Meghalaya, Nagaland
and Sikkim. The pattern of central as-
sistance during 1976-77 was 50 per cent
grant limited to Rs, 500 per ha, During

and steps .
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1977-78 and 1978-73, the central grant
under both the schemes was raised
upto Rs. 1000 per ha. Following
amounts were released as grants to the
Stateg under these schemes.

(Ras. in lakhs)

1976-77 164 28
1977-74 737°59
1978-79 gzo° 31
It is expected that the physical
achievements under these schemss

during the three year period will be
as under:

Year Mixed Reforestation
Plantations  of degraded
on Waste forests
Lands, etc.  and raising

of shelter
belts.

1976-77 1765 ha. 13100 ha,
tns RKMS 1250 RKMsS
1977-78 17600 ha. 43600 ha.
(Target) 5400 RKMS
19078-79 . 136630 ha. 83700 ha.
(Target) 300 RKMS 37000RKMS

- In accordance with the decision of
the Nationaj Development Council, the
schemes are proposed to be transfer-
red to the State sector from 1979-80
without earmarking of funds,
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Location of Unit of Indian Telephone
Industries in Rajasthan

8059. SHRI BHANU KUMAR
SHASTRI: Will the Minister of COM-
MUNICATIONS pe pleased to glate:

(a) whether the Indian Telephone
Industries Limited propose to set up
one or two units for manufacturing
of telephone equipment, micro-wave
ang other devices, in Rajasthan State;

(b) whether Rajasthan Govern-
ment have made offers to make gvail-
able power, industrial lJand on con-
cessional rates and labour in this
behalf;

(c) if so, whether a fina] decision
hag been taken in the matter; and

(d) if not, whepn a decision ig likely
to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKE-
DEO SAl): (a) There is nu proposal
by Indian Telephone Industrieg Limi.
ted to set up any unit for manufac-
turing telephone equipment etc. in
Rajasthan State. However, during
the 6th Plan, therz is z proposal by
the ITI to set up additivnal manufae-
turing capacity both for switching and
transmission equipment,

(b) and (d). Yes. Such an offer was
received and was duly considered by
the Site Selection Committee that was
appointed by the Government for
selecting site for the jocation of an
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electro mechanical common control
.Switching factory to be set up by the
IT1 during the 8th Plan period. The
-Committee has not r=commended any
site in Rajasthan to be suitable for the
location of the switching eguipment
factory. ..

§

'l‘elec'ommunication System between
.India and. Bangladesh

8060 SHRI CHITTA BASU: Will the
Mimster of. CO‘VIMUNICATION; he
: pleased to state :

(a) whether the Government are
~aware of the serious lack of means
" of telecommunication between India
and Bahgladesh

by if s0, whether the Government
"*tonsiderg it urgent and imperative to

have diréct telecommunication link-
. -age ‘with Bangladesh;

. t .
. (e)if so, the constraints in its
wey;. and

(d) steps taken by the Govern-
-ment to remove these constraint; in
order to develop more friendlier re-
- lations with Bangladesh?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
* (SHRI NARHARI PRASAD SUKH-
DEO SAl): (a) Yes Sir, the Govern-
ment is already aware of the inade-
quate tclecommunication  facilities
available between the two countries.

(b) Direct telecommunication ser-
vice (telephone and telegraph) is al-
ready available. It, however, needs

. augmentation.
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(c) The existing terrestrial circuits

. are built~-up on multi link system
_ comprising open wire line and. electri~

fication cable, The performance of
such a link is not very high.

(d) As a long term measure, a mic-
rowave Ssystem has been planncd
between India and Bangladesh via
Krishnanagar and Chaudanga. The
link when commissioned will provide
a better service jualitafively and
quantitatively.
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Export of Marine Products and its
effect on Internal Price of Fish

8062. SHR] JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state: . )

(a) whether more marine vwroducts
are being allowed to be exported during
the financial year 1979-80;

(b) if so, the facts thereof and res-
sons therefor; :

(ey value of marine products ex-
ported, year.wise, from 1975-78 to 1978.

79; and

(d) whether it has been brought to
his notice. that due to phenomenal rise

in exports of marine products, prices
of fish in consuming States have re-
corded a sharp rise?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNNALA): (a) and (b).
There is no restriction on export of
marine products, excepting Bombay
Duck and pomfret, for which there is
some ceiling, Bxport of dried fish
other than prawns, sharkfins, fish
maws, Beach de-mere and Bombay
Duck and other dried shell fish, is
canalised through State Trading Cors
poration, S
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{e) : 1975-76 Rs. 124* 53 crores

1976-77 Rs. 18912 croves
1977-78 . Rs. 18095 crores
1978-79 Rs. 185°52 crores

{April, 1978 10

January, 1970)

(d) Export of marine products ac-
counts for about five per cent of total
fish production and largely coasists of
high priced products and products for
which there is very little domestic
demand. As such, it does not influence
domestic prices of fish.
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Bhim Kund Irrigation Project gver
River Baitarani in Orissa in Sixth
Plan

8064. SHR1 BAIRAGI JINA: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government have de-
cided to include Bhim Kund Irriga-
tion Project over river Baitarani in
Orissa in the Sixth Five Year Plan
for its execution;

(b) if so, what is the estimated
cost of the project; command area of
the project and when the project
work will start; and

(¢) if no, what is the reasonings
for its delay?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJEET SINGH BARNALA): (a)
to (¢) The report of Bhimkund Pro-
ject was received from the Govern-
ment of Orissa in Centradl Water Com-
mission in August, 1974, The report
was examined in the Commission and
comments were sent to the State Go-
vernment from time to time. The last
comments were sent to State Govern.
ment in August, 1977 and in early 1978
the compliance to which is gtill await-
ed from the State Government. The
Government of Orissa have, however,
informed that they are laking steps
to furnish replies to these commenis
as early as possible.

The Government > Orissa have in-
formed that the Bhimkund Project i



100  Written Answers VAISAXHA 3, 1001 (SAKA) Written Answers 110

i mltipurposs project, having flood
rontrol, power and irrigation benefits.
The latest estimateq cost of the project
has been reported to be Rs. 180.89
crorcs. The projest will provide jrri-
gaticn benefits to 0.760 lakhs hectares
in Kharif and 1.317 lakh heclare: in
rabi.

"The Government of Orissa have in-
formed, since the proje:t is yet to be
cleared by the Centre, it is difficy)t tn
say as to when ‘he works on the pro-
ject will start. They have further inti-
mated that the Sixth Plan of the
State has not yet been finalised.

Maintenance of MLPs’ Western Court
Hostel, New Delhj

8065. PROI". pP. ;. MAVALANKAR:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION b2 plersed to state:

(a) whether Government  gre
aware that Western Court on Jan
Patp in New Delhi, which js prima-
rily the Hostel for M.Ps., has a num-
ber of inadequacies and deficiencies
in termg of catering, cleanliness, ge-
neral services, communications, ete.;

(b) if =0, whether Government
are further awmre that cuch a state
of affairs has been seriously handi-
capping the Members of Parliament
who live at Western Court in the
discharge of their duties; and

(c) if so, how are Government at-
tending to the said situation and what
remedial urgent steps are being
taken to improve the said situation?

THE MINISTER OF WORKS AND
HOUSING AND SiIPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) ang (b). There have
been occasiona] complaints from the
residents of Western Court Hoste] in
respect of catering and other services.
Theve related to iterhs whith: required
prompy attention and they were atten-

ded to in time. However, there has
been no persistent complaint on any
particular item of services from any of
the residents.

(¢} The question regarding cafering
services in Hostel was discussed in
the meetings of the Joint Commitice
of the Chairman of the House Com-
mitteas of both the Houses of the
Parliament and it has been decided to
handover the arrangements to the
ILTDC. It is expected that the
LT.D.C. will take over the arrange-
ments from 1st May, 1979,
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Expenditure on English Hindi and
other Indlany Languagey

2067. SHRI GANANATH PRA-
DHAN: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) what is the expenditure of the
Government on development of Eng-
lsh through the Central Institute of
English and Foreign Languages, Hy-
derabad and for development of
Hindi through Kendriya Hindi San-
sthan, Agra and the Central Hindi
Directorate, Delhi; and development
of all other Indian languages through
the Central Institute of Indian Lan-
guages, Mysore during the last plan
period;

{b) whether sufficient fung has
been earmarked for development of
Indian languages in the context of
present emphasis on primary and
adult education; and .

(c) what is the budget allocation
for all the institutions named above
during the year 1979-807

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a )io (c). The required infor-
mation is being collected and will be
laid on the tabje of the House.

fargre @ ww? wimen Rt § 2o gt
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Acquisition of Land in Sarofint
Nagar, New Delhi

8070. SHRI RASHEED MOSOOD:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether the New Delhi Muni-
cipal Committee constructed one tem-
porary store and an underground.
bridge during the last emergency on
the abadi lands covered by Khasra
No. 85 near K and L Blocks at Sarojink
Negar, New Delhi; :
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(b) whethey for the above con-
struction the affected lands were ac-
quired through process of law; and

(¢) whether any compensation was
paid to the owners of the lands or
their heirs?

THE MINISTER OF WOKRS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRJ] SIKANDAR
BAKHT): (a) to (v) The information
is biring collected and will be joid on
the Table of the Sabha,

Mass Copying at Dethi Examination

8071. SHRI A. R. BADRI-
NARAYAN:

SHRI NIEAR LASKAR,
SHR] M. V. CHANDRA-
SHEKHARA MURTHY :

SHRI T. S. NEGI:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether it is reported in the
Press that there was mass copying in
the Union Territory of Delhi during
the examinations held for X Class;

(b) if so, whether due to strike of
teachers there was a dearth of invi-
gilators and some students were de-
puted for the purpose in some centres;
and -

(c) if so, what were the centres
where mass copying took place and
how the Government propose to com-
pensate the candidates of the centres
where copying was not allowed?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) Reports of alleged mnss
copying in the examinations, conducted
by the Central Board of Secondary
Bducation, appeared in the press.
These reports were investigated by
the Board and it was found that no
mass copying had taken place.

(b) No, Sir.
(¢) Question does not arise.

Expansion of Telephone Project to.
meet Waiting List of Telephone
Connections in Defhi

8072. SHRI K. LAKKAPPA: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether expansion projects, for-
giving adequate number of telephone
connections in Dethi, were handicap-
ped due to shortage of equipment as
stated by General Manager, Delhi.
Telephones;

(b) if so, what action Government
propose to take for making available
the required equipment at the dis-
posal of Deihi Telephones so0 that per-.
sons on Waiting list ean be provided
with telephones at the earliest; and-

(¢c) if not, reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-

DEO SAl): (a) Yes, Sir.

(b) The available resources are being
allotted equitably between different
stations higher priority being given to
the requirements of smaller stations.

The telephone exchange expansiona;r
planned to be completed in Delhi
during 1979-80 and 1880-81 are:

I979-80
1. Ghaziabad-—II 2000 Main
2, Tis Hagri 10000 Main
3. Rajouri Garden 10000 Main
6aoo Main

4. Rajouri Garden-11
5. Chanakyapuri
6. Nehru Place

300 (6200—6500)
400 (2000—2400)

7. Janakpuri 1200 Main,
8. Alipore . . 100
9. Badli | . . 200
I980.81
1. Faridabad goo (3000— 3GC0) -

10000 Main
10000 (Main)
6oo (4000—4600) -

2, Nchru Place
3. Karol Bagh .
4. Hauz Khas |

(c) Does not arise.
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Profits on Production of ‘77

8074. SHR]I G. Y. KRISHNAN: Will
the Minister of AGRICULTURE AND
JRRIGATION be pleased to state:

(a) whether there has been any

profits made by the Modern Bakeries

.on production of the drink ‘77 dur-
ing the year, 1877-78; and

(b) if not, whether Government
will consider to restructure the mar-
keting arrangements for ‘77'?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR1I BHANU PRA-
-TAP SINGH): (a) Yes, Sir.

(b) Does not arise.
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Resettlement of Emergency Evicters

8075. SHRI SHAMBHU NAWY
CHATURVEDI:

SHRI RAMJI LAL SUMAN:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION b2 pleased to state:

(a) the progress that has been made
for the rehabilitation of those whose
houses had been demolished during
the Emergency;

{b) what is the likely time 1o be
taken in completing this process; and

(¢) in view of the regularisation of
unauthorised colonjes will Govern-
ment give precedence to those whose
houses were raised to the ground
without prior notice?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND IRE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Dethi Development
Authority has reproted that in all 2167
applicationg were reccived by it from
the persons desiring rehabilitation
the same areas from whcre they were
uprooted during the cmorgency. 1t
hae already oprcroessed the case of al-
lotment of alternative nlots in Arjun
Nagar, Krishna Nagar, Yusuf Sarai,
Gautam Nagar and Shastri Nagar,
and made allotmenis i 168 persons.
Offers of allotment have been sent hy
Delhi Development Authority in ane.
ther 14 cases; 759 cases have bheen
rejected. The remaining cases are
under process. In addition, Delhi
Development Autherity is also cons-
tructing flats for rehabilitation of evic-
tees of Turkman Gate/Sarai Khali] in
the same areas.

The Delhi Administration has report-
ed that it hag received 10,300 applica~
tiong for allotment of alterantive plots
io the persons, who are not covered
by the Delhi Development Authority’s
Rehabilitation programme indicated
above. The Administration has set up
a geparate Rehabilitation and Resettle-
ment Cell, which has already proces-
sed 2,000 of these applications.:
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(b) and (c) The rehabilitation of
the persons uprooted during the emer-
gency is being given due priority on
its own merits as distinct from regu-
larisation of unauthorised colonies but
it is not feasible to lay down any
time limit for this purpnse.

Vegetable Seced Production Centre

3076. DR. VASANT KUMAR
PANDIT:

SHRI M. V. CHANDRA.
SHEKHARA MURTHY:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleused 1o
state:

(a) whether the World Bank }383
sponsored a Scheme to establish
Vegetable-Seed Productio, Centres;

(b) if so, how many and jn which
States these centres are operaling;
and

(c) whethey the Government has
the proposa] t¢ start Seed-Production
Centre in Madhya Pradesh if so, when
and its location?

THE MINISTER OF AGRICULTULE
AND JRRIGATION (SHiil SURJIT
$INGH BARNALA). (a) Vegetable

. %ed production is a component of the
Nationa] Seeds Programme, a World
_ Bank aided project. .

(b) The Centres are operating in the
States of Andhra Pradesh, Himachal
‘Pradesh, Jammu & Kashmir, Karne-
taka, Maharashtra, Punjab and Uttar
Pradesh.

(c) No Sir.
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Complaints on Working of Cross-Bar-
Telephone Exchange in Delhi

8078. SHRI BALASAHEE VIKHE
PATIL: Wil] the Minister of COM-
MUNICATIONS be pleused to state:

(a) whether he hag received in-
fwmerable complaints against the
working of the existing cross-bar-
telephone Exchanges in the Capital;

(b) if so, compelling reasons to
change at Tis Hazari for providing
exchange at Tis Hazari for providing
10,000 lines despite the complaints
against such exchanges; and

(c) how many cross bar exchanges
have " bee,  commissioned i the
country and what are the reports
about their performance, indicating
the places where the cross-bar ex-
changes have so far been com-
missioned?

THE MINISTER OF STATE [N THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHAR] PRASAD SUKH-
DFEO SAL): (a) No, Sir.

(b) Augmentation of exchange capa-
city in the area by 10,000 hnes was
essential to meet long pending de-
mands. This type of Cross-bar ex-
change has been working very satis-
factorily for the past one year at
Hauz Khas, New Delhi,

(c) At present, there are 87 jocal
crossbar telephone exchanges working
in the country. A statement contain-
ing a list of these exchanges and their
capacities is placed on the Tabie of
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the House. A few of the earlier cross-

bur exchanges had difficulties but the
performance of these exchanges

now satisfactory.

Statement

Lr:al  X-har Exhanges sommissioned . ubto

31-3-79.

A. Pentaconta Exchange

Lines

arve

1. Madras-Mambalam (B'TM)

2. Bombay-City-1(BTM) .
3. Bombay City-111 (BT'M)
4 D:Ihil-Karolbagh (ss)
5. Delhi-Jorbagh (,,)

6. Bombay Gity-IL(,,)

7. Myvsore .. .

8. Ernakulam ,

9. Shillong
10. Patna-Rajendranagar
11. Guntur .

12. Delhi-Okhla

13. Bombay-Camdevi

14. Ranchi

15. Russa-IT

16. Jolhpur | . .
17. Jharia .

18. Ambala Cantt

19. Gwalior

20. Janpath-I
21, Bombay-Matunga
22. Allahabad .

24. Cuttack

24. Trivandrum

25. Ludhiana-I

26. Ai-.;'mr '

7. Bhubaneshwar .

8,000
10,000

* 10,000
. 0,000
6,000
10,000
5,000
8.000
3,000
4,000
4,500
7,000
10,000
6,000
3,000
5,000
2,000
2,000
4,000
3,000
6,000
5,000
5,000
6,000
10,000
3,000

. 4,000
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Pentaconta Exchange Lines:
28, Delhi-Chankyapuri 6,000
2g. Calcutta-Panjhari 2,000 -
q0. Madras-Avadi 1,000
31. Lucknow-Alambagh 2,000
32. Madras-Kodambakkam 5,000
33. Belgaum 4,000
34. Tiruppur 2,400
35. Tuticorin 2,000
36. Madras-Adyar ;}.(u"-n
37. Poona City 11,000
38. Navrangpura 1 | 10,000
34. Bombay-Mandvi 111 9,000
40. Bangalore-Sankarapuram 11,000
41. Calcutta-Kalighat . 2,000
42. Bombay-Shivaji Park-11 6,000
43. Ambala City 2,000
44. Baroda-I1 | 6.000
45. Kanpur-Benajhbar 7,000
46, Madras-Kellys 4,000
47. Vellore 3,000
48. Trichur 4,000
49. Calcutta-Russa-111 6o
50. Dethi-Janpath 1V 2,000
51, Calcutta-CGircus 5,000
52. Delhi-Shahdara Fast 4,000
53. Bombay-Andheri 1IX | 7,500
54. Calcutta-Jorsanko 4,800
55. Siliguri 3,000
56. Madras-Mount Road . 5,000 -
57. Calcutta-Bagabazar 3,000
58. Bombay-CTO 5,000
59. Bombay-Malad II " 4,400

P
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©1.82,500

. bffﬁ'r imported cxchangrs
1. Delhi-Idgah 11 (IME Sweden? 10,000
2. Delhi-Hauzkhas 11 (NEC-
Japan) . 10,000
3. Ahmedabad-Railwaypura 111
{Hitachi Japan) . 10,000
4. Chlcutta-Tiretta  Bazar IT (ii) 10,000
= Calcutta-Tiretta Bazar I1I (iii} 10,000
_;ﬁ. Bombay-Malabar Hills 1  (iii) 10,000
7. Bombay-Malabar Hills IT (iii) 10,000
B. Delhi-Tis-Hazari III fNFC
Japan) . . 10,000
o. Delhi-Shaktinagar (i) . 10,000
" Toraw . N 90,000

in the Institutes if brought -
notice of the Council.

- v 2 : 2
T . .ITT & BTM (Pmta Conta)
60. Rombay-Thana-T1 3,200 {78 EX) . 3:82,500
'a':“-lﬂba_‘lP"rl . S : 6.000 2. Other importcd {a EX) . 90,000
2. D"“I”‘i'Ha""‘k'“"‘ I 4,000 87 exchanges GRAND TOTAL  4,72,500
63. Delhi-Janpath IT 3,000 - - -
64, Calentta-Uttarpara 2,000 Memorandum Regarding  Working
' : : Conditions of Agricultural Scientists
65, Calcutta-Jadavpur 000
- ) X 8079. SHRI GANGA BAKHT SINGH:
66. Hyderabad-Saifabad 3:000  ‘Will the Minister of AGRICULTURE
_1‘27_ Calcutta-Behala 4,000 AND IRRIGATION be pleased to
: state:
‘8. Bombay-Cooperage 1 | . 5.400 ' . :
" (a) whether Government have re-
ha. Caleutta-Cossipore 6,000 ceived memorandum from the Asxvi-
0. anbn}‘-Byculla 11 5,000 cultut_'a] SCientj.'st.S for impro'vmg their
o working condition and for develop-
71, Ahmedabad-Rajlwavpura 11 3,000 ment; gnd
72, New Delhi-Rajourigarden 1 5.000 (b) whether Governmeny  have
A . taken or propose to take any action
753-- Kaupur-Lajpatmagar 2,000 1n thig dlrectlon"
=4. Caleutia-Fast-11 | J000
THE MINISTER OF STATE IN THE
75. Bombay-Cooprrage 11 53:000 MINISTRY OF AGRICULTURE AND
33 12 Ihi-Janpath V(]5X) 2,000 IRRIGATION (SHRI BHANU, PRA-
TAP SINGH): (a)-Representations are
77. Hydsprabad-Seeunderabad 2,000 received off and on from the -Scien-
I . tists for improving their working con-
70, Galentta-Serampore 2,400

ditiong and development,

(b) The working conditions of the
scientists in the Indian Council of
Agricultura] Research have been vastly
improved by. the inroduction of ihe
Agricultural Reseavch Service: under
which scientists can be promoted to the
grade of Rs. 1500—-2000 on the basis
of five yearly assessment of their work
irrespective of the occurrence of the
vacancies. Financial and administra-
tive powers have been delegated tio
the Directors, Heads of Divisions and
Heads of Regional Stations. Steps
have been taken to augment residen-
tial accommodation for the scientists
within the funds made svailable for
the purpose. Besides these, expedi-
tious steps are taken to remove the
deficiencies in the matters of equip-
ment, laboratory, field facilities etc.
io  the
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Help to Farmers for Cultivation ot
Sunflower Seeds and Soya Bean in
Karnataka

8080. SHRI DHARMAVIE VASISHT:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether sunflowgr i superior
to other edible oils;

(b) whether som, enterprising far-
mers cultivated sunflower seeds and
Boya Bean in Karnataka and other
States and there were no takery uf
the products; and

(c) the steps taken to help the
farmers?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Suflower oil is considered to be a high
quality edible oil on account of the
high content f poly-unsaturated fatty
acids.

(b) and (¢). The cultivation of Sun-
flower and Soya Bean has been taken
up in different States, including Kar-
nataka. The Government of India
have fixed a support price of Rs. 175
per quinta] for these crops for 1978-79
" and entrusted the suppori price ope-
rationg to the Nationa)l Agricultural
Cooperative Marketing Federation
(NAFED). NAFED have entered the
markets and made purchases at the
support prices, wherever the prices
showed a tendency to decline below
the support levels. Accordingly, they
have purchased nver 85,000 tonnes of
Soya Bean from Madhya Pradesh,
Uttar Pradesh and Rajasthan,

Conservation Projects at Jaiselmer,
Kishtwar and on Tamil Nada Coast

8081. DR. KARAN SINGH: Wi'] the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether proposals had been
formulated for the creation of a Desert

APRIL 23, 1979

Whritten Answers 12

Nationa] Park in Jaiselmer, g Moun-
tain National Park in Kishtwar amt
a Maritime National Park Ilor thw
Tamil Nadu Coast; and

(b) if so, the progress on these
important conservation projects?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) and
(b), The Government of Rajasthan
have formulated a propusal for the
creation of a Desaert National Park in
Jaigselmer area. The proposal is at
present under examination with the
Central Government.

The information regarding the cirea-
tion of a Mountain National Park in
Kishtwar has been sought from the
Jammu & Kashmir Government and
will, on receipt he lzid on the Tabic of
the Sabha. The Tainil Nadu Govern-
ment has stated that a project for tise
creation of a Maritine Nationa}l Park
for the Tamil Nadu Coast is at pre-
sent under formulation with them.

P.C.O0. at Shakarpur Post Ofice, Delhi

8082. DR. BIJOY MONDAJL. Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether service telephone for
Shakarpur Post Office, Delhi-11009¥
was sanctioned on 6th October, 1978,

(b) whether P.C.O. was sanctioned
for this Post Office as intimated by
PM.G, Delhi vide letter No, D.O./
TEC/T-2/77 dated 29-11-1977 addres-
sed to Shri Kuldip Singh, Vice- Presi-
dent, Residents We!farc Association;
and

(c¢) if so, whether the telephones
have been provided and if not, the
causeg of the delay and the time by
which they are expacted to b#
installed?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH.
DEO SAI): (a) to (c). So far as service
telephone is concerned the distance uf
Shakarpur Post Office from Shahadra
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Exchange i ‘about 10 5 12 Kilomelers
and provision of telephone requires
high poundage ¢f cables. The cables
have been received und the work is
likely to be completed in 2 to 3 months
iime.

As far as the P.C O. is concerned the
information is being collected.

Agricultural Labour

8083. SHRI AHSAN JAFRI: Wil
the Minister of AGRICULTURE AND
IRRIGATION pe pleased to state:

(a) how many familieg exist or
depend on Agricultural labourers in
our country, its total and State-wise
figures;

(b} how many persong work as
Agricultura; workers in our country
and in each Stale;

(¢) iy how many Stateg the mini-
mum Wages Act is applied in which
State it is not applied in Agriculture;
and

(d) for non-implementation or de-
fective implementation what steps are
taken to remove these lacunae, please
give details regacding each State?

THE MINISTER OF AGRICUL-
TURE ANDI IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) and
(b). According 10 the Census of 1971,
the population of agricultural labou-
rers was around 47.5 million. State-
wise details are attached.

(c) The Minimum Wages Act, 1948
is applicable to all States/Union Terri-
tories except Sikkim to which it is yet
to be extended. Minimum wages
under the Act have not yet been fixed
for agricultural labourers in Jammu
& Kashmir, Arunachal Pradesh and
Mizoram and there are no agricultural
workers in Lakshadweep.

(d) The enforcement of Minimum
Wageg Act in agriculture ig the res-
ponsibility of the State Governments.

The Central Governmeni has .advised
State Governments t consider uppoint-
ment of implementation committees at
loca}] levels to watch the enforcement

of minimum wages for agricuitural
workers,
Statement
States/Union Territerics Numler of
Agricul-
tural

Labourers

(in "oc0)
Andhra Pradesh . . . 6,829
Assam . . . . 406 .
Bihar . . . . . 6,806
Gujarat . . . . 1,888
Himachal Pradesh . . 54
Haryana , . . . . 430
Jammu & Kashmir | . . 42
Karnataka . . . . 2,717
Kerala . . . . 1,908:
Madhya Pradesh . . . 4,062
Maharashtra . . . . 5393
Meghalaya . 44
Manipur , . . . . 13
Nagaland . . . . 4
Origsn ., | 1,938
Punjab | . . . . 787
Rajasthan . . . . 749
Tamil Nadu . . . 4,490
Tripura . . . . 86
Uttar Pradesh . .o . 5454
West Bengal . . . .. 3,272
Sikkim ] 5
Union Territories . . 1y
All India C 47494

r———— -t 0 qm———
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Survey Reports Re: Marketing
Cumm, Rice and Oniong

8084. SHRI S. R. DAMANI: Will
‘the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Governmeni have
received the survey reports regard-
ing the marketing of cotton, rice and

".onions which were taken up during
the course of the year;

(b) if so, the salient [eatures of the
reports; and

(¢) whether the Governmeni pro-
‘pose to conduct survey on marketing
of any other major agricullural com-
modities and if so, the cdetails
thereof?

. THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
"IRRIGATION (SHRI BHANU DPRA-
TAP SINGH): (a) The Natioval Agri-
cultura] Cooperative Marketing Fede-
ration hag recently brought out bulle-
tins on cotton and onions which inter
alia  include the markeling aspects
.also of these two commodities. No
survey report regarding the merketing
"of rice has been received in recent
past.

(b) The salient fcstures of ihe re-
ports on cotton and onions are—

-Cotton

(i) On an avervage, 50 to 60 per
cent of the cotton produciion is
brought in the main assembling
markets in the courntry for disposal.
The percentage of arrivals in main
producing areas vary significantly.

(ii) Cotton marketing by cocpera-
tives has made a significant progress
in Maharashtra, Gujarai, Madhya
Pradesh, Punjab and Rajasthan, The
establishment of the Apex Federa-
tion for Cotton Marketing in Guja-
rat during 1975-78 was one of the
important development in this re-
gard.

(iii) Cooperative marketing socie-
ties followeg the following systems
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in respect of purchase and sale
cotton:

(a) Pooling system in Gujarat.

(b) Scheme of Cotlon provure-
ment in Maharashtra,

{c) Direct purchases.

(d) Tie—up with  couperative

spinning mills.

(iv) Prices 2 cotlen coxhibit wide
fluctuations due to concentration of
market arrivals in a particular
period. The peak marketing pericd
usually extends from November to
March and prices in  this penod
gencrally remain low.

{v) Ginning and pressing of cation
is an essential compliment 1o its
marketing. The pnumber of ginning
and pressing uniiz in the cGupora-
tive sector have gone up to 318 at
the eng of 1977-78.

Onions

(i) In order to safeguard growers
against exploitation by traders und
middlemen it is vecessary thut i all
the impertant produciug Stutes,
there should be an emphasis on
organising regulated markets or a
priority basis.

{ii) A well thought out plan for
purchase, storage and relcase will
have to be prepared s¢ that adeguate
supplies should bhe availabie in Jean
season.

(iii) Extensive cultivation of
onions is done in  Maharashira,
Gujarat, Tami] Nadu. Orissa, Kar-
nataka, Madhya Pradesh, Bihar and
Andhra Pradesh.

(iv) South Indian varieties of
oniong involve higher cost of pro-
duction and are traditionally export
oriented crops.

(v) Out of the total supplies
available in the country it is esti-
mated that 10 per cent is jost due
to waste (including driage) in the

" course of marketing.
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~ (vi) Under the traditional me-~
" thods of gtorage, the losg is estimated

at 10-20 per cent, it i{s possible to,

reduce it 2 to 5 per cent if bulbs are
kept in cold storage having 0 degree
Centigrade temperature,

(¢) Survey reports on marketing of

tobacco in Andhra Pradesh, Jute im

Bihar and wheat in Punjab and Har-
yana are being prepsred.

Qpouing of Seboels In Adivasl Avess
o ujerny

8685. SHRI AMARSINH V. RA-
THAWA: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

- {a) whether Gevernment &
aware that the Adivasl area in the
osuntry and particularly in Gujaset
State 15 very backward in vespect of
education;

(b) if so, the gteps taken by the
Governmant to open more primary
and middle gchools in those areas
during the next Five Year Plan; and

(c) the amount earmarked for the
scheme State-wise?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir.

(b) In the context of Government’'s
programme of universalising elemen-
tary education for children of the age-
group 6—I14 according to a i‘ime-
bound programme, the State Govern-
mentg were requested to identify the
magnitude of the prgblem and pre-
pare separate strategy for Adivasi
areas. Sub-plans for such areas have
been prepared by the State Govern-
ments. In regard io the opening of
schools in Adivasi areas the steps
taken are:

(1) the distance norms for the
location of schools have been re-
laxed, and

(2) provision for opening Ashram
(Residential) schools hag been
made, :

671 LS5

because the Adivasi greas are sparsely
Ppopulated.

Gujarat in itg draft sub-plan fom
tribal areas for 1978--83 has indicated
the following proposals:

(1) All schoolless villageg would
be covered by primary schools with-
in a walking distance of 1.5 Km.,
involving the opening of sm addi-
tional 200 primary snhooh in the
tribal aress, and '

(3) conversion of 1000 out of 2521;

(c) The sectora]l allacation for el
mentary education iy earmarked e
the State ag & whole, Bince m!h o
the new elementary gehools wilt be fa
educationally backward aress, tetha)
areas are likely to he benefited from
earmarking of allocation for elemens
tary education., However, the State
wise allocations are yet to &
ed.

E

Sugar Output and Off-take

8086, SHRI D. D. DESAIL Wwill the
Minister of AGRICULTURE AND IR.
RIGATION be pleased to state:

(a) whether sugar output during
the first five months and current
sugar season ig encouraging,

(b) whether interna) off-take has
also increased;

(¢) whether the sugar deconirol
has begun to show beneficial resuits;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) The sugar produc-
tion during the first five months of
1978-79 season ie. from 1-10-1978 to
28-2-1979 wag of the order of 35.30
lakh tonnes us against 33.80 lakh tone
nes during the said months of 1977-78
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- season. The total sugar production
during 1978-7¢ season upto 7th April
hag reached the level of 4848 lakh
tonnea as against 47.73 lakh tonnes
upto the corresponding date in 1977-78
season,

(b) The off-take of gugar for inter-
na} consumption during 1978-79 scason
upto Tth April has been of the order
of 31.82 lakh tounes as against 22.58
lakh tonnes upto the same date in
197'7-73 season

;;;’ (c) and 14, 'I‘aking into accounf the
record ‘sugar ‘production of 64.62 lakh
tonnes in 1977-78 season, the” high
Jevel, ot sugar stocks in the system, the
arepan;lernnt nee.l to maximise do-
mean coxmumpnon ('If subar to ligui-

te t.he mountmv stocks of sugar
\yxth the’ sugar Jact unes to brmg the
beneﬁts of. enlarged production 1o the
qonsumer etc, sugar was de-control-
Jed with eﬁect from August 16, 1978,
The internal consumption of sugar
during 1978-79 season upto Tth April,
1979 has registered an increase of
about 88 per cent and 40 per cent over
the conspmption upto the same date
during 1976-77 and 1977.78 seasons
regpectively.

Offers from Private Parties tor
Constructing Godowns in Punjab,
Haryana and U.P.

3087. SHRI P. K. KODIYAN: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased {0 staie:

(a) whether the Food Corporation
of JIndia has inviteq offery from
private parties for  constricling
godowns in and around the centres in
Punjab. Haryana and U.P. anq rent-
i_ng tg FCI;

(b) if so, the deiails: and

(¢) reasons for not undertaking the
jOb by itself?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
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IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Yes, Sir.

(b) Food Corporation of India have
through advertisement invited offers
by 30-4-78 from private parties for
constructing godowns on their ' own
lands as per FCI's spacificationg for
letting out to FCI on guaranteed ‘oc-
cupation of 3 to 5 years in the States of
Punjab, Haryana und U.P. for a capa-
city of 16 lakh tomnes. ' - Minimum
capacity of godowns should be 5000
tonnes

) o, ) . .
wh LI ! ‘ '{',‘

-

q) The FCI b&mda 1ts own godowns.
hovmver in View of the’ preBsu.re oh
existing’ capacity, need {0 gecure, ad-
ditiona} -eapacity quic de time .spin
imvoived in. acquiring land ‘and ;. the
fact that private parties nave .. their
own lands, godowns are being. secared
undey the above schemn, ‘

ﬁgﬁﬁmvﬁwﬁﬂﬁfﬁqmﬁmﬁﬁ
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LUTOW AT A%T AR Agdet O dw F
Gty § o frafor & farg srenfas &0

(w) 3e-11-1978 W wwrw HA WA
e I ® W@ & Iy T wefvm
gt & wfrw ww do 2417 § forawy
awzg fegr wm 1 1-12-1978 &
gz & faq dmg m owrdgw gt #®
STE 9T WIAET S/TOW gNT q9T 15-4—
79 W *¥ o 500 I Wl WEeA fwav
o7 X7 YIS WA qd 1978-1980
® fag wra srage vl & wa 9T dar
‘WY W Y wew sdter gt ® osfew ww
o 5425 § 1

(w) o wzw & a9f & famfo @
fon 9z & wga amn . 5,700 wEEI
% afafer aopre A foedft & 1978-79
® 0T 15,300 wFA 4NE a0 el
&g
Performance of Kendriya Vidyalis
btudents in National Talent Examina-

tions
8090. SHRY VASANT SATHE:
Will the Minister of EDUCATION,

SOCIAL WELFARE AND CULTURE
he pleased to state:

(a) whether it is a fact thal per-
centage of studontg from Kendriyo
Vidayalas in the Nalional Tuleat Exs-
minations has decreased over ihe vast
two years;

(b) if so, furnish important details
by broad indicators showing per-
formance of Kendriya Vidayalas in
National Talenl; Examinations over
*#he last 4 years, year-wise;

() what special measures have
been taken/proposed to improve par-
ticipation and success rate of the
ftudents of Kewdriya Vidayalag in
toese examin\t\ions/partlcularly at
Delhi, Bombay, Nagpur, Pune, Madras,

Bangalore, Calcutta and other P
Clagg cities; and

(d) incentives offered or under con-
sideration to the teachers extra facili-
ties made available to the Kendrya
Vidayalas for special coaching of
students?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN.
DER): (a) to (d). The :nformation
is being collected and will be 1laid
on the Table of the Sabha.

) Posts Sanctloned for Hindi Work in

D.M.S.

8091 . SHRI MOHAN LAL PIPIL:
Will-  the Minister of AGRICUL- "
TURE AND IRRIGATION be pleased
to state:

(a) the varicus types of posts ecx-
clusively sanctioned for Hindi work in
Dethi Milk Scheme and how many
posts have been lying vacant for
more than five months as on 1st April,
1979 and the reasong for not filing up
these posts;

(b) whetnar  the cxisting stafl
strength creaied for Hindi work is
considered adeguate to meet the re-
quirements of work; and

{c) i{ not, steps takep by the Dealhi
Milk Scheme for providing the ade-
guate gtaff for Hindi work?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA)Y:
(a) The posts exclusively sanc-
tioned for Hindi work in the Dnlhl
Milk Scheme is ag follows: : '
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. Number of
Sr. Designation Pay Scale .
No. Sanctioned  Pasts vacaat
Rs, posts for more
than five
months
1 Hindi QOfficer . . 6501200 ' 1
2 Hindi Traoslatar . 550—800 % .
9 Jr. Hindi Translator . 435—700 2 2
4 Hindi Teacher . . . . 330560 t 4
s U.D.C. 330—560 1 o~
6 Hindi Typist . 26o—q00 2 .

Posts of Hindi Officer and Junior
Hindi Translators were created on
25kh September, 1898. Reoruitmentd
Rujes for these posts are heing
framed., Pending that, the posts are
being filled on ad-hoc basis in econ-
sultation with Ministry of Home
Affaira, Department of Oficiai Lan-
guege. As regards the post of Hindi
fTeacher, names are awaited from the
Employment Exchange.

(by Yes, Sir.
(c) Question does not arise.

Development of interior Adivasi and
Hilly Areas

3092. SHR] RAJARAM SHAN-
KARAO MANE: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether  Government has a
plap to start aud develop the Agri-
cultural land, animal husbandry pro-
jects and small agro-based industries
in the interior area, adivasi area and
hilly tracks of the country an 100
per cent, basis; and

(b) if so, the names of schemes and
their areas?

THE MINISTER OF STATE IN
THE MINISTRY OF AGEXWW

——

AND PRRIGATION (SHRI BNANU
PRAAMTIP- SINGH): (a) and M.
Schemes for developing agricultyral
land, animal husbandry and
agro-based indusiries in Tribal and
Hilly tracks of the country are being
implemented under the Tribal and
Hill Area Sub Plang in the concern-
ed States and gpecial Central assist.
ance is being given to  supplement
the efforts of the State Governmeats
to implement these Sub Plans.

In the Sub Plan areas in 16 States
and 2 Union Territories, 180 Inte-
grated Tribal Development Projects
will be in operation, and thereunder
all developmental programmes  in.
cluding agriculture and alliel sectors
will be undertaken.

Non-Acceptance of Salariey by Junior
Engineery of Telecommunication
Wing

8093, SHRI JYOTIRMOY BOSU:
Wil the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether it is a fact that 20,000
junior engineers of telecommunica-

tion wing have refused to accept their
galaries;

() it go. detaily thereol; and
(¢} it vo, steps teken thereon?.
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_THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI NARHARI PRA-
SAD SUKHDEV SAI): (a) Yes, Sir.
Some Junior Engineersg did not accept
their galaries. The exact number of
such Junior Engineers who did not
take their salary on 2.4.79 is, how=
ever, not known.

(b) and (c). As stated by the
JET.A._ the Junior Engineers ob-
served pay boycott on 2.4.79 to
express their resentment agains+ noa.
settlement of their two basic de-
mands, viz. revision of pay scales
and better promotional avenues.
These demands are receiving due
consideration from the Department.

Over Head Water Tank in Moti Nagar,
belhj

8094. SHRI DAJIBA DESAI: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether no over-head water
tark has been provided in Moti Nagar
and Karampura colonies of Delhi
having a population of 20 thousanc in
the absence of which the first fnors
never received water supply causing
considerabje  Cifficulty  to the
vegidents;

(b) whether there has been a
constant demand for providing a
overhead water tank; and

(¢) if s» scilon proposed to be
taken in this regard and the time by
which the tank will be constructed?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (c). There has been
a demand for providing over-head
water tank in Moti Nagar and Ka.
ram Pura colonies of Delhi but cons-
truction of such a tank has not been
considered necessary by the Delhi
Water Supply and Sewage Disposal
Undertaking as the water pressure in
the area has been found to be com-
paratively satisfactory.

Housing Sekemes in West Bengal

8095. SHRI SACHINDRALAL
BINGHA: Will the Minister of
WORKS AND HOUSING AND SUP.
PLY AND REHABILITATION be
pleased to state:

(a) the details of the 16 schemes of
the West Bengal Government. Hous-
ing Board and West Bengal Housing
Department assisted by the HUDCO,
with the date of sanction and the
areas ihat have been covered, and
the amount sanctioned scheme-wise;

(b) the action taken upto date for
the implementation of these schemes
and number of he houses buily and
the number of persons benefited
scheme-wise; and

(c) the details of the schemes
pending to HUDCO for sanctioning
finanria) assistance at present?

THE MINISTER OF WORKS AND
HOUSING: AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The details of 24
schemes sanctioned in the State of
West Bengal indicating the location,
date of sanction and the amount
sanctioned scheme-wise are gshown in
the Statement-I, ]aid on the Table of
the House. [Placed in Library. See
No. LT-4355|78].

(b) The schemes after sanction by
BUDCO are executed by the concern-
ed borrowing agencies, progress of
which is monitored by HUDCO. Ae-
cording to the progress reports fur-
nished by the Agencies to HUDCO,
687 dwelling units have been com-
pleted. After completion of gll the
24 schemes, it ig estimated to benefit
more than 7000 families, The physi-
cal status of each scheme ig shown
in Statement.], laid on the Table of
the House. [Placed in Library. See
No. LT-4355/79]

(cy The names of the schemes
alongwith loan amount, which are
under consideration with HUDCO, .
are shown in the Statement-II en- .
closed. T



Development of Peripheral Drainage
in Mayapuri, Noew Delhi

8096, SHR T. S. NEGI: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to refer to the re-
ply given to Unstarred Question No.
812 on the 26th February, 1979 re.
garding D.D.A. Vs. M.C.D. and
state:

(a) whether plans to develop peri-
pheral drainage system for solving
the problem of water stagnation in
Mayapuri has since been finalised; if
80, the area to be covered under the
zone and other reievant details;

(y) what were the differences bet-~
ween MCD and DDA in this regard
for which Chief Secretary of Delhi
Administration was asked to sort out
the problem; and

(c) whether these have been sorted
out; if so, details thereof and if not,
the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir.

(b) The differences were primarily
over their areas of jurisdiction.

(cy Yes, Sir. The flow of water
from pucca drains in the Mayapuri
colony is being taken into a kuchha
out-fall drain constructed by the
DDA and water from this drain s
pumped into the main drain along
the Mayapuri Road.
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Brown Bread by Modern Bakeries

8098, SHRI HARI VISHNU KA-
MATH: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether it is a fact that Modemn
Bakeries manufacture bread made of
maida only;

(b) whether Government is aware

that maida is deleterious to human
health;

(¢) whether therefore, WModern
Bakeries would be advised to make
brown (whole-wheat) bread for those
who woild prefer it to maida; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-

TURE AND IRRIGATON (SHRI
BHANU PRATAP SINGH):
(a) Yes, Sir.

(b No, Sir. Maida is not deleterious
to human health.

(c) and (d) The Company had
undertaken trial production and mar-
keting of brown bread, hut the res.
ponse from consumers was not en~
couraging.

Sugar PFactories Facing Financial
Distress

8089. SHRI NATVERLAL
B. PARMAR:
SHRI BAGUN SUMBRUI;

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

{a) whether Government are aware
of the fact that sugar factories in-
various parts of the country are fac-

ing financia] distress following de-
control of sugar;
(b) whether several States had

asked the Centre to provide assistance
*n these factories; and
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- {e) if so, the details thereof and
“the reaction of Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL~
TURE AND IRRIGATION (SHRI
BHANU PRATAP SINGH):
(a) Immediately after decontro] of
sugar in August, 1978, there was a
steep fall in sugar prices as a result
of which gugar factories had to face
some financial difficulties. Recently,
sugar prices have picked up and the
liquidity ang viability of the indus-
try has somewhat improved,

(b) and (c¢). Some of the State Gov-
ernments had approached the Central
Government for financia]l assistance.
A loan of Rs. 20 crores was advanced
to U.P. Government for clearance of
cane arrears in respect of cooperative
and public sector units in the State.
Requests for grant of loans received
from State Governments of Gujarat
and Tamil Nadu were considered but
it was not possible to accede to the
request for loan. The requests of the
State Governments of Andhrag Pra-
desh and Bihar are being examined
and decision will be taken sghortly.

Transfer of Sewage Sullage Utiliza-
tion to State Government

8100. SHRI M. RAM GOPAL
REDDY: Will the Minister of AGRL
CULTURE AND IRRIGATION be
pleased to state:

(a) whether Government have de-
cided to transfer to the State Govern-
ments the sewage-sullage utilization
work; and

(b) it so, the details in this regard?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA):
(a) According to the National Deve-
lopment Council’s decision the se-
wage-sullage utilisation works, taken
up under the Central Sector Scheme
for Development of Local Manurial
Resources, gre to be transferred to
the State Sector.

(b) Detail regarding transfer are
being worked ouy by the Planning
Commission. .

Shortage of Water for Irrigation
purposes in Madhya Pradesh

8101. SHRI DALPAT SINGH
PARASTE: Will the Minister of AG=-
RICULTURE AND IRRIGATION be
pleased to state:

(a) whether it is a fact that there
is acute shortage of water for irriga=
tion, purposes and cultivation has be-
come very difficult in the State of Mawe
dhya Pradesh particularly in the Adi«
vasi Areas of Madhya Pradesh (Shah-
dole District) where the peoble of the
region do not get appropriate remu-
neration for their labour; and

(b) if so, the getails regarding the
scheme proposed to be implemented
by the Central Government in order
to overcome these difficulties in that
region?

THE MINISTER FOR AGRICUL~
TURE AND IRRIGATION (SHRI
SURJEET SINGH BARNALA): (a)
and (b). The information is being
collected from the State and will be
laid on the Table of the House when
received.

Consumption of Indian and Forelgn
Ligquor

8102. SHRI MUKHTIAR SINGH
MALIK:

SHRI SHANKER SINHJI
VAGHELA.

SHRI RAGHBIR SINGH
VIRK:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state: ‘

(a) what is the total consumptio~
of Indian and foreign liquor in th_
country State-wise during the years
1977-78 and 1978-79; and

(b) what steps have been taken by v
Government to reduce the consump-
tion of liquor in the country?
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THE MINISTER OF BSTATE IN
THE MINISTRY . OF EDUCATION,
SOCIAL WELFARE ANpD CULTURE
{SHRI DHANA SINGH GUL-
SHAN): (a) Information iz being
collected and will be laid on the Table
of the Sabha,

(b) The Government have sugges-
ted guidelines to the State Gnvern-
wments for the implementation of
prohibition which, inter alin, include
steps to reduce the consumption of
liquor in the country. Several State
Governments have taken steps to
reduce the consumption of liquor,
like reductions in alcohol quota, in-
crease in number of dry days, red-
uction in number of shops, ete.
Some States have declared a number
of districts as totally ‘dry’.

Transfer of Evacuee Property

8103. SHRI AMRUT KASAR: Will
the Minister of WORKS AND HO-
USING AND SUPPLY AND RE-~
HABILITATION be pleased to state:

(a) whether the Government of
Goa, Damap and Diu has requested
the Union Gevernment fo, granting
permission to bestow the property
vested in the custodian of evacuee pro-
perty in the Union Territory to the
tenants in possession of those propor-

~ tions; and

(b) jf so, what actiopn has the Gov-
ernment taken in thig regard?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). A bill re-
ceived from the local administraticn
to amend the Goa, Daman and Diu
Administration of Evacuee Property
Act 1964, with a view to conferring
.ownership rights on the cultivating
tenants of evacuee land is under con-
sideration of the Government.

Reservation for Physically Handicap-
ped Students

8104, SHRI BALAK RAM: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTUFRE be pleas.

od % refer to the reply given to Un.
starred Question No. 4101 on the 14th
August, 1978 regarding reservation
for physically randicapped students
and state; '

(8) whether the letters proposed to
be gent to othey Universities have
since been sent and if so, what haa
been the response from the Universi-
ties in general and the Universities of
Delhi, Haryang and Himachal Pradesh
in particular; and

(b) whether the Government have
reserved 3 per cent seats for the phy-
sically handicapped students in the
institutions and universities whieh are
directly under itg control ag for ins-
tance the Al] India Institute of Medi-
cal Sciences, Delhi and I.1.Ts. etc. and
if npot, the reasons therefor and stepa
that are being taken tp reserve geats
for this category of students from thia
academic year?

THE MINISTER OF STATE IN
\THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRI DHANNA SINGH GUL-
8HAN): (a) Yes, Sir. The remaining
Universities were addressed on 4-9-
1978. 45 Universities including the
18 mentioned in my reply on 14-8-
1978 have accepted reservation in
principle though some of them have
limited it to certain subjecty and
some others have accepted a smal-
ler percentage, A statement showing
the position in regard to Universities
of Delhi, Himachal Pradesh and Har-
yana is attached.

(b) The matter is being taken wup
with the Indian Institute of Techno-
logy, All India Institute of Medical
Sciences ete. Co

Statement
51, Name of the Present position
No. University
1 2 3

1 Delhi University No final decision has
been  intimated.

2 Himachal Pradesh Reply not received.
University,
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The position in regard
to three Haryana
Universities is as
follows : —

— eSS

(i) Kurukshetra Unwerszf-y

Kurukshetra University has replied
as follows:—

“....This University has already
reserved 3 per cent seats for phy-
sically hanidcapped students (who
are blyind or have lost an arm/leg),
for admission to Arts, Science and
Commerce Courses in the Univer-
sity Teaching Departments and in
the Colleges maintained/recognised
by this University. Besides, we
have also provided for reservation
of 2 per cent seats for the physi-
cally handicapped students for ad-
mission to Colleges of Education
maintained/recognised by this Uni-
versity.”

(ii) Maharishi Dayanand Univer.
sity, Rohtak,

No fina] decision has been in-
timated.

(iii) Haryena Agracultural Uni-
wversity, Hissar.

They have not accepted reser-
vation.

Sanction of Moma Irrigation Project,
Sangli, Maharashtra

8105, SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether Morna Irrigation Pro-
ject, in Sengli district Maharashtra
State hag been recently sanctioned by
the Government (Planning Commis-
sion); gnd

(b) if so, the broad particulars
thereos including the estimated cost,
the schedule of the construction pre-
gramme ete.?

TURE AND IBRIGATION (SHRI
SURJIT SINGH BARNALA):

(a) The Morna Irrigation Project in
Sangli District of Maharashtrg has
been found acceptable by the Plann-
ing Commission in August, 1978.

(b) The project envisages construc-
tion of a Reservoir of gross capacity
of 20.74 Mcum. across Morna river
(a tributary of Warna river in
Krishna Basin) in Sangli district to
irrigate annually 2240 Hectares, by
pumping water let down in the river
from the reservoir. The estimated
cost of the project is Rs. 221.56 lakhs.
As per the proforma report submit-
ted by the State Government, the
project is scheduled to be compleied
in 4 years.

Implementation of Official Languages
Act

8106, SHRI RAM NARESH
KUSHWAHA: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

{a) the arrangements made jn the
Ministry for implementing the Official
Language Act, Hindi publicationg and
translation etc. and the categery-wise
number of employees working there-
for;

(b) whether Official Language Sub-
Committee, Joint Secretary in-charge
of Official Language work and Direc-
tor have inspected many officeg and
have recommended for creation of
posts in different categories for bring-
ing improvement in the situation and
augmenting the progress;

(c) if so, the reasons for which re-
quisite number of posts have not been
sanctioned and filled up in the offices
of Water Commission, Rural Develop-
ment and Food Corporation; ang

(d) the steps proposed to be taken
to implement the recommendations of
Inspection reports and taking of dis-
ciplinary action against the officers
reeponsible for delay?
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 'THE MINISTER OF AGRICUL- Dapartment of Rural Deeelopment
TURE AND IRRIGATION (SHRI g R
SURJIT SINGH  BARNALA):

_ (a) The position in regard to the Name of the Post No. of
" staff provided for implementation of Post (s)
the Officia] Language Act, Hindi Pub-
lication and translation ete. in diffe. 1. Hind; Officer . . . 1

rent departments of the Ministry is

given in the attached Statement A. 2. Senior Hindi Transiator
(b) and" (c) The position in this 8. Junior Hindi Translators ¢
regard mmigd1mted in the attached 4 Hindi Typit . . . ]
. Di Basi h
(d) Question does not arise in ! %ft:;?milm ) 1
view of reply to part (¢) of the
question. 2. Assistant Editor . lr '
For Publication
Statement—A 3. Sub-Editors. work 2
Department of Agriculturs 4. Publicity Assistants !
. 5. Senior Proof Reader '
Name of the Post No. of .
_ Post (s) 6. Typix . .
1. Director (Official Language) 1
. . Debartment of Apricultural Research and
2. Senior Hindi Officer . . I Education (LC.A.R).
3. Hindi Officers 4 -
; indi Name of the Post No. of
4. Senior Hindi Translator 3 Post (&
5. Hindi Translator. 1 —
6. Hindi Assistant . . ' t. Senior Hindi Officer . . 1
y. Junior Hindi Translators . 6 2. Senior Hindi Translator . '
{Vacant
8. UDGCs . - . . 2 {“ the
ast one
9. Lm . . . . g Yur)
N.B. == The post of a Senior Hindi Officer, 9. Junior Hindi Translaters . o
two Hindi Officers and three ]
Senior Hindi Translators and 2 4. Hindi Assistant . . . 4
1LDCs are sanctioned upto 31-8-79 .
for translation of the report of the 5. English Typist . . . ]
National Commision on Agricul- .
ture, 6. Hindi Typist . . . s
Department of Food 7. Hindi Stenographer . . %
Name of the Post No. of Deportment of Irvigation
Post(s)
1. Hindi Officer &« »  » ' Name of the Post No. of
a, Senior Hindi Translators . 2 . Post (1)
g. Junior Hindi Translators . 2 1. Hindi Officer . . . t

4. Hindi T}’Piﬂ-‘ . . . 2 2. Hindi Translators (Gl’- n . 2
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Name of the Post - No. of Post (8)
[ —— :
3. Hindi Translator (Gade II) . 2
4. Hindi Stenographer (Gr. III) 1
1. Assistant Editor . 1
2. Hindi Translator
{Grade I) . 1
ForPublication
3. Professional Assis- work
tant . . 1
4. Stenographer | 1
Statement—B

The reference is perhaps to the
second sub-committes of the Com-
mittee of Parliament op Official
Language. The Sub-Committee had
visited many offices under the Minis-
try and the Director (O.L.) of this
Ministry had also accompanied the
Committee in most of these visits.
During the course of discussiong with
the officials of the concerned offices,
the committee hag made suggestions
for creatio, of postg that are requir-
ed for fulfilling the statutory obliga-
tion in regard to Officialg Language.
These suggestions have been gent to
the concerned authoritieg with recom-
mendationg to create the necessary
posts in the respective offices. Be-
sides, the Director (O.L.) hag also
visited the officegy under thiy Minis-
try independently and made recom-
-mendations for the creation of cer-
tain posts, The position in the
various Departments under the Mi-
nistry, ip thig regerd ig as follows:—

Department of Agriculture

The recommendations made for
creation of Hindi postg in different
categorie; for augmenting the pro-
gresgsive use of Hindi have, ip most
cases, been implemented and the re-
commendation for the following posts
are under active consideratiop in the
concerned pivisions:

Hindi Translators . 3
Hindi Typists . 2

Department of Food

No recommendationg of the Com-
mittee have, so far, been recelved
from their Secretariat régarding crea-
tion of posts in different categories
in connection with the progressive
use of Hindi.

Department of Rural Development

The sub-committee recommended
creation of the posty of the Hindi
Officer, 2 Hindi Translators and 5
typists in various Offices of the De-
partment of Rural Development The
proposal for the creation of Hindi
posts in the Regional and sub.offices
of the Directorate of Marketing and
Inspection has been moved ang the
matter ig under consideration with
the Internal Work Study Unit and
Integrateq Finance of the Depart-
ment. So far as the National Insti-
tute of Rural Development, Hydera-
bad is concerned, one post each of
Hindi Officer, Hindi Translator and
Hindi typist has since been filled:

there. No proposal hag been re-
jected so far,
Department of Agricultural Research

and Educotion

The recommendationg made for
augmentation of Hihdi staff have been
implemented in most cases, and are
under consideration in the yest.

Department of Irrigation

One post of Hindi Tranglator Grade
I has already been created and filled
in the Centrg] Water Commission and"
the question of creation of a post of
Senjor Hindi Officer in the Central
Water Commission ig under conside-
ration.

Loss to Indiay Telephone Industries.
Unit at Oman '

8107, SHRI SHRIKRISHNA SINGH:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it has come tp the
notice of the Government that public
sector Indian Telephone Industries
which bagged a Rs. 2 crore coniract
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4n 1977 for instaffing 8,000 telephone
connections in Oman, incurred 5 loss
«0f over Rs. 40 lakhg due to the extra-
"vagant living of the people sent from
India to supervise the job;

(b) i g0, the reasons thereof; and

(c) whether Government propose to
.inquire into this matter and if not, the
reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) M/s. Indian
Telephone Industries Lid. Banga-
lore signed & contract in December
1976 with the Ministry of Communi-
cations, Sultanate of Oman for the
execution of a turn-key project valu-
ed at Rs. 109 lakhs for providing
3,000 telephone comnectiony at Mas~
cat in Oman. Thig project is now
nearing completion, and a sizable
profit is estimated to accrue.

(b) ang (¢). Do not arise.

New Examination System in
Universitieg

8108. SHRI MUKUNDA MANDAL:
Will the Minister of EDUCATION,
S0CIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government have
evolved & new method of examination
in view of disappointing the unfair
means at examinations of different
universities;

(b) if go, the details thereof; and

(e) if not, whether the Government
advise the different universities to
adopt a nation-wide new examination

system?

THE MINISTER OF EDUCATION,
SOCIAL: WELFARE ANp CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (¢)., The University
Grants Commission and the Govern-
ment have been deeply concerned
ibout the inadequacies of the tradi-
ional examination system and the
widespread adoption of unfair means

Writter. Ansiers ) 152.

in the examinations. In order to
remedy the situation, basic and
structural changes in the existing
examination system spare necessary.
For thig purpose, during the last
few years, universities are being ad-
vised to take steps to introduce re-
forms in their examinations, with
emphasig on the following aspects:—

(1) There should be continuous
sessional evaluation as a supple-
ment to the present final examina-
tion;

(2) Efforty should be made to
develop question banks to elimi-
mate the shortcomingg in the prac-
tice of setting examination papers;

(3) Introduction, of grade system
in place of the present marking
system in order to increase realia-
bility and for better comparability
among different subjects; and

(4) Introduction of Semester sys-
tem for greater flexibility.

Non-utilisation of Capacity of Major
Irrigation Schemes

8109. SHRI RAMANAND TIWARY:
Will the Minister of AGRICULTURE
AXND IRRIGATION be pleased to
state:

(a) whether the full capacity of
major Irrigation schemes is not being
utilised; and

(b) the State-wise data of utilisa-
tions of capacity of these means dur-
ing the past 5 years?

THE MINISTER FOR AGRICUL~-
TURE AND IRRIGATION (SHRI
SURJEET SINGH BARNALA): (a)
The utilisatio, flgures in any year
in the case of major and medium
irrigation schemes are generally com-
pared with the irrigation potential
which is available to the end of the
previous vear. The “potential creat-
ed to the end of 1976-77 for the
country as a whole through major
and medium projects was 23.54111. ha.
against which the utilisation of the
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created potentia} at the end of 1977-
78 wag 22.15m. ha. le about 8¢ per
cent. The project _showlng signifi-
cant lag in utilisafion are ~Gandak,
Kosi Ukai, Kakrapar, Chambal and
Rajasthan Canal Stage.I, These are
receiving concerted attention of the
concerned States.

¢

(b) The irrigation potential availe
able through major and medium irri-
gation schemes and their utilisation
during the past § years viz. 197874,

1974-75, 1975-76, 1976-77 and 1977~
78, Statewise are given in the en-
closed statement.
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Increase in Priceg of Foodgrains due
to increase in Freight Rate

8113. SHRI R, V.. SWAMINATHAN:
SHRI NIHAR LASKAR:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleas-
ed to state:

‘(a) whether it is a fact that food-
grains like rice and wheat are likely
to cost more due to the freight rate
in¢rease in the Railway Budget,

(b) to what extent the price will be
increased; and

(t) what will be its effect on pulses?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) and (b). In
the case of rice and wheat average
increase i freight has beep worked
out by Rail Tariff Enquiry Com-
mittee at 1.37 paise per KG. As the
incidence of increase in freight on
the prices of rice and wheat ig insig-
871 LS—6, :

nificant, there hag been no increase
in the Central Issue Prices of rice
and wheat,

(¢) In the case of pulses the ave-
rage increase in fre}ght has Dbeen
worked out by the aforesaid Com-
mittee at 1.62 paise per KG.

Foodgrains destroyed by F.C.L,
State-wise

8114, SHRI VAYALAR RAVI: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state: -

(a) how many tonnes of damaged
foodgrains were destroyed by F.C.L in
the year 1977-78 with State-wise break-
up;

(b) the reasons for the same; and

(c) the steps taken to prevent such
incidents?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU,
PRATAP SINGH): (a) Out of ihe
total quantity of 16.1 million tonnes
of foodgrains stored by F.CI. during
the year 1977-78 a quantity of 2244.67
tonnes of demaged foodgraing was
destroyed oy dumped. A statement
showing the State-wise break-up of
foodgrainy destroyed  (dumped) is
attached,

‘(b) Reasons were:

(i) rain during tramsit; (ii) leak-
age in godowns - (iii) fleoding cue
to heavy rains; (iv) cyclone; (v)
high wind velocity damaging poly-
thene covers in CAP storage there-
by exposing grain io Sun and rain;:
and (vi) varioug insects and pests
etc.

(c) Stepg taken are:

(i) Provision of suitable plinths
and crates in owned godowns; (i)
Pre-monsoon check up and re-
pairs; (iii) Regular inspection sys-
tem by qualified trained technicad
staff for enforcement of modern
pest control measures; (iv) maxi~
mum use of covered wagons for
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transportation; (v) in the case of
open wagons, proper coverage by
tarpaulineg or polythene covers;
and (vi) for open storage, raised
plinths, wooden crates, nylon lash-
ing nets, covers tops a¥id periodi-
cal replacement of polythene covers
besides regular aeration to avoid da-
mage due to condensation.

With a view to add to scientifically
constructed capacity and to reduce
dependence on sub-standard hired
capacity as also temporary storage

like CAP, Government have under-
taken g massive programme of cons-
tructing 3.6 million tonneg covered
storage space with the World Bank
assistance.
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Village of Punjap not covered under
Daily Distribution of Post

BALWANT SINGH

8116. SHRI
RAMOOWALIA: Will the Minister
of COMMUNICATIONS be pleased
fo state:

(a) bow many villages of Punjab
are not covered under daily distribu-
tion of post; and

(b) how many villages will be
covered under Daily Dak Distribution
i.e. village post worker in the year-
1979-80 to make available the stamps,
post cards etc. from the village small
office in Punjab?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAID): (a) All villages in
Punjab State are covered under the
Daily Delivery Scheme.

(b) All villages of Punjab State
are already covered under the Daily
Delivery Scheme, No more village
post workers are needed to achieve
this purpose. Stamps and . cards
etc. are avilable at all the 3176 rural
Post Offices and 1280 villages which
are visited by mobile post offices.

Rat Menace in Misoram

8117. SHRI ANNASAHER P.
SHINDE: Will the Mipister of

AGRICULTURE AND TRRIGATION
be pleased to gtate:

(a) whether rat menace in Mizoram
is under control; and

(b) measures being taken by Gov-
ernment to ensure that agricultural
production programmes do not suffer
as a result of increasing number of
rats?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (=)
Yes, Sir. According to repofty re-
ceived from the Union Territory of
Mizoram, effective Todent . control
operations were undertaken . both in
crop flelds and in rural residential
areas.
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(b) (i) Officialy of the State Gov-
ernment who were adequately train-
ed in rodent coatrol technology have
imparted training to farmers iy the
State in rodent control operations,

(ii) A Centrally Sponsored Scheme
‘with a financial assistance of Rs, 8.15
lakh was ganctioned by Government
-of India on 100 per cent Central
assistance to Mizoram for effectively
undertaking rodens control in  ap
area of 50,000 ha. gnd 50,000 houses
adjoining crop fields. In order to
implement this scheme, advance pay-
ment of Rs. 4.075 lakhs was released
According to the report received
‘from the Director of Agriculture,
Mizoram, thig scheme has been gyc-
cessfully implemented as per the
suggested calendar of operationg by
‘the experts on rodent control from
Indian Council of Agricultural Re-
search. The scheme wag successfully
implemented on crop fields gnd
‘forest areas surroundir_n_g thumg by
the active cooperation ol the people
and voluntary agencies.

Hindi as a working media in C.P.W.D.
Enquiry Offices

8118 sHRI K. RAMAMURTHY:
‘Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether instructions have been
issued top all the CPWD Enquiry
‘Offices in the Capital that they should
have their name boardg only in Nindi.

(W) whether | the Government
servants Mving in the Governpent
Colonies are being asked to give their
romplaints only in Hindi to the CPWD
Enquiry Offices, ag otherwise the staff
in these Enquiry offices refuse ty re-
Zister such complaints; and

(c) if go, the reasons for this kind
of unilateral decisions on the part of
the Ministry especially when people
from different States are living 1n
New Delhi area?

THE MINISTER OF WARKS AND
HOUSING AND SUPPLY AND Rg-

Vritten Answers 166

HABILITATION (SHRI SIKANDAR

BAKHT): (a) No, Sir.
(b) No, %ir.

(¢) Does not arise.
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Promotion of Junior Engineers to
T.E.S, Group ‘B’

8120. SHRI KUSUMA KRISHNA
MURTHY:
SHRI R. L. KUREEL:
SHRI SURAJ BHAN:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether promotion from Junior
Enginerg to T,E.S. Group B’ are being
made on ad-hoc basis in P and T
Department;
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(b) if so, (i) criteria/procedure on
the basis of which such promotions are
made;

(3i) total number of such promotions
made in P and T Directorate, TRC
and ICP during the periord from
14.77. to date; and

(c) whether any length of service
is prescribed for the promotions made
on uad-hoc basis in case of promations
to TES group ‘B'/TTS Group ‘B’/TES
Group ‘A’/TTS Group ‘A’; if so, the
details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA.
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) No, Sir.

(b) (i) Question doeg not arise.
(i) Nil,

(¢y No promotionsg are made: on -ad-
hoe basis in any of the cadres upto
Sr. Time Scale of T.ES./T.TS.
Group ‘A’. Only local officiating ar-
ranfements are made agal¥St short-
tern vachneies which are based’ ot
on ‘length of service but on s'eni'or{tyl
cum-fitness” * o
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Milk supply in Metropolitan cities

8122. SHRI L. L. KAPOOR: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state ar-
rangements been made to ensure ade.
quate milk suppiy to the city dwellers
in the country like Calcutta, Delhi,
Madras, Hyderabad particularly where

private dairies have been driven out?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): Dairy
plants have been established in
the Metropolitan Cities in the
country including Calcutta, Delhi,
Madras and Hyderabad in tWe Public
and Cooperative sectors for supply
of ‘liguid milk to the city dwelers.
In addition to this, private dairies
are also functioning for supply of

liquid milk to the ' people in thesc¢
cities.

Liquor taking. cases in N.D.M.C.

8123, SHRI SARAT KAK: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) how many cases of liquor
taking in the New Delhi Municipni
Committee, Civil Engineering De-
partment anq attached Enquiry Office
premises have been reported or officia!
enquiry conducted in connection there-

to, have taken place during the year
1979;

(b) what departmenta) action v:as
taken against the culprits found
guilty; and.

(c) what steps Government propose
to take to check such illegal and im-
moral acts being done in NDMC Civl}
Engineering Enquiry office premises’
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THE MINISTER OF WORKS AND
HOUSING ANp SUPPLY AND RE-
‘HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). One case
has been detected during 1979, in-
‘volving nine officials against whom
charge-sheet gre being fssueq for re-
gular departmental enquiry.

(e) Surprise checks havée been in-
‘tensified to detect such cases,

‘N.D.M.C. Civi¢ Arrears againsi Ex-
M.Ps, and M.Ps.

8124. SHRI A, R. BADRI-
NARAYAN:

SHRI M. V., CHANDRA .
SHEKHARA MURTHY:

SHRI P. M. SAYEED:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether NDMC has decided to
‘initiate action against Ex-M.Ps. and
"M.Ps. for civic arrears;

(b) if so, the tota] number of Mem-
‘bers who have not paid the amount;
-and

(c) whether Government have
asked the NDMC to take action
mgainst defaultering Ex-MPs. and
M.Ps.?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR] SIKANDAR
BAKHT): (a) The NDMC has re-
ported that in the matter of water
and electric dues:—

(i) In the case of ex-M.Ps, if th2
peymentg are not made despite re-
‘peated requests, legal action for
recovery of its dueg is taken

(ii) In the case of sitting Mem-
‘bers, the matter has beea brought
to the notice of the Houge Com-
mittees of Lok Sabha and Rajya
Sabha and also to the notice of the
Joint Cofnmittee of CHairmen of
both the Houseg of Parliament.

170
(b} The NDMC has reported that

217 sitting Members of the Parliament
are in arrears in payment of ity dues.

(c) Governmeat have not issued
any orders. The Delhi Administra-
tion, however, drew the attention ot
the NND.M.C. to the fact that the
existing recovery Law doeg not speak
of any distinction to be made bet-
ween M.Ps. and other VIPs and the
general public.

Regularisation of Ad Hoc LDUs
Working in Department of
Agriculture

.8125. SHR] AHMED HUSSAIN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the Department of
Personnel had in 1973 issued a circular
to make avenues anq regularise the
then existing Lower Division Clerks
ad-hoc in their respective attached
or subordinate offices;

(b) if so, the number of such ad-hoc
LDCs who were working in Depart-
ment of Agriculture during 29th Nov-
ember, 1972 to May, 1973, number out
of these so far absorbed in various ate
tached/subordinate .offices of the
Department of Agriculture, number
of such LDCs  whq were absorbed
permanently in other subordinate
offices and whether they have been
accorded benefit of the past service;

(c) whether that Department  has
not accorded benefit of this past ser-
vice to those who have been regularis-
ed in the subordinate offices of the
other Centra] Departments; and

(d) if so, thé reasons therefor?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION - (SHRI
SURJIT SINGH BARNALA): (a) Ne¢
No. Sir.

(b) to (d). Does not arise.



Additional Dire¢t Taxes on Agricul-
tural Community

8126, SHRI BHAGAT RAM: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased state;

(a) whether he has sent a circular
to the State Governments asking taem
not to jmpose additional direct taxes
on the agricwtural community; and

(b) whether thejcircular contradicts
the Planning Commission's recommeil-
dations on the question and is also
in conflict with the West Bengai Gov-
ernment’s proposed measures tq raise
additional revenue at the expense of
rura] rich?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) No
circular has been sent to State Gov-
ernments asking them not to impose
additiona] direct taxes on agricul-
tural community.

(b) Does not arise.

New residences for Union Ministers

8127. SHRI C. K. CHANDR.\P-
PAN:

SHR1I ANANT RAM
JAISWAL:

Wil] the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HARILITATION be plessed to state:

(a) whether it is a fact that the
Government hag decided to construct
new residences for the Union Minis.
ters in the Rashtrapati Bhawan estate;

(b) if so, details regarding this in-
cluding the cost; and

(¢) what is the rationale behind this
decision and what is the purpose of it?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). It has been
decided by Government not to con-
struct the new residences for the
Ministerg in the Rashtrapati Bhawam

WL Rere rrz

Estate, Alternative sites are being
selected. The scheme has not yet
been sanctioned.

(c) The bungalow areas to the nor-
the and south of Rajpath 10 New Deihi
where the existing houses uf the
Ministers are located, have to be re-
developed in due course. Unlesg al-
ternative accommodation is constru-
ted, it would be difficult to get the
existing houses occupied by the Miui-
sters vacated for re-development. The
new houses are being planned for pro-
viding alternative and smaller acco-
mmodation.

House and House-Site for Agriculiunaf

Labour
8128. SHRI AHSAN JAFRI:
Will the Minister of AGRICUL-

TURE AND IRRIGATION be pleased
to state:

(a) how many fam%lies of Agricul-
tural workers (labourers) exist in
each State and in the country;

(by of these how many have been
provided house-sites and houses, Siate-
wise figures be kindly given:

(¢) scheduled period, during which:
the remaining and needy wil] be pro-
vided house-sites and houses give de-
tailg of the programme;

(d) how many applications have
been made for houses i. e. loan subsidy
to build houses, under the ‘Halpati
Grih Nirman Yojna’ in Broach, Surat
and Bulsar Districts of South Gujaral.
during the lasy three years; and

(e) when these applicants will be
given loan subsidy as demanded?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). The information is provided
in the statement attached.

(¢) The Ministry of Works and
Housing hag made a provision of’

Rs. 500 crores in its Draft Five Year
Plan 1878—88 for giving financial as-

sistance for acquisition of plots; and
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construction of houses in rural areas.
Under this scheme, assistance is pro-

vided at the rat of Rs. 500/-, Rs. 700/

per site for acquisition of the site, its
development and also far provision
of drinking water wells and approach
roads. The beneficiaries have io pro-
vide Jabour inputs. This scheme is

likely to benefit nearly 8 million land~
lesse workers and its implementation
by States/Union Territories in moni
tored by the Ministry of Works and
Housing.

(d) and (e). The information is
being collecteq will be laid on the
table of the House.

Statement
Estimated No.  **Total No. of  Number of
States/Union Territories *of Agricultural eligiblc families allot-
Labour House- families ted house-sites
holds, fincluding
(in voo™; undeveloped
sites)
1 2 3 +
Andhra Prad.sh 5976 16.00.000 4,52.471
Assam 282 2,29,00C 40,056
Bihar . 2p6a { 19,58,000 7+15,000
Gujarat b 759 14,906,194 %:90,647
Himachal Pradcsh . . 10 §.724 4549
Haryana . . 125 2,18,405 §.57.701
Jammu and Kashmir 12 20.120 £.275
Karnataka 1252 8,76,997 7.¥9.973
Kerala 886 3,00.000 90,000
Madhya Pradesh 1323 9,13,037 7:56,975
Maharashtra 1945 3,66,185 3,653,000
Meghalaya 21
Manipur . . . 2
Orisa , ., .. 1249 " 4219,000 rhoay1
Punjab e 38c {2.95.503 205,503
Rajasthan . ., ., 157 : 8,54,023 8.54,023
Tamil Nadu . 2399 14,97,000 523,076
Tripura . 55 k 42,653 40,397
Uttar Pradesh , . 2395 ' 12,40,340

12.30,139

*Asnrliag to Agricultural Labour Enquiry, 1974-75.
**According to the estimates by the State Governments/Union Territories.
TAs per data supplied by the Ministry of Works and Housing§
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X 2 3 4
West Bengal 1824 282,061 2,82,96x
A. & N. Islands N.A. 8,628 3,926
Goa, Daman & Diu 11 1,595 1,595
Chandigarh N.A. 90 51
Pondicherry 24 10,960 9:495
Dadra and Nagar Haveli NA. 715 75
Dethi — 14,200 11,800
All India . 20,739 1,16,50.417 76,54 409
afcay & Crft aite wrege wt frerran vt Grants at the disposal of U.G.C.
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(c) how much is the grant allatted
during the above three years, as
grants to Central Universities, deemed
Universities and Universities?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA  CHUN-
DER): (a) The grants paid to
University Grants GQemmission durihg
the three years ending 31-3-1978 are
as follows:~—

Rs. in lakhs

Plan Non-Plan  Towl
1975-76 3095-00 3072-84 6:67-84.
197677 . 3915°74 3203'55 720929
436673  3492:45 785918

—
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(b) The information is being com-
piled in the form required and Will
be placed on the Table of the Sabha.

(¢) The non-Plan grants sanctioned
to the University Grantg Commission
are utilised to meet the maintenance
expenditure of the Central Univel'-‘i_l-
“ties, institutions deemed to be um-
versities and also the Commission's
Secretariat. The development grants
.sanctioned by the Commission to the
three categories of universities, §rom
the Plan funds, during the last three
.years, are ag follows: .-

(Rs. in jakhs
197576 1976-77 1977778
(3) 7 Cen- 753 81 887 68 744 44
tral Univer-
sities,
(i) 9 Drem-  229'94 20454 24508
ed Univer.
sities,
{(iii) 75 State 149763  2178-80 2422 14

‘Universities

Construction of Government A¢com-
‘modation in Andaman ang Nicobar
Islandy

8131. SHRI MANORANJAN BHAK-
‘TA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND

REHABILITATION be pleased to
:state:

(a) what ig the total number of
Quarters required for the Govern-
‘ment servants in the Union Territory
of Andaman and Nicobar Islands,
‘Department-wise mentioning differ-
-ent type of quarters separately;

(b) what will be the total amount
required- for the construction of the
required number of quarterg ag Stated
-above; and

(¢) what will be the total number
of quarterg to be constructed in this
financial year and approximate ex-
penditure likely to be incurred?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (¢). Information is
being collecte.. and will be laid on
the Table of the Sabha.

Harassment of Poor Villager by
Forest Officer in Andaman and
Nicobar Islands

8132 SHRI MANORANJAN
BHAKTA:. Wil] the Minister of
AGRICULTURE & IRRIGATION be
pleased to state:

(a) whether Government is aware
that the poor villager belonging to
the weaker section In the villages of
Tirur, Herpattbad, Manpur, Caddie.
gunj and other adjoining villages in
Andaman and Nicobar Islands are Pre-
vented to collect minor forest produce
such as Bamboos, Ballies, Leaves for
repairing construction of their dwelling
huts by the forest authorities; if so,
the details thereof; and

(b) whether the villagers agitated
against the anti people activities of
the Chiet Commissioner and preven-
tion' of the villagers for collection of
minor forest produce ag an act of
vengeante and whether Government
shall like 10 enquijre the whole affairs
through independent body; if yes,
when?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) and
(b). The information is being collect-

ed and the same will be lald on the
Table of the Lok Sabha.

Schemes under Rural Development in
Andaman and Nicobar Islands

8183, SHRI

MANORANJAN.
BHAKTA: Will the

Minister of
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AGRICULTURE AND IRRIGATION
be pleased to state:

(a) the functiong of the Communi-
ty Development Blocks in the Union
Territory of Andaman and Nicobar
Islands;

(b) whether any work ha: been
done on the Small Farmers Leveiop-
ment Agencies Scheme, Drought
Prone Areas Programme, Tribal Areas
Development Programme, Hili Area
Development Projects and RKaral
Employment Projects; if so. state the
details of the scheme in each pro-
gramme and if not, why not; and

(c) whether Government propose
to consider to take up schemes in
future?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE &
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) to (c). The infor~
mation is being collected and the
same will be laid on the Table of the
House.

Opening of Institutions for Non-
formal Education

8134, SHRIMATI MOHSINA
KIDWAI: Will the Minister of EDU-
CATION, SOCIAL WELRARE AND
CULTURE be pleased to state:

(a) what efforts have been made to
popularise non-formaj education dur-
ing the last two yearg by way of open-
ing new institutions for the purpose;

(b) the amount that has been spent
so far in thig task ever since; and

(c) the number of people who have
made any use of such edueation in
thege institutions?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Non-formal Education
programmes are undertaken by the
State Nepartments of Education for
children in the age group 6—14. Non-

formal Education programmes are
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also undertaken for adults above this
age group. The Central sector scheme
of non-forma) education of children
is at present under finalisation, For
illiterate adults in the age group
15-35 there were two Centra] schemes
of Farmers’ Functional Literacy Pro-
gramme and Non-formal Education
for the age group 15-35 during 1977-
78, Assistance was also  provided to
Voluntary Agencies to take up field
programmes of adult education, The
entire programme of non-formal
education for adulig has now  bren
reoriented and launched under the
Nation Adult Education Programme.

(by The amount released by . the
Ministry of Education for  Adult
Education during 1977.78 and 1978-79
was Rs. 1,66,03512.00 and 5,43,78,,963.00,
respectively.

(¢) The coverage under Adult
Education Programmes during 1977-
78 was 9,62,602. Information in res-
pect of 1978-79 is being collected and
will be placed on the Table of the
Sabha when compiled.

Seitiement of Handicapped Persons

8135. SHRI SURENDRA BIKRAM:
Will the Minister of EDUCATION
SOCIAL WELFARE AND CULTURE'
be pleased to state: ‘

(2) what efforts the Government:
have made to improve the lot of handi~
capped persons of the country;

(b) whether ~Government have
imposed certain conditions on indus-
tries to absorb handicapped persons
depending upon their suitability and
fitness;

(¢) if not. how the problem of sef-
tling handicapped persons will be
solved; and

(d) how many institutiong are be-
ing run in the country to help and
keep handicapped persons?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION-
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SOCIAL WELFARE AND CULTURE
(SHRI DHANNA SINGH GULSHAN).
(a) A statement jndicating the
major schemes undertaken by the
Government of India is attached.

(b) and (c) No, Sir. However, 3
per cent vacancies have been reserv-
ed for the physically handicapped in
groups ‘C’ and ‘D’ posts in the Cen-
traj] Government as well as in com-
parable posts in the Central Puklic
Sector Undertakings 11 Slateg have
either reserved vacancies or agreed
to give preferenc to physically handi-
cappsd pcrsons in employmant to
certain posts,

(d) on the Dbasis of infromation
supplied by certain professional agen-
cies, there are roughly 430 education-
al and training institutions for the
handicapped in the country.

Statement

1. Government of India offers finan-
cirl assistance to voluntary wrganiss-
tions for the handicapped for deve-
lopmenta] activities, Upto 90 per cent
of the expenditure on approved pro-
jects can be sanctionad,

2. Scholarships are awarded to
physically handicapped students from
the 9th class onwards for general
education as well as for technical and
professional education and training.

3. National Institutes for the Visu-
ally Handicapped the Deat and the
Mentally Retarded are proposed to he
set up. A National Institute for the
Orthopaedically Handicapped has just
been established.

4. 17 gpecial employment exchanges
for the physically handicapped have
been gset up in different parts of the
country to assist physically handicap-
Ped persons in securing employment,

5. State Governments are offered
financial assistance for implementing
Projects to place handcapped children
in ordmary schools,

6. The Department of Soclal Welfare
finances four centreg for the training
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of teachers of the blind. Partial finan-
cial assistance is given for the mana-
gement of a teacher training. centre
for the deaf.

7. The Department of Social Wel-
fare ig trying to promote research'
aimed at developing new aids and ap.
pliances for the handicapped, The
Indian Institutes of Technology at
Delhi, Bombay and Madras ang Al
India Institute of Medical Sciences,
New Delhi have been given asistance:
to undertake relevant research.

8. The Department of Social Wel-
fare reimburses 50 per cent of the cost .
of petrol used by handicapped pegple
in running invalid carriages subject
to certain ceilings.

9. The Government have also . given
several other concessions, including.
free transport of Braille books thro-
ugh the Indian Post, charging conces-
sional fares to blind persons travel-
ling by railways or Indian Airlines,
some jncome tax rebate to blind and:
other handicapped persons etc.

Self-suficiency in Telephone
Equibment

8136. SHRI SURENDRA BIKRAM:
Will the Minister of COMMUNICA--
TIONS be pleased to state:

(a) whether the country today is:
self-sufficient in meeting all require~-
mentg in respect of telephone servxcesA
requxrement- :

(b) if not, equipments still being:
imported to country and at what cost;.
and

(c) effortsy Government are making
to become self-sufficient in respect of
telephone equipments including teles
phone exchanges?

THE MINISTER OF STATE IN THE"
MINISTRY OF COMMUNICATIONS
(SHRL: NARHARI PRASAD SUKH-
DEO SAI): (a) No, Sir.
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(b) The equipments still
imported are:—

(i) switching equipmenf for
local ang truck exchanges;

being

(ii) transmission equiplhent for
the radioc systems and
earth stations;

(iii) small capacity jelly filled
telephone cables;

(iv) special plan telephone in-
siruments; and

(v) sophisticated instruments
required for research, trai-
ning ang testing purposes.

The estimated cost of direct im-
ports during 6th Plan peciod 1978—383
ig about Rs. 189 crores out of a total
plan outlay of Rs, 1848 crores,

(¢) The production capacity  for
various types of equipments needed
~for telephone services is being step-
ped up both in the existing factories
-and by setting up new ones. Attention
is also being given to Research and
Development activity required for
. this purpose.

Telephonie Call Counter System in
Bombay to check Excess Bills

8137. SHRI R. K. MHALGL:  Will
-the Ministéer of COMMUNICATIONS
be pleased to state:

(ay whether Governmént have
received a representation dated 1st
March, 1978 from Bombay in regard
“to ‘telephone call counted system’
-which woulq avoid complaintg of
excess billing;

(b) if so, the details given thereof;
and

(c) the reaction of the Government
and action proposed by the Govern-
‘ment in that respect?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-

TIONS' (SHRI NARHARI PRASAD
'SUKHDEO SAI): (a) Yes, Sir. A re-
presentation wag received from a
privale individual,
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(b) Details of the system have not
been given in the representation ex-
cepting that it incorporates a 5 digit
Electromagnetic Counter which ope-
rates once for each connected call

(¢) It has been decided not to in-
troduce such deviceg at subscribers
premises, but they can be used in the
exchange.

Bifulcation of Thame Postal Division

8138. SRI R. K. MHALGI: Will the
Minister of COMMUNiCATIONS bz
pleased to state:

(a) whether there is any proposal
under consideration of Government
or Postal Administration to bifurcate
the Thane Postal Division (Maharash-
tra) into two Divisions;

(b) if so, since when and what is
the progress made so far; and

(c) what are the reasong for delay
to have the proposal a concrete form
in fast developing district like Thane
and what steps are being taken to
overcome the said reasons?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) and (b), Yes
Sir, .a nproposal for bifurcation of
existing ,Thane Postal Division into
Thane West (new) and Thane (resi-
dualy Postal Divisions in under exa-
mination since January, 1979,

(c) A viable distribution of juris-
diction betwen the residual Thane
and the proposed Thane West Postal
Division after bifurcation of existing
Thane Postal Division has been found
to be difficult. Appropriate distri-
bution of jurisdiction which will per-
mit smooth bifurcation of Thane
Postal Division is being explored.

et w9 wredt qiw wagdfer Wrered
fafedy aur etz fren agert dw fufaxs
§ fad A& sinm

8139, st pifeg wif wEw: W Www
Wt g WA W ogm w39 fr o

(%) war wor w7 gl WwreRe
foy @ fafaly, warar aqr TR
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fon agerd &% fafudy, emar wrar, @
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8140, =it wdfag Wi adw : Fx WAL
dat ag ad &t g aﬁla‘r fa :

C(®) T oAwTA & @t 9w A
At fad § qw Avas | oqTndrE Wi
araiaay WAt € 17 ortfrfarrﬁ q =9 wid
& ajr w9 w12 wda, 1977’=ﬁ‘rrwo
AoxTodro, wIYA H 4F & ;

(). ufg i, *‘1 ga exfaan] 41T 398
ECTEE T o1 .4 I wART 294 13 &
are wq fan ag 4 ;W0

(w) & wxadw oqrfcy & & AR
gravare st gigArfaar wEt & ga sgbeaat
£ I A 79 fgg owdd A
e uvamdw fow ena g wrAr soar ?

wuTe WaTAm | ey wat (st Ayl wwne
gwh ) (%) A (%), e fag §
aramvg AT Frawrfear afE & 17 safwmf |
aft afex 12 sufaedi §. ey wRwwal
# fau 10 wof FrTArd  wrdEw Wi &
WU 47 W 12-7~1977 %7 THoEromodle
grqAT ®Y |IT 9T 4

) saferdl oYv 399 aiat & mw fAsifea

1. % wre dfean, afwafaan
2. AAgW AW A ik, wrATary

3. AT, ALY T AT AE, AANE
4. fruemy Gigr s, [TAMTE

5. Ardl AT WA, ATATYY

a. "o Wi gy Ay, Ay

7. MEGFAE ArgAdAy, qrATNEY

8. IFGTAY, GIAINTE

9. #o Yz mier qraFH, FigwAA

10. ATATITE T9 SHMAA, ATATIE

11. ANQEA QuASTH, FrAArfeAv

12. qrare x5 wrg orar sk, srAare

(1) #3712 FAwwAt & faq afa-
wiferqr wig | g3y w3 % fam e
§ IofTHrT usAaAw  @ed 4 gy faey
mifmzr&wg"ré  afe govw 3-5 8
oY wAwwEl £t Wi gowa & wg @
Fwm cawsw @ o gwar £ QI
FAaa fag o aed £

mm«mmmm
frdt & Frwet Wi WA QuaNAl &

8l41. nﬂmtﬁtgmiqia w#m’t
H#5 ag ara'r# # gar wer fv oo

(«Ta) Teae & §Reg wiw & qAve,
qaEE WK SgaaT fael § 99 BN
wedi T WAl & oavw s §ow ot
1978-79 ® =t gy Are FigtaAt - w2
e vamegyi 7 fam 9g wawi &
famfor fwar wn ?fwr-rrr’rg i &
WIA ¥4 A% gL g wEd

(w) &7 d foedl & 9T Al weAl
w1 Tial, & famae A oo EAE AR L]
1979-80 F Tw AT AT wAAG AT
¥R vaAEwl % PAUW A WHT g 4T
frate & ; WYT ¥ @Y wadl qx wEAAE
fradt g wAd ;WK

aroud & aNy ﬁ'.qw
§ o gar qew AX W
wedt & dag & gaar foer wwed



187 Written Answers
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IT1. Forr croredz

(i) % gy 13
(ii) uowz a&e ard
(iii) TARE FAFL =T
(iv) TIwIE gu o
(v) <ome qudrardy
(vi) Fagryenrare
(vii) @t qFe Ao wTHW
(viit) gaarear

(xi) wrogra dry AT
(x) wxaEy

(xi) wrefray

Reimbursement of amounts spent by
P. and T. Employees on Ayurvedic
Medicines

8142, SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of COMMU-
NICATIONS be pleased to state.

(a) whether it is a fact that the
amounts spent by P & T employees
on Ayurvedic Medicines ars reim-
bursable only after counteriignature
of Director of Health while amounts
spent on allopathic medicines are
reimbursable after countersignature
of civil surgeon;

(b) reasons for this discrimination,

(c) are the Government uaware of
the 7erious difficulties experienced
by employees due to this discrimin-
ation; and

(d) whether Government propose
to remove this discrimination and if
not, the reasons?

THE MINISTER OF STATE IN TH®
MINISTRY OF COMMUNICATIONS
(SHR] NARHARI PRASAD SUKH.
DEQ SAI): (a) & (b). No, Sir, Gene-
ral medicines prescribzd by Authoris-
ed Medical Attendantg in Indian Sys-
tem of Medicine do not require to be
countersigned. In accordance with the
Ministry of Health O. M. No. 29/16/
71-MA dated 14.9.72 with a view to
ensure that the incidence of expendi-
ture on medical reimbursement in the
Indian - System of medicine does not
tend to be unduly heavy, it has been
decided that the claims pertaining to
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restricted and costly medicines and
-cost of therapy like Panchakarma pre-
ferred by the Central Government emn.
.ployees in Indian Systems of Medi-
cines are required to Hbe countersigned
by the State Directors/Officers-in-
-charge of Indian Systems of Mecdicines
of the State/Administration or Central
Government concerned.

(c¢) No difficulty is experienced by
the Central Government Eriployees
as the General medicines prescribed
by A M.A. are re-imbursed as in Allo.
pathy system.

(d) Does not arise.

wETE wie Wi § Iv-wewd w W
wey
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(w) ofr aft

I (%) & X # fay s w
sﬁzﬁmﬁ_guwnmm faeqe Wi
gm% g & fou dag A

|

g wreafaw fnn WE, af faset o
it qdenel § sterel wi faei @
frrafow

8147 : st gwR wR wewsw : W7
form, swr wenor st depfa K ag A
A par w3

(%) 7 &% 1979 & #chig wreafas
foenr @12, af faselt gro wafwa odemsi
® fm dw mdewl (geieddn) W
el (wfafaded) 3 & &
ot s =wfei @ frgwm fear wan g
W afes oF apelt weeat W99
wmmﬁﬁa&mﬁ € g, WX

(=) ofz ﬂ'a’r & far  =fest a3
frawa fear mar &, s oAwa ot ATt
m?;(rmimr aﬁrfnqﬁaﬁarﬂwa
Liil

foen, waw wenwr ww degpfa wat
(w1e  Saiw R W) : (%) A (@)
Aol foer & d Faw I
# whawl ¥ fmfam & @Y 3 @&
mrﬁ g1 IURMG T 0T IAX TAE
foers  m gEww wTa St 1 foae €
PR &Y enw H o wmq gn faedl  gamad
g fafmm: 1 fagla w0 o o) waw
-sawatuw W frdtes & fomga 13
B gead wgl 2 ol uwE &R § d99
e g9y WY MY 9 g aa afomat
® wqEq FE N
Disparity in the nayment of Cuinnen-
‘sation petween Westi and East
' Pakistan Refugces

8148. SHR] KIRiT BRIKRAM DEB
BURMAN: Will the Minister of
WORKS AND HOUSING & SUPPLY
AXD REHABILITATION be pleased
{o state:

(a) whether it ig a fact that there
has been vast disparity betwecn the
percentage of compensation given in
various forms to the displaced per-
sons from West and East Pakistan
now settled in India; and

(b) the total estimated. value of
property left behind by (i) West
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Pakistani and (ii) East Pakistanx.
refugees and the total value of com-~
pensation paid to the two categories.
of the refugees for (a) the property
left behind by them and (b) com-
pensation for the abolition of Zamin-
dari in Bangladesh and in Pakistan;
and what percentage the total com-
pensation was given to refugees bears
to the total value of the Land left.
behind by each of the two categories
of refugees?

THE MINISTER OF WORKS AND
HOUSING & SUPPLY & REHABI-
LITATION (SHRI SIKANDAR
BAKHT): (a) Payment of compen-
sation to the displaced persons from
former West Pakistan is regulated by
the Displaced Persons (Compensation
& Rehabilitation) Act, 1954 and the
frameq thereunder.

In terms of the Nehru.Liagua‘ Pact
of 1950 the displaced persons from
former East Pakistan retained rights
in their properties left behind and
they could exchange, scll or dispose
of those propertics. Hence no compen-
sation is payable to tham,

(b) The displaced prrsons from for-
mer West Pakistan had left behind
urban evacuee property worth appro-
ximately assessed value of Rs. 500
crores, They have been paid compen-
salion amounting fo 125 191.90 crores,
The right, title and interest of the
evacuees in respect uf landg left be.
hind in former Wo2st Pakistan were
acquired by Pakistan Government,
Similar action was taken in India
also. As such there wag no question
of payment of compensation for abo-
lition of Zamindari, Because of limit.
ed availability of land system of
graded cut varying from 25M to 85M
in the matter of allotment of land
was applied to maximise satisfaction.

As regards displaced persons from
former East Pakistan - (now Bangla-
desh) since compensation was not
payable under the Nehru-Liaquat Pact
of 1950, no statistics have been main.
tained,
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Permission to file claims to such of
the East Pakistan Refugees who have
not filed the claims

8149, SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of
WORKS AND HOUSING & SUPPLY
AND REHABILITATION be pleased
to state;

(a) whether it i3 a fact that a con-
siderable number of displaced per-
sons from East Pakistan (erstwhile),
had not filed any claims in due time,
for the immovable properties left by
them in East Pakistan either because
of ignorance or the complexiiy; of
procedure etc;

(b) if so, the number of East Pak-
istani families which migrated and
finally settled in India, and have not

filed any claims for compensation:
and
(c) whether Government have

considered the question of allowing
them a last chance to file their ciaims,
and if so, the decision taken by Gov-
ernment in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING & SUPPLY & REHABILITA-
TION (SHRI RAM KINKAR): (a) to
(¢), The migrants from former East
Pakistan retained their proprietary
rights in their properties left behind
by them under the Nehru-Liaquat
Pact of 1950 and they could sell,
exchange or dispose of their proper.
ties in any manner they liked. Hence
no claims were inviteg nor was any
compensation due to them.

Regarding payment of ex-gratia
grant to the Indian nationals/com-
panies etc., whose asstg were seized by
the Government of Pakistan during
the Indo.Pakistan Conflict of 1965 as
‘efiemy property’, the date for filling
of claimg before the Custodian of
Enemy Property for India was ex-
tended thrice, last having been ex-
tended upto 31.7.1977 by the Mmistry
of Commerce,

671 LS~1.

..Indents by Mother Dairy

8151, SHRI DAYA RAM SHAKYA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) Is it a fact that some 300 alumi-
nium cans were indented by the Mothex
Dairy @Rs. 90,000/- and the said
amount was shown paid even with-
oul receiving the supply and this was
misappropriated;

(b) Is it a fact that the supply of iron
ladders for Mother Dairy booths was
accepted @Rs, 400/~ ver ladder with-
out calling any tender from M/s.
Thukra] Machinery Works, Anand
(Gujarat). The reasong in detail for
1ot following the procedure;

(c) Is it a fact that the Mother Dairy
is keeping contractorship for explouiting
the labourers as the contractors claim
bills for the labour @ 600 to 700/-
per capita per month but actually
baying Rs_ 350/- per labour;

(@) Is it a fact that the Mother Dairy
is having its own Motor Workshop; and

(e) If so, then why it is getting its
vehicles repaired in the market at a
very high rates and misappropriating
funds through superfluous bills?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
No, Sir.

(b) Iron ladders were purchased
from M]s. Thukral Machinery Works,
Anand at the rat of Rs. 98/- per ladder
in 1974 and not at the rate of Rs. 400/-
per ladder. The purchase department
of Nationa]l Dairy Development Board
calls for quotations for the purchase
of all items and rates of M/s Thukral
Machinery Works were accepted as
most competitive rates, ag per rules.

(¢) The work relating to packing
and distribution of milk in sachet
packs is of a temporary nature and
hence the Mother Dairy has entered
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into a contract for the supply of dri.
vels, mates and wotksts with an Ex-
servicemnan's organisation, This er-
rangement will be cafried bon till such
time as the entire sachet packing
operation is handed over to the new
dairy which is to handle it, The rates
of payment to the contracttr for the
above category of workers iz favour-
ably comparable with the salaries be-
ing paid by Moether Dairy to similar
categories of staff on its rolls.

(d) and (e), The Mother Dairy
Transport Workshop is only a main.
tenance workshop and ,as such is not
equipped and manned to undertake
special jobs. In view of the above,
those jobs which cannot be carried out
satisfactorily at Mother Dairy Trans-
port Workshop, are being got done
from ocutside parties.

Report of the Dommittee on MP.’s on
Mavichihapi

8152. SHR] NATHU SINGH: WwWill
the Minister of WORKS AND HOUS.
ING & SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether the three-member
Comiittee appointed by the Prime
Ministéer to study the situation at
Marichjhapi in the Sunderbans of
West Bengal where the East Pakistan
displaced perasone have taken retuge
had subniittéd ahy feport;

(h) the detailg in regard to the
provlems faced by the refugees there;
and

(¢) the reaction of Government
theteto?

THE MINISTER OF WORKS AND

HOUSING & SUPPLY & REHABI-
LITATION (BHRI SIKANDAR
BAKHT): (a) to (). The Prime

Minister did not appoint any Commi.
ttee to study the situation at Marich-
jhapi in the Sunderbans area of West

. On a suggestion that a team
of embers of Parliament of Janata
Party may visit Marichjhapi for a
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study of the gituation the Prime Mini.
ster wrote to the Chief Minister,

‘West Bengal requesting him to taci-
litate their visit. The three Members
of Patliament have since visited Mari-
thjhapi ahd submitted their report to
the Prime Minister.

Allecation of Fuel to Hill Aredg to
check Forest Destruction

8153. SHRI CHATURBHUJ:

SHRIMATI PARVATI
DEVI:

Will the Minister of AGRICUL-
TURE AND IRRIGATION pe pleased
to state:

(a) whether Government are aware
that the main reason for wanton des-
truction of treeg and foresits is the
non-availability of coal, kerosene and
cooking gas in hill areas;

(b) whether Government propose
to allot the fuel to these aream on
a priority basis; and

(c) if so, the detailg thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): <{a)
'The Government are aware that fuel:
wood is the main source of energy in
the hills, and increaseq demand due
to inereased population is having an
adverse effect on forest conservation.

(by and (c). The Centra] Govern-
ment is in touch with the Governinent
of UP, and has requested them to
consider the feasibility of having a
large number of soft coke depots open-
ed in the hill districts of U.P. They
have been reguested to consider if goft
coke can be incliuded as an essential
commodity for the hill districts, Jike
foodgrains, cement, efc., and a scheme
evolved for subsidising yoad transport
beyond railhead in the same manner
ag is done for any essential commo-
dity,
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RBio-gas Plant at Karimnagar in
Andhra Pradesh

8154. SHRI P. RAJAGOPAL NAIDU:
‘Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the Rural Electricity
Corporation is sponsoring six bio-gas
plants which was instrumental for
1ihe establishment of an experimental
plant in Karimnagar district in
Andhra Pradesh: and

(b) if so, the quantity of gas to
be supplied by the exverimental
plant? .

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) The
Rural Electrification Corporation has
set up a bio-gas plant at Kodumunja
in Karimnagar district, Andhra Pra-
desh. The Corporation propose 10
sponsor a few more Community bio-
gas plants in different regions in the
country,

(b) The capacity of the plant at
Kodumunja is 128.4 cubic metres of
bio-gas per day.

Assessment of integrated Rural
Development Programme

8155, SHRIMATI MOHSINA KID-
WAI: Will the Minister of AGRICUL-
TURE AND IRRIGATION pe pleased
‘to state:

(n) whether the present schemes
being pursued under the integrated
rural development do not add up to
an integrated ruraj development pro-
gramme;

(b) the nature of such schemes and
‘Programmes to bring about gocio-
economically viable rural commu-
nity; and

(e} what sort of machinery Gov-
ernment have with it to seé that all
Phages of the programme are kept
under continuous evaluation and thst
p;ogramme weaknesseg are correct-
ed?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) No, Sir.

(b) The main objective of the Inte-
grated Rura]l Development Programme
is to generate additional employment
and raise the income level of identi-
fied target groups comsisting of small
and marginal farmers, agricultural
labourers, rural artisans and persons
belonging to Scheduled Castes and
Scheduled Tribes. With a view to
improving the economie viability of
the target groups, various pencficiary
oriented schemes in the ficlds of agri-
culture and other allied activities are
being taken up under the programme.
As the intensification o¢ efforts in the
agriculture sector alone is not likcly
to solve ithe problem of unemployment
in the rural areas, Rural Industries and
Rura]l Artisang Programme have also
been suitably integrated into the pro-
gramme. Similarly, activities under
the tertiary sector are also being fin-
anced so as to promote self-employ-
ment among members of the target
groups. Training js another important
input through which members of the
target groups are exposed {0 new
skills, craft and technology. On com-
pletion of the training the trainees will
be assisted to set up their own inde-
pendent units under the Rural Indus-
tries/Artisans Programme or to find
suitable permanent empioyment.
Under the various Schemes which are
being promoted as part of the IRD
Programme, the emphasis is on pro-
viding assistance in the form of a
whole package of services involving
credit, inputs and know-how, so that
definite improvement in the income
levels of identified participants can be
brought about, and they can cross the
poverty line.

(¢) The main responsibility of im-
plementing the Integrated Rural Deve-
lopment Programme resis with the
State Governments and Union Terri-
tory Administrations. The State level
Coordination Committee set up in each
State and Union Terrilory are respon-
sible for monitoring the performance
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and evaluation of the programme. A
senior officer of the Ministry of Agri-
culture and Irrigation is s member of
the State Level (Coordinativn (lomn-
mittees. At the Centra} Level and Ad-
ministrative Intelligence Unit exists
for monitoring the progress of imple-
mentation of the Integrated Rural De-
velopment Programm: and suggesting
corrective action.

Paper on Conception of Rural
Development .

8156, SHRI DURGA CHAND: Wwill
the Minister of AGRICULTURE AND
IRRIGATION be pleased o state:

(a) whether Government have any
proposal to bring out a paper on the
conception of rural development in
the country;

(b) if so, the details thereof;

{c) by when the paper on the
stbject will be brought out;

(d) whether the Government have
given the definition of ihe conception
of the rural developmen!; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) No, Sir.

(b) to (e). The approach and pulicy
of Government towards rural deve-
lopment have been enunciated in the
Draft Five Year Plan {1973-83).

Construction of a Big Nala to Control
Floods in Trans-Yamuna Area

8157. SHRI HALIMUDDIN AHMED:
Will the Minister of AGRICULTURE
AND IRRIGATION be nleased to state:

{a) whether Government is aware
that Flood Control Department is
constructing a Big Nala to control the
Flood in Trans-Yamung area and this
Drain is crossing through Swarn
Talkies and block 31, 32 and 33 of
Vishwas Nagar, Shahdara, Delhi-32
and a5 the drain was very wide and
houses were to be affected, the pro-
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posal was to make it only 70 feet
wide -in front of Block 31, 32 and.
33 of Vishwas Nagar, Shahdara, Delhi-
32 to save the houses;

(b) if so, whether any final deci-
sion has been taken: ang

(c) if so, the details thereui?

THE MINISTER OF AGRICUI.-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(¢). Delhi Administration has reporied
that Trunk Drain No. 1 of Shahdara
Drainage Stheme passes by the sile
of Swarn Talkies and block 31, 32,
and 33 of Vishwas Nagar, Shahdara. In
front of Block 31, 32 and 33, where
lend {5 available fer the full width of
33.36 metres (116 ft) the druain 18
being constructed according {0 the ap-
proved scheme. However, in the reaci
from Swarn Talkies uplo Gubind
Bihari Colony, as thers gre unautho-
rised encrcachments and constructinn:,
the required land-width is not avail-
able. Nevertheless proposals for uc-
quisition of the full width of land have
been made and in the meanwhile, the
drain is being constructed temporarily
to a smaller width of 26.87 melre
(75 fi.) Lo assure ninrnediate velief from.
floods for these areas.
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‘Maintenance of Antigue Paintings and
Rzre Books in Hazar Duar

8159, SHRI K. T.. KOSALRAM: Wil
the Minister of EDUCATICN, SOCIAL
WELFARE AND CULTURE he pleased
‘1o stale:

(a) whether the antigque paintings
-and rare books are facing destruction
in Nazar Duar, a historical monu-
ment declared as a monument of
raticnal importance, mainly duc to
lack of maintenance and large scale
‘theft;

(b) whether confusion exists bet-
ween the Centre and State Govern-
ment over sharing of responsibilities
for protection of property; and

(c) the steps proposed to be taken
for resolving this confusion so that
the invaluable antique paintings and
‘books can be saved from extinction?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULIURE
(DR. PRATAP CHANDRA CHUHN-
DER): '(a) All the objects including
paintings and books are under the cus-
tody of the Official Trustee of Govt. of
West Bengal as per Murshidabad
‘Estate (Trust) Act, 1983. The respen-
sibility for the maintenance and safe-
guarding of these objects rests with
‘him. In respect of Hazarduari Palace,
which has been declared as a monu-
‘ment of national importance with
effect from 16-1-1878 under the An-
«cient Monuments and Archaeolugical
iSites and Remains Act, 1968

the Archaeological Survey of India i3
responsible for its structural repuirs
which are being attended to by it.

(b) No, Sir.
(¢) Does not arise,

Loss due to Supply of Bad Quality
of Hybrig Jowar Seed in Maharashtira

8160. SHRI YASHWANT BOROLE:
Will the Minister of AGRICULTURK
AND IRRIGATION be pleased to
state:

(a) whether the cuitivators in
Maharashtra suffered considerable los-
seg because of bad quality of seed of
Hylrid Jowar CSH-5 certified by
A.P.S.C.A. in Andhra Pradesh and
supplied to Maharashtra State  for
kharif season of 1978;

(b) whether the Government of
Maharashtra has made a representa-
tion to Government of India to take
cognizance of this and have the los-
ses also made good in State Guvern-
ment by Government of Andhra Pra-
desh; and

fcy if so, action taken in the
matier?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRi
SURJIT SINGH BARNALA): (a}
Some complaints were received by
the Nationa] Seeds Corporation during
August-September, 1978 that hybrid
Jowar seed CSH-! and CSH-5 distri
buted by them during Xharif 1978 in
Maharashtra through the network of
their dealers/sole ouilets were impure.
These seeds were allegedly certified
by the Andhra Pradesh State Seed
Certification Agency. No losses suffe-
red by the cultivators have howeve,
been reported to the Government cf
India on account of this.

(b) and (c¢). As the Governient of
India have receivad no pepresentation
from the Maharashtra Government
regarding the bad quality of hybrid
jowar seedg CSH-5 distributed durmng
Kharif 1978, the question of taking
any action does not arise.
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Progress of Communications System Statement
" In certain States

8161. SHRI P. M. SAYEED:
SHRI NIHAR LASKAR:

SHR1I A. R. BADRINARA-
YAN;

Wil] the Minister of COMMUNICA.
TIONS be pleased to state:

{a) whether communication system
has not made mucih progress in the
country particularly in Union Terri-
tory of Lakshadweep and hill areas
of Assam, Tripura, Nagaland, during
the last financial year;

‘(b) if so, the main reasons for the
same; and

{c¢) if not, how mmuch progress has
been made and in what field?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD &SUKH-
DEQ SAI):

Telecommunication Facilities:

(a), (b) and (c). Ne, Sir,  tre-
mendous progress has been made in
the field of Telecommunication system
during the year 1978-79. During the
year 1978-79, 628 Telephone exchares,
3456 Public telephones and 3851 Tele-
graph offices have been opened i the
country. The progress made in Laksh-
dweep, Assam, Tripura & Nagaiand is
shown in the Annexure,

Postal Facilities:

(a) to (c). There has been a pianned
and phased deveinpment of the pnsta!
communication system witl: respect to
areas in question. 44 post offices in
hill/tribal areag of Assam, 45 in Naga-
land and 58 in Tripura state were
opened in 1978-78. All villages of
above mentioned States have been
covered by the Daily Delivery system.

Ag regards Lakshdweep there are
10 post offices in this Union Territory
and as every inhabited island has a
post ‘office, it hag nat been found neces-
sary o open any new post offices
during 1978-79.

Progress made in the field of Telecommuni-
cations during 1978-79 in Lakshadweep, Assam,
Tripura and Nagaland.

P,

[OS .

Telecom facilities provided

Exchanges Public Tele-
Tele- graph
phones  Officers

1. Lakshadweep . . 1
(wiveless)
2, Asam . . 8 21 22
4. Tripura . . 1 ¥
4. Nagaland . . ) ..

Frustration over the Fal} in Price of
Pocatoe;

8162. SHRI P. M, SAYEED;

SHRI M. V. CHANDRA
SHEKHARA MURTHY:

SHRI BALASAHEB VIKHE
PATIL:

SHEI A. R, BADRINARA.
YAN:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
lo state:

(a) whether Government's atten-
tion has been drawn to a news item
in the Economic Timeg dated 27th
March, 1879 that frustrated over the
steep decline in the prices of pota-
toes, growers have decided io burn
their produce insteadq of bringing
them to markets as they have to bear
more charges than the price availa-
ble in the market;

(b) if so, the reaction of the Union
Governmant; sand

(¢) whether the Union Ministry has -
proposed to take steps to see that
growers are not compelled to take
such action? '
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(c) The Government ig aware of the
news item that appeared from Moga in
the Economic Timeg dated the 27th
March, 1979. The Government of Pun-
jab has informed that no burning of
potatoes by the farmers has been re-
ported so far in the State. Some of
the growerg are still having potatoes
in fleld awaiting disposal. The Punjab
Gevernment has asked NAFED'/MA-
RKFED to offer a price of Rs. 50/ per
quintal for graded potatoes and has
agreed to meet losses, if any, that may
result from operation under Govern-
ment directive to the extent of Rs.
1.50 crores. Punjap State Markeiing
Board has given Rs. one e¢rore to
MARKFED as  working  eapital to
undertake this operation. Under the
joint venture, MARKFED and NAFED
have purchased about 562,000 bags of
petatoes up to 31st March, 1979.

Views of Punjab Goverument re:
Fixation of Wheat Price

8163. SHRI P. M. SAYEED:
$HRI NIHAR LASKAR:
SHRIMATI PARVATHI

KRISHNAN,

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether Punjad Government
has recommended to Agricultural

Price Compmission that wheat price
should be fixed at Rs. 131 per quintal;

(b) if so, whethey Unjon Govern-
ment had rejecied the Punjab Gov-
ernment proposal jn this regard ear-
lier; and

(e) if so, what were the main rea-
sons?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICUUI‘U’RE AND
IRRIGATION (SHRI BHANU PRA-
TAP» SINGH): () No, Sir.

{b) and (c) After taking into consi-
deration, the recommendationg of the

Agricultural Pricey Commission and
the views of the State Chiet Ministers/
Fooqd Ministerg and keeping in view
the need to maintaip the incentive for
securing incerased production of wheat,
Government of India have fixed the
procurement price of wheat at Rs.
115/~ per quintal for 1979-80 Rabi
Marketing Season.

Government Accommodation

8164. SHRI DAYA RAM SHAKYA:
Will the Ministar of WORKS AND
HOUSING AND 3SUPPLY AND RE-
HABILITATION be pleased to refer
to reply given to Unsiarred Question
No. 2968 replied on 7th August, 1978
regarding allotment of Government
accommodation where il has been
stated that 115 type II quarters have
been allotted from 1st January, 1977 to
July, 1978; and to state:

(a) what serial number of waiting
list of type II wag started in 1Ist
January, 1977 and up to what serial
number has been covered up to July,
1978 in 1} years;

(b) what is the number of those
employees who were provided Gov-
ernment accommndiation and whose
names were not in the waiting Jist,
on what grounds they have been pro-
vided accommodazion, state their
number group-wise; and

(¢) the vecasong in detail for cover-
ing a very smali number of emp-
loyees from the waiting list?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) In the reply given to
question No. 2968 on 7th August, 1578,
it was gtated that 1135 type II guar-
ters were allotled, and nat 115 us
mentioned in the gquestion. Seriul
Nos. 3744 to 4053 of the main waiting
list was covered during the peripd in
question. This accounts for 310 allot-
ments made. Inp addition, 257 officisls
whose names were inserted in the main
list, fram time to time, at their appro-
priste plages (witheut affecting the
running Serial No. of the oviginal
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waiting list) were also allotted accom-
modation during this period. 55 offi-
cialg belonging to Bcheduled Castes
and ‘Scheduled Tribes were allotted
accommodation from the separate
waiting list maintained for them bring-
ing the tota] to 622.

(b) 533 allotmen.s were made during
the period in question to the officials
whose names were not in the waiting
list. Out of these, 449 allotmen's
went to eligible dependents of retirad,
transferred and deceased officers, to
officials who were required to vacate
departmenta] poo] accommodation and
to the personal staif of Ministers who
were entitled to out of turn allotmunts
from the general pool in accordance
with the rules. Only 84 allotments
were made on ad hoc basis to oflicials
on other grounds.

‘The category-wise details are given
below:—

2. Ad hoc allotment made to eligi-
ble dependents of . . .

1i) retired officers . . . 285
(ii) d=ccased officers, . . 56
{ii1) transfecred officers . . 5

2. To Officers who were required to
vaacate departmental pool ac-

commodation. ’ M
3. Personal stall . . . 75
4. On Medical grounds . . 57
5. To handicapped Officers . 20
6. On compassionate grounds . i

Totan , . . . 533

{c) Vacancies were allotted &ccord-
ing to the procedure laid down for
meaking such allotments.

Working of Moblle Post Office in
Western Sector of Bombay on Sundays
ang iHolidays

8185. SHRIMATI MRINAL GORE:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that there
js a Mobile Post Office in the Western
Sector of Bombay city;

APRIL 23, 1079

' Written Answers 208

(b) whether vide notification of
PMG Bombay Memo. No. 12/MAILS/
BS-23/NPO/78, dated 3!st August,
1976 have declared that this post
office willl not work on Sundays and
gazetted holidays;

(c) whether this notification has
been violated by the PMG Bombay
by continuously keeping the M.P.O.
working on all 365 days;

(d) whether tha employees are
given special allowances for the work
done on sunday; and on holidays: and

(e) if not, why not?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHAR] PRASAD SUKH-
DEQ SAI): (a) Yes, Madam.

(b) to (d) The orders were actually
issued on 11-8-1976 and prescribed
that the Mobile Post Oflice in gques-
tion would work on all days except
three National Holidays. Subsequent-
ly, orders were issued thai the Mobile
Post Office in question would work
on all days. Orders have since been
modified to the effect that the M.P.O.
would remain closed on Sundays and
three National Holidays. Compen-
satory off/overlime was paid to the
staff as per rules.

(e) Does not arise.
§.C./8.T. Teachers in Delhi Schouls

8166, SHRI KACHARULAL HEM-
RAJ JAIN:

SHRI MAHI LAL:

SHRI RAM KANWAR
BERWA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to gtate:

. (a) the tota] strength of teachers
and Head Mastery in the Primary
Schools under the Delhi Administra-
tion, Delhi Municipal Corporation and
the New Delhi Municipal Commit-
tee; .
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(b) the numbers among them of
those belonging to Scheduled Castes
and Scheduled Tribes, s»parately,

(¢) whether th2 reserved quota hes
been completed there; if not, the rea-
:song therefor;

(d) the total number of candidates
who passed the Septeaiber—Octoher,
1978 examinationg held by the Delhi
Municipal Corporation for recruit-
ment of primary teachers: the number
out of them appointed and the num-
ber among them of those belonging
1o Scheduled Caste and Scheduled
Tribe; and

(e) whether the past and present
‘backlog in the reserved quota has
‘been completed by the candidates who
qualified the above examination; it
not, the reasons therefor, and when
the backlog will be cleared by appoin-
ting such candjdates?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURY
(DR. PRATAP CHANDRA CHUN-
DER): (a) According, ‘o the informa-
tion received from th Municipal Cor-
poration of Delhi anu New Delhi
Municipal Commiltee the strength of
teachers and Headmasters in the Pri-
mary schools are as under:

Assistant Hecad-

Teachers masters
M.C.D. . . . 11798 1471
N.p.M.C. . . 863 66

(b) The respective strengih of SC/
ST teachers in respect of MCD and
NDMC js ag follows:

Assistant  Head-
Teachers masters

M.C.D. . . . 923 94

N.D.M.C. . . 36 10
R —

(¢) The Delhi Municipal Corporation .
have reported that the reserve quota
in respect of MCD has been complefed.
However, in case of New Delhi Muni-
cipal Committee the quota of Head-
masters hag been filled up in full. In
case of Primary Teachers, full reser-
vation could not pe provided as many
teachers are gurplus,

(d) According to the Delhi Municipal
Corporation there were 509 successful
candidates and all of them have becn
appointed. Out of these 139 candidates
belongs to SC/ST.

(¢) Does not arise in view of reply
to (¢) above in respect of MCD.

Shifting of Public Call Office in East
Azad Nagar, Delhi

8167. SHR] HALIMUDDIN AiIMED:
Will the Minister of COMMUNICA-
TIONS be pleased to refer to the reply
given to Unstarred Question No. 3741
dated 19th March, 1979 regarding
P.C.O. in East Azaq Nuogar, Delhi-51,
and state:

(a) whether Government are aware
that only one P.C.O, given to the
locality hag been provided to a man
who never allows any outsider to
make call and keeps it locked in his
house and even the P.C.O. Board has
beﬁn removed and people of the luca-
lity have been deprived of FP.C.O.
facility;

(b) whether the P.C.O. of East
Azad Nagar will be installel in an
open place by disconnecting from
there after vigilance enquiry as some
telephone officialg are involved in the
matter; and

() if not, the reasons thercof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHAR] PRASAD SUKH-
DEO SAI): (a) Yes Sir, Private C.C.B.
Guaranteed P.C.O. 213998 had been
disconnected due {0 non-payment with
effect from 5-2-1979. Action is being
taken against the subscriber for non-
gbservance of the termg and conditions
ag per rules.
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(b) and (c). There is a Departmental
PC.O. within 1 Xm. of East Azad
Nagar at D.T.C. Bus Stop, Krishan
Nagar. Opening of another Depart-
mental P.C.O. at Fast Azad Nagar
Post Office is being examined.

Improvement in Trunk Services in
Purnea, Bihar

8168. SHR1 HALIMUDDIN AIMED:
Will the Minister of COMMUNICA-
TIONS be pleased t¢ state:

(a) whether the Trunk serviceg in
Purnea Circle of Bihar is highly un-
satisfactory and below the standard
leading to persistent complaintg from
the subscribers;

(b) whether any requisition fcr in-
stallation of a super trunk hoard,
creation of a telecommunication divi-
sion at Purnea and telecommunication
sub-division at Kishanganj and Araria
was made;

{c) if so, the reaction of the Gov-
ernment thereon; and

(d) whether Government propose
to improve the wunk services with-
out having any consideraticn of mini.
mum revenue and any limit of loss in
view of t| overnment’s infention to
develop rural backward areas?

THE MINISTER OF STATE IN THE
WANISTRY OF COMMUNICATIONS
(SHR1 NARHARI PRASAD EUKH-
DEO SAI): (a) No §ir, the trunk ser-
vice at Purnea is satisfactory. However
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the trunk service syffered in the past.
slue to frequent power failures.

(b) and (c) An estimate for insial~
lation of 3 Nos. of new type of trunk
boards to replace the existing 2 Nos.
of old type trunk board hag bLeen
sanctioned. The work is expected to.
be undertaken during 1979-30.

The creation of a telecom. Dn. at
Purnea and a Sub-division at Kishan-
genj and Araria is not justified at pre-
sent.

(d) In prineiple it has been decided
to connect District Headquariers with
State Capitals by reliable media even
on losg basis.

Cogt of Foodgraing supplied under
Food for Work Programme

8169. SHRI P. RATAGOPAL NAIDU:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) the cost of Foodgrains supplied
to the Statey this year towards ‘Food
for Work' scheme; and

(b) the cost of foodgrains supplied
to Andhra Pradesh and other States
thig year in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAp SINGH): (a) and (b) A state-
ment indicating the quantity of food-
graing released to the varioug State
Governmentg during 1978-79 and thelr
values in rupees is enclosed.

Statement
. State Quantity relcased #Value

No - (M.T) (Rs. lakhs) .
Wheat Rice

. e E 4 3

1. Andhra Pradsh . . " 61,000 F 65.000 1685+ 00

2. Asam . . . 5,000 £ 5.000 13500
2,00,000 2337 50

4. Bihar
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3 2 3 4 _ s
4. Gujarat 15,000 . 195° 00
5. Haryana 20,000 . 259° 00
6. Jammu and Kashmir . 3,000 3,000 81+ 00
9. Karnataka', 7,000 8,000 203° 00
8. Himachal Pradesh 1,500 . 19" 50
0. Kerala . . 19,000 18,000 3¢5 00

10. Madhya Pradesh 1,02,000 25,000 1647 50
11.  Mahavashtra 35,000 5,000 525° 00
12.  Nagaland 750 750 2025
13. Orisa . . . . 1,54,000 49,000 629° 25
14. Punjah 52,000 .. 408 00
15. Rajasthan 2,61,000 3445° 50
16, Tripura 6,000 2,000 104" 00
17. Uttar Pradesh 1,25,500 10,500 1756 00
18, West Rengal . . T 1,50,000 1go0* 00
19. Mizoram [ 1,200 .. 15° 60

TotaL 11,092,950 1,86,250 1781210

—

#Notr :— Issuc price of wheat was Rs.125  per quintal pricr 10 1-12-1658 srd R, 16¢/- [or
quintal, thereafter.  In case of rice the issue price is Rs. 135/- per quintz] for ceene
(short bold) and Rs. 150/~ per quintal for medium (long bold).

Representation from Gujarat on
Agricultural 'Price Commingion

8170. SHRI F. P. GAEKWAD: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the number and names of
Members of Agricultural Pricg Com-
mission;

(b) whether Gujarat State has been
Tepresented on the Agricultural Price
Commirsion; :

(¢) it so, name of the Member;

(d) ¥ not, whether Government
will consider giving a representation
to the Gujarat State on the Commis-
sion; and

(e) what are the criteria for nomi-
nation as Members on the Commission?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRIL
SURJIT SINGH SBARNALA) (a) The
sanctioned strength of the Agricultu-
ra] Prices Commission consists of 2
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Chairman ang three Members includ-
ing the Member Secretary. The exist-
Aing incumbents are:

Dr. A. 8. Kahlon, Chairman

:Shri 5. Q. Chaudhri Member in houy.
capacity.

Dr. (V["\: Tham-
arajakshi M:mber Secretary.

‘One post of Member is vacant. Action

in regard to filling this vacancy hLas
been initiated.

(b) and (c). None of the existing
Members including the Chairman of
the Agricultural Prices Commission
hailg from Gujarat,

(d) At present, no such proposal
exists.

(e) The qualifications for appoint-
ment 35 Chairman and Members inc-
luding the Member Secretary of the
Agricultural Prices Commission ure as
under:

The Chairman would be an ¢cono-
mist of repute wilh experience in
Agricultura] Economyies. Out of the
three Members, one would be an eco-
nomist with statistical background,
another an economist or an agricul-
tura] expert or an administrator with
experience of agriculfure and the third
would be a non-officia} with undzr-
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Non.supply of Municipal water to
urban population of Delhi

8174. SHRI C. R. MAHATA: Wil
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TTION be pleased to state:

() whether it ig a fact that 40
per cent of Delhi's urban population is
not supplied municipal water; and

(b) it so, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir.

b) Doeg not arise.

Views of U.S Oficial on coming

Famine in India

8175. SHRI SHANKERSINHJI
VAGHELA:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether a high ranking U.S,
State department official has warned
that famine will hit part of Asia withip
six years;

(b) whether it has also been stated
that India, a major Asian grain pro-
ducer, has unprecedanted succession
ot food harvests but the condit'en
could change; and

(¢) if so, steps Government propose
to take in this regard?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRIL
SURJIT SINGH BARNALA): (a) and
(b) According to newspaper reports,
the President of the World Food
Counci] mentioned at the 35th Session
of the Economic and Social Commis-
sion for Asia and Pacific that there
was likely to be an acute grain short-
age within next six years in the Asian
region. The Deputy Secretary of
State, United Stateg of America, is re-
‘ported to have zaid before the House
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of Representatives, Foreign Affairs
Sub-Committee on Asia and Pacific
Affairs that although India had pros-
pered from three good crop yesrs,
it still on per cavita basis, was one of
the world's poorest countries,

(¢) During the current plan 1978~
83, efforts are being made to achieve
a growth rate of 3.03 to 3.60 per cent
in the output of [oodgraing end of 4
per cent in overall agricultural pro-

duction. This is sought to be achieved
by giving highest priority to agricul-
tural sector through increase in area
under jrigation, gruss croppad area and
cropping intensily as also by ensuriag
large application of inputs. In addi-
tion, Government are maintaining a
buffer stock of 12 million tonnes of
foodgrains to supplement supplies in
years of unfavourable weather condi-
tions.

feret favafaeren gror dvad sfwafomy
wratfas fwar st
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Low Enrolment and Drop-outs among

Tribal childrem

8179. SHRI P. A. SANGMA:
SHRI BAGUN SUMBRUI:
SHRI NATHU SINGH:

Wil] the Minister «f EDUCATION,
SOCIAL WELFARE AND CULTURE

be pleased to state:
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(c) whether the Government pro-
pose to design curriculum to fit to

the needs of the tribal regions and
the details thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP (CHANDRA CHUN-
DER): (a) Yes, Sir; various studies
have been conducted to ascerlain the
reasons for low enrolmeni and high
drop-out rates among tribal children.
The reasons are:

(1) Poverty necessitating the tri-
bal children to do domestic work
and earn to augment family income,

(2) Illiteracy among the parents
their indifference towards education,

(3) Malnutrition, poor heaith and
lack of interest in school life,

(4) Lack of educazticna] facilities
in far-flung sparsely pupulated
area,

(5) Dearth uof textbooks in tribal
languages and teaching through a
medium other than the rmother ton-
gue.

(b) In the context of Goverumont's
prcgramme of universalising elemen-
tary education within a definite time-
frame, the following steps have been
and are being taken:

(2) According to the recommenaa-
tion of the Working Group on Uni-
versalisation of Elementary Educa-
tion, distinzt plans for elementary
education for tribal children have
been prepared by the States both for
sub-plan areas and for irjbals outsisle
the sub-plan sreas;

(b) Incentive programmes like
supply of free textbooks and stutio-
nery, supply of free uniforms, atten-
dance scholarships and prevision of
midday meals have been proposed

(a) whether the Government have for them;
olment
Zgzw;fdhthil::ams :::e:o‘:r::x:g the (c) The Central Institute of Indian
tribal cghil dren-p- Languages, Mysore, have already
! brought out linguistic materials in
(b) what steps Government propose 17 tribal languagez while similar

to take to check this trend; and materialg in 18 other languages ar®
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in press. Further
being processed;

- {d) In a few States/Union Terri-
tories, instruction in mother tongue
has been introduced;

materials are

(e) In opening schooling facili-
tieg in the tribal areas which are
sparsely populated, distance normas
for the location of schools have been
relaxed and arrangements for open-
ing more Ashram (residential)
schools have been made.

(c) Yes, Sir. The National Council
of Educational Research and Training
has taken up a project on “Primary
Education Curriculom Renewal” which
aimg at helping the States to develop
innovative curricula suiting the needs
of disadvantaged including trital
areas. The project, presently in ope-
ration in 15 States, is being extended
to the remaining States/Union Teri-
tories.

Teaching of journalism in Universities

8180. SHRI P. A, SANGMA: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) the names of the
where course in
saught at present;

universities
jeurnalism being

(b) whether there is any proposal
to introduce course in journalism in
the North East Hill University, Shil-
long; and

() if 8o, the getails thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) A statement containing the
list of universities which are cffering
courseg in Journalism is attached.

(b) aud (c). According to informa-
tion available, the North Eastern Hill
University is considering a proposal
for introduction of a short duration
course in journalism. No final deci-

-sion has go far been taken by the uni-
versity authorities on this propossal.

APRIL 23, 1079

.,
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Statement

§.No.  University Level at which
the course jis

available

1. Aligarh Diploma

2. Banaras . Posigraduate Dip-
luma.

3. Bangalore B.S. (Communi-
cation}, ang
M.S. (Gemmunj-
cation),

4. Caleutta M.A /M. Sc.

5. Gauhati Diplema

6. Garhwal Diplema

7. Jabalpur Diplema

#. Marathwada ., Bachelor’s  Deg-
ree (B.].)

9. Mysore . M.AL

0. Nagpur B.J.

1. Osmania B.L. and Post-
graduute  cour-
st

12.  Punjab B.J.

13, Poona Degree in Journ-
nalism (P.G.).

14.  Punjabi Diploma (B.J.).

15.  Rajasthan Diploma

16.  Shivaji Certificate

17.  Madurai Kamraj B.A. Jow-

University nalizm 4§ years
course,

18.  Madras Degree in course
m Journalism.

19. Kerala M.].

20. Berhampur B.J.

21, Calicut _ B.J

22. Maharashi Dayapand

23.

University, Rohtak B.].

Punjab Agricultural

Uniw_mit)f

g

e}
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Assessment of Area Under yorest

8182. SHR] RAMANAND TIWARY:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the figures of the area
of forests are not reliable;

(b) if go, the efforts being made to
remove the defect; '

(c) whether correct assessment of
the area of forests was made by wate-
llite gome time ago; and

(@) if so0, the reasons for not pub-
lishing the report theréof so far?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRE
SURJIT SINGH BARNALA): (a) No
Sir. The figures of forest area avai-

able with the Ministry of Agriculture
and Irrigation which are published -in
Indian Forest Statistics are based on
the reports received from varicus
State Forest Departments. These
figureg are collected on annua] basik

(b) The question does not grise.
(¢) No, Sir.
(d) The question does not aris™

Additiona} Grant [or Housing and
Water Supply Scheme (o Stateg

8183. SHRI M. V. CHANDRA SHE-
KHARA MURTHY: Will the Minister
of WORKS AND HOUSING AND
SUPPLY AND REHABILITATION be
pleased to state:

(a) whether it i5 a fact tha; some
Stateg like Maharashtra and Nagaland
States were sanctioned additional
grant-in-aid for Mousing and Rural
Water Supply programme;

(b) if so, whether the State Gov-
ernment of Karnataka had also re-
quested for more fitnds to be allotted
for housing and rural water supply
in the State;

(c) if s0, whether Government had
accepted their request; and

(d) what was the total aid provided
to the State Government in this re-
gard during 1978-79?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Additiona] grant-in-aid
was sanctioned during 1978-79 to some
States including Maharashtra and
Nagaland for supply of drinking -
water to problem villages under ' the
Centrally Sponsored Accelerated Rural
Water Supply Programme, o

Housing being a State subjuct, there
is only one scheme under the Central
sector for the Housing of Plantation
Workers which is in operation only in
the States of Assam, West Hengsl,
Karnataka - and Kerala, All other
Housing schemes are being = imple-
mented by the States themselves.
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(b) and (c). The Government of
Karnataka did not seek additional
fundg for rural water supply under the
Centrally Sponsored Accelerated Rurs]
Water Supply Programme during
1978-79. However, they asked for a
loan of Rs. 1.134 lakhg and Rs. 1.260
Jakhs as subsidy for implementation
of the housing schem2 for Plantation
labour. No funds were released to
that State as they had with them an
unspent balance of Rs. 10.86 lakhs as
loan and Rs. 8.71 lakhs as subsidy, re-
lating io previous years.

(d) Rs. 107.70 1akhs were released {o
the Government of Karnataka as 100
per cemt grant-in-aid for implementa-
tion of schemes for supply of safe
drinking water to problem villages
(including Rs. 2.70 1akhs for Monitor-
ing and Investigation Units) under the
Centrally Sponsored Accelerated
Rural Water Supply Programme dur-
ing 1978-79.

DDA Staff Working a5 Invigilators in
the Central Board of Secondary
Education

8185. SHRI K. A. RAJAN: Wil] the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether DDA had received re-
quest from the Central Board of Se-
condary Education to send staff mem-
bers of DDA to work as invigilators
at the examinations being held in
Delhi;

(b) if so, the details; and

(c) number of people sent {0 work
as invigilators?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir, but a request
was received from the Director of
Education, Delhj Administration.

(b) and (c). Delhi Development
Authority agreed to depute 300 per-
sons, -out of whom 260 were put on
invigilation work in connection with

APRIL 28, 1979
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the Seconda'ry/Senior
Examinations, 1979.

Secondary

Provision of Additionai Fan in Clive
Square Type-1 Quarters, New Dethi

8186, SHRI R. L. P. VERMA:
SHRI V. G. HANDE:

SHRI HARISITANKAR
MAHALE:

Wil] the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to refer
to the reply given to Unstarred ques-
tion No. 73 on 17th July, 1978 regard-
ing Ceiling fan in multi-storeyed quar-
ters in DIZ area New Delhi and state:

(a) the number of additionaj} ceiling
fang provided so far in K-Block, Clive
Square, Type-1 Quarters, New Delhy;

(b) number of quarters in which «d-
ditional ceiling fans have not yet been
provided so far;

(c¢) if additional ceiling fans are not
provided so far in these quarters, the
reasons therefor;

(d) whether Government propuse to
insta} these fans in April, 1979 and if
not, reasons therefor; and

(e) whether Government has re-
ceived representationg from Members
of Parliament and Residents Welfare
Association of that locality; and if so,
action taken thereon?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Sanction has been ac-
corded for provision of additional
ceiling fang in Type I quarters in K-
Block, Clive Square, New Delhi. The
work hag already bheen taken up.

(b) 180 Type-1 Quarters.

(¢) The sanction was issued only in
February, 1979. The requisite num-
ber ‘of fang have been procured. These
are yet to be fixed in the quarters.

'(d) Yes, Sir.
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‘(e) Ves, Sir. Sanction has already
been accorded and the work has been
taken up.
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Expansien of Drought Prone-Area

Programme in Maharashtra

8188. SHRI VIJAY KUMAR N.
PATIL: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

- (a) whether the Government have

considered the rsquest made by the
Government of Maherashtra for ex-
tention of D.P.AP, to more areas
identified by experts commities of the
State Governments;

(b) if so, details of the request
made and the decision taken by the
Government in the matter; and

(¢) what is the policy of the Govern-
ment for continuation/expansion of
D.P.AP. in Maharashtra during sixth
plan?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SNGH): (a) Yes, Sir.

(b) and (c). The Government of
Maharashiras has recently dequested
for extension of the centrally assisted
Drought Prone Areas Programme to
all the 87 talukas in 12 districts of the
State. These areas were identified as
drought prone by the Fact Finding
Committee Sukhtankar ° Committee)
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appointed by the State Governmeut in
1972 -

Extension of the Programme to ad-
ditiona) areas is not being considercd
in view of the decision takxen by Uie
National Development Council about
the devolution of wubstantial resources
to the Gtates and the censequent re-
duction in the allocations for the
Centra] Sector/Centrally Spensored
Schemes. The Centrally assistud
Drought Prone Areas Programme
would, however, continu in the areas
already covered in the 6 districts viz.
Ahmednagar, Nasik, Pune, Sangl,
Satara and Solapur, during the Sixta
Plan.
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Alternative Accommodation for the
Directorate of Transport by DDA

8190, SHRI PIUS TIRKEY: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to gtate:

(a) whether the DDA hag issued
notice to the Directorate of Transpert
to vacate its Tilak Marg Office;

(b) if so, whether DDA has given
them any alternative accommodation;
and

(t:) it not, the reasons therefor?

APRIL 23, 1979
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir, but the Delhi
Development Authority pointed out
to the Directorate of Transport, Deihi
Administration, that a residential
building at Tilak Marg, New Delhi,
had been put to non-conforming usc
by utilising it for office purposes in
contravention of sectiong 14/29(2) of
the Delhi Development Act, 1357, and
that they could apply for temporary
Ipermission on prescribed terms as
per provisions of special Appeal under
the Delhi Master Plan.

{b) and (¢). Does not arise.

Rice to West Rengal under Food for
Work Programme during 1979-80

8191. SHRI PIUS TIRKEY: will
the Minister of AGRICULTURE AND
TRRIGATION be pleased to state:

(a) whether the allotment of rice
to West Bengal for 1979-80 under
‘Food for Work Programme’ has heen
fixed so far; and

{b) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHR! BHANU
PRATAP SINGH): (a) and (b). Th>
allocation of foodgrains to be given to
different Stlates under Food for Work
Programme during the year 1979.80
has not yet been made. A quantity
of 25,000 metric tonnes of rice has,
however, been released to Govern-
ment of West Bengal for the Sfirst
quarter. Further quantities wil] be
released on receipt of the utilization
reports.

Forest Policy anft Planting of Trecs

8192. SHR] EDUARDO FALEIRO:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whethey indiscriminate and
large scale felling of trees and des-
truction of forest wealth has caused
various environmental probiem in-
cluding floods in different parts of the
country;
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(b) steps Governments have taken
to frame a Nationa] forest policy;

(c¢) whther Government will create
public opinion in favour of planting
more treeg and undertake g drive in
specified regions for reforestation; and

(d) if so, detailg thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
State Furest Departments control and
manage 923 per cent of the total
forest area of the country. About
49 per cent of the total forest area is
undemarcated, protected and unclas-
sed forest. Thig area is subjected to
large scale cutting, lopping and dc-
forestation which has resulted in
various environmental problems in-
cluding floods in the various parts of
the country.

(k) The first Nationa] Forest Pnlicy
was enacted in the year 1894 In
1852, Government of India enunciat-
ed a new forest policy which is still
in vogue. The Estimates Committee
of the Fourth Lok Sabha, however,
recommended the revision of the Na-
tional Forest Policy, 1952, and in
pursuance thereof the draft Revised
National Forest Policy has been pre-
paged. This has been accepted by
the Central Board of Forestry in its
mez2ting held in November, 1978 and
it is proposed to adopt it as a resolu-
tion of the Government of India.

(¢) Yes, Sir.

(d) Government of India are fs-
suing appeals to the public on Van
Mahotsava and World Forestry Day
annually urging them to plant and
protect trees. Besides, two Centrally
Sponsored Social Forestry Schemes
are being implemented since 1975-76
which envisage plantation in waste-
lands, ‘community lands etc. through
active public perticipation. An
amount of Rs. 1851 lakhs ‘has been
Spent on these sthemes so far. Ano-
ther scheme “Integrated Soil and
Water Conservation in the Himalayan

Region” aiming at aforestation on de-
graded lands and .wastelandg in the:
Himalayan Region is also under im-
plementation. -

Time Scales for Non-Teaching Staff’
of LLTs, Delhi

8193. SHRI AMAR ROYPRADHAN:
Will the Minister of EDUCATICN,
SOCIAL WELFARE AND CULTURE
be pleased to- state:

(a) whether it is a fact that the
Government have introduced {imec-
scale for its non-teaching staff in the
Indian Institute of Technology, Delhi;.

(b) if so, what are the details.
thereof; and

(¢) what steps the Governmenti pro-
pose to take to implement this scheme
in other LITs, and Central Urniver-
sities? :

THE MINISTER OF EDUCATION,
SOCIAL, WELFARE AND CULTURE.
(DR. PRATAP CHANDRA CHUN-
DERJ: (a) and (b). Time scale of
pay for non-teaching staff in the IT,
Delhi has been in force from incep-
tion,

‘(c) Similar time Scale of pay for
non-teaching staff in other IITs and
Centra) Universities ig already in force.

Pay Scales of Class IV Staff of
AMU.

8184 SHRI AMAR ROYPRADHAN:

Will the Minister of EDUCATION,.
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether it is a fact that the
pay scales of Clags IV staff iu the
Aligarh Muslim University have been.
upgraded;

(b) if so, what are the details there-
of; and

(c) what steps the ‘Government

qpropose to take to implement this

-fchemse in other Central Universities?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). According to
the information furnished by the
Aligarh Muslim TUniversity, the Exe-
~cutive Council of the University at its
meeting held on 29/30th April, i978,
approved the recommendation of the
“Committee set up by the Vice-Chan-
cellor on 3.3.1978, to the effect that
(1) Class IV staff in'the -scaleg of pay
of Rs. 196—232 and Rs. 200—259 Le
_placed in the scaiz of pay of Rs..210-—
270; and (2) the staff in the scale of
pay of Rs. 210—270 be placed in the
scale of Rs. 260—350, w.e.f. 1.3.1978.

(c) The revision of these scales nas
“been made by the Aligarh Muslim
University on its own, without con-
sulting in advance, the Finance Com-
mittee which has Visitor’s nominees
on it,_ the University Grants Com-
mission or the Governmernt,

In a meeting of the Vice-Chancel-
lor of Central Universities held on
17th April, 1971, it was, inter-clia,
agreed that a reference to the. Uni-
versity Grants Commission for revi-
sion of scales of pay was necessary
and should continue to be made as
“in the past. Further, whenever there
“is a general revision pf scales of pay
.of staff of Central Universities, the
“University Grantg Commission has to
approach the Central Government for
cconcurrence. Since the action of the
Aligarh Muslim University is not in
conformity with this agreement, the
University has been requested to res-
~eing its decision. The question of
extending these scales to other Cen-
“tral Universities does not, therefore,
arise.

"Rules Regarding Teaching and Non-
Teaching Staff of Jawaharlal Nehru
University.

8195. SHRI AMAR ROYPRADHAN:
"Will the Minister of "EDUCATION,
SOCIAL: WELFARE AND CULTURE
“be pleased to state:

(a) whether it is a fact that the
- ~rules governing the service conditions

APRIL 23, 1979

Written Answers 248

and allowances of the teaching and
non-teaching gstaff of the Jawaharial
Nehru University are different;

(b) if so, what are the details there-
of and reasons therefor; and

(c) what steps Government progpose
to take to bring uniformity in these
rules?

THE MINISTER OF EDUCATION,
SOCIAL. WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir,

(b) and (c). A copy of the rules
relating to the terms and conditicns
of service of the non-teaching staff
as adopted by the Executive Council
of the Jawaharlal Nehru Universily
and a copy of the Ordinance govern-
ing conditions of service of teachers
of the University are available in the
Parliament Library,

According to the informatiocn fur-
nished by the University the pay
scales for teachers and non-teachers
are as prescribed by the University
Ysrants Commission for al¥ Central
Universities. The allowances are
paid to the entire staff—teaching as
well ag non-teaching according to
prescribed scales. The only addition-
al facility which is available to the
teachers is in terms of leased housing,
that too for a limited period for those
whom the TUniversity is unable to
accommodate on the Campus. This
facility hag been given by the Univer-
sity to attract distinguished scholars
to join the University in the initial
stages of its development. In case a
teacher does not want to avail of the
facility of leased housing, he is en-
titled to House Rent Allowance on the
same rateg as are applicable to non-
teaching employees of the University.
There cannot be absoulte uniformity
in rules governing employees whose
functions are different and there is
no proposal before Government to

~bring about any such uniformity.
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Demonstration by Agriculturay Wor-
kers on 19-3-79 in Delhi.

8196. SHRI AMAR ROYPRADHAN:

Will the Minister of AGRICUI.TURE

AND IRRIGATION be pleased to state:

(a) whether there was a demons-

tration on 19th March, 1979 by the'’

agricultural workers before the Par-
liament to press the basic issues of
rura] poor; and

(b) if so, the decision of the Gov-
ernment in the matter?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a).
Yes, Sir,

(b) The agricultural workerg have
demanded, among other things, imple-
mentation of radical land reforms and
distribution of ceiling surplus lands.
Steps in this direction have already
been taken and the States and Union
Territories are implementing land
reform legislations ag per the national
guidelines and ceiling surplug land is
being distributed to landless persons.
As per the latest data available, 15.73
lakh acres of ceiling surplus land
have been distributed to 10.80 lakh
beneficiaries. More than 50 per cent
of these beneficiaries belong to the
Scheduled Castes gnd Scheduled trivzs
and in terms of area distributed,
allottees belonging to these classas
have received nearly 48.5 per cent of
the total area,

Expenditure incurred on Furnifure,
Electricity etc. by Central Ministers.

8197. SHRI KANWAR LAL GUPTA:
Will the Minister of WORKS AIND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the names of first five Central
Ministers, who spent the maximum
amount on furniture, electricity and
other items during 1977 and 1978;

(b) how much expenditure is al-
lowed to be spent by a Cabinet Minis-
ter and Minister of State under the
rules; and

(c) the names of the Ministers who

have exceeded the limit allowed under
the rules? '

THE MINISTER OF WORKS AND:
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) A statement showing:
the names of first five Central Minis-
ters who spent the maximum amount:
on electricity and water during the
years 1977 and 1978 is attached (State--
ment—I). Information relating to
furniture is being collected and will
be laid on the Table of the Sabha.

(b) Each Cabinet Minister and
Minister of State is entitled to have
furniture, electric appliances and
air-conditioner applianceg etc. upto
the value of Rs. 38,500/- free of charge
in the residentia] pertion of the House.
For items in excess of the ceiling,
hire charges are recovered from the
concerned Minister. Consumption ¢f
electricity and water in the residen-
tial portion only upto the extent of
Rs. 2,400/- per year is borne by the
Government ang the expenditure be-
yond this limit is recovered from the
concerned Minister. Expenditure in-
curred on - furniture, electric/water
consumption in respect of office por-
tion of the House is entirely borne by

the Government. o

(¢) A list showing the names of the
Ministers who have exceeded the
limit (other than furniture) allowed:

under the rules is attached (State-.
ment—II).

Statement I

Statement showing nameg of first 5
Central Ministers who  cspent the
maximum amount on Electricity and

Water during the years: 1977-1978.

1977
S/Shri

. Jagjiwan Ram

Ravindra Varma-

H. N. Bahuguna

Shanti Bhushan

. Surit Singh Barnala;
1978°

Jagjuwan Ram

.. Brij Lal Verma

Surjit Singh Barnala

Atal Bihari Vajpayee>

Ravindra Varma. I i

o {0 by

O 99 po



251 Written Answers

Statement II
List Showing the names of Tthe Miniss

ters who have exceeded the limit
{other than furniture) allowed under

‘the rules.

8/8hri

1. H. M, Patel
H. N. Bahuguna
Jagjiwan Ram
. Madhu Dandavate
Mohar Dharia
. P. Ramachandran
P. C. Chunder
. Ravindra Varma
S. S. Barnala
Satish Agrawal
11, Dhanna Singh Gulshan
12. Bhanu Pratap Singh
13. S. D. Patil
14. Jagdambi Prasad Yadav
15. Fazlur Rahman
16. K. K. Goyal
17. Ram Kirpal Sinha
18. Karia Munda
19, Smt. Renuka Devi Barkataki
‘90. Samarendra Kundu
21. Sher Singh
22, Shanti Bhushan
23. George Fernandes
24. Kumari Abha Maiti
25. Zulkquarullah
26, Narhari Prasad Sukhdeo Sai
27. Sikander Bakht
'28. Brij Lal Verma
29. Purushottam Kaushik
30. Atal Bihari Vajpayee
31. Larang Sai
32. Arif Beg
“33. Dhanik I.al Mandal
‘84. Jagbir Singh
35. Narsingh
‘36, Ram Kinkar
37. Janeshwar Mishra
38. Charan Singh
39, Raj Narain

Research on Cashew

"8198. SHRI JANARDHANA POO-
JARY: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

[
Comamthp P

(a) whether there is a proposal to
strengthen and develop cashew re-
search in the country; and

(b) if so, the details thereof?
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“THE MINISTER OP STATE iIN
THE MINISTRY OP AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) Yes, Sir.

(b) Research on cashew is ajready
in progress under the All India Co-
ordinated Research Project on cas-
hewnut and spices, at five research
stations in the States of Kerala,
Tamil Nodu, Andhra Pradesh, Maha-
rashtra and Orissa. During the §th
Plan, it is proposed to have two more
stations in the States of West Bengal
and Karnataka and to establish an
Associate Project Coordinator’s TUnit
for cashew to attend to effective co-
ordination and monitoring of cashew
research.

Research on cashew ig also proposed
to be strengthened at the Vitial
(Karnataka) station of the Central
Plantation Crps Research Instituie.
An International Symposium on
Cashew which was held in Cochin in
March, 1979, hag also recommended
intensification of research on cachew
in the areag of collection and conser-
vation of cashew Genetic rescuices,
vegetative propagation, management
practices, contro} of tea mosquito, and
post harvest technology. These re-
commendations are under considera-
tion.
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Position of R.M.S., in mMaharashtra

8200. SHRI GANGADHAR APPA.
BURANDE: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) the position of R.M.S. in Maha-
rashtra and the places where sorting
offices are located; and

(b) whether some R.M.S. centres in
Marathwada division have been clos.
ed; if so, the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHAR] PRASAD
SUKHDEO SAI: (a) The position is
satisfactory. A list showing places
where sorting offices are located ig
sttached.

(b) No, Sir.

Statement
Sorting Offices are located at the fol-
lowing places in Maharashira state,

1. Ahmednagar
. Dheaund
. Pune City
. Sholapur
, Karad
. Kolhapur
. Panaji
B, Satara

o

O b g3 0

[ -]

10. Ratnagiri

11. Aurangabad

12. Bhusawal

13, Chalishgaon

14, Dhule

15. Jalgaon

16, Kalyan

17, Manmad

18. Nanded

19, Nasik

20. Parbani

21, Nagpur

22, Akola

23, Amraoti

24, Gondia

23, Murtizapur

26, Wardha

27. Yeotmal .

28. Bombay RMS (GPO Building).
29. Dadar.

30. Byculla Bombay

31, Air Port Bombay

32, Sion Sorting Bombay
33. North Bombay Sorting
34, Xurduwadi.

12.00 hrs.

(Interruptions)
ot fana gwre awdhar (afaw feesd) :
WUy WEIRY, YA HAT faar oY & wmror
qAw & a1t F wrd eedr §

SHRI KANWAR LAL GUPTA
(Delhi Sadar): Mr. Speaker, I nave
writien 10 you about Vinoba Bhave-
ji. Government should do something.
Prime Minister should make a stale-
ment. His life is in danger. He has
gone on fast. Sir, you allow me to
speak. I have written to you. It is
a serious matter.

MR. SPEAKER: Order, Order. 1
am on my legs. I have got several
notices so far as Vinobaji’'s fast is
concerned. I am gllowing Calling
Attention tomorrow. Today I have
allowed a 377 statement so far as
that is concerned but I have rejectes
the adjournment motion. I have al-
ready given the reasons. Therefore,

T am not allowing it,

Nothing is recorded.

_(Interruptions) **

MR. SPEAKER: Don't record,

‘~(Interruptions) ..

**Not recorded.
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12.02 hrs.

RE: QUESTION OF PRIVILEGE

MR. SPEAKER: Shri Jyotirmoy
Bosu, M.P., in his notice of question
of privilege against Shri Pranab
Kumar Mukherjee, has stated that on
the 19th January, 1976, the then Hon-
ble Minister of State in charge of
the Department of Revenue and
Banking while speaking in Lok
Sabha on the ‘“Voluntary Disclosure
of Income and Wealth Bill” stated
inter alia that “the scheme of volun-
tary disclosure has proved highly
successful’ and that “according 1o the
@itest available information, it ap-
pears that 2,42,400 persons made dec~
larationg of income amounting to
Rs, 741.24 crores in the aggrezate”.
Shri Bosu, relying upon the 123rd
Report of the Public Accounts Com-
mittee presented to Lok Sabha on the
4th April, 1979 has observed that
“thig statement of Shri Pranab Kumar
Mukherjee was a wrong statement”
and that “it is a clear case of breach
of privilege of the Houge and needs
to be dealt with Dby the Privilege
Committee”.

The statement complained of ‘Jy'
Shri Bosu was made on January 18,
1976, in this House while moving a
Bill to approve the two Ordinances
issued, namely. Ordinance No. 15/75
issued on 8th October, 1975 and Ordi.
nance No. 23/75 issued on 29th Nov-
ember, 1975, providing for voluntary
disclosureg of income and wealtii. At
that time, the House had before it
two Motions disapproving the Ordin-
ance in question. In the course of
his speech the hon. Minister ohserved
thus:

“Ags the Hon'ble Members are
aware, the gscheme of voluniary
disclosure has proved highly succ-
essful. According to the latest
available information, it appears
that 2,42,400 persons made declara-
tions of income amounting to
Rs, 741.24 crores in the aggregate.
The income-tax payable on the dis-
closed income works out to Rs. 241.14
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crores, of which a sum of Rs. 15156
crores has already been paid. The
remaining amount will be paid ac-
cording to the scheme partly by the
end of March this year and the
remaining by the end of March,
19717,

A total number of 13,382 declara-
tions have been made in respect of
concealed wealth. The aggregate
amount covered by these declara-
tions comes to Rs. 812.11 crores,
The wealth tax in respect of the
disclosed wealth works out to
Rs. 6.91 crores of which a sum of
Rs. 3.99 crares has already been
paid. The remaining amount wiil
be paid partly by *he end of March
this year and the balance by the
end of March 1977,

The scheme of voluntary disclo-
sure has brought out a large amount
of concealed income and wealth
which can now be channellised into
productive fields in the overall in-
terest of the economy. This is by
no means a small gain and justifies
Government's decision to introduce
the scheme of voluntary disclo-
sure...”

The P.A.C. in the aforementioned
Report has observed that even ac-
cording to the representative of the
Department of Revenue, the actual
addition to the economy or net wealth
was not Rs. 841 crores, but it may be
of the order of Rs. 200 crores. They
have further observed that “the Com-
mittee are unable to dispel their
suspicion that a deliberate attempt
was made to magnify the achieve-
ments of this scheme nearly by four
times and thereby mislead the Par-
liament and the People.” The Com-
imittee recommended that an inde-
pendent enquiry should be conducted
to fix responsibility for this wilful
distortion of facts.

From the above facts, it appears
that the information given to this
House was wholly wrong. The ques-
tion ig whether the House was deli~
berately misled. If so, who is res-

- ponsible for it? I expect the Govern-

ment to direct an inquiry into thesé
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_questions without delay. This is a
serious matter. It looks as if this
House was taken for a ride. I would
keep this matter pending till the
inquiry repory is available on the
assuinption that the inquiry will be
held urgently.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Mr, Speaker, Sir, I
want to make only one submission. ..

MR. SPEAKER: Not now.

SHRI JYOTIRMOY BOSU: You can
kindly give a date to them.

MR. SPEAKER: No please. I can.
not give you a date. (Interruptions)
Order please. I expect the Govern-
men: to give a report. I have faith
in the Government that they will
submiy a report.

Now we move on to Papers Laid
on the Table. (Interruptions) I am
on my legs. Mr. Bosu, you have not
given any notice. I have called for
the comments of the Government.
(Interruptions) You know the pro-
cedure, Mr. Manochar Lal. 1 have t0
call for the report.

Now we move on to Papers Laid on
the Table.

12.05 hrs.

PAPERS LAID ON THE TABLE
Diramip DEMANDS FOR GRANTS OF
MiNiSTRY OF COMMUNICATION FOR
1979-80

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
I beg to lay on the Table a copy of the
Detailed Demands for Grants (Hindi
and English versions) of the Minis-
try of Communications for 1979-80.
{Placeq in Library. See No, LT-4337/
79).

Deramep DemaiNps ForR GRANTS OF
MINISTRY OF S&-‘mpmc AND TRANS-
pORT FoR 1979-80,

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI

671 LS—9.
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LARANG SAl): On behalf ot Shri

Chand Rdm, I beg tolay on the Table

a copy of the Detailed Demands for

Grantg (Hindi and English versions) .
of thé Ministry of Shipping #&nd

Transport for 1078-80. [Pldced in

Library. See No. LT- -4338/18].

DetaiLep DEMaNDs FOrR GRANTS oOF
MINISTRY OF Svnw Am: REHALITATION
For 1979-80.

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI RAM KIN.
KAR): I beg to lay on the Table a
copy of the Detailed Demands for
Grants (Hindi snd English versions)
of the Ministry of Supply and Reha-
bilitatlon for 1979-80. [Placed in

Library. See No. LT-4339/79].

DErarLep DEMANDS FOR GRANTS OF
MiNisTRY ©OF LAW, JUSTICE AND
CoMPANY AFFA‘RS FOR 1979.80

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VERMA): On
behalf of Shri S. D. Patil, I beg to lay
on the Table a copy of the Detailed
Demands for Grants  (Hindi and
English versions) of the Mlmstry of
Law, Justice and Company Affairs for
1979-80. [Placed in Library, See
No. LT-4340/79).

NOTIFICATIONS UNDER WELTH-TAX ACT,
1957 anp CENTRAL ExcISE RULEs, 1944.

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): I beg
to lay on the Table :—

(1) A copy of the Wealth-tax
(Amendment) Rules 1979, (Hindi
and English versions) published in
Notification No. S.0. 169(E) in
Gazette of India dated the 380th
Maréh, 1978, under sub-section (4)

of section 46 of the Wealth- Tax Act,
198%.  [Placeq in Library. See No
LT-4341/79).

(2) A copy of Notification No. G
SR. 506 (Hindj and English ver-
sions) published in Gazette of India.
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dated the 7th April, 1879, regarding
- -extension of Concessional rate of
-d'uty to Veneered shooks/panels,

issued under the Central Excise

Rules, 1944 together with an expla-
notory memorandum. [Placed in
Library. See No, LT-4342/791,

.DEMANDS FOR GRANTS OF THE INDIAN

PosTs. AND TELEGRAPHs DDEPARTMENT
' POR 1979-80
THE MINISTER OF COMMUNI-

CATIONS (SHR! BRIJ LAL VER-
MA): I beg to lay on the Table a
-copy of the Demandg for Grants
(Hindi and English versions) for
expenditure of the Central Govern-
ment on the Indian Posts and Tele-
graphs Department for 1979-80.
[Placed in Library, See No. LT-
4343/791.

12.09 hrs.

COMMITTEE ON PAPERS LAID ON
' THE TABLE

TWELFTH REPORT

SHRI KANWAR LAL GUPTA
(Delhi Sadar): I beg to present the
Twelfth Report (Hindi and English
versions) of the Committee on Papers
Laid on the Table.

—————

PUBLIC ACCOUNTS COMMITTEE
HUNDRED AND TWENTY EIGHTH REPORT

SHRI ASOKE XRISHNA DUTT
(Dum Dum): I beg to present the
Hundred and Twenty eight Report of
the Public Accounts Committee on
paragraph 26 of the Advance Report
of :the Comptroller and Auditor Gene-
ralof India for the year 1976-77, Union
Government (Civil) on Central So-
cial Welfare Board relating to the
Ministry of Education and Social Wel-
fare.
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12.10 hrs,

COMMITTEE ON PUBLIC UNDER-
TAKINGS

Forry~-SECOND REPORT AND MINUTES

SHR1 JYOTIRMOY BOSU: ~ ' (Dia-
mond Harbour): 7T beg to present the
Forty-second Report of the Commit.-
tee on Public Undertakings on Per-
quisites Enjoyed by Public  Sector
Executives and Perquisites Enjoyed
by Air India Executives—A Case
Study and. Minutes of the sitting o
the Committee relating thereto.

12.10 hrs.
MATTERS UNDER RULE 377

(i) New Coacu BuiLbiNe ProJweT 5N
KErara

SHRI B. K. NAIR (Mavelikara):
Mr. Speaker, Sir, widespread concern
has been aroused amongst the people
of Kerala by newspaper reports that
the Railway Ministry’s move top have
a fresh study concerning the new
coach building project is really aimed
at setting aside the earlier decision of
the Government of India to set it up
at Kanchikkott near Palaghat, Kerala
State.

Sir the proposal to have a new coach
building unit had been examined fully
by the previous Government and
after studying all related factors, the
place above-named had been decided
upon as the most suitable. Kerala
still continues to be one of the most
backward states in the Indian Union
in the matter of industrialisation. It
has hardil any large Industrial wunit
worth the name. Its share of public
undertakings and Central Govern-
ment projects is meagre, far below its
entitlement, This applies also 1»
Railway mileage. On the other hand,
the State has all the necessary ingre-
dients, land, abundant water and 2
surplug of the much-needed electri-
city and also manpower of any grade
of skill facilitating large scale indus-
trialisation,
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Under the circumstances, it would
be a grave injustice to the people of
that State for the Railway Ministry
to seek, through some means, to get
over the decision of the previous
Government to set up this project at
Kanchikkott.

May I request the hon. Minister of
Railways to give g categorical assu-
rance to lhis House that no change
‘with regard to the site of project is
contemplated and also to have the
work taken up at the earliest,

{ii) REPORTED STOPPAGE OF TEACHING
or HinNpI 1N Tamin Napo
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{iii) REPORTED ATROCITIES ON TELUGU

PEOPLE IN  KORAPUT DISTRICT,
ORI1sSA,
SHRT P. RAJAGOPAL NAIDU

(Chittoor); Mr. Speaker, Sir I rise
lo mention under Rule 377 the matter
Ielating to atrocities on Telegu people
in Sgnabeda, Koraput district, Orissa.

Some thousands of Telugu people
arca in Sonabeda in Koraput district
In Orissa State. They are very peace
leving people. The Oriyas in Sone-
beda became envious of them and
With animosity are perpetrating atro-
tilieg upon them.

The Oriyas have obstructed Telugu
beople in performing  Sriramnaumi.
Thcy have obstructed in playing Telu-
U cinemg pictureg in theatres. They
beat the Telugu people and many
Teceived injuries. Section 144 was
;mpcmed in the town and even now

rassment is going on.
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I resquest the Hon. Home Minister
to take up this issue with the Orissa
Government and see that the Telugu
people are protected.

(iv) REPORTED NON-AVILADILITY  OF
RAILWAY WAGONg IN SAURASHTRA
(GUJARAT) FOR TRANSPORTATION
oF EsseNTIAL COMMODITIES,

qwaa & AT &9 ¥ o, AT A,
7Y, uYw graeY, aasafy i fa=i ®
araer & arze 9wa @ fav ol # dw A
frork € 1 g7 % fou s € gudEr, oo
AATALT, AARE, ML, AOTALL, 0T
74, GITAET, WTH A1YT, AN,
afrraT, ¥erae, SATE, ®NIE, AEA g
wraAT gy Tl & s, dwe
#ad nur g, SEw SEE, ar
T2 mafadaeg, S naifaowe, 9
deqrel § T HaAg ¥, WE A W oW

P

3!

sfgerfent €1 $99 35 wwrdsT oy, 96, M
oY EE AF FTHTHT &1

- ol w6y 0% WY AT WET 8 @ AT A
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@rm g &7 o Ta @A wdAr § F wf
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Ioites el & faw 0T 2500 0
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{v) REPORTED SHORTAGE OF NEWSPRINT

. AND OTHER VARIETIES OF PAPER.
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(i) FAST UNTO DEATH BY ACPHARYA
VINOBA BHAVE

PROF. SAMAR GUHA (Contai):
Sir, under rule 377, I wish to raise the
following matter:

This is regarding Acharya Vinoba
Bhave’s fast unto death. All the
Memberg of this House, I am sure,
share the anxiety of the people of our
country over the fast unto death un-
dertaken by Acharya Vinoba Bhave.
There is none in the country who does
not believe in the necessity of protec-
tions and preservation of cowg and
development of cows for the benefit
of common people, The whole coun-
try cherish the Gandhian idéa} for
the purpose. However, due to con-
troversial nature of the issue of totai
ban cow slaughter, Gandhiji never
tried to force the issue over the Gov-
ernment,

The Governments of Kerala and
West Bengal have genuine difficulties
over the issue of total ban on cow
slaughter as their States are inhabi-
ted by large sections of Christian
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- and Muslim population. We hope that

Vinobhaji will appreciate the difﬁculty
faced by these two States.

We further hope that the Acharya
will also think over the risk of escala-
tion of the import of the issue intg an
undesirable state of aggravation of
commauna] tension in the country.
(Interruptions)

Keeping all the factorg in view, we
would earnestly request Vinobaji to
give up his fast and enable the Home
Minister of India to work out his for-
mula for resolution of the problem.

Apart from the controversial nature
of the fast undertaken by Acharya
Vinoba Bhave, the whole country
deeply feel the necessity of saving
his life. We would again urge Vino-
baji to give up his fast to allow the
Central Government to find out &
means, in consultation with the State
Governments, for considerably meet-
ing the viewpoint of Vinobaji.

Our countrymen will be happy if
Vinobaji lives long among them for
extending his moral influence for re-
solving the prffoblems of Harijans
and other poor sections of our people
who live in abjectly sub-human con-
ditions.

Further, the whole world humanity
and their civilization now face a real
danger of extermination, due to the
threat of outbreak of a nuclear war.

{Interruptions) **

MR, SPEAKER: These are not to
be recorded. These are only mutual
compliments.

PROF. SAMAR GUHA: If a nu-
clear holocaust overtakes the fate of
the humanity, the cow-population
will also not be spared. We would
urge Vinobaji to raise hig voice to
save the world humanity and their
civilization from the danger of a nuc-
lear slaughter of the homo sapiens-

**Not recorded
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The world expects hlm to take up this
great task as a great disciple of
Mahatma Gandhi.

We would urge the Gandhian disci-
ple of Ahimsa and Shanti to give up
hig fast so that hig fast may not create
a situation of Himsa and Ashanti all
over the country. 1 would request
the Home Minister to make a state-
ment over the issue of Vinobaji's fast.

PROF. P, G. MAVALANKAR:
(Gandhinagar): I want to make a
submission, if you permit me, on the
procedure of rule 377.

MR. SPEAKER: You can discuss
it in the Ruleg Committee, not here.

PROF. P. G. MAVALANKAR:
1t is not just a matter between you
and me. If you give me just one
minute, it is encugh,

give one
what will

MR. SPEAKER: It I
minute to 514 Memhers,
happen?

PROF. P. G. MAVALANKAR:
In regard to what ig happening under
rule 377 I have been seeing that many
Members have been raising matters
which are admitted by you because of
the importance of those subjects.
Kindly see to it that a supplementary
agenda ig given to us so that Members
know what subjects you have been
good enough to allow. Secondly. you
must ensure that the Ministers give
some kind of a reply.

MR, SPEAKER: 1 have been re-
questing the Ministers; we are also
trying to change the rules. Mr. Raja-
Zopala Naidu,

2112 hrs,

DEMANDS FOR GRANTS, 1978-80—
contd,

MINISTRY OF PETROLEUM, CHEMICALS
" -AND FERTILIZERS—COTItd.
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SHRI P. RAJAGOPAL NAIDU
(Chittoor): The other day we were
spgakmg about developing countries
and the price hike on petroleum pro-
ducts. Because we are deficit in pet-
roleum, there is a suggestion to make
power alcohol so that we may mini-
mise the bill on petrol. Power alcohol
is being used now in Brazil and they
have invested $ 5.5 lakhs to produce
alcohol from tapioco, sugar beet and
sugarcane. Brazil has invested two bi}-
lion doilars to produce alcohcl; by the
end of 1981 all the vehicles will be dri-
ven by gasohol. Even Austrialia is ex-
perimenting with it. In  Ameri-
ca midwist plan stales  have

produced alcohol which is being
used and 500 filling  station
are suplying gasohol and alcohol

is  being  produced
Our State Minister for Agricul-
ture has said that by mixing alco-
hol and petro] we can produce gaso-
hol. ICAR has experimented on it
and Dr. H. B. Mathur, Professor of
Mechanical Engineering of the Indian
Institute of Technolorry has also found
out gasohol by mixing 20 per cent
alechol with 80 per cent  gasolene.
Therefore, there i5 dreat possibi‘ity of
producing power alcohol and mixing
it with petrol so that we can save
petrol. In our country we are having
more than 20 lakh hectareg of sugar-
cane, Therefore, it is very easy for
us to produce power alcohol. We are
surplug in potatoes and there is a
glut in potatoes. From potato also

from maize.

we can produced power alcohol
From tapiocz also we can produce
it. Therefore. 1 would request the

Minister to find out whether it is pos-
sible for us to adopt thig method.

We are producing pesticides which
are quite good. But for agriculture
we want weedicides also. In many
places the farmers have to spend
much of their money to take out the
weeds by hand. Therefore, if pesti-
cides are there, it will be easy to
develop our agricultural ' production.
I have seen in the Uniteq States there
is an item ‘weedxcxdes so much’ in the
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bill for inputs. Therefore we must
use weedicides also to develop our
agriculture,

With regard to drugs, the Hathi
Committee hag submitted a  report
containing valuable recommendations
which have still to be implemented.
1 think the Ministry has processed
them and finalised their decision.
Foreign companies arz making good
profits out of this. Our Government
has been contemplating to go info
thig matter. It must be done quickly
and the profits should be regulated.

Our fertiliser plants are not being
utilised to their full capacity. 1 think
the Minister is considering this. It is
better to utilise them to the fullest
extent, so that prices may be reduced.
If they are not fully utilised the
price will be more. Therefore, 1
request the Minister to see that they
are fully utilised.

In Andhra Pradesh the employees
were asked to opt between the Ferti-
liser Corporation and Rasi Chemi.-
cals—I am not quite sure about the
name. They have opted to te in Fer-
tiliser Corporation. They have given
a memorandum to the Minister also.
1 request him to consider that aspect.

In Andhra Pradesh we are not get-
ting enough of ammonium sulphate
and CaN. The Minister knows that
Andhra Pradesh is an agricultural
State which produces agricultural
productg to a great extent. So, they
must be helped. Sugarcane, tobacco,
cotton and other cash crops are
grown there, Especially for sugar-
cane, CaN is quite necessary. I re-
quest the Minister to increase the
quota of ammonium sulphate and
CaN to Andhra Pradesh,

SHRI K. S. CHAVDA (Patan): Sir,
1 rise to support the Demands for
Grants of the Ministry of Petroleum,
Chemicalg and Fertilisers ‘which are
being discussed today. I will confine
myself to the drugs and pharmaceuti-
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cal industry becsuse I will not get
time to touch the other points, The
Janata Government and the hon.
Minister Mr. Bahuguna deserve the
congratulations of this whole House
for maintaining the price stability in
the case of drugs and pharmaceuticals
so far as wholesale price is concern-
ed  during the last two years ie,
1977-78 and 1978.79. India has ac-
quired the technological capability in
the manufacture of drugs and phar-
maceuticals. It is borme out by the
fact that several developing coun-
tries, like Malaysia, Indonesia, Alge-
ria, Cuba and others have bcen ap-
proaching this country for supply of
technical know-how and for setting
up plants for bulk prorduction or for.
mulations. For this the Ministry and
the Minister deserve congratulations.

Shri Bahuguna thas taken special
measures for representation of Sche-
duled Castes and Tribes in the ser-
vices in the Ministry and the public
sector undertakings under his Minis-
iry. 1 hope those measures will be
implemented in both letter and spirit.
Here I would like to make a sugges-
tion ‘that responsibility should be
fixed on officers for the implementa.
tion of these measures and adequate
action should be taken against the
defaulting officers.

The number of canalised itemg in
1977-78 was 45. It has been reduced
to 18 in 1978-79. I hone the Minister
wil] not include more items, rather
try to reduce the list from the pre-
sent 18,

The reduction of excise duty on
some bulk drugs and reduction from
75 per cent to 25 per cent on penul-
timate and intermediates for the pro-
duction of bulk drugs is meant as an
encouragement for the production of
bulk drugs, Therefore, may I request
the Minister that these drugs and
penultimates should not be included
in the 1979-80 policy.

Coming to the new Price Control

_Order for drugs, it iz mentioned on

page 31 of the Annua]l Report for
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1978-79 that the post-tax return of
net worth will bg 14 per cent in the
case of bulk drugs required for pro-
duction of category 1 and 2 formula.
tions, I have calculated that will be
the effect of this measuce on multi-
nationals and the small.scale sector.
In the case of Glaxo, they will get 15
per cent on their saler turnover,
while the small-scale sector will get
only 0.3 or 0.35 per cent, So, by this
measure the small-scaie sector will
be compictely wiped out. No new
concern will take up the produclion
of these bulk drugs because the pro.
fit or return is on the net worth, and
the net worth is share capital plus
free reserve. The small-scale sector
has no free reserve, and it has got
also very little share capital, There-
fore, my request is that so far as
the small-scale sector and new firms
are concerned, post-tax profit on sales
turnover should be ssiven to them, so
that they can maintain and produce
more bulk drugs,

The small-scale sector is engaged
in the production of bulk drugs.
When the policy staiement vres laid
on the Table of the House on 29th
March_ 1978, by the hon. Minister, it
was declared that the small-scale
sector would be a prohibitedq area for
foreign firms, but nothing has been
done in this case., It may be the con-
cern of the Industries Minister pe-
cauge it requires amendment of the
IDR Act, but tha fact remains that
these multi-nationals are taking ad.
vantage of he present position.

I have received copy of a telegram
which has been sent to Bahugunzji
against this order, All the Associa-
tions engaged in the manufacture of
drugs and pharmaceuticals' say that
th_e 1979 Drug Price Control Order
(DPCO) cannot be implemented and
that there are some deviations from
some of the provisions of the 1978
policy. I would therefore request the
hon, Minister to have a dialogue with
all the Associations.
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1 would like to read out the tele~
gram for the benefit of the House:

“The entire drug industry stur-
ned and shocked by extremely
harsh provisions f tite new DPCO
1979 and related announcements.
They even go far beyond several
provisions of the new drug policy
statement laid on the Tabie of the
Lok Sabha on March 29, 1978.

“It is the unanimous consensus
that DPCO 1979 is unrealistic and
unworkable price control order
which the industry regrettably is
totally unable to implement,

All Units in the drug industry
completely fai] to understand how
such announcements could have
been made despite repeated endea.
vours to patiently and logically ex-
plain to your Ministry officials. the
extremely harsh and undesirable
consequences if the proposals were
to be implemented. In view of the
foregoing, the industry strongly

feels that DPCO 1979 definitely
should not be implemented and

respectfully requests that you and
your officers may kindly visit Bom-
bay, the main centre of the indus-
try, to explain how it can be im-
plemented because the industry is

convinced that it is net only un-
workable, but also totally against
the interest of the country the con-
sumers, the medical profession and
the industry. This will give rise to
a severe backlash on the Govern-
ment and your Ministry, and it is
our duty to inform you of these
avoidable consequences. The entire
membership of the drug industry
hag decided that since DPCO 1979
is unworkable and cannot be im-
plemented, the industry will not
take any action,

“In particular, in respec’. of re-
quirement of paragraph 19 which
refers to issue of price lists by
April 30, because the entire DPCO
1979 cannot be implemented, units
of the industry are no! issuing said
price list. Additionally, on the sub.
ject of discounts to wholesalers and
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retailers since there is not change
in the working in DPCOQO 1979 com-
pared to the DPCO 1970 and in
view of the detailed explanaticn
g:ven to your Ministry officials on
geveral occasions, the industry mem-
bers will contmuc not to pay dis-
counts to the trade cn the excise duty
component of the retail price in
accordance with the practice hither-
to, with which the Ministry is fully
aware, Similarly, manufacturers of
narrow spectrum antibiotics formu.
lations will also follow the dis-
counts structure prevailing hither.
to.

As our Minister, the industry has
always assured, and always will
assure, you of its fullest coopera-
tion. We are deeply disappointed
that the genuine problems of the
industry seem to have heen over-
looked despite repeated dialo-
gues  representations and reason.
able positive suggestions, and we
sincerely request you to personally
intervene in order to correct this
patently wrong action.

Indian Drugs
Association.

Manufacturers’

All India Manufacturers
Organisation,

Pharmaceutical and Allied
Manufacturers and Distributors
Association Ltd,

Organisation of Pharmaceuticai
Producers of India.”

This telegram is with the hon. Minis-
ter and I request him to have a dia-
logue with them and amend the
DPCO, 1979 suitably.

Under the DPCO 1870, though
arbitrary ang discriminatory powers
were not available, with the Ministry,
still the Ministry of Chemicals and
Fertilisers has clearly discriminated
in the matter of acceptance of dec-
lared prices in respect of Erythro.
mycin Stearate, Pthlyl Sulphathia.
zole. (:r:sofulvm Pheno Bartitons
Sodium and Metranidazole. 1 would
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like to know why, in spite of repeat-
ed requests, the dates of declaration
of prices in respect of these drugs
have not been furnished. If the hon,
Minister furnishes oc¢ indicates these
dates, then one can understand whe-
ther there was any discriminatory or
arbitrary treatment meted out to the
manufacturers.

Regarding the retention price, com-
mon selling price and provisional
price, no criteria or guidelines have
been laid down. Thercfore this will
give the officials a handle to discri.
minate from one unit to another unit
in the matter of fixation of these
prices. I would, therefore, liko to re-
quest the hon, Minister to give pro-
per guidelines or crteria for fixing
these prices.

Regarding loading and unloading,
I have several times suggested that
it should not be done. A committee
was constituted to look into the prices
of bulk drugs. The hon, Minister has
tfaken the initiative und prempt ac-
tion and for that, he descrve; congra-
tulations, But no useful purpose is
served because, according to the re.
commendations of the report of the
commitiee. the actions are not taken.
¥or example, as regard; loading and
unloading  the commitiee has recom.
mended that it increases prices and,
therefore, it should not be done. Still,
it is being done, No doubt, ame ex-
cuses and explanations are given. But
it is the confirmed view of that com-
mittee and they have cited several
examples that it has resulted in the
increase of prices of drugs which are
canalised. Therefore, once again 1
bring this to the no‘f.ice of the hon.
Minister to take immediate action to
stop this loading and unloading busi-
ness.

Regarding the 100.tonne import of
analgin, T have brought to the nosice
of the hon. Minister that, in our
country, the small.scale sector is
pr oducing this bulk drug without any
foreign help, and they ave supplying
to the industry, 'The IDPL is alsp
producing bulk drugs. Last year the
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production was 535 tonnes of analgin,
and the requirement mentioned by
the Working Group was 700 tcnnes.
We have never seen any demand or
shortage of this drug. But the IDPL
have requested the Government to
impory 100 tonnes of analgin which
is banned. For 1973-79 this import
was banned, Upto this time also it 1s
banned. Why the IDPIL. is interested
in the import of 100 tonnes of analgin
is ‘because the IDPL gete a profil of
Rs. 70 in one kg. of analgin. They
have got this approveg price of
Rs, 179, and the price they got from
import is Rs. 109. So, they get a pro-
ft of Rs. 70 per kg. Over and ubove
that when they sell their production
to the small-scale seclo:. they gt
also the pool price and a profit on
that. They have airlifted 40 tonnes
when there was no need at all, and
they are going to huve 60 tonnes of
analgin by sea, My request js this.
1f it has =already arrived in cur
country then it shouid be distuibuted
to the small.scale sector on the basis
of their past performance, and it
should be distribntzl by the CPC
without loading any price.

MR. SPEAKER: Please conclude,

SHRI XK. S, CHAVDA: Sir, I am a
ru'e-abiding Mcmber, Since you have
rung the bell, 1 wiil conclude. Thut is
why, 1 said at the outset that T would
confine myself only to drugs and
pharamaceuticals. I wanted to touch
the gas prohlem also, but since I
have no time, I am not doing it ond
1 resume my seat,

SHRI SAUGATA ROY (Barrack-
pore): The Ministry under Mr.
Bahuguna is like an empire covering
the whole gamut of petroleum, che-
micals, fertilisers, drugs and phar-
maceuticals. It is very difficult in 2
very short speech to speak on all the
aspects of this Ministry. I shall,
therefore, confine myself mainly to
the petroleum part of the Ministry
and ghall touch only briefly the other
parts,

The most unfortunate thing about
our country is that this country has
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no energy policy of its own, We have
not been able to decide as a matter
of national policy how much of fuel
we will use up in the form of ceal,
how much in the form of oil and
how we will conserve sur natural 1¢.
sources. Therefore, my first sugges-
tion to the Minister will be to re-
commend to the Government setting
up of a National Energy Commission
like that which obtains in many ad-
vanced countries, so that perspective
planning may be made ol our re-
quirements of different fuels and we
can make future projections, because
any. unbalanced growih in any c¢ne
sector or unbalanced spending in any
one sector will land us difficulties.
1 sympathise with the Minister in
his plight ‘because the Minister is
genuyinely in difficulties. Last year
the OPEC decided to raise oil prices
by ten per cent angd it has also decid-
ed on a cut-back in producticn. The
Minister is runniny around the
world, He air-dashed to Libya to get
some crude from Libya. Now he has
sent a team to Iran. So this is the
year when our petroizum policy has
to be judged very carctully because
even with this limited short-fall the
country is facing a crisis. 1 may tell
you in my own State, kerosene is nog
at all available in the market and
diesel is selling at Rs. 4 per litre and
the Minister possibly knows that
West Bengal is in the throes of the
worst ever power crisis due 1o the
mis-management of the State Gov-
ernment. Many units and factories
have set up generators but they can-
not run them because there is no
diesel, The farmers were using diesel
pumps* for them also there is no

diesel. The Minister should now take
it up immediately. Since almost the
whole of oil production and distribu.
tion ig through nationalised agen.
cies, I do not understand why there
should be any black-marketing in
diesel or kerosene. This distribution
aspect should be gone through very

thoroughly and anybody indulging in-
black-marketing either in diesel or
kerosene should be very severely
dealt with o
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Then there is the other problem
‘To-day’s Economic Times has written
that the Soviet Union had agreed to
give us 6 lakh tonnes of crude at
below the spot prizes...

~ THE MINISTER OF PETRCLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): Not be-
Tow.

SHRI SAUGATA ROY: The origi-
na] agreement wag like this.

The Economic Tim:s says thai they
have asked for spot prices. What is
the actual position-—let the Minister
clarify it to the House. I would also
like him to clarify with regard to oil
imports. This year this may go up by
Rs, 400 crores. The report says that
we will need to import about 15 mil
lion tonnes of crude but Mr. Bahu-
guna said two days ago that we have
to import about 16.8 million tonnes
of crude...

MR. SPEAKER: You musi accept
Mr. Bahuguna’s statement,

SHRI SAUGATA ROY: This is ¢!lso
a Government’s report and
Mr, Bahuguna made a public speech.
The printed report says that o'r re-
quirements are 15 million tonnes.
Then ‘there is also the problem of
cutting down petroleum consumpgtion.
In 1973 the then Government tried
to cut down consumption by increas-
ing the excise by 80 par cent but that
has proved to be a failure. There
should be some severs curbs on
petroleum spending since We are
spending so much of foreign exchange
on this, For a beginning 1 suggest
that petrol rationing should be iniro-
duced and Governmen; should jtself
set an example by curbing its own
expenditure on petrol. For a change—
I think when Mrs. Gandhi came 10
the House in a horse.drawn buggee,
it might have been dismissed as a
gimmick but the Ministers need to
pool their cars but Mr, Bahuguna
and Mr. Charan Singh coming to the
House 1 the same car—that sort of
example should be set up by the
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Government because we are really in
a crisis and a crisis atmosphere
should be created in this couniry as

far ag petro]l expenditure is concern-
ed...

SHRI H. N. BAHUGUNA: It is only
polities.

MR, SPEAKER: Politics is oily.

SHRI SAUGATA ROY: Oi! and
politics are inter-relaled very deepiy
and our country is, unfortunately
subject to all variations of inter-
national pressures. When therz is an
Arab-Israeli conllict or when the
OPEC threaten to put soma pressure
somewherce, the poor indians suffer.
That iz why the most imvortant
thing is to achievy self reliance in
oil. In the last few years we have
taken up many off-shore and on-
shore explorations but this necds to
be stepped up.

In this regard I wany to draw the
Minister's attention to exploration
and prospecting in the Bay of Bengal
basin, The Soviet axpert; some years
ago said that Calcntia is 1oating <n
0il but, unfortunately, wz have not
been able to find »il in any of the on-
shore explorations. The reason given
by the geologists is that the ONGC
drillings in West Bengal region g0
only upto 3500 metres and it is sad
in modern termg that unless you go
upto 5000 metres you may nei be sure
about the real prospect of oil. So 1
would like the Minister to instruct
his men in Bakultolla and other
places as also in ‘Tripura and Dia-
mond Harbour to go below 500
metres to find out if there is any 1eal
oil.

Last year no new explorations
were taken up ‘n West Bengsl 1
would like the Minister to take up
some new explorations in West Ben-
gal so that genuine prospecting cen
be done,

Lastly, the whole of the oil indus-
try is in Government’s hands, ESSO
and Burmah.Shell have _been taken
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over. There is only one lone point on
oil map, that is, the Assam Qil Com-
pany in which the Britishers still
have a share. Government hag pro-
posed to take over it long time back.
Why has it been delayed? Assam Qil
Company has to be nationalised,

With regard to the Petro-chemicals,
Government of West Bengal has come
forward with a proposal for a petro-
chemical complex to be jointly spon.
sored by the ICPL and the Govein-
ment of West Bengal,

SHRI H. N. BAHUGUNA: If Gov-
ernment of West Bengal wants to do
it, they can go ahead.

SHRI SAUGATA ROY: T do not
know how Wesl Bengal alone can do
it. The IPCL must come forward; it
wag set up for the vurpose of petro-
chemicals. That is all I have to sub-
mit with regard to ¢il.

With regard ‘o chemicals, I want
to mention that the chemical jndus.
try is one industry in India which is
still largely in the hand; of big
business and monopoly houses. It is
one industry where there has been
no recession as compared to tho engi-
neering industry, In chemical indus-
try the multi-nationals and mono-
poly houses are looting the country.
Take the case of soda ash. The glass
manufacturers in the country are put
to great difficulty with regard to soda
ash—the main soda ash plants are
controlled by Birlas and by Tatas.
The Minister should do something in
regard to artificia] shortage of soda
ash, What is the difficulty in Govern.
ment’s taking over the distribution of
soda ash completely. Just by allow-
ing them to import more under OGL,
will not solve the nroblem of distri-
bution of soda ash so that the glass
industry which is mainly in the
small-scale sector does not suffer and
the multi-nationals are not allowed
to earn more profits, With regard to
pesticides, this is one fleld in which
the multi.nationals like the Union
Carbide, Fison, ICI are coming in. In
the pesticides field T think the
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Hindustan Pesticides should increase
its capacity so that we can phase out
the mulli-nationals irom the fpesti-
cides field and we can indegenis: our
production.

In regard to chemical industries I
want to thank the Minister for tak-
ink over the Bengal Chemicals and
Bengal Immunity Unitg which are
traditional compsanies in West Ben.
gal. But, I would likz him to bring
forward a Bill to nationalise these
companies as soon as possible hefore
Parliament,

With regard to drugs, 1 appreciate
the new drug policy of the Govern.
ment of indegenisiny the drug pro-
duction. Also thz licensing to the
multi-nationals has been stopped and
the import of bulk drugs has been
canalised through ihe State Pharma
ceuticals and Chemicals, This is ano-
ther field where there has been a
thorough looting of the Indian eco-
nomy by these multi_nationals like
the Burroughs Welcome, Roche,
Squibb and Ciba of the German,
American, British and Swiss Firms,
Here is one field where they have to
be slowly shunted out. In regard to
life saving drugs, I would like the
Minister to take stronger steps.

Lastly I want fo say something in
regard to fertilizers on which Mr,
Damani will speax at length. The
Minister has takan a decision to split
up the multi-national corporation into
various components. Any decision to-
decentralise this shoull be welcom-
ed by anybody. But tha country has
yet to achieve the impact of this de-
centralisation because the capacity
utilisation in the State.owned Ferti.
lizer company is not going up as a
result of which, in spite of sufficient
capacity in the country, we have tfo
import fertilizers in large quantities.
So, I would like the Minister to give -
his particular attention to thir prob-
lem of capacity utilisation in the
State-run ecompanies. That is all I’
have to say. Thank you.
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*SHR1 KRISHNA CHANDRA
HALDER (Durgapur); Mr. Chairmun
Sir. the Ministry of Petroleum,
Chemicals and Fertilizers plays a
very important role in the life of the
people of thig country. This Ministry
deals with fuel for modern aviation
and transport, diese] for running rail-
way engines, {rucks, {ractors and
pump sets for agriculture, kerosene

-for use in the remotest of villages.

It also deals with life saving drugs
ang fertilizerg for increasing agricul-
tural produce. Of the petlroleum

-products needed by thig country, cnly

one-third is produced in the country
and two thirds have to be imported.

In view of this, it is necessary to
look after the job of oil exploration
with greater vigour. Of course, the
hon. Minister is looking after it quite
effectively but, even then greater
effort is necessary. At present about
two.thirds of our indignous produc-
tion of petroleum comes from Assam,
Meghalaya etc. in the Eastern regions,
There is much promise of oil in West
Bengal. 1 do not want to go into
greay details in this regard as the time
at my disposal is very limited. Sir,
in reply 1o a question by Shri Jyotir-
moy Bosu in 1869, the then Minisier
of Petroleum, Shri Triguna Sen has
said that flouroscent sand mixed with
oil have been found Diamond Harbour
as a result of drilling. Analysing

+Original notice of the question received in Hindi.
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those results, the Russian and Ameri-
tan experts expressed firm convic-
tion about the existence of oil there.
The Russian experts particularly have
opined that, Calcutta, the Sunderbans,
my constituency Galsj in Burdwan
District etc. are virtually floating
on oil.  Keeping this in view 1 will
say that whatever work of 0j] explo-
ration has taken place in the past in
the Suderbans, Galsj in Burdwan
District, Bogra, Bakultala, Burdwan
etc. have all been done in a half-
hearted manner.

All the drilling in those areas were
varried out with PD 13 rigs which
cannot dril] to any great depth. They
were practically obsolete for deep drif-
ling. According to many there might
have been u conspiracy behind this,
the object being that our coun‘ry
may not become self-sufficient in pet-
roleum production, That was the
reason why drilling was not done to
1 depth of 5000 or 6000 metres where
finding of oil was certainty, In-
stead, drilling was done only upto
'500 or 2000 metres and then given
‘“ip.  Of course some time back, I
“ilong with Shri Dinen Bhattacharya,
M.P. mel the hon. Minister, and he
has assured us that on shore and off
shore drilling in the Bay of Bengal
will be done to a depth of 5500 metres.
U have no doubt that if you drill to
a depth of 5500 or 6000 Metres you will
strike oil. I will like the hon_ Minis-
ter to assure us again in this regard
when he replies to the debate. Sir,
we, the people and the Governmeunt of
West Bengal are grateful to the Centre
for all the cooperation they have ex-
tended to us and we have got very
qood relation with the Centre. You
all know that West Bengal is today
vassing through a severe power crisis.
As a result, the people of Calcutta,
Nowrah and those living in the rural
areas have all to depend on kerosene
for lighting lanterns etc.. The stu-
‘dents are also dependant on lanterns
for their studies. 1 will therefore
request on behalf of the people of
West Bengal that the quota for West
Bengal in respect of kerosene, diesel
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etc, may be substantially increased to
tide over the difficult situation. There
is acute shortage of these products as
can be seen from the picture of long
Q's published in the newspapers. I
hope the hon. Minister will respond
to our appeal and increase the quota
for - West Bengal. Sir, the eastern
region of our country is producing
one-third of our indigenoug petroleum
products. We are importing these
tems at a high price. Therefore a
vatch has to be kept so that the price
of these commodities do not go up. A
price parity should be maintained.

Sir, those who are in the manage-
ment of public sector establishments
like the ONGC, do not realise the
human problems of those workers
who are working in far off places
under difficult conditions. Thig has
resulied in gifficulties and complica-
tiong for the workers. Sir, in the
Indian Institute of Petroleum, Dehra
Dun, there are a number of employees
who are working on daily wages for
the last 12 or 14 years. Their ser-
vices have not yet been made perma-
nent. There were agitations ‘and
when Dr. S. N. Sharma, who is a lea-
der of the scientific workers Associa-
tion, tried to mediate he was suspend-
ed. Many more persons were sus-
pended for trade union activities.

One more thing Sir, the Bureaua of
Public Enterprises is creating impedi-
ments in the implementation of bipar-
tite agreements. A bi-partite agree-
ment was signed in Balmer Lawrie
and Co., Bombay. The Ministry as
well as the Bureay of public Enter.
prises created obstacleg to its imple-
mentation. I wil] urge upon the
Minister that the Government should
honour all bi-partite agreement; and
settlements in public gsector under-
takings, as matter of policy.

As the ‘Caltex’ Co. was nationalised
all the privileges enjoyed by ;ts em-
ployees were curtailed. The bonus
that they were getting previously wag
denied to them. Thijs matter should
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be reconsidered and proper Jécisiong
taken.

| Sir, we are importing life saving
drugs for the good of our people. I
stipport the drug policy announced by
the Minister some time ago, but I
want to point out that lot of spurious
drugs aré still being produced in the
country. Although the production of
sub-standards and adulterated drugs
is pn the decline, yet strong and deter.
rent steps have to be taken against
this.

_There are stil] about 31 mu'tination-
al drug companies functioning in our
country who hold over 40 per cent
equity shares. Seven of them have
been asked to bring down their fore-
ign share holdings to below 40 per
¢ent.  So we see that efforts are
afoot to Indianise these foreign mul-
tinationals. But I will urge that in
our national interest, and with the
view that our poor masses may get
quality drugs at a cheap price, all
these foreign drug and chemical ccm-
panies should be nationalised,

I would congratulate the hon, Minis.
ter for giving his approval. {or the
petro.chemical complex at Haldia. 1
will also like to thank him {or his
taking over the Bengal Immunity Co.
and the Bengal Chemicals wnich is
associated with the memory of
Acharya Profully Chandra Roy. Fur-
ther steps should however be taken
for their economic revival py provid-
ing raw materials and  marketing
tacilities ete.  These companies
should not be handed over again to
the previous management. Bengal
was at one time pioneer in the fleld
of chemicals and pharmaceuticals.
These companies which date back to
that age should be nationalised. I
should also demand that the IDPL
must pay more attention to the ceve-
lopment of the drugs and chemical
industries in West Bengal,

.. Now a word about fertilizers. _ Sir,
we_are . still importing fertilizers. But
if we can use of full capacity, then
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About the Durgapur Fertilizer plant
Sir, the union and myself had written
to him about some drawbacks in its
working. Altholugh we have received
a twenty two point reply, it does not
solve the redressal of all the griev-
ances. I will urge a propor enquiry
in the affairs of experls. So we
have to think of alternative arrange-
meny from now itself. You liuve set
up coal based fertilizer plants at
Taicher and Ramagundam. 1 wilt
therefore demand that coal basec
fertilizer plants may be set up at
Raniganj coal belt when there s
abundant supply of coal Similar
plants can be set up at Jharia also.
Sir, the Fertilizer (Planning & Deve-
lopment) . India Ltd. has .is head
office at Sindri. There are abovt
4000 employees in this organisation
and it has capacity to construct gbout
900 tons of Amonia per day. They
have acquired the technical know how
to produce ammonia upto 900 tons per
day. The four fertilizer plan's that
going to be set up West-Coast with
Bombay gas is likely to be allotied
to foreign multinationals. Where will
these 4000 employees go? You are
talking of producing 1350 .ons of
amonia per day there. If we buy
the technical know how from foreign
countries and hand it over t5 these
people then that wil] be a bt; step
towards achieving self sufficiency. 1
will therefore demand that, if no: all
the four, at least three of these plants
may be handed over to the FPDIL.
In one plant you may go in for foreign
collaboration. In this concern Sir,
there js no managing director for tne
last 10 months, Appointment may
soon be made to this post tp loo¥
after the affairs.

Sir, I demand that the Durgapur
Fertilizer Employges Union whi-h 18
the biggest union may be accorded
recognition. With the coming of the
Janata Party in power there has beep
a change in the politica] geene. This
union has now become the biggest
union and should be recognised wfﬁh-
out delay. Side by side the fertilizer
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workers federation of India now re-
presents more than 20,000 workers.
13 recognised unions are affiliated ¢n
this federation. I will therefore
demand for the immediate recogni-
tion of the Fertilizer workers Federa-
tion of India. Sir, I had many other
points to speak on, but since the bell
is being rung, I will conclude now.
I will only hope that you will direct
the policies in a way that we may
become self-sufficieny in petroleum,
chemicals and fertilizers in tie inter-
est of the whole nation, and you will
strive for improving the human rela.
tions with the workers in your
Ministry. The human problemg of
the workers should be sympathetically
studied and remedied, If you can
do that, I assure you fullest cooperz-
tion from our side also. With that
Sir, I conclude my speech.
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*SHRI A, MURUGESAN (Chidam-
béram): Mr. Chairman, Sir, on bahalf
of All India Anna DMK, I wish to
say a few words on the Demands for
Grants of the Ministry of Petroleum
and Chemicals.

At the very outset, I woulg refer
to the acute scarcity of kerosene in
Tamil Nadu. In semi-urban cities of
Tamil Nadu people are standing for
hours and hours in three mile long
queue for a bottle of kerosene. In
rura] areas for days together not even
a drop of kerosene is available. In
Madrag city the people are appeasing
their hunger by eating bread; they
cannot light their stove for want of
kerosene. When coal is also in short
supply, the paucity of kerosene as-
sumes serious significance. The hon.
Minister has been saying that kero-
sene would soon be imported from
Russia. He recently visited West
Asian countries also. We cannot
excuse ourselves by saying that
imports of oil from Iran have stop-
ped resulting in this unforeseen sh.ort-
age. We should endeavour to mect
the basic fuel reguirement of crores
of our people in the country. There
is also diesel shortage in Tamil Nadu.
1 would like to request the hon.
Minister to apprise the House of the
steps he proposes to take to mdke
available kerosene to the conimon
people.

‘Nutan' stove is being manufactur-
el by the Indian Oil Corporation.
This stove is available only in north-
wn States. Whenever my ?riends
come t6 kiiow that I am comirng to
Delhi, they pester me for this Nutan
Stove, I would like to request the
hoh. Ministér to see that Nutan stove
s made aviiilable in Tamil Nadu. I
also deiniand thiit a factory shbulll be
st up i Madras' for manufdcturing
this Nutan stove.

1t is inexplicable {0 me why sud-
denly the ol explordtion in Cauvery
Basin ting ‘been ‘stopped. On the
off-shore bf Coroinoridal Codst, parti-

——— i
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cularly off the Karaikka] cost, oil  ex-
ploration should be gtarted with verve
and vigour. s

Some fertiliser units had come to &
standstill for want of furnace oil
The use of HSD in the generators
operatéd by private people has been
ﬁmhimm Yet, our honl Energy

inister hag stated that the Thermal
Power Stations should start usitg
furnace oil. I would like to kilow
what steps are being taken to miake
available in substantial quantities the
furnace oil for running industtial
units like the fertilizer factories. -

The duties on chemical fertilisers
were reduced in 1979-80 Budget as an
inducement for the farmers so that
they can use more quantities of ferti-
lisers. But on account of faully dis-
tribution arrangements, the fertilisers
do not reach the farmers, at the ap-
propriate time., By the time the
farmers are able to get the chemical
fertilisers, they are also made to pay
high prices because the middle-men
eat away the concessions being given
by the Government.

Two days before I came across a
news item that the Government pro-
pose to import 100 tonnes of analgin.
I wonder what has happened {o the
I.D.P.L. Could they not produce anal-
gin or its equivalent? I would also
like to know what steps have been
taken to utilise fully the installed
capacity of 1.D.P.L,

With these words I conclude my
speech.

“The original speech wds delivered irf Tafnil
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SHRI K. A. RAJAN (Trichur); Mr,
Chairman, Sir, this Ministry iz deal-
ing with various sectors which have
got a very prime importance in the
nver-all development of our econcmy
and its performance has got a vital
bearing on the industrial growth of
this country and on the day to day
social life of the people;, Within the
limited time at my disposal [ would
just like to mention a step which the
Ministry has taken regarding the de~-
centralisation of the Corporation. I
welcome that step. In the best inte-
rest and for the proper and eflicient
running of these industries, decentra-
lisation is a must. While we wel-
rome this decentralisation, as pointed
out by my colleague, Mr. Saugata
Roy, if we just review the whola uti-
lisation capacity of these industries
and if we see the figures for the last
three or four years, we will find that
it ig not satisfactory. But what is
the real problem regarding under-
utilisation? It is a problem, which,
1 feel is entirely regarding the up-
keep and maintenance and operation
of the plant. The middle manage-
ment has to be geared up, if you want
proper utilisation of the plant. Pro-
vided the middle management fully
understands the working and the ope-
ration of the pant, I think, the utili-
sation problem can be very easily
solved. By taking this step viz., de-~
centralisation, if the hon. Minister
wants 0 achieve the object of this
step, proper stream-lining of the
whole, middle management regarding
the up-keep and maintenance is quite
necessary.

Then I come to the other problem
regarding petroleum.

14.00 hrs.

As regards petroleum product, even
though this year, we had a very an-
xious time regarding the whole ener-
gy problem facing the country, this
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part of the energy in a problem which
is really beyond our control unless
we become self-sufficient in that. If
we achieve self-sufficiency in this par-
ticular product, of course, we wil] be
able to stand on our own legs. The
OPEC is dictating its own prices with
its own intentions. Fortunately, the
Soviet Union, as usual, has come for-
ward to our help. With the last
visit of Prime Minister Kosygm to
India, it is reported that they have
offered a good amount of thig pro-
duct to us. But sensational reports
are coming in the press and even to-
day also it has been reported that we
are facing a very bad situation. I
hope, the hon. Minister in his reply
will just clarify the posilion because
the people should be made to under-
stand what is the real situation re-
garding the petroleum product in the
light of gensational reports appeating
in the papers.

On the distribution side, we are
facing a lot of difficulties, specially
in my State of Kerala. Qur State
is a maritime State from where 90 per
¢cent of maritime exports are made.
The last report that we got is that
more than 3000 motor boats plying in
the sea could not go for catch be-
cause of the non-availability of diesel
oil. Not only diesel oil but kerosene
has also become a problem. Even
though we have got a petwork of
ration shops—we used {o maintain a
good public distribution system—still
we are facing a problem regarding dis.
tribution of kerosene,  This pro-
blem is to be tackled. I hops, as we
are envisaging the public distribution
network on a grand scale from ist
July, we will be able to find some
rational way of supplying kerosene
so that the people are satisfled and
iheir requirements are met. It Is
the village people gpecially who are
in need of kerosene. In most of the
villages, the people have {0 depend
on kerosene oil. 1 would request the
hon. Minister to think over this dis-
tribution problem and to meet the
requirements of the people.

.APRIL 93, 1978
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As regards drugs, in a poor coun.
try like India, the performance of a
pharmaceutical unit needs to be judg-
ed by the social utility of the product
or package of products made by it
rather than the increase in the value
of its output. . The Hathi Committee
which was appointed five years ago
to tackle the problem of evolving &
suitable price policy for drugs had
drawn up a list of 117 egsential drugs
whose production was to be permitted
by the Government even while their
prices were regulated in order {0
benefit the broad masses of people in
the country.

There is an allegation that the
drug policy that was announced last
year and the Drug Price Control Or-
der issued last month did not adopt
the Committee’s recommendation re-
garding essential drugs. It is said that
the Government introduced a four-
fold categorication of drugs. The first
and second categories have been al-
lowed price mark-ups of 40 and 55
per cent respectively whereas the
third category has been allowed an
attractive mark-up of 100 per cent
and the fourth category has been left
outside the purview of their control
altogether. Why has it been out of
the DPCO altogether?

An gnalysis of the new catogories
introduced ghows that little over half
of the drugs characterised by the Hathi
Committee as essential have been
placed in the third category, ie. high
priced and high-prifit category, and
thus, they have been made even more
inaccessible to the poor. The question
has come up and so much write-up
has come up on this particular poli-
cy regamding essential drugs which
have been recommended bY the
Hathi Committee have been included,
aceording to the DPCO, in the fourth
list. and in the high-priced and bigh-
profit list, as a result of which they
are beyond the reach of the common

peopie.
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So, I would like the hon. Minister to
clarify whether this particular issue
raised through various media as well
as by responsible quarters iy correct,
whether it is a deviation from the
Hathi Committee’s Report and,if so,
on what grounds the devialion took
place and whether that deviation real-
ly affects the ordinary, common citi-
zen, Because this is in the larger
interests of the Ministry and also in
the best interests of the people, this
has to be clarified.

Along with this, I would like to
raise three or four points connected
with certain industries in my State.
1 have already expressed my views
in various ways in.this House and also
represented regarding the diversifi-
cation of FICT Udyog Mandal. This
Udyog Mandal is one of the oldest
public sector units in Kerala, em-
ploying two thousand and odd work-
ers. The plant is obsolete: it is quite
out-of date and is working at a loss
of Rs. 50 crores (if I am correct). So,
the produ-tion should be diversified.
We have mentioned that a caprolac-
tum project is a feasible one, for
which we have enough market, I
would like to highlight that problem
at the present juncture because i is
a very vital project, affecting the
whole economic development as well
as the employment problem of our
State.

The second issue which I would
like to highlight is regarding the
petro-chemicals complex for which
the project report has already been
submitted by the Government of
Kerala and the technical or expert
study report has also been sent. If
that project comes up, it will give an
impetus to the over-all development
of petro-chemical industries and it
also hag an employment potential for
nearly 5000 workers, it is said. It
will make a very valuable contribu-
tion to the over.all development of
Kerala also.

‘Along with this, I would like to
meéntion that, for some time, we have
been able to keep good industrial .
relations in the fertilizer projects,

VAISAKHA 8, 1801 (SAKA)
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the present position in which the
industry is, the trade unions as well:
as responsible workerg are coopérate
ing to see that the full utilisation of
the machinery and the plant is main-
tained and there is no obstruction te
prodetion. But, unfortunately, ia
the FICT unit of Ambalamedu ie,
Unit II, there is a problem regarding
bonus. I brought this up before. the
Minister earlier also. Two years
back they made a 4 per cent ex-grosia
payment but this year it is going te
be deducted from the payments to
be made. .

THE MINISTER OF PETROLEUM,
(SHRI H. N. BAHUGUNA): Do yout
want to keep the factory running or
not?

SHRI K. A. RAJAN: It can rum,
with the good-will of the company and
the cooperation of the workers. For
two years you made ex-gratic pay-
mentg and they could produce more,
and the utilisation has also increased;
there is no industrial unrest. So, this
4 per cent should not be deducted:
that is my submission.

SHRI PURNANARAYAN SINHA
(Tezpur): While supporting the de-
mands of the Minigtry of Petroleum
I have to make certain observations.
We have every sympathy with the
Ministry which is trying to make
Indig self-supporting in petroleum
but then, there are certain observa-
tions which, even coming from this
side of the House, should *be voiced.

The Assam Oil Company which is
private-owned, is producing not only
crude hut refining also. At one time
it produced only petroleum and
kerosene and parafin. There was
consensus in this House that perhaps
the ownership of private oil indus-
tries should be taken over by the
public sector. All the other oil un-
dertakings have come under the
public sector. The only joint venture
is ©Oil India Limited with the
Burmah Oil Company. But we have
got sufficient control over it; though
our Ministry should have been able
to . appoint a Chairman from  our :
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sidé in the last year and also this
year for the Oil India Ltd.

The Assam Oi] Company should
not have been allowed to continue in
the private sector. This should have

been taken over. There was some -

discussion, some negotiation; but it
failed. But I would expect that our
Ministry would be zble to take over
this undertaking within the next
twelve monthg or less, in the
clrrent financia] year. With the
taking over of that, the last vestige
of the British legacy in India, in so
far asg oil is concerned, will have been
removed. At the game time, Oil
India should also purchase al] the
shares that are still held by the
Burma Oil Company and bring the
whole thing, oil exploration, refining
and all that, under the public sector
for the benefit of the people of India.
No amount of profit made by these
oil companies, oil interests, in India
should go out of this country, and
the resources should be built up
within the public sector.

India is not lageing behind in the
production of crude and oil. I find
from the Report for 1978-79 that the
crude reserves in India have increased
by 7.07 million tonnes and the
natural gas has increased by 8.28
billion cubic metres. In thig way the
production in India wil] increase. In
a vast couritry like India, we may
not be self-supporting in oil and
particularly in  petroleum products,
but we can go a long way in meeting
our own needs instead of depending
on the Middle-East and North-
African countries for our crude and
purchasing it at a very high price.
We have been producing oil but
then we have still to think of ra-
tioning the use, curtailing the use,
of motor transport which is very
essentia] for the development of this

country.

Another point ig this. The ONGC
and the Oil India Ltd, which are
responsible for exploration of crude,
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have conducted some surveys here
ang there, but I fee] that the opera-
tions are not  systematic, The
north-eastern areas are 'oil-bearing.
The ONGC and the Oil India shoulid
concentrate more than 50 per cent of
their plant, equipment and man-
power in order to explore more and
more oj] in that part of the country,
s0 that we may know what are our
total reserves. We are expecting to
have more and more oil; it is also
estimated that we have got con-
siderable o0il reserves. But the
point ig to what extent, what is the
life-time so far as oil is concerned,
for how many more decades or
centuries we may continue to find
petrol and petroleum products in
India and we can conceive of deve-
loping our eConomy and our trans-
port needs without depending on
foreign countries, so that we can plan
for the future. For that purpose, 1
should say that the ONGC and the
Oi] India Ltd. should concentirate
their exploration in particular areas
and estimate reserves for a few
decadeg and then extend its opera-
tions elsewhere. Now they are doing
everywhere; oft-shore and on-shore
in Bombay it is there and in other
parts and also here and there in the
north-eastern area.

Another thing is a strange pheno-
menon in India and particularly, in
my area. We produce tea there but
it is sold out side since there is no
management. The centre for
management is at Calcutta, Even
the Tea Board is located in Calcutta.
So also in Assam, oil is found but
refining is done at Baraunji or
Bongaigaon . .

SHRI H. N. BAHUGUNA: You are
forgetting Gauhati.

SHRI PURNANARAYAN SINHA:
I am not forgetting. Digboi has 2
capacity of 0.50 million tonnes. When
they wanted to locate a refinery
pemewhere in Assam people went to
jail in protest. I have spoken about
this also previously. Gauhati Re-
finery’s capacity is below 1 mittion
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tonnes,. It is only 0.80 million
tonnes. Out of 2.70 million torines
‘of crude produced in the North-
eastern urea, 2.68 million tonnes go
out to Barauai refinery excepting
0.50 and 0.80 million tonnes refined
in Digboi and Gauhati. The Bongsi-
gaon refinery is under construction
and its capacity will be 1 million
tonnes.  Assuming we produce 3
million tonneg we will not be allow-
ed to refine all the crude found
inside our territory. There is an
agitation by the people. Crude we
produce but refining is not done
herc. Tea we grow but its business
is scmewhere-else. So whatever bhene-
fits the local people may get, and
only few jobs they may get, that also
they are deprived of. How much
wage you pay? Rs. 5 g day. Is it
enough for the workmen? But that
is also not guaranteed. Qur people
are deprived of all these things and
so there is a feeling of frustration
among the people.

Another point which is important
in this respect is the natura] gas. I
have also agitated in thig House. For
the last 10 years natural gas is
flared away—not only in Assam but
I have recently read in a magazine,
in Gujarat alse. In flaring away the
gas, the Minister said that it is
somewhat  necessary, Sir, this
natura] gas has immense potential
for generating power. I do not
understand the technology of flaring
it away. It can be used to produce
power which can be the prime mover
of industries. I hope the natural
gas which is being flared away will
be captured into pipelines and taken
to areas Where it can be used for
the pumpose of developing indus-
tries. In Assam they have tried and
tea factories are being run with the
help of natural gas but their diffi-
culty js that it is not required for
all the 12 months in a year. The
suppliers insist that the consumption
should be all round the year. Even
with whatever constraints are there,
it can be piped for the purpose of
converting it into LPG which is very
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much in want in India for cocking.
15000 applicationg are pending in
Delhi alone for supply of LPG.
Crores of cylinders of LPG are
necessary for replacement of kero-
cne and fuel wood system of cook-
ing and thereby we can improve the
lot of our masses Wwith our
resources of gas, I think something
will be done not only in Assam but
also in GQGujarat to convert this
natural, gas into LPG and from the
west and the extreme north-eastern

‘parts of the country cylinders will

start moving int» the metropolitan
cities where it is necessary for the
purposes of cooking.

About parafin wax, I find from
this Report as also from my per-
sonal knowledge, that candleg are
made from out of the paraffin wax.
They are very much in need in areas
Where there is load shedding es-
pecially, in West Bengal. It is in
those areas where candle is abso-
lutely necessary. Instead of kero-
sene, the poor people can use candles
made out of paraffin wax, For that
purpose, the parafin wax that is
produced here is not sufficient and so
we have to import it from elsewhere
and supplied at the pooled price
fixed by Government. I hope the
Ministry will take some action to see
that more and more paraffin wax can
be produced in the refineries at
Bongai Gaon and Assam 0Oil Re-
finery at Digboi. In these refineries
the Ministry should see that enough
of paraffin wax is produce for the
purpose of making candles to be used
by the poor people. '

Last but not the least is abou: the
employment of Scheduled Castes and
Scheduled Tribes people in our
country. For the last two years or
so, I had the honour to serve on the
Committee on the Welfare of Sche-
duled Castes and Schedulled Tribes
as g Member. Our Committee
examined many employcrs in the Oil
ang Petroleum Ministry. We. found
that these backward people—Sche-
duled Castes and Scheduled Tribes—
had not been trained out to take 1o
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Class II and Clasg I posts in the
Indian) Ofi Corporation and wther
public undertakings. I hope that in
the Gauhati and Dibrugarh Uni-
versities near where crude oil is
found, some course in oil technology
may be introduced for the purpose
of training these people and other
youngmen in Oil Technology.

For that purpose, I had placed my
demand earlier glso. But no res-
ponse has come from the Ministry
for introduction of such courseg of
studies. I not only confine my de-
mand to my region but alsp to
‘regions in Gujarat—in Saurashtra
-University—or wherever there is oil
production. There the loca] vpeople
may pursue the courses of study in
the oil techmology.

Thank you very much for extend-
ing my time to enable me to make a
few observatiions, in respect of certain
demands that we are making from
the backward region. I hope the
Minister will accept them and see
that some more improvement is made
in the field and in the development
of our regions.

SHRI 8. R. DAMANI (Sholapur):
Mr. Chairman, the Minister is in
charge of very important items like
the Petroléum Products, Fertilisers
and Chemicals. These are very im-
pbrtant for agriculture, for industry,
for transport and in every walk of
life.

1 am happy that the Ministry’s
. working during the course of this
year is satisfactory; there
is improvemeint and I hope that
next year, there will be further im-
provement, The hon. Minister is a
very dynamic person and he has. got
. many qualities with his sweet tongue.
Ang he can get the work done by
anybody because of this. In all these
items, the country is not self-suffi-
cient; the country has to spend a
huge amount, say, about Rs. 2,500
ciores in fmport of thege items.
According to me, of Rs. 2500 crores,
fitty per cent of the country's ex-
pot earnings, out of which, about
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Rs. 1800 crores, are being spent on
the import of crude oil only.

As far ag crude oil is concerngd,
as g matter of fact, the country has
sufficient capacity for refining the
crude that we need and also more of
capacity is being added. So, we
have not to depend on otherg Ior
refining purpose but as far as crude
oil is concerned we have to depend
to a great extent on the imports.
Sir, when the supply of this vital
material is in the hands of a few
suppliers, it becomes difficult for the
hon’ble Minister to maintain the
supply. Therefore, I would like to
say that it is very essential that all
attention should be given to increase
the production as wel] ag control the
consumption. It is only by attack-
ing this problem from both sides
that this problem can be solved. It
will take some yearg before we ran
solve this problem and become well-
sufficient.

Sir, at present our fotal consump-
tion of petroleum products is about 28
million tonnes out of which 1250
million tonneg are being produceqd in
the country and the rest 16 million
fonne are being imported for which
we have to pay such a staggering
amount of Rs. 1,800 crores. No doubt,
ONGC are doing their best yet on
the exploration side the working
should be speeded up. In this con-
nection, I would like to know if
there ig any plan with the Goverp-
ment as to how thig exploration can
be speeded up. The hon’ble Min-
ister must be knowing that many of
our youths are working in the same
field in foreign countries and during
my recent visit abroad 1 came across
some friends who are heading the
petroleum  products decisions In
other countries, Al such experts
should be induced to come back and
take up the work of making our
country self-sufficient in this field.
One of the difficulties to be faced in
this connection is that our scales are
very low. We do not pay more than
Rs, 2000/~ pm. to an expert whereas
outside they are getting 2,000 dollars
per month. Tor these technicians
and specialists higher grades should
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. be introduced so that they can come
back and work here and also help
the country in increasing the pro-
duction which is very badly needed.

Mr. Chairman, the second point
that I would like to make i3 about
wasteful  consumption. There is
wasteful consumption of petrol
in transportation of coal by road and
so also fertilisers, cement and steel.
Lot of diesel oil gets consunied in
transporting these items. We can
sae a lot of it if they are transported
by rail. Therefore, it is very essen-
tial that such consumption should be
restricted and stopped.

Now, I want to make a point about
fertilisers. We are also importing
fertilisers to the tune of Rs. 400 to
Rs. 500 crores in a year. This thing
can be avoided. If proper action is
taken, certain things can be avoided
angd they should be avoided.

I wish to point out that the
total installed capacity of fertilisers,
of nitrogenous phosphates in the
country, is about 43 lakhs tonnes,
The production ig 72 per cent only.
That means that the capacity utilisa-
tion is only 72 per cent. In the
Report of the Ministry, the capacity
utilisation of the individual units
has not been shown in respect of
fertilisers. In the Report of the
Petrofeum Ministry, the refining
capacity of the individual units has
been given. But I fail to understand
why the capacity utilisation of the
different fertilizer units has not been
shown.

I .know that there are different
units which are running with only
40 per cent capacity utilisation.
Neerly 60 per cent capacity is re-
maining idle.

Sir, if the capacity utilisation is
increase then, in that case, We can
avold the import and we can save
lot ‘of foreign exchange also. I am
sure the hon. Minister ig trying to
do his best to improve this capacity-~
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utilisation. I hope that he will ex-
plein what action he has takep or
he is going to take for better
utilisation of capacity all round.
Whatever imports we make, they
should be properly planned. In
Bombay port, certain fertilisers came
during monsoon time and they all
got washed away due to the rains.
Those fertilisery were wasted. What
1 wish to point out in this. If it is
necessary for you to import, import
it in time so that the farmers can
get them and utilise them and there
will be no wastage. I believe that in
future there will be proper planning
in these matters. I don’t think that
import of fertilizers is necessary, but
if you think that import ig a must,
you please see to it that whatever
you import is not wasted so that the
farmers may take advantage of these
things.

Then I come to my nexi point, and
this is regarding the chemical indus-
tries. Here also you find that there
are large number of items which are
still being imported. In thig connec-
ton, T would like to know as to what
are the reasons due to which no new
units are coming up. Why is capital
so shy? Why are no ngw units
coming up so far as Caustic Soda
and Soda Ash etc. are concerned?
All these things are still in short
supply. But we find that in the past
two years, no new units have come
up. So, in this connection, some-
thing should be done So that produc-
tion can increase and we can meet
the increasing demand of our peaple.
Long-term planning is required in
thig respect.

Then T wish to say something about
drugs. There is fall in the produc-
tion of a sulpha drugs. Their pro-
duction ig going down. I wish to
ask the hon. Minister; What are the
reasons? I wish to draw the attention
of the hon. Minister fo this jmportant
point. While replying, I request the
hon. Minister, to give reasons for. the
low production of sulpha drugs {.n _
the country and to tell us what is it
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Those who fall sick are scoundrels.
Criminals break the law of the land
and the sick man breaks the law of
the Lord,
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SHRI B. K. NAIR (Mavelikara): I
am very happy to participate in this
discussion, particularly so because
this is one of the few Ministries
which, I consider has done its job
properly. That does not mean that
much more does not remeain to be
done; yes; a lot more remains to be
done; but so far, they have done the
work properly. (Interruptions)

For example, production has improv-
ed in regard to fertilizers. They have
expanded the area of exploration for
oil, They have completed the laying
of the pipeline in the cea connecting
Bombay and Bombay High, In regard
to drugs, they have evolved a new
policy to ensure the availability of
drugs to the common people at rea-
sonable prices, In all these aspects
they have done a good job.

But when somebody does a good
job, normally people expect him to
do a better job. I compliment the
Minister and other people also who
are working hard in our outlying
areas e.g, in the exploration work
and particularly the scientists for evo-
lving new methods of production and
who are doing very intelligent rese.
arch. I want particularly to make
this point and I expect Mr, Bahu-
guna will openly congratulate his
team of staff and :cientists, because
there is hardly any occacsion when
such people get a good word from
the Ministers. Many of the latter in-
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dulge in condemning them or insul-
ting them and saying that they are
working for money.

Our scientists have done an excel-
lent job, and they deserve all encou.
ragement and support, In any case,
they are doing & much better ]Ob
than many of us politicians here and
others outside. They are building up
the nation; they are the people who
have sustained the nation., While I
am paying compliments, I want to
draw your attention to the drawhacks
and the jobs that still remain to be
done. Many friends have raised their
voice of criticism about the under-
utilization of capacity. At the same
time, we are importing fertilizers,
For example, the capacity utilization

- is only some 60—80 per cent: and at
the same time, we are importing fer-
tilizers on a large.scale. That i a
ridiculous paradox, Why shoulg we
not put all our efforts to increase

. capacity utilization to the fullest ex.
tent? Many industries are Jdoing it.
I hope next year the Hon. Members
will be able to report to us that cent
per cent utilization has been accom-
plished.

Fertilizer is the key to all our pro-
gress, We are laying more and more
stress on nitrogeauous fertilizer.
Hereafter we have to turn to phos-
phatic and potassic fertilizers also.
These ar¢ two fields are not siill
explored to the full extent. Nitmge-
noug fertilizer, of course, is there,
but the other fertilizers have to be
utilised to a larger extent. I feel
that they have not been given the
unpm'tame that they deserve. Sir,
oux :ertxlizer factories are located in
areas where they are at all not re.
Quired, In our State, we have plan-

uﬂonﬁ, tea, rubher, cardamom,
coffee, coeconut and paddy. AIll sorts
of agn 8l crops are grown in
Rerala.. t the same time, we are

at the consuming end. Qur own
production so far as fertilizers are
concerried is limited. We have to
get them from Madras, . Tuticorin,
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Mangalore and Bombay, If{ means a
colossal waste of money in trans-
portation and improper use of the
materials like petrol. Why not have
new factories to be set up at places
where they are not located in ade-
quate number so far? Even now,
there is a lot of scope for the pro..
duction of fertiliers; and putting up
one or two more units in Kerala will
not be above the requirement; even
they will not be able to meet our
needs fully but they will help us to
some extent,

As for modernisation and expan.
sion, 1 hope the hon, Minister will
give proper attention to the launch-
ing of the working programme for
the modernisation and expansion of
the FACT unit. In regard to oil ex-
ploration, as I said they have bheen
doing a very fine job. But this is
the time to explore our own resour-
ces, not to exploit them to the full
Our slogan should be “io explore,
not to exploit” because our resources
in thig respect are limited. They may
not last more than 20—30 years. Even
the western Asian countries they say
that their resources may be exhausted
within 50 years. We have no ex-
plore our resources to the fullest ex-
tent possible. And as far our current
needs they have to be met more by
import, even if it means spending
some extra money,

There was some talk of exploring
the Kerala coast. It appears that
the project has been dropped after
the last monsoon although Wwe Wwere
assured that it would be resunied
after some time, But, 5o far, no step
has been taken in this direction. I
do not say thét in évery bit of our
coastal line should be cxpldred But
it it is possible, we should try to éx.
plore the atea in Kerila,

Looking to the broad featureg of
the producing areas like Arab coun-
tries 1 am just making a suggestion
that Ra:asthm area i§ ‘worth -explor- .
ing. It has not been adequately



covered. Even areas in Sahara De-
sert has begun to yieid crude oil and
Saudi Arebia desert is also yielding

-That is one 3f the biggest cen-
tres of crude oil. So, Rajasthan may
be explored. But it is a mattar of
high technology and mine is only a
layman suggestion. ' There are some
specific points which 1 should like to
mention, first about fertilizer pro.
duction. T refer to two units. One
is the SPIC in Tuticorin, Yesterday
there was reference to the mis-
management {that was going on there,
Crores of money nad been invested
and a lot of hopes were raised, 1
remember that it was started at the
same time as the Mangalore Fertili-
zeérs. While Mangalore has gone into
commercial production, SPIC js still
limping; they are getting on, mainly
with distribution of impoarted ferti-
lizers. Enquiries should be made
whether mismanagement hag actuaily
taken place and how il can be im.
proved.

The other is Ramagundam; it was
essentially an  experimental effort
and as Bahugunaji :aid being an
experimenta] affairs, it should nrot
have gone in for it on such a big
size, But it is no use now thinking
on those lines now. There, progress
has not been satisfactory. It is still
far from the point 5f take off. Some
production units have been complet.
ed; some remain {o be completed.
Even thdse completed units are not
working to the full, in the proper
way. Breakdowns are common, At
the same time, the foreign te:hnicians
who are there it seems, are keeping
away ang they are Jictating their
terms and charging exorbiiant fees.
Our own ferlilizer experts in the

IL do not séem to be adequate—
1y equipped to complete the “Work.
So, I suggest, even if it means spénd-
ing some thore money, why not get
it going, Time is important in Rarha.
gundam, riot money. On Ramgundam
depends the fate of Talchar and other
umts We are at an advantage in
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Ramagundam, it is based on low
quality coal of which we have abun-
dant supply. Ramagundam is worth
all the risk which we can take, Now
that it is in the take off stage, why
not speed it up. It was expected
that production would start in July
or August; it is much too optimistic
now to say that it would start even
in January. So all cfforts should be
made to speed up commencement of
production in Ramagundam.

I was talking about research,
Even today, this morning, news has
appeared about alcohol being ured
along side with petrol for Motor car.
If you give our scientisis  enough
encouragement and facilities, they
should be able to do a good job of it
and that will put us in a position to
cover a substantial portion of our
petrol shortage by the production of
alcohol, We are in a position to
produce alcohol from various sources,
not only from bagasse but also from
wheat, potato and other agricultural
produce. Enough atteniion should be
paid to production of syanthetic alco-
hol so thay our petrol shortage may
be covered up.

My State, Kerala, is a backward
State industrially; it is one of the
most backward in this respect even
though it has enough water, land,
electricity and skilled workmen.
Shri Bahuguna’s department can play
a leading roles in helping us in this
regard. Because in the abserice of
raw materials like coal chemicdl in-
dustries have vast =cope chemxcals
fertilizers ang drugs. 'They have § ot
a state unit for drugs; it is success
but it is small. It requires a 1ot of
expansion. When we think of in.
dustrialisation of Kerala, it is this
Ministry that can be of help. I fer-
vently hope that Bahugunaji and
his Ministry will comeé {6 our help.

15.00 hrs,

PROF. P. G, MAVALANKAR'
(Garidhinagar): Like what 1 did last
weéek when 1 was speaking very
briefly on the Ministry of Commerce
demands I am arraxd, T am taklng
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the same risk of speaking on too
many things in too many short
minutes, But nonetheless I thought
I should take the liberty and the
occasion of speaking on these mat-
ters because they concern not only
the interests of my own State, but
what is more important the interests
of the country at large.

This is a very important Ministry
and my friend Shri Saugata Roy
talks about this—that this is like an
empire, I would say it is noty like
an empire, it is more than an empire!

15.01 hrs.

[SHRIMATI PARVATHI KRISHANAN in
the Chair]

It only depends upon two things.
One is, who is presiding over the cm.
pire? What is his attitude and whe.
ther he is able to contro]l the persons
sitting in the empire to do the jobh in
time and on the basis of national
interest and as per the concrete pro-
jects and programmes available with
regard to national development of
economy. With thess words I fcel I
ought to say that the Ministry of
Petroleum, Chemicals and Fertilizers
which  Shri Bahuguna is presiding
these days is a very important Min-
istry which igs concerned with many
vita]l interests and crucial decisions,
Because it is concerned wiih mary
vital interests and crucial decisions,
I want to suggest in the very begin.
ning that time factor is important,
Unless decisions are taken on time,
crores of rupees worth loss can be
incurred and I do not think that
should be allowed or tolerated.

. Shri Bahuguna is known as an
enterprising and cnargetic Minister
He has an art of being very articulate
in not.only presenting his point of
view, but disarming his critics,
partly by facts and partly by his
charm! Therefore, this Minister has
become not only bahurupi but also
bahuguni and bahumukhi,
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Now, Madam Chairmai, my gues.
tion is: what about Bombay High
gas? I am sure he will give some-
time in expressing this in detail as
to what is happening. There is a
feeling in my State, and I share that
feeling that Bombay High gas which
was to be supplied to Gujarat
through marine line at the appointed
time of May 1979 is not being done.
To ask us to waijt for three, four,
five, six years and then say, first
give us your requiremenis and then
we will give you gas is not fair, all
the more when you have given gas
to Bombay and induvstries around
Bombay. I am not sorry that you
have given gas to Bombay. Ii is
good that you have given it to Bom-
bay, You kept the target of May
1978-~from. Bombay High off shore
to Uran, near Bombay, Then why
could you not keep the target date
for Gujarat which was May, 19792
At least give an assuronce that the
line placed will be zomewhere located
in Gujarat and you will do it very
early. I am sure Bombay High is on
priority list, and it is something
which you must deal almost on a war
footing, because you rannot afford to
have such a tremendous waste of im-
portant natural raw material which,
fortunately, we have got in abun.
dance in the whole country,

The Minister knows and, perhapz,
the House knows  and yet, it needs
repetition that Gujarat has ulready
claimed through vartous iepresenta-
tions to the Central Government, its
needs for the gas supplizs in terms
of million cubic metres daily, At
Hajira, near Surat, two new {ferti-
lizer plants will require three mil-
lion cu. metres daily. For the Guja-
rat Narmada Valley Fertilizer Cor-
poration which is gas based, it will
require 1.5 million cu. m. Gujarat
State Petro-Chemical complex - will
require another 150 and the existirg
units in Gujarat, whicn are - finding
deficit in terms of gas supply their
need is 0.80. It means a total of 6.8
million cu, metres daily requirement
of gag is already there. Why is he
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then waiting for this kind of argu-
ment—that first show us the demand
needs and then we will give you the
gas, In this there is a natural and
genuine feeling of csuspicion or
doubt—that you do not mean busi-
ness or that you are not in earnest,
I am not saying that. But that is
the feeling in my State and that is
what I have to say about you and it
is no use having this fecling conti.
nuz for a long time especially when
Janata Government is in power in
Gujarat, Janata Party is in power at
the Centre and my esteemed friend,
the Chief Minister of Gujarat, Shri
Babubhai Patel comos repeatedly
here and he has sent very many re-
presentations to Government of India
on all these matters and so I would
like the Petroleum Minisisr to go
into this question very quickly, The
question of royalty on crude oil is
also something which bothers us and
hara: ¢; us compleely., At one time,
o 15th October, 1862,  the then
Prime Minister gave an award fixing
the rovalty at Rs. 15 per tonne. On
8th September, 1966 hofore the ten
year torm was over ths royally was
raised to Rs. 42, Now the demand
of Gujarat is that the royalty should
be fixed at a level which has got
Some rationale based on the prices
of crude in the international market,
I do not know why the Government
is not taking a decision on this mat-
ter. They are saying, we will do it
when the term is over. But I believe
the term was over on 3Ist March,
1979. If that is so, T would like the
Government to consider the case of
Gujarat for a proper and just share
of royalty on crude oil.

Coming to ONGC, there are many
operations of ONGC in my own
constituency of Gandhinagar, begin-
ning from Sabarmati- via Shertha
upto Kalol, which is, of course net
Part of my constituency but Miss
Maniben . Patel's constitusncy. So,
the operations of ONGC are there,
About the price of gas you are charg-
Ing to nrivate industry, it is a terri.
ble hike. You started with a price
of Rs. 7471 in 1968. In April, 1978
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the price was allowed to rise to
Rs. 504, The argument given is that
this calculation is also based on coal.
Coal supply for Gujarat is difficult,
The distance is long and wagons are
not available, Therefore, if we get
coal by transport, it will cost us
much more apart {rom the fact that
petrol is misused. So, some sympa-
thetic thought should be given to this
problem of giving gas to private in-
dustry at reduced wurica and not at
such a fantastic rate,

About ONGC Recruitment, I do not
say that at the top or at medium
level or managerial level, you should
do anything in terms of a compromise
at all. You must appoint people wno
are qualified and you must go strictly
on merit. But at lower levels of
watchmen, chaprasis, mechanics, etc.,
at that point where not much intelli-
gence or technical skill is reguired,
why don’t you apply the theory of the
sons of the so0il? I am not parochia]l
minded at all and 1 have never felt
like that temperamentally.

SHRI H. N. BAHUGUNA: [ agree
with you on that point.

PROF. P. G, MAVALANKAR: I am
glad to hear that. A number of peeople
from my constituency have told me
that they gave land and other things,
but in return they are not getting any
employment at all.

About petrol, the Minister went to
Libya recently and T am sure he will
get som= success. But it is not lis
responsibility alone. International
prices and conditions, are there, and
therefore, prices will be increaseq still
further. But will he not go into the
question whether in India there is
scope—I believe there is socpe——for
minimising the use of petrol ang other
oils by avoiding unnecessary wastage?
Why can’t you get more petrol supply
by avoiding these avoidable wastages?

About the Indian Qil Company and
other companieg of that nature deal-
ing with gupply of cooking gas to .
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various consumers, in Ahmedal;ad
only yesterday I was told by my
friendg that the shortage is acute and
for the last two months, trucks are
not coming from Baroda, not only to
Ahmedabad and other parls of
Gujarat but even to Madhyy Pradesh,
because the Indian Oil Company is
not giving a proper and a propor-
tionate rise in price for transportation.
If transportation costs have gone up,
iile trucks owners cannot be compel-
led to accept the same old rate, when
prices of everything have gone up,
especially that of petrol. I hope he
will understand there is a case for it.
Today the waiting list in Ahmedabad
is as large as 20,000, and you are
telling the people to wait, I can tell
the House in all sincerity that I have
never tried to jump the queue saying,
“Because I am a Member of Parlia-
ment, you should give me earlier”.
But there ig a limit to waiting also.
You cannot expact me to wait for two
months. Then we had better not have
the gas and go back to coal. But if
there is gas, then people should noi be
made to wait for two or three months
like that.

Only two more points and I have
done. Of course, he has said many
things about drugs. Only last Maich,
he had announced the drug poiicy.
The objectives and aims that he
announced then are all wonderful.
Nobody will disagree with him on
that point. But the gquestion is
whether self-reliance is an objective
which you can really achieve even in
the near future. I believe that self-
reliance in thege matters is 5 distant
dream at best. Therefore, what is
required is a proper and an intelli-
gent coordination between the Indian
companies ang foreign multinationals
who are allowed tg work here and to
ensure that these foreign multinatio-
nalg in drug companieg are not
encouraged to drain off India’s money
abroad. That he must do. We want
that poliey. If that is so, then the
Hathi Crmmittee recommendations, 1
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am afraid, are net, in gpirit, accepted
by the Governent, I do not say that
this is my charge but certainly I
would say this is my eriticism. It is
for the Minister to tell us whether I
am right or wrong in this criticisni,

Lastly I would say this. I hope I
can say this, and I trust that 1 will
not be misunderstood for saying tihis.
I started by saying that this Ministry
is more than an empire. Now, I get
a feeling from a distance. I never
meet officials, As a Member of Par-
liament, one should not meet the
officials but one should only meet the
Ministers and representativeg of the
Ministerg and talk the matters gui in
Parliament or publicly on the plat-
form. But I get a feeling that theve
is some kind of an agreement or
collusion between a large number of
officiais in his Ministry in varicus
Departments with the Indian ag well
as foreign multinationals and natio-
nals and moneyed people and, thcre-
fore, decision are either not taken or
are allowed to be taken at a particular
advantage to the multinationalg or the
moneyed people concerned. 1 do not
think that such a charge need to he
even for a day allowed to remain
there in practice. Of course, if you
ask me to give proof, I must tell you
in fairness that I cannot give proof.
But many things need not be given
proofs ahout yet many thingg are
right. This is one point where, I
feel, he will have to be very careful.
The honesty, uprightness and integrity
specially of those who are incharge
of making crucial decisiong in his
Ministry should be so above poard
that not only they should like Caesar
be above suspicion, but they should be
more than Caesar in being above
suspicion, so that multinational cor»-
panies and the monied people shoul
not take advantage of poor people.
Why shoulg the poor people in India
suffer in terms of life saving drugs
by paying high price? And why
should the rich people be given moré
drugs at higher price and even with
them make them die? We find that
poor people also do not live DY
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getting more drugs. But the paint is
that the poor people and their heajth
depend upon essential drugs and life
saving drugs. I feel, therefore, that
there is a -case for going into this
matter,

I referred in the beginning o the
point of the time factor. It is here
where the things get bogged gown. If
this is not taken note of, then there
is greater scope for corruption and
bribery. I hope, he will deal witn it
effectively and strongly so that he
wil] earn the blessings of the pcor
people and middle clasg people of
this vast country.

»t 7 fag owd (mEdra) @ Aan-
a4t oft, § s WAAT AT W qR
IR a1 ana faar

7 WAt ¥ 5T @y and A g,
FAW, vayy, afvaga & qwafera faw daeg £
M W E YT Ay HATEW afg /9w g1 Ar ag
AT fawre agA gt W AT R A g
Fuw & wrerw & FEAT AEATE 5 owTw Aw
vy afrfeafs a q9v <@ %”ﬁs fagYy & & am
TE FTIIOT AW WEm T § o AfgwAaz
wirty @ wer frwd o deral RTEd &1 whR
R fa T I9AT F9F € 97 Ny AT IAE
uravay & fae sy wfed 0 w7 @97 o
®Al fagdy w1 G T 4 w7 A9 AT R
VT g% & SATACEY TETH TTH 5A%T % §
a9 § fwwatm?ﬁmwfwgranm‘-r qIeA
ﬂ?!gmgu 7T A & ATl & fam ger
¥ & g g ﬁh'wa“rw'? EATT F1 AfE
7 g % wa‘mtraﬂammrug aq
T ¥ fysr w% Y qvETA § fgAt 4
T W FT TWAT F dT 6@

ﬁrg’T &, i"mar & wfr &Y sgaedr §
Teafeat & | g oXfeat 9% 92 9 Sfagl
‘mﬁrfn-ﬁéja v ¥ oA Tl &Y qeeTe
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{ wg A wrgar g fv wrf S froe Ay
TAT AR T FTCATAT & IAET Ay wAM R
At @var oy mife =gl & S w7 et
AATIE & NI g AR

#7 Tmr @ ¥ drow o A o e
g R owdw foai d Y § 1 ot v A
T8 817 § a8l aftag &y acg ¥ 7@ a7 arAv
g1 T ored A0 A § fF W & wew
frd § o, Gever av A sEEdr € A
I ®Y 9 WA Y ATCA G | FEAE G-
ofagi &1 78 afex 10 7 FrrAErT WA A
faar wm  weEw A gfaur & famoag
a‘gmrsﬂﬁlmm gar wa g % famer
g9 grar §, faa & fawifoo get & 9%t
aEfaewa | ag ssama 2 1 W @i
HI AgA H A1, ST, AT &, TAHT SATEGT
AT T w0 gAw 92 aey o s @Y
:;;wﬁwwﬁmﬁm%ﬂmﬁ

2 |

Nz ATrE gATEAT @AY FY gerr & fom
T WEN 2 wre § Favgat faemeae w5
Erﬁrr%whﬁ%!ﬁ'maﬂwﬁi & foary
w1 wawe ufs wrEr  qwet & 4 AR
Far 8 o fog SR &1 247 qTR WY wTOATT
graqa & foo fafgmr fod 7 smgdw fao
T E YA R H AR & qrgde Hre@mi § gfzar
farg Yy qamgai a7 @Y &1 Iy wiw W
¥ FT A7 Y gra g1 gfoea & fany
wfqey § foedy wgdT wreERT A weg Aqr
T gga% | 08 §UUEE TEF A0F AT &
AR & 1 & & ored st orie #Y ol farwwr
TATE  WWET a4 HYT TOFT XY HIALT &1 |

Hq4Y WEEW ®T oA T WiT @ wrgee
Foar g § e wew Aw F b et ¥
FrEwf aEE AT A A e ¢ foray wrafua
arrfaa gmmmﬁsﬁmmmwfw
TR Ao &1 Gar s fwar e famd
AT WEW Ay wfEarEt ngwwrraam%ﬁ
Teqrr g1 A1 ST #Y g giaer e @ 980

o v o7 wgAT Aga | fw v darer

§ e sEr AT gma ugﬁ:?zrwg’r‘
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mmmmmmg afew s wg

My, right is there
to dxamte bR
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mil mmmwr@taﬁm

F R E ) 2moE & e 170 dre Fo
mﬁw&mﬁmmm%n IAAT WTATH

A

SR EAR oo R G RN T S

st TATOR (mEE) g, §
UF ATZ W ARV WgAr 7 o

MR, CHAIRMAN: Is it a point of
infomation or point of order?

Wt oW areaw . wAEARE g T
agw 3 mrau ﬁwmmgfq
T gH AT & wg oA TAMEAT 4747 § Tow
fardsf ﬁwﬁmmﬁam:, T T FIT
fafre gt v 6y AFT AR F 87 51 EAIT
Y oA I N Fw A Mg A E area &

MR. CHAIRMAN: Yes, ves. He will
answer when he replies. But you
won't be here to hear the reply. So.
he need not reply.

(Interruptiong)

MR. CHAIRMAN: You continue,
Mr. Jafri.

. W owawmm g WAy
fam st ot gox % amr Afan

S o AT w1942 € Bt &
Fm:@%mafmg’rmm I & i g7,
1 fafireee Ty awmed

MR. CHAIRMAN: You write that to
the Prime Minister. He appoints the
Ministers,

ot wyEew wed ;o wfle gy
gag mmmmwmd’mmﬁrm
T et o et § s s @ -
mfsﬁmﬁ m&ma‘rﬂMm
tmfmﬁmwmw&gtrm
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arz wd §

T WIh RA™T & IE TS fAawedy
%ﬁwa‘@ﬁsﬁaﬁ"mﬁm%mmmﬂ
7 At 4w TN 4 WTm wgfaw
drev wnd o1 @ § wa 5 e it wga
syt mmnummmuﬁww
fo T W o TRy fewiz &1 @A
mfrmanwfmﬁ%mﬂ“rmzm
AU &R Afm, 308 freadmom & fag
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& dgr-dferew o TanEl & svEE §
tﬁuﬁqﬂm?l g4 foar 7 rToEy
AT X 6.8 fufmﬁqfﬁ'ﬁq"m“iff
w1 7, a1 97 Fg 14 fo gwwr AW
*7F 4 fqu ol awa w7 &, SR qAT A
% fom 2 wew g, wm?rmqarfﬁmm
&man qmwrmgﬁrmwmt
Wt 1 A wfaw W7 i aw W g, A
T FTA fqe gy & 7

qr¢ 499 & [=, ST 6 wed wEey
7 qamay fx faeway, 1980 aw 39 57 oA
2. s fedam wgfas e @z @ v @
§ W mraw afwan’\'rwfguwcﬂﬂwm
CANW T 9 10 fadw wqfaw e
9% ERM IEET qAw 20 fafarw mmfew
Licadh o8 @wmmt|mﬂ’m
FT wmw fawem, saa f oefedis @9
&1 A EmaA-wieE gnir

T R arwar {1 o @ 8
& o Fu w7 WX Al 97 ¥ vewe 7 B
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qzHT ¥ AT 547 gW WATOE ffﬁ:-rw-‘}'fr?
wgr oAt & fwo1s, 20 AT aﬂrrf*arw
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Aot AT w1 LA ATE A T
D O S
TN w9 fig-ay nemvE R
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A e g ey 3 framaw @
qTT g qar AEy £, A § gvETe €7 Oy
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Thadad g1 vabm wgweTas wge ol
TsETE ¥ f7 har T ) aga ww §
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a8 warar gat feai 7 of g weT B, &
gait g% wrw wmiew §

walt ngrey ¥y Tant # fawfedw § sy
SO 397 AfEn | W wE-dwee SR
mqwmtg%u’hmmﬁmiarm
w1 W ARy w7 IY ATE e I
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T HEH ® Ay & w fafry ) et
¥ arfy wrAn § ST 9o e fir sy
WEET B AT T WY S W o F A
r’rmﬁm o ¥ #T I M F
dAET FG6T

SHRI JANARDHANA POOJARY
(Mangalore): Madam, Chairman, this
AinigtrA deals ‘with thq{:e subjects
viz., petroleum, chemicals and fertili-
zers, I know my limitation that I
cannot do justice to all the three
subjects within the short time at my
disposal. So, I will confine myself to
some pointg only.

Madam Chairman, you know that a
few days back, the hon. Minister has
stated on the floor of the House that
the country must learn to live with
the available oil. I understand the
difficulty of the Minister, but ot the
bhilpsophy! behind his sayings like
this. Is it the policy of the Janata
Government to tell the people that
we have to live without any growth in -
the country? It is the duty of the
Government to give the people suffi-
cient food, to give them education gnd
to provide them everything they
require to the extent possible,

My point is, because there is diffi-
culty in importing petrol or diesal,
should the Government keep silent
or sleep over the matter? The Gov-
ernment must provide gufficient guan.
tity of petrol and diesel oil to the
people of this country, I am not
talking about the rich community,
but about the vilagers and the Qoor
people of this country, They reguire
kerosene. I may also mention . that
shortage of diesel has hit the Ashing
industry, XKerosene is not -available
to the villagers and at some places, it:
is not at all gvailable, leave alone the
question of making it available at
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rasonable prices, What ig the duly of
the Janata Government? It is the
duty of the Government to provide
kerosene in sufficient quantity to the
poor people. In the Report, it has
been stated:

“A scheme for subsidy for kero-
sene sold in remote znd hilly areas
has been under consideration of
Government..."”

Definitely, we can commend and we

. can applaud and say that the Gov-

ernment is proceeding in a certain

direction. But at the same time, what
J & K and 4 each in Madhya Pra-
tdesh and Orissa...”

“Under this scheme, the oil ccm-
panies will be establishing 29
Taluka Kerosene Depots al various
places. There will be 14 depots in
U.P., 6 in Himachal Pradesh, 1 in
J &K and 4 each in Madhva Pradesh

and Orissa...”

I am sorry to say, not in a sense of
confrontation but with a sense of
sorrow and pain, that in other States,
particularly, in Karnataka, because
your Janata Government is noi there,
you are meeting out a step motherly
treatment. Why? Is it your argument
that there is no hilly area in X:urna-
taka? 1 am representing Maugalore
constituency. A part of my constitu-
ency is a hilly area. There is Malrad
area in Karnataka. There are hilly
areas like Shimoga, Markara and
Chikmaglur areas in Malnad. If
once again an election is going {u he
held there, they will say, “We are
going to improve the Malnad aree.”
At the time of election in Chikmaglur,
the Minister of Industry, Mr. Gecozge
Fernandes came there and said, “We
are going to set up a steel plani at
Mangalore.” When I asked a question
here, the hon Minister of Steel and
Mines, Mr. Biju Patnaik, stateq that
there is no such proposal.

Is it a political gimmick? I am
asking, what harm has the Karmataka
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people done to you? Am. I ne’ justi-
fied in saying that you are meeting
out a step-motherly treatment to.
the people of south and, particularly;
to the people of Karnataka because
the Janata Government is not there?

Further, I submit, about seiting up
a petro-chemica] complex in Kama-
taka, our Karnataka Government has
come out with a proposal. I know
the hon. Minister, Mr. Bahuguna, is
an efficient man and about his capa-
city, my hon. friend, Mr. Mavalatkar,
has vividly described it. 1 also
endorse hig views. But one thing is
clear. He wanted to extend his co-
operation so far as a petro-chumical
complex in Gujarat is concerned but
when our Industry Minister wanted
to have his cooperation in the czetting
up of a petro-chemical compiex. on
the floor of the House, he stated, “I am
not going to do it,” Why? Is it notl a
step-motherly treatment to Xarna-
taka? When the Gujarat Goverament
came forward with a proposal, he
wanted to extend his cooperation. That
bas been completed. Now, they are
going to have another Rs. 900 crores
project in Gujarat and he has already
stated that he is extending his co-
operation. Why the same cooperalion
is not extended so far ag Karnataka is
concerncd? That is my point.

So far as our people of Karnataka
are concerned, there are people in my
constituency who have been clamour-
ing for a petro-chemical complex at
Mangalore. They wanted to have »
oi] refinery at Mangalore. I am told
that some survey work hag been
taken up in the past. But nothing has
been done. As you know, Mangalore
is coming up. Mangalore Harbour
project is there; Kudremukh Ircn-Cre
project, is there; Mangalore Chomical
Fertiliser Co, is there. In view of all
these things, we have been clamour-
ing for oil refinery at Mangalore
because it is closer to Arab countries
and it is also closer to Cochin. There
is already raw material available in
Kasargod on the west coast. So far
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-as the off-shore oi]l drilling ‘at Kasor-
god is concerned, it is said that at
the end of this year, the oil drilling
work will be taken. up. I humbly
appeal to the hon. Minister to start
the drilling work immediately, as
soon &3 possible, and take up the work
in right earnest. The Members of
Parliament who were Members of the
Hathi Committee, and Hathi himself,
were unanimous in recommending the
take-over of foreign drug firms. But,
unfortunately, the officials were still
under foreign influence. The former
Secretaries Bhoothalingam Rangana-
than et¢. who are now aiding foreign
drug firms, appended a note of dissent
withou! assigning any reasons. In
reality, the appointment of the Hathi
Committee was the result of strong
feeling: expressed by Members of
Parliaraent  about the unhealthy
monorhly of the drug industry by
foreign firmg in our country. There
are about 40 foreign Jgrug companies
operatiag in our country, which
inelud- 19 American and 10 British.
Out of Ke. 450 crores of production
by the industry in 1973, foreign firms
controlird more than Rs. 261 erores.

The Hathi Committee never recom-
mendcd a ratip of 1:5 for foreign
firms. The remittances of forcign

firms to the principals in the name
of divitlends, royalties etc. amounted
to Rs. 20.50 crores while the import
of raw materials amounted to Rs. 15.12
crores. Capital goods import and
assets created in our country were
of the same amount. When the take-
over o!f foreign drug firmg was recom-
mended by the Hahi Committee,
there was unanimity among Members
of Parliament belonging to different
Parties, but the versions of the
Ministry was that take-over was
possible only after their flouting the
provisions of the Industries (Develop-
ment & Regulation) Act. Now, s
there no material so far as flouting or
violation of any regulation is con~
cerned I know wyou thave got much
material to show they were wviolated

but, gtill, you are not taking action.
Why this delay? You should take
action. ' The Hathi Committee had
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also unanimously recommended that
drugs and pharmaceuticals shouid be
removed from Appendix I but, in the
name of high technology and Jlow
technology, bureaucrats want to play
further mischief.

Industries which are not included in
Appendix I are required to bring
down their foreign equity to 40 per
cent, but even then the general pro-
visiong of the FERA are not applied
to them.

S0, my submission would be that
it is better to take over the foreign
drug firms.

Ncw, coming to ihe con.mission
given to petrol dealers, you are giving
1 paise per litre to the petrol dealers.
When petrol was sold at 56 paise per
litre there was a margin of profit of
nearlv 7 per cent but after the in¢rease
in petrol price, that margin has been
reduced to 1.3 per cent. But still you
are denying them an increase in com-
mission. Why so? After all, all the
dealers are not rich people. Scme of
them are dealers under self-employ-
ment schemes also: you should have
given some encouragement to them
by increasing it, but you are not
doing it. During your eclection speeches
you had been stating that your Cov-
ernment is going to reduce petrol
prices. But, unfortunatel;  after the
budget you have raised it by 52 paisz.
So I request you and appeal to you
to increase the commission at least by

one paise per litre to Lhe petrol
dealers.
SHRI X SURYANARAYANA

(Eluru): Madam Charman, I am very
happy that the hon, Minister, Mr.
Bahuguna, has taken some interest to
explore the Oils by ONGC particular-
ly in the coastal line of Andhra Pra.
desh, but I am not happy about the
activities of his ether Departments.
In his empire as wag said by seme
other Hon'ble member without the
Minister’s knowledge, behind his back,
something is happening. I want to
bring to his notice one thing, about
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Andhra Pradesh. Some time back, the
Minister Shri Bshuguna promised—
and he had also written to me—that
no project concerning IDPL, no office,
would be shifted from Hyderabad.
But only yesterady they have com-~
plained to me at Hyderabad that the
IDPL. Engineering Department at
Hyderabad, which hag given machi-
nery for nearly g hundred projects
of the Government of India, ig pro-
posed to be shifted from Hyderabad
to Gurgaon near to Delhi; they :zie
planning to accommodate it in the
Seconii F¥loor of the new building
under completion in ‘Gurgaon. This
is going on behind the Minister’s back.
The Chairman and Managing Director-
I do not know whether he is in the
official Gallery or not—is doing all
these things. There are certain com-
plaints against this gentleman. They
have recruited people from Hydera-
bad and now they are proposing to
shift the whole department to Gur-
gaon, It is sai@d that Government
want to decentralise everything. But
an office already established in
Hyderabad is proposed to be shifted
to Gurgaon! People are not happy
about this. These are the further
developments after the hon. Minister
had glven an assurance that he would
not shift any office from Hyderabad.
Even though a number of letters were
written to recruit more staff, the
Chairman and Managing Director does
not cave at all; on the contrary, he is
reported to have said; °‘As long as
you sit at Hyderabad, how can you
expect peaple to be recruited? He
has sal¢ that, unless the office is shift-
ed from Hyderabad to Gurgaon, they
cannot expect to have people. They
always recruit people from a particu-
lar place and then shift these people
from - Hyderabad,

So, ! want to make this request,
that thi entire Engineering Depart-
" ‘'ment may be shifted immedidiately to

Hydera'ad. Then only everything
will ‘beset right. = ‘
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Coming to my particular district,
West Godavari, the entire coastal belt
should be exploited by ONGC. Now
the ONGC is doing its operation only
in Naraspur. But all the officers are
staying 50 miles away from Narsapur,
in Rajahmundry. They are not stay-
ing in Narsapur even though they
have facilities to stay there. Even
the Ministers from Centre, when they
come to see the progress, get down at
Rajahmundry and are taken from
there to Narsapur. Every time they
have to spend petrol for going from
Rajahmundry to Narsapur. In order
to save petrol, especially in these hard
days, these officers should be askeg to
stay at Narsapur where I can arrange
for accommodation, if there is any
difficulty.

One more thing about diesel. Of
course, it is not entirely in your hands.
Mr. Minister, the Finance Department
also comes in the picture. Only the
price of diesel has come down. Last
month, for two or three days, in my
home-town, Eluru, no petro] was
available, no diesel was available; al
the lorries were held up.

There is a demand from the dealers
of Petrol and other Oils for increasing
their commission. This demand has
been there for several years. Even
though the prices of all the things
have gone up, the commission of deal~
ers has not been increased. Our
request is that the demand of these
small dealers may be considered
sympathetically and their commission
may be increased.

Mr. Anandam, Member, Rajys
Sabha, has brought to the Minister’s
notice about the gol-mal that is go-
ing on in his ministry: some lakhs of
rupees are being given as compensa-
tion to private company or agency
after the nationalisation of Caltex.
The company which was dealing with
the agency of L.P.G. calgas or some-
thing like that have changeq their
name; they wanted to take the several
lakhs of rupeeg cheating the Govern-
ment. Mr, Anandam has written a et
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ter to the minister in this regard, I
do not want to go into all those de-
tails though I have them with me
here. Mr. Anandam, MP of Rajya
Sabha himself an auditor who knows
the trucks of accounts has written to
you Government want to give com-
pensation. After your nationalisation
policy of Caltex has been declared,in
this way your officers are colluding
with the company and they want oo
give the company more compensation
which they are not entitled to.

About fertilisers, only one word I
want to say. 1 do not know whether
it is under your control or it comes
under Agriculture Ministry. There is
a stock of importeq fertilisers in my
district. It wag imported 5 years
back—some 2000 tonnes. It is there
stored in one rice mill godowns and
they are paying a rent of Rs. 6000.
The unit involved is the Rashtriya
Chemicals Ltd. anq I think it is under
your control. They have demanded
vacating the godowns and the shifting
of the fertilisers to other placeg where
there is a demand for them. Out of
these stocks, not even 200 tonnes have
been sold and you are paying a rent
of Rs. 6000. This ig the way things
are going on. To facilitate the work,
they have constituted 3 or 4 limited
companies for fertiliser distribution.
1 wanted to mention only these 3 or 4
points. Behind your back same thing
is going on. You were there in the
Congress and 1 am also there. I
warp that the same thing may not be
repeated. Otherwise you will not be
there, and I will not be here. Please
take care of that regarding official
manipulations.

SHRI A. X, ROY (Dhanbad): Our
Minister, Mr. Bahuguna has many
qualitieg and one of hig qualities is to
exact and extract praise from the
Opposition. I am sorry I cannot join
that chorus.

Madam Chairman, this Ministry of
Mmany qualities is dealing with many
quantities, One is fertiliser, - another
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is petroleum and the third is drugs
and each is of vital importance and
having some respectable assets, Fer-
tiliser is having Rs. 1149.7 crores,
standing fourth in the assets of the
public sector., Indian Oil-—Rs. 707
crores and ONGC-—Rs. 526.7 crores are
standing as the 6th and 7th. Such big
institutions are there and some of my
friends have said it is an empire. It
extends and involves both solid, liquid
and gaseous states. It deals with gas,
it deals with fertiliser and it deals
with petroleum.

I would like to propose firstly the
name of the Ministry should be
changed. Instead of Petroleum, Che-
micals and Fertilisers, its name should
be Fertiliser, Petroleum and Chemi-
cals. Fertiliser must be the central
point and the focal point of the entire
Ministry ang focal point of aur econo-
my. I think all our industrial endea-
vours, all our basie industries and
everything—as all roads 1lead to

Rome—they should alsg all lead to
fertiliser,

One thing. We have got a Minister
who has the misfortune of being mis-
understood as a progressive Minister,
His performance has dispeled his
illusion. The thing is that both in
qualitative termg as well as in quan.
titative terms, it has failed. I gay it
is just a record of dismal failure. The
whole direction is wrong. Madam,
Chairman, you will find that elsewhere
he said that there was 1.8 lakh tonnes
increase in fertiliser production at
some place. But, what I find is that
the rate of increase is only the mini-
mum. In the recent years, for exam-
ple, in 1875-76, the production of
introgenous fertiliser was 15.35 laukhs
tonnes; in 1976-77, it was 19 laks
tonnes; in 1977-78, it wag 21 lakhs
tonnes but in 1978.79, it was only 21.8
lakhs tonnes. That meang the rate of
increase has only decreased. This is
one of the dismal failures. It is much
more painful to us. Those who wete
associateq with the Fertilizer indus-
try  thinl that thig'is' an industry
where India can- attain self-sufficiency.
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‘It iz in this industry in which we can
produce a completely sophisticated
fertiliser plant; we have got all the
raw materials; we have got our tech-
nical personnel; we have also got out
know-how; and we have got our
catalysts, There is no reason why in
this industry we should lag behind?
Not only are we not in a position to
export all our technology to other
countries but our policy also hasg been
a suicidal one. Our rate of progress
has slowed down; our rate of self-
reliance has slowed down. We are
becoming more and more dependent
on others. I would like to ask the
Minister ag to what was the reason
for this and what was the. compulsion
under which he went in for a super-
fertiliser plant to foreign collaborators.
It is a shame. T would like to impress
on you that this is a shame; it is no
confidence in the work our engineers
and chemists are doing in the P&D
and now the A.P.D.IL.L. Madam, Chair-
man, one or two points and I have
done,

MR. CHAIRMAN: You please con-
clude Mr. Roy. You asked for a little
more time. The time was given. I
have given some more time. Don’t
misuse it.

SHRI A. K. ROY: I am not misusing
it. What digd he do with the Sindri?
When we are now thinking to have a
coal-based plant, in the coalbelt field,
they are making it a naphthabased
plant which is completely in opposite
direction. I would like to know ag to
what he will do with the Sindri Ferti-
liser Plant which has already been
built up,

You will be surprised to know that
the coke even plant, this Ministry, is
going to sell to the B.C.C.L. He is not
only running an empire but he is
actually presiding over the liquidation
of his empire also.

MR, CHAIRMAN: Pleasg conclude
now. . . ) .
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SHR1 A. XK. ROY: I would like to
suggest to the Minister that the coke
oven plant is a good one. . And that
plant may be transformed into a che-
mical plant. In that way, a chemical
complex may be set up. That coke
oven plant will not be good for nothing
after the naphtha plant comes into
operation.

MR. CHAIRMAN: Mr. Roy, now
you conclude. I have called the next
speaker, Mr. George. You gpeak now.

SHRI A. C. GEORGE (Mukunda-
puram): Madam, I wanted to be con-
siderate to my other colleague. I am
extremelv glad to be happy to note
that you have given me a few scconds
—I do not mention a few minutes...

MR. CHAIRMAN: Don't waste that
time. You continue your speech by
taking these few minutes.

SHRI A. C. GEORGE: Madam,
according to me, this ministry is one
of the most vital economic ministries
in the country. The other two are
the Steel and Industry. During the
past two years, the Janata Rule has
given it the name of mismanagement
and is under closest scrutiny of its
integrity.

The Industries Ministry is not a
solid ministry, it is a gaseous ministry
because of talk and because of peo-
ple’s taking their breakfast, lunch.and
dinner only. There is also a feeling
even in the Prime Minister’s mind that
something more is to be done to find
out whether the ministry is running
well or not. I wag putting a lot of
hopes on this ministry because I never
had pinned my hopes on the other
two ministries,

16.00 hrs.

I was pinning my hopes on
the Commerce Ministry and the
Petroleum, Chemicals and fertili-
sers Ministry. Two years ago when
the Commerce Minisiry was handed
over we had not anly g growth rate
of 27 per cent but also a trade surplus
of Rs, Bl erores. During the last two
years it has pome to a situstion where
not only exports have eome down but
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also we are going to have an adverse
balance of trade to the tune of Rs.
1,000 crores.

Now, I come to the Ministry of
Petroleum, Chemicals and fertilisers.
Afterall Shri Bahuguna is a Congress-
man and naturally he wil] have
common sense. Over the past two
years I wag pinning all my hopes on
that, I have not yet lost my hopes.
It is a ministry of ‘Srishti, Sthiti and
Sanhar’. All the three stages are in
this Ministry. I am sorry to note that
in spite of the Rs. 5,122 crores foreign
reserveg that we have, there is a
shortage of diesel, kerosene and LPG.
1 think our dynamic Minister will
take early steps to see that at least
within the next two wecks these basic
items are made available in this
country especially when lakhg and
lakhs of our pcople are working
abroad and the Finance, Commerce &
Petroleum and Chemicals ministries
are in a comfortable position of hav-
ing forcign exchange Treserves. At
least that foreign exchange which our
poor people are earning in deserts
should be used to remove the short-
ages of these items.

Now, Madam Chairman, let me
come to fertilisers and there 1 speak
with a little more than the knowledge
of a layman. ] started my life as a
worker in a fertiliser industry, viz,
FACT Ltd. With this little knowledge
at my command I would like to say
that it ig high time that we thought
of changing the feed-stock for the
fertiliser industry. Iet us remove
the misunderstanding, apprehension
and doubts ahout the coal-based ferti-
liser projects. Remagundam might
have had teething troubles but ulti-
mately in the context of this country
it i5 the coal based fertiliser industry
which is going to succeed. There are
always teething troubles whenever
any innovations are made but let
there be no lingering doubts as to
whether we will succeed or nof. I
am sure Ramagundam, Talcher and
Korba will ultimately succeed as a
‘coal-besed industr., since our eoun-
try’s mwin rawanaterial source is thet.
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Also since now we are having good.
prospects of having gas T may suggest
that the feed stack must be based on:
gas.

Now, Madam Chairman, 1 come to.
the fertilisers. I know the Minister
is very intelligent and dynamic, ‘1
wil]l only suggest that he must have a
closer scruting in respect of FACT’
Ltd. There is lot of smoke-screen
and paper curtain there. It is true it
is one of the oldest fertiliser industries-
ag it started jn 1943 but as I have
worked there myself I know that the
machinery there is more than 30 years
old. During the past six to seven
years we have been clamouring for
product diversification, that is, capro-
Jactum, methanol, ammonia sulphate

and ammonia phosphate. I would
suggest in the Udog Mandal
unit the Minister and the officials’
must  thing of changing the

old machinery, otherwise they
will not be able to make profit.
Recently there ig lot of publicity as to
thig unit having made profit or there
is reduction in loss but I may repeat
that there is lot of smoke-screen and
paper curtain. It is only because of
the capital re-structuring that the
industry wag able to show a reduec-
tion in loss. I quite appreciate the-
point, Regarding Udyogmandal, we
should have a closer look at it. May
1 ask the hon. Minister that he should
have this closer look at it? What is
the licensed capacity of the plant and
what has been the actual production
achieved? We have to see as to what
hag been the position last year and’
year before last in termg of the licens-
ed capacity and what is its presex}t
production. As you know, this is the:
touchstone to judge the success of any
plant. The Cochin Division cannot
say that their machinery ig old. They
can’'t gay that because they are having
new machinery. I may say that
Phase II of the programme of this
Cochin Division has been a colossal
failure, The plant of Udyogmandal
and of the Cochin Division have been
failures in this respect. I will not go
inty the details. Thig is not the tme
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for that, I.hope that the hon. Minis-
.1er will take thig clue and that he will
.have a deeper look, a penetrating look,
and an X-ray look into these aspects.
I request him to have this close look
because we should not end up by clos-
.ng down of the units. This is my
.request.

Now I .come to the consumer indus-
.tries and here, may I request the hon.
-Minister to think of commercial ex-
ploitation of all the gases that are
avarlable in this country? With the
DPresent change in policy, even forest
firewood is not available to the peo-
ple. Kerosene is not available. The
middle-classes go more and more for
LPG, but there are many constraints
.in this respect. There are many diffi-
culties faced by the consumer in
regard to the bottling and in the dis-
tribution of the LPG. There are many
‘cases where pilferages have taken
place down the line. These things
‘should be avoided. Diesel, Kerosene
and LPG are the three most important
‘things which are needed by the con-
sumers, and unless immediate steps
are taken within the next two or
“three weeks, I am afraid, the whole
economy will collapse. For the past
‘two years of course we had been in a
comparatively comfortable situation
‘in the matter of petroleum, chemicalg
“angd fertilizers, but now we are facing
enormous problems. We must under-
rstand that many industries are based
on fertilizers, petroleum and chemicals.
Diescl is needed for agriculture.
Petrel s needed for the entire econo-
my, to keep all our jndustries going.
"These are very essential things for the
economy of any country. This is the
“Ministry which controls the life-
nerve of the entire economy of this
country. ' And if this Ministry fails, it
~will be most unfortunate for the whole
country. Already 'steel prices are

-soaring high. The Industry Ministry
“is gustaining only on gas—I mean, the
-speeches of the Minigter] The Com-
“merce Ministry, has ended up with a
“defieit trade balance dbout which I
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mentioned already. I do. hope that
the Ministry of Petroleum, Chemicals
and Fertilizers will thrive and will
survive as a healthy Ministry,

Once again, I wish to draw the hon.
Minister’s attention for having a
thorough probe into the problemg of
FACT, intp their problems of diversi~
fication and modernisation, especially
the caprolactum ang methanol plants.
The c¢ld units of FACT have to be
scrapped and diversifieq for produc-
tion uf caprolactum and methanol
With these words I conclude my
sperch. Thank you.

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): I am
indeca beholden to the hon. Members
of the House for having participated
in thiy particular Debate which relates
to the Deands for Grants of my Min-
istry, and for having given their wise
counsel on different counts.

1 appreciate the anxiety of the
House in relation to the implementa-
tion of the Drug policy of the Govern-
ment. ' also appreciate the anxiety
of the House with regard to the need
for seli{-reliance in the field of Drugs,
Petroicum, Fertilizers and Chemicals.
1 also apprec’ale the anxiety of the
House to justify the apprehensions
whether the Government and the
Corporations under it are not work-
ing in full command of the situation.
But I must at the outset maka cer-
tain preliminary observations be-
fore T come to the points raised or
talked out about ‘the Department
which T have the privilege to head
here, At the outset, I must pay tri-
bute to a large number of working
force both in the Oil and Natural
Gas Commission in the Oil industry
in the PFertiliser Industry and those
in public and cooperative sector, our
scientists and technocrates who have
contributed to whatever good while
they have been in the Ministry and
1 admit if there have been some sli-
Dpages, “the reason therefor will
have te be found primarily -else-
where, 1 must also congratulate
both' ‘the. management and - the
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workers for the excellent labour re-
lations which they have, except for
-a very unfortunate strike in one unit
n{ the JIDPL. I must also iry to take
the House into confidence and say
that this Ministry has a certain name
which is often times misleading.
When we say this is the Ministry of
Petroleum, it appears to everyone
of the Hon'ble Members of Parlia-
ment as well as the people at large
that jt i¢ perhaps not only for ex-
ploration, exploitation and refining
of erude oil and petroleum products
but the whole marketing, that A
tu Z, of every petroleum product is
in the lLands of this Ministry. Now,
this is far {rom truth, be it the dis-
tribution of fertilisers or he it the
distribution of petroleum  produsts,
be it the question of looking to the
quality control of medicines, it s
more & business of many  depart-
ments of Government of Indin as
well as the State Governments,

Mow, I must pay a tribule and ap-
apremate the arrangemeniz made by
tke Government of Kerala with re-
gard to the distribution system  of
keroscne oil. Now, kerosene ¢il is
sometihing which is entirelv within
the competence of the State  Gov-
ernments to distribute to the people.
We bhave depots, we have certain
v-hole-sale distribution centres which
we have appointed. But the
entire retail distribution of kerosene
oil is done by the State Govern-
ments. They appoint the retailers,
they oversee its functioning and it
is also correct because in a country
of our size, it cannot be  possible
for a man sitting in the  Capital
without any field organisation—this
Minjeiry has just no field organisa-
tion—to be able to control its dis-
tribution unless the State Govern-
ments play their part. Now, we have
shortages and I will come to that
later on. But the Kerala Govern-
ment‘s distribution system has with-
stood the pressures and the difficulties,
the like of which it has not been
possible to do elsewhere. Hon'ble
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Members had been asking for ade-
quate quantities of products being
supplied to the States. Generally the:
impression is that the suoply has
not been made properly or it has
been maude less than what was sup-
plicd lust year., In spite of the
bas.c difficulties of availability of crude
and other petroleum products due
to international  situation, factors.
beyorid control  of this Ministry,
happenings in Iran, decision of the
OPEC countries to sell oil in a parti-
cular manner, decision of the OPEC
couniries to reduce their production,
reducing thereby the total avail-
ability in the market, we have yet
been able to manage to give to
various states quantities of products,
both high speed diesel and kerosene
oil higher than the last year, If I
may say so, it will take me hours
to read the whole list, but as the
hon. Member from West Bengal
Shri Halder hag raised the point.
as also the hon. Member
from Karnataka, Shri Pooiary and
some other hon. members, I will read
figureg periaining to a few states to-
prove haw it has been our endea-
vour to help the State Governments
to overcome their current difficul-
ties. I would take West Bengal inst.
1 wculd leave the question of motor
spirit: 'that was of course. given
ruch more than the last year. I
come to high speed diesel. West
Pengal got in the year 1977-78
3,372,028 metric tonnes; in  1978-79,.
they have already received 4,36,671
metric tonnes. This is in spite of the
shortage that we have been facing.
Rut if high speed diesel is called
upon in this country to take the-
load of coml, to take the load of
failure of the State Electricity:
Boards to generate power. I am
afrajd, 1 am being asked te perform
the impossiblee And, I cannot
promise, because promising that will
mean promising the impossible.

The percentage variation in short
supply of products with us is 14.7
per cent higer than the last year,
but we have seen to it that the-
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‘West Hengal State does not sutfer
because of the flood, because of the
special situation, not because it is a
. friendly or unfriendly Government
‘to the Centre, I am very sorry to
say that the hon. Member {rom
Karnataka, Shri Poojary talked  of
friendly or unfriendly Government.
May I tell him that this is far from
my consideration or the considera-
tion of the Janata Governmeni? He
would be happy to learn that with
all this friendship of thirty vears
‘between the Centre and the Karna-
taka State, where the Governments
were of the same Party, a Party to
‘which once I had alspo the houour to
belong, Bangalore did not have a
product depot and I decided 1o give
10 Bangalore one product depot
which is going to be opened in the
last week of this month.

MR. CHAIRMAN: He confined
himself to Mangalore you are talk-
‘ing of Bangalore.

SHRI H. N, BAHUGUNA: 1f
‘there was no depot in the capital of
the State, what would be the situa-
tion in the other aress?

SHEI KRISHAN KANT: He is
interested in M, not B.

SHRI H. N. BAHUGUNA: I am
also deeply interested in M’s, not
‘B’s though my name starts with B.
1 am interested in Muslims, minori-
ties. I am not interested in Brahmins.
"“That voint is very clear.

MR. CHAIRMAN: M stands for
madams lso.

“HYRT H. N. BAHUGUNA: Madam
T am deeply interested and con-
cerned about you always.

- MR. CHAIRMAN: Thark you.

SHRI H. N. BAHUGUNA: In so
far as my state of Uttar Pradesh is
.concerned, the allotment has been
7.8 per cent higher than the last year.
‘T am not trying to say that T have
not been partial but I want only to
say that India coanmot run ‘with this
type of chauvinistic approach. Pet-

APRIL 23, 197

Min., of Petl. 348
Chesn & Fert.
troleum and petroleum products
have got to be moved to different
aress. It is not a question of one
area or the other; this is & natural
product an essential product, energy
which has to be given to the right
people in the right manner and
right iime. We have ftried to
follow that example, I have not
tried to follow any other example.
I am alsc willing to quote figures to
prove that in the matter of product-
wise total we try to maintian things
at iast years level--and more, but I
want to give a verv.—if I may say so
prayerful warning. This country, I
repeat this country has to learn {o
live within its resources Hon. Member
Shri Poojary was good cnough to say:
“with so much of foreign exchanga,
why du you bother about huying
more?”’ Hon. Member Shri Damani
was good enough to say that our Inll
was already nearing 50 ver cent. It
is not 50 per cent yet. Nevertheless
has was warning me ahout the size of
our imports—which we have done.

Now, we have been helped by
our Arab friends to keep things going.
There is a great deal of argument
sbout OFEC prices. I knov we have
been hil hard but I must teil vou
that we must put ourselves in the
prlace of those people and then find
out how it goes with them.. Qil-pro-
ducing ccuntries are selling crude,
with dolar as the only currency.
They do not have any other curren-
cy. In 1973-74 hon. Borooah was per-
haps the Minister of oil it was then
that the first price hike came And
I am a lazy man-—] have not reacted to
that hike till to-day. Mr. Borooah
was a very, very quick-footed per
son. And he made a cuick reflection
of the hike in the petroleum pro-
duct prices. I am sorry I must apolo-
gize to him for my laziness and
apologize to the House also, for my
laziness. I propose to do it soon.
But the dollar has lost itg value.
Some friends told me in Iragq when I
went there, in Abu Dhabi when I went
there and in Libya when I was
there, that the purchasing pcwer of
the dollar was sliding down. And
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what they really found was that their
irports from the developing countries
were costing them very high.
These people live mostly on oil
Their economy is totaly linked to oil.
Has the world treated these people
well? Has the world been careful about
them? Ilave the troubles of these
people been solved? Has anybody bo-

therea about these people having
sothing else but  0il? Did anybody
raise his voice about these people?
India did? Mahatma Gandhi raised
his voice, Jawaharlal Nehru raised

his voire. This nation rased its
voice whenever the Arab cause weas
suffering. We continue to raise our
voice oven to-day; but the point is
that it is not a question of the in-
finite capacity of India to purchase
any amount of crude and oil or elsc,
crder sboul nations to keep  their
preces ot s particular lev»l, Thie i
just not possible and India  must
learn 1o understand the implications
of this particular situation. There-
fore we cannot import any amount.

I am grateful to those Arab coun-
tries especially to Irag, Abu Dhabi
and labya who have helped us in a
big way in tiding over this crisis.
It 15 not only a question of money
to-day. You cannot get cil Jor
money. European countries have cut
down their production of fuel. They
lLave no options. 1 canot order Arab
countries also to keep their rate of
production at a level at which they can
go on meeting the world regquire-
ments. They say: “we will live long
with our oil. Therefore, we must
produce less.” Al] these things are
there, and yet we have been able
to manage things so far. But I must
tell you, and I have told a meeting
of the Secretaries of Civil Supplies
and a letter to the Chief Ministers
kas gone from me, and also from
the Prime Minister—that the situa-
tion is not an easy one. Therefore,
certain things have to be done by
the gtate Governments: One: they
have got to introduce some sort of
Supervisien, if they would like to
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call it informal rationing they are
welcome to call it. If they want to
call it general supervision, they are
welcome  to call it so. It is for
for them to fix priorities. Today,
what is happing is this: if a  rail-
way wagen is not avaiiable, a trans-
port vehicle is available. Therefore,
if you don't have a railway wagon,
please use a transport vehicle.
How 4o you do it? Some people
were telling me and here also some
hon. Members say that if the kero.
sene is not there, if the coal is nnt
there, why can there not be LPG?
My reply is that it reminds me of the
famous French story when the Em-
press said: “If the people do not
have bread and thev are marching
in the streets, why can they not eat
cakes?” The coal which is abundant
in this country is not available, we
are asking for a scarce commodity
wh ch is just not available.

Therefore, every sState will have
to learn to live at the last year's
level, The most I can do is to give b
per cent more than last year. ] can-
not give more HSD. I do not dis.
tribute it. Let the State Govern-
m:nts choose to whom they should
give first; whether they want fo give
it to the agriculturisis; le{ them fix
the priority whether they want ‘o
give to a particular section of the
people or a particular sector of in.
dustry. But it is for the State Gov-
ernments to decide and we have
communicated to them in writing
about it. Similarly, so far as kero-
sene oil is concerned it appears as
if I am the man incharge of kero.
sene oil. I must tell the Chief Minis-
ters of the States that they must take
the responsibility to govern—while
they are ruling their States—to dis.
tribute this product. Centre cannot
do anything except to. provide the
bulk kerosene. The disiribution has
to be done by them. Let them decide
whether they want to go right into
the rural areas and refuse it to the
urban people or they want to give
it partly to the urban pevple and
partly to the rural people. 1t is not
my business, just not my business,
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1 will go along with them, I even
told the State Governments when
they asked me about this. The Kar-
nataka Chief Minister asked me the
other day about it. So, dig th: West
Bengal Government and some others.
They asked me: “Supposing we
take over all the retail things” I
said, “very well, please do what you
want, 1 am not cominz in your way.”
I will not come in the way of the
State Governments as tc how they
are going to manage the situation; it
is for them to manuaze it; and I hupe
they will manage it.

After having made these general
abservations, I should like to say that
lot of points were raised by lon,
Members, There is another unfor-
tunate controversy, hasic controver.
sy. Therefore, 1 should like to talk
of that first before I g0 and talk of
something what we have done. The
hon. Member Prof, Mavalankar and
another hon. Membey Mr, Jaftri from
Gujarat were kind enough  were
good enough to refar to the contro-
versy that is a rising in the minds of
the people of Gujarat.

MR. CHAIRMAN: You are interes-
ted in the minority,

SHRI H. N. BAHUGUNA, Thank
you. I must make one humble sub-
mission. It is my misfortune that
Gujarat should misunderstand me,
They are trying to see in me more
power. than 1 possess, The first thing
that I should like to tell them is that
this gas is a scarce nalural resource
and the Minister by himself has just
no vower to decide nn what 1s going
to bz done about the gas. Whatever
happens to this natural gas or the
associated gas, free gas or the asso-
ciated gas, will be decided by the
Cabinet as a whole. Therefore, Guj-
arat needs have no apprehension
about it. I cannot take the whole
Cabinet for a garden ride. I cannot,
They must appreciate that the Cabinet

is composed of people who know

their business and I am more than
. sure thai they will not be unfair and
unjust, ‘
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The second point which I should
like to submit in this connection is
that I am lucky to announce that our
availability of gas has increased very
much during the las; one year. What
we thought of the based in fleld to
have gas was at the rate of 10 mil-
lion cubic metres of gas a day. I am
happy to say that, as the recent
slructure has indicated there is ano.
ther 17 million cubic metres of gas
which makes the total availability of
free gas to 27 million cubic metres
a day. Therefore, there is enough
gas. There was an apprehension in
the minds of some hon. Members
this side and on ihat side and also
in the mind of Prof. Muvalankar,
who I must say_ is a very knowled-
geable Member of this House. who is
an asset in every discussion, to him,
1 should like to say only tnis much.
To him, I should !iks to say, that he
may permit me to correct him only on
a minor point. 'Fhere are two (ypes
of gases available in the Rombay
High areas. Bassein gas is all natu-
ral gas, non-associated {ree £as, that
means thay the zas is neither burn-
ing nor flaring; nothinz 1s happening
about that gas; it is in the womb of
carth and we can ‘ake that in the
manner and in the degres we like:
that ig in our hands that means if
we want to take oug 27 million cubic
metres a day we can do, if we want
to take only 20 million cubic metres
we can do so. But so far as associated
gas is concerned, suppose you take a
barre] of oil out the associated uyas
also must and shouid come out. What
has been brought from Bombay High
to Bombay is associated gas, not free
gas; either it is hrought or flared ¢n
the Highseas We have therefore
decided to bring it. [ must eoncede
that if in 1974, when we were blessed
with this find, we had started cer-
tain things like the gas plant at the
shore, petro-chemical plant at the
shore or the fertilizer plant at the
shore based on that gas so that every
part of that gas was used, it would
have been a welcome thing. Some
hon. Members suggested that this gas
should be given as LPG. T am sorry
that LPG is only a ymall part of thet
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big gas; that big gas has many com-
.ponents the major component is me-
thane which has got to be converted
into fertilizers. The second major
component consists of other heavy
chemicals which are to b2 used as
petro.chemicals. The smallest com-
ponent is LPG. The whole Bombay
High gas from those oil fields will
give us 176,000 tonnes of LPG per
annum,

SHRI A. C. GEORGE: A good che-
mistry class.

SHRI 1. N. BAHUGUNA: I am
helpless; a layman is running a very
technical ministry aad in the hands
of the hon, Members I am trying to
cell my thing in the belief that it will
be accepted.

SHRI A. C. GEORGLE: We are
glad that at least your ministry is
not like the industries ministry, fuld
of gas,

SHRI H. N, BAHUGUNA This
ministry hag plenty of gas I can
assure you; only some part is free
and the other 1s associated.

Therefore, I wag saying that Guja-
rat need not fear about wastage of
gas. The hon. Members, Shri Balbir
Singh referred to a matter last year
and also in this year's discussion, and
Shri Mavalankar glso; and asked what
we are doing with Bombay High
associated gag which we are bringing
1o the ghore. Firstly the total gas
from Bombav High is not coming out
because we are not working all the
Bombay High oil flelds. It is only
95,000 barrelg 5 day, because our
platforms gre not there. Some of our
friends—I will not name them-from
a friendly country whose leaders
were in India sometime back told
me; we are told that you are con-
serving your oil and you want oil
from our fields; you are g very wise
man. The fact iy we are straining
ourselves. I am committing g very
foolish thing; I should admit it to
the House. I am straining all my
resources t0 the maximum only be-
cauge I know that pil ig just not avail-
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able around the world and unless we
do that with all our effort we may
perhapg finq difficulty; therefore, we
are doing it. But the availability of
equipment which can take out oib
from Bombay High is such that we
cannot take out more than 95,000 bar-
rels a day. Therefore, the gas that is
coming out is not that full 4 million
cubic metreq which would be there
when we take out twelve million ton-
nes of oil per annum. That ig at that
level. It will come in 1981-82.
Therefore, even the Bombay High Gas
is not coming out fully. It is coming
out partly. Very gmall amount is
coming out and we are using it. But
is it not true that the Government of
India hag given to Gujarat itself a
large amount of gas to flare even
to-day? With Tatag it is a tempo-
rary arrangement. I said it earlier.
I am repeating it again. With Tatas
the arrangement ig only till guch
date 35 I can make use of that gag for
purposes of conversion into goods.
That is, because my end userg are
not ready, therefore, I am falling
back on Tatas, to let him have a lit-
tle bit of this gag instead of coal,
and charging him that coal price. 1
am not charging him any other price
and the arrangement ig that we will
g've you gag only when there ig a
shut down in our plant and when
fertilizer plant will start taking al}
the gas, Tatas will just come to g halt.
It might be in another few months
time.

Trombay complex will start taking
gag for producing fertilizer but much
more tha, that we are putting the
gag fraction-a-tion plant there also
and we will have LP.G. We will be
having heavy chemicals, Methanol
will go. Currently, we are wusing
whole gugar cane, putting that in the
cup to sweeten the cup. I want to have
molasses, sugar bagasse to produce
papers, alcohol and sugar for sweelen-
ing purposes. That will happen when
gag fraction-a<tion plant will come
in 1980-81, Wg are doing it. There
was a talk of self-reliance, In all
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‘humbleness I may gay that this Mi-
nistty has done itg best to have more
self reliaace than thought of Gas
fraction-a-tion plant was proposed to
be given to some multi-nationals. I
decided iy the Ministry to give it to
Engineets India Limited. But they
too want to have a back up from
outside. They cannot do 100 per cent.
by themselves. They will have to
learn in the process more and we will
try to do like that,

When it comes to Gujarat’s iurn,
why do we pot say 1979, 1980-817 I
had a long discussion with the Hon.
Chief Minister of Gujarat in the pre-
sehce of the Prime Minister just re-
cently and we have cleared every
point with him, I had assured him
that I cannot say anything because
the Parliament ig in session. But I
will make my guggestions before the
Parliament. We are at 5 stage when
we can quite say certain things only
-first to lay these pipeline right now
and open that gag field for a small
amount of gas for which there are
useg right now in Gujarat we will be
doing ajustice, for the investment
will be of a very high order, as the
pipe will have to be guch that it will
bring 27 million cu. metre of gag a
day to this gide. If I put fhat type
of pipeline, it will cost a lot. If I
put i~ a huge gmount and it remains
idle for four years what dg I do
about it?

You have talked about certain
things where you are ready to make
use of it. We are already giving gas.
Are we not giving gag for Baroda
town for use. the only town in the
country which ig getting it?

. Somzaone has said you are going to
give 0 Bombay. Maharashtra Gov-
ernmant is asking for it. We have
not decided. But that may be LP.G.
That may mot be Gas even that
may not be whole L.P.G. because the
who'e nation, hag a ghare in it and
80 as Bombay.
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My point is, we are proposing - to
put up two fertiliser plants right now
in Gujarat. That wag the earlier
thinking. 1 have told my Depart-
ment, in view of this new gas find,
let uy have one more plant there. We
have dohe so i consultfation with
the Railwayg because that is the last
straw oy the camelg back. Railways
say that even for the Third Plant, we
will have to give them between Rs. 25
1o 40 crores to strengthen their lines
to move the fertilizer to North West
Area. Gujarat will not be able to
consume it. Whatever Gujarat pro-
duces goeg to the North West. There-
fore, these fertilizer plants—two ear-
lier and one more, in view of the
large gas find, we have said we wil
give Gujarat three plants strengthen
the railway lineg and bring the ferti-
liser plant. but also lay out pipe line
from Gujarat after it hag reached
Gujarat and Gujarat requirements
are met. This we are thinking, loud
thinking, no decision has yey been
taken. But the Ministry currently is
doing exercise on what the hon.
Laxminarayan Pandeya &and some
other members said from Madhya
Pradesh and some hon, membess from
Rajasthan, that if there ig ‘surplus gas
which we can bring, whether we
cap bring it to other areas at a cost,
which will not be prohibitive, which
will be economic? Gas and oil are
natural resources belonging to ‘the
nation. The nation cannot make an
investment in them which will not be
capable of giving a correct return
and which will not be economically
viable. Therefore, it js not a question
of pleasing every State, ay if giving
something to everybody. My hon.
friend, Shri Poojary wag very angry
and said, why should Karnataka not
have something? I am trying my
best to find oil and gas hy the side
of Karnataka ghore. If 1 get j{, oer-
tainly Karnataka will have it. But if
it doeg not have it, I cannot ask for
gag in UP, etc. Certainly we are g0-
ing into the whole basins. I can tell
you what basins we are going into.

Gujarat need not have any fear. As.
far ag I am concerned, I am for &
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‘petro-chemical complex in Gujarat,
I am for a petro-chemical complex in
Maharashtra. I am for a petrc-che-
mical complex in South India at the
appropriate place. I am for one in
Barauni. I am for a petro-chemical
complex somewhere baseq on the
Mathura naphtha when it comes.
(Interruption). Bengal hag already
got a petro-chemical complex  the
day Janata Government came into
being—Bengal was trying for 10
years

AN HON. MEMBER:
pusition now?

SHRI H. N. BAHUGUNA. Ask
your Government what is the position.
They have to finalise it. How do I
Know about it? 1 have givey  the
licence and promised them every
support.  Haldia has one. Bongai-
faon has already one. Certainly it is
o loag way—there is a groun on ihat
vongisting of Planning Commission,
Ministry of Agriculture etc. The
Agricultural Ministry get; very very
upset when we talk of a petro-chemi-
cal complex. They feel as if cotton
will be replaced. Thig couniyy has
plenty of capacity. What ig after all
our coansumption of cloth? If the
duties were removed. man-moce fibre
would be cheaper thay the cotton
cloth. If the turnover is more and
if the excise duty is reduced to 25
Per cent, the poor man would be gble
lo wear more of cloth raade {from
Mman-made fibre. Anyway, I iwill
Iy to sell it ang I will require alp
the support of thig House o persuade
the Planning Commissioa aiid  every-
body else to do it. But I want to put
Up an economic plant, not # small
Plant, of 250,000 Ethylene capacity.
Certainly 1 woulg ask Gujarat Gov-
t'iment's preference, whether they
Yould like to go the Bengal way or
they would let ug do it. The option
's more with them than with me.

ls is my loud thinking. Nobody
shoulq tell me later that the Govern-
Ment wag committed to this. 1 am
séu‘rimg, this is my loud thinking
i ;’ls Is how I am trying to sell the

€a to the Government as a whole. I

What jg the
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hope thig Ministry will succeed In
trying to sell the idey because the
high aromatic content of Bombay
gas. of Assam oil and of Gujarat oil
should not go waste. We must make
the best possibe use of this particu-
lar scarce raw material and {try to
build our entire industrial complex on

that basis.

I must on thig occasion congratulate
all ouy engineers, techniciang and
scientisty who have produced a very
wonderful institution IPCL, the
petro-chemical complex at Baroda It
is one of Asia’y most prestigious sort
of industrieg atd it has been done on
a great deal of sclf-reliance. Process
package cverybody takes. There is
some thinking here a; if everything
can be done by us. At no point of
time will you be able to ¢u every-
thing. In 5 number o! fields, process
packages are taken by everybody.
Whe'a I come to fertiliser, T will show
how China, Russia snd East Germany
have all taken process packages from
others and even got turnkey prcjects
irom otherg i the field of fertiliser.
There jg an unnecessary provocation
in the mindg of some people on that
score. I will come to that later. But
very {rankly, we have tried to be as
just and fair ag possible.

The question of pricing hag been
raised by Prof Mavalankar. In the
whole world, the price; of 0il and oil
products are going up. He is asking
for the imposible when he asks e
to reduce them. Everybody should
thank the starg if the prices are hot
revised further. The current level
of prices cannot be disturbed. So far
&S royally is concerned, that iz g
common question between, Assam and
Gujarat, Thank God, the Bombay
High is far off from Maharashira,
otherwige 1 would have trouble with
them also. The matter hag been seen
time a0ad again at the highest level.
The Prime Minister himself hag can-
didty told Babubhai, the Chief Minis-
ter of Gujarat and the Chief Minister
of Assam, Mr. Barbora, that this just
cannot be done now.. You have to
wait for the period when the award
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1S given some time in '80s. It is only
at that time that Gujurat aud Assam
can raise their claim for higher
‘royalty.

Having made these general ohser-
rationg 1 want to taxe the House in-
to confidence gg to wha. we are doing
rezlly in the fieid of gelf-relivnee or
fircing more oil resources 1 our owa
courtry,  As aguinst 18 structureg in
1977-78 we drilled 26 giructureg in
1974 79. That only sh.wg thut this
Government is vigorow; ahout it. A
fclso propaganda is releaved outside
thay we are not trying 1o do anything
ity the public sector. 1lerc i a casc
where we have done gnd  achieved
reguits. 1 am happy 1o say that buth
the years. 1977-73 and 1978-79 have
not been barren. From the standard
cf the gil-rich countr.es, my finds are
very poor. In the two yvear, we have
Leen able to add to our known re-
serve, by 2 million tonne per vear
of wvil gnd 17 milliog cubic million
metres of gas. What iy the pumber
of structures that we have gone over
both off-shore and on-shore?—13
structureg off-shore znd 13 gtructures
on-shore we have gone over., We
have also pone to North Gujarat and
the Bombay High. We propose 1o go
fay away. We are proposing to take
exploratory work all round. every
possible basin wher2 we feel ihat
tl:ere is oil. According to the pro-
gnostic studies made, the oil is 2/3rd
off-shore and one-~thirg on-shore.
The on-shore areag are Arunachal,
Tripura, Nagaland, Assam  West
Bengal, Orissa. The Mahanadi Basin,
Andhra, Kerala West and East coasts,
West coast of Karnataka, North and
South Tapti plus Narsapur and Pili-
bhit in Uttar Pradesh. There we are
trying to fing oil. We are irying to
deploy more parties both for seismic
survey for exploratory drilling and
for developmental drilling than we
did before.

1 have no time to go into the
whole question one by one. But I
would ¥ke to say that so far ag even
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ONGC is concerned we recruit.
SC and ST people and then specially
traip them glso further because we:
have to lower dowa our standard
while taking and then we go on
training them. Thig is generally true
of the fertiliser sector also. 1 am
willing to give figures. I will write
to every Member of Parliament ag to
how man, agencies we have given to
Scheduled Castes people. But 1 can-
pot give agencieg according to the
choice of the individual. I wag sur-
priseq and shocked when the hon.
Memher, Mr. Dalpat  Singh  Paraste,
said that richer people get it. There
ic a rule in my Ministry that any-
hody who has anythiug to do with the
Ministry 0f Petroleum, Chemicals and
Portiliser ie. suppose. somebody is
having , kerosene dealership, some-
tody is baving a fertiliser dealership.
we will not just give him either LPG
on oil pump. [.have reduced, this
Government hay reduced the quan-
tity of LPG which a man can handle
for a city like Bombay or Calcutta.
Now people come and tell me that
they cannot run it economically.
While they were earlier having 50,000
or 60,000 connections, we have re-
duced it to a maximum of 6,500 con-
nectioas. This ig the standard which
we have fixed. We do not want all
the money to go to the rich people.
In fact, even the State money is being
investeq in it, and some investment
hag got to come from the banks. We
are willing to support people belong-
ing to Scheduled Casteg and Tribes.
We have told them “do not take part-
ners, we will help you to get money
from the banks. the oil companies
will help you to get finance from
bankg under this particular type of
loans”. Ta thig particulay case, for .
example out of 78 places, 28 places
have gone to Scheduled Castes and
Tribes. I cannot do more. I do not
think that is a bad performance. SO
far ag employment jg concerned, we
did something.

So far ae i‘oyalty is concerned, i
have talked about it. I do not Wa&"
to ruh that point, though I.can read
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out how much is going to Gujarat or
JAssamn, We propose to continue that.

Regarding new discoveries und
achievements by ONGC, the new
thiag which they have done and for
which I want to congratulate the
scientisty are the following. The Ins-
titute of Reservoir Studies during
the yeap 1978-79 has identified suit-
able Polymer for pilot flood to en-
hance o0il recovery from Sanand oil
field; new diverting agent for acidi-
sation in Navagam field lo increase
oil well production rate; develop-
ment of effluent disposal for Nava-
sam oil o prevent pollution of irri-
gated land bv oilfield waters and gas
list for Kalol field.

I this large area platg have been
made towards gelf-reliance. Though
we have a large number of consul-
tantg even today, they are only con-
sultants. 1 do not claim all the pri-
vilege for the present position of the
ONGC. Thig is really due to the far-
sighted policy of Shri Jawaharkl
Nehru that we decided, agaiast the
udvice of 5 number of foreign com-
panieg that there is no oil in India,
we decided jn the year 1951-52 that
we should have this type of organi-
sution to find oil in this country, The

_ result ig that from 5 lakh tonnes

- which we were getting in 1950-51, we
haye today reached 11.5 million. So,
il is gouod progress. But in termg of
world achievement, ‘it ig nothing be-
vause our flelds are very gmall, be-
rause our recovery Is very small,

Our geientists and engineerg are
having 1 am happy to say, a degree
of seM-reliance so much go that they
are in peed in other countries. They
are taking exploratory and deve-
lopment work in Iraq on a contract
basis, They have done it in Iran and
they are doing it jn Tanzania. An-
other order has been given by Tan-
“nia. Speaking for myself, I have
¢ little lesg money. I I had more
money, I could have gone round,
Yaking licenceg even from the Arab
World any starting exploration for

VAISAKHA 3, 1901 (SAKA)

Mn of Pet, 362
Chem. & Fert

oil. I am more than sure that India
will have to do it if we want really
to go ahead, because our develop-
meat of technology in the field of
ol exploration and exploitation iz a
very advanced one, which should of
course be made use of and extended
jurther to friendly countries.

Then, as I have already said, we
are doing geo-physical surveys in
ithe gedimentary basing like Cambay
basin, Assam-Arakan basin, Rajasthan
basin, Himalayan foothillsy, Cauvery
basin, Kutch basin, Saurashtra basin,
Pubhab basin, Ganga basin, West

Bengal basin, Mahanadi basin,
Krishna-Godavari basin, Pranhita-
Godavari basin, Palar basin  and

Kerala basin. 1 am ment.oning all
thjg because Memberg were asking
what we have done i, their States.
So, 1 wanated to say how many States
were covered by our efforts. Where-
2y we are trying to find gas in the
Jawalamukhi area, Hon'ble Balbir
Singh Ji will yppreciate that we have
been there for more than 8§ years and
we have gpent more thay Rs. 10
crores there, we have not found com-
mercial gas there, but we are again
trying to reprocess the data which we
have gol so far, be it Jaiselmer, be
it Jwalamukhi, we have not given
them up, we ayre only re-assessing
and re-evaluating the data to tind
wut what type of more locationg tan
be: released and which depths should
we go to. There was an impression
in the mindg of the hon, Members
irom Bengal that we do not go 5000
metre deep and therefore we do not
Aind oil. I promise them .

SHRI B. SHANKARANAND: What
i the criterion for exploration?

SHRI H. N. BAHUGUNA:
gotag to West Coast of Karnataka
also. That jg our test, Our test is,
wherever the gedimentary basins are
Promising from aero-magnetic sur-
veys, siesmic surveys, we find - out
these things first and then we find that
these are the basic structure which are
such and such old, therefore they
might be having a particular type of

I am
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thing. These geological studieg have
to. be done by geo-physicists and
there is mo political recommenda-
tion on this.
it gty faww (wigwgiTT) © W R/
T gzt A A e fam o dw e < by
T A
MR. CHAIRMAN: Order please.
You can ask aM these questions at
the end  No interruptions now.

SHRI H. N. BAHUGUNA: Madam,
so far ag off-shore is concerned, we
have done our best, we have deve-
loped a lot of indigeneous capacity. I
am happy that Mazagon Dock has
started building the platforms, but I
only hope that, the working class
there will appreciate that strikes and
go-slowg will really make us lose the
real time-frame within which we
should do that work. I only hope that
things will be all right there also.

SHRI KRISHNA CHANDRA HAL-
DER: Regarding West Bengal. ...

MFE. CHAIRMAN: The employers
can  appreciate the workers’  de-
mands also.

(Interruptions).

SHRRI H. N. BAHUGUNA: I am
coming to that. 1 will take up drugs
in the end. I have a lot to say on that.
But I do not know if I have time,

MR. CHAIRMAN: Oh yes, you have
got time.

SHRI H. N. BAHUGUNA: Madam,
on fertilizer industry I want to say
two thir,s. Points were raised by
hon'ble Mr Damani and many other
friends saying that capacity is not
being achieved. Shri A, K. Roy is a
very knowledgeable Member of this
House who has been connected with
the Sindri organisation earlier....

"MR. CHAIRMAN: I am glad you
are paying him a compliment,

SHRI H. N. BAHUGUNA:.... who
is an engineer and a very kind engi-
neer, (Interruptions) because if he
used all hig knowledge of engineering
against me. I would be nowh-rel
Therefore, two things have been said,

APRIL 23, 1979

Min of Pel. 364
Chem. & Fert, -
One is that we should be gelf-reliant
and there is enough self-reliance in
the country. Another is, why these
plantg are not working to full rated
capacity? Another one is why is X or
Y plant running to full capacity and
not all the plants? Why is Kalol run-
ning and why are not Numrup, Bara-
uni, Durgapur, Cochin I and II run-
ning to full capacity? Then there has
been some discussion about the com-
petence of this nation,

One hon. Member from this side also
raised this question whether we are
desiroving our competence. One that
I would like to say something, Madam,
about India’s capabilities in the field
of fertilizerg and also say something
about what we have done. Hon'ble
Shri Roy said: ‘“Your plants have not
worked well, the production has not
been move. it should have been more.”
Do I run the plants as the engineers
do on the plants? Have I come in
their way of producing more? Have
1 not sorted out every question in-
cluding wages? Has there been any
trouble excepting in Durgapur and
sometimes in Barauni so far as the
fertilizer plants are concerned? Then,
why has there been this struggle?
Why has it not been done? Not be-
cause the workerg are not there, not
because the gcientists are not there,
but, for that appreciation which the
hon, Member on this side made for
PDIL, really we are paying the price
of self-reliance. When these
plants were put up, we
did not have all the knowledge. They
tried to do more than they could have
done at that point of time. Therefore,
technologically and equipment-wise,
they are giving us trouble, Neverthe-
less, we have been able to increase
the growth rate of nitrogen by 8.5 per
cent and phosphatic fertiliser by 15
per cent, o
17.00 hours.

Shri N. K. Shejawallkar in the
Chair

The public sector produces 54.4 Per
cent of the total capaciay the private
sector 39, per cent and the co-operative
s_evctof_ 6.6 per cent . In theser
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there are dﬂ!ermt types of plants.
There are some plants which are
stabilised there are some
which are not stabilised, and
therefore they have different rates
of capacity. In Category I of stabi-
lised plants, the capacity utilisation
has increased to 83.4 per cent, in
plants not stabilised it is 48 per cent.
Even in old plants it is 57 per cent,
and in new plants it is 38 per cent.
Capacity utilisation in stabilised and
old plants improved in 1978-73, and
the loss of production is due to
many reasons. I would like to take the
House into confidence by telling them
what really happened in these plants
and why they produced less.

Mechanical breakdowng in 1978-79
accounted for 230,000 fonnes of lesser
production of nitrogen compared to
296,000 tonnes in 1976-77. I am com-
paring it with the emergency period.
Power hreakdowns, compured to 1976~
77 of 32,000 tonnes, was 36,000, You
want me to have full capacity, but I
cannot control power supply. Then,
input limitations. Coal accounted for
10,000 tonnes of lesser production in
1976-77 and 30,000 tonnes in 1978-79.
Lack of naphtha due to shortage and
due to the international situation ac-
counted for 22,000 tonnes of lesser
production. In regard to labour, I am
happy to say that ag against 32,000
tonnes in 1977-78, we had a losg of
only 6,000 tonnes, and that is whyl
thank them for their co-operation.
They have been very co-operative.
Therefore the total loss in 1977-78
of 370,000 tonnes was reduced to 360,
000 in 1978-79. So, I can only say
that there hag been an improvement
over 1978-77, though one might say
the rate could have been still better
and certain things could have been
avoided.

There are lotg of things in the
mingdg of hon, Members with regard
i0. FACT, Lots of things have been

33id, that it is. an old plant etc.

That old plaat is doing very
well this yesr, much befter than
it, did i, 187677, but 1 ey assupe Mr.
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A. C, George, the hon, Members from
Kerala and the people ag a whole that
we will not let FACT die out, FACT
and FEDO are jewels in our fertiliser
industrial set-up and we will see if
diversification and other things can
be introduced. We will keep in mind
also the suggestions that have been
made here,

So far ag the discussion about our
going to foreign technology as against
indigenous technology and the talk
about gas-based plants are concerned,
I would not like to say that ¢ o1k
not a single plant beginning wi -
Sindr. and SnaNgds, Rourkela,
Trombay, Baroda, Kota, Kanpur, Dur-
gapur, Cochin, Barauni, Namrup,
Tuticorin, Vizag, Nangal expansion,
Bhatinda and Panipat which was
based on total indigenous capability.
There is not a single plant which is
based on total indigenous capability.
Process packages have been purchased
in each case from outside, All these
plants were given much before the
Janata Government came t0 power.
Process packages were given out and
rightly so. I do not say why? Russia
had to do the same; China had io do
the same; East Germany had to do
the same. There are a number of
plants in these countries which are
greatly self-reliant compared to us in
technology and in science and they
have had to go to these people be-
cause these are specific technologies
which are patented and which have
got to be had from different people.

What we are going to take in for
1850 plants? The Janata Government
is the only Government, the first
Government, which told FPDIL “Flease
erect, construct, on the basis of your
own knowledge 600 tonne ges-baged
fertiliser plant in Namrup.” I. decided
that they shall do it, But what is
their response? They want Haldor
Topsoe on every ground. They cannot
do 600 tonne plant on their own. This
Government did not tell them, “We
want. to . purchase - technolegy from
outside.” Im: fact, I made & number of
scientisls come together: and: to- tell
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those people where they were asking
for more. I cannot say whether they
‘were asking for more. They came
forward, not at the top level; they
talked at all the levels and we had a
meeting with the lower officers also
so that engineers will not say that the
top man betrayed them, They told
us, “We will make our design and our
brocess. But Haldor Topsoe will
have to that it is right and the guran-
tee will be that of Haldor Topsoe.
What is this? Then you better have
Haldor Topsoe. I checked them out
on many grounds. They are not
confident of doing 600 tonne plant by
themselves, I would not have said
this. But there have been g lot of
unnecessary doubts created as it 1350
plants are a conspiracy. The whole
world is going to have 1350 plants.
There is a saving of Res, 60|- per
tonne if the efficiency is al] right. We
are not going to take anything more
than what we have taken for older
plants, be it 900 tonne plant.

So far as this point is concerned,
the FPDIL capabilities were seen by
Dr. Sethna himself and one Mr, Chak-
ravarty. There was the Sethna Com-
mittee which went into it. I have
neither praise nor condemnation for
anybody. Dr. Sethna is one of our
eminent scientists, The Government
of India constituted the Sethna Com-
mittee, the outgoing Government
which believed in self-reliance the
leader of which talis even today, a
great deal, sheds tears, about self-re~
liance. They constituted the Sethna
Committee, not thiy Government go
that Mr, Stephen will not have any
dount about the personnel of thig
Committee, The Sethna Committee
went into the Indian capabilities in
the field of fertiliser industry, techno-
logically wise.

I would like to read out from that
Committee’s report as to what the
Sethna Committee evaiuated angd said:

“If one were to study the leading
foreign engineering companies in
the fertiliser field, it would be found

* APRIL 323, 1979

Min. Of e, 368
Chein. & Fert,

that it js essentially jn process and
systems design and project mana-
gement that they are specialists.
These would cover areas, such as,
design of catalystic reactors, gas
absorption, absorption equipment,
heat exchangers for the fluids met
within the fertiliser field, economic
utilisation of energy, instrumenta-
tion ang controls, etc.

“They have gained experience in
project expertise and designing
systems or sustained operations for
easy and quick repair and mainte-
nance. The systems design also
attempts for maximisation of ener-

gy.”

It goes further and says this. The
Sethna Committee itself observes
that “in the field project manage-
ment and execution, FPDIL’s past
performance related to project cost,
time schedule, and reliability has not
been good . . . "

It is not my judgment. I say, and
I am proud of that, that FPDIL and
FIDO know more about [ertiliser
industry than any Asian country
does. Therefore, what we have de-
cided is this, The details will go
right upto the Cabinet. 1 do not
know what the Cabinet will accept
or reject. But my view is like this.
I will not accept any technology
which cannot be absorbed by us in
toto and which is not a proven tech-
nology. I will not go the Namrup—,
Barauni—, Durgapur—, and Cochin-
way where the proveness of techno-
logy was not even considered when
technology was borrowed. Proven
technology means plant running in
operation on the basis of that tech-
nology. Number two, we will go in
for a technology which permits the
maximum utilisation of indigenous
capabilities of venders. The equip-
ment-purchase will have to be most-
ly like this. Therefore, in order to
make them be a World Bank loan
sort of project, we will have to do
international biddings. So, we ‘have
constituted a Committce with the
Indian wvendors, my Ministry and
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everybody, to help them prepure for
that type of a situation so that cost-
wise and efficiency-wise they are
better, they are chosen, they are
selected. But I have no doubt in my
mind that, in that large degree of
equipment between 900 and 1350,
there will be very little difference.
Even if it is 900 tonne, almost the
same—] am not saying a hundred
per cent—almost the same (ype of
dependence from outside would have
to be there. But if 1 can produce a
little cheaper thing . . .

SHRI A. C. GEORGE (Mukanda-
puram): If this is the philosophy, may
1 know what will happen to Ramagu-
ndam, Talcher and Korba?

SHRI H. N. BAHUGUNNA: Fama-
gundam, Talcher and Korba will run
ag they are running. We are not
<hanging them. We are not changing
that philosophy. In fact, Mr. George
raised the question of feedstock and
he was wanting us to go back to coal.
I do not propose to go back to coal. I
propose to use, for a while, gas and
till that time use these few plants
which are on coal-based feedstock and
work them in such a manner that our
expertise, by the time the gas reserves
are over, will have reached a point
where the coal-based thing can be
done economically. Right now, the
most economic way of producing fer-
tiliser is gas-based plant. Even naph-
tha ig not comparable to that, Nothing
else is comparable to that. Thercfore,
we have decided this. The feedstock
policy has been announced in this
House., Government went into the
whole question. We have said: gas
first then naphtha if there is a disposal
problem inland on coal. But that does
not mean that Madhya Pradesh’s claim
for a gas-based plant or other fertili-
ser plant will be overlooked, We do
not want to overlook. The Railways
will not be able to carry all the load,
whoever be the Railway Minister.
Therefore, we want to take the fer-
tiliser plants to the consuming cent-
res, and to that extent, the hon, Mem~
ber from Rajasthan made a very good
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suggestion that we should see whe-
ther Madhya Pradesh, Uttar Pradesh
and Rajasthan, thege three States,
could have fertiliser planty based on
the feedstock gas after the maximum
has been done in Gujarat because
Gujarat is the closest to the ghore and
after that comes Maharashtra.

Therefore, on the technology ques-

tion. I would like to make it very
clear. When the newspaper people
and 1 confronied the EPDIL people

said this, went against even all rules
with some of those press people who
wrote stories on thig type of techno-
logy affair, Ang I showed them
the whole thing T said. I make
a bold offer. Whatever can be
done bv India shall not be given
anyhbodyelse. Whatever cuannot be
done by India, shall be learn-
ed by India and repetitively nrot
DLe given to anybody. We want to
produce these plants and, thereafter,
io the extent we can, without infring-
ing the patent rights, do things our-
selves. We will do it ourselves.’ That
is a very clear thing.

Now. what are the things that
really can be done? There are certain
things which cannot be done even for
900 tonne plant. For instance, Heat
exchangers in convection section of
primary reformer. I am saying this
for the good use of our eminent
engineer friend, Shri A. K. Roy. This
cannot be done by FPDIL. I am
willing tg be corrected bhecause it is
on record. I am willing to be correc-
ted. He can go through this and I
am willing to discuss the whole thing
with him in my Chamber in the pre-
sence of FPDIL people or in the pre-
sence of Dr. Sethna or any expert he
likes. Then, the other equipments
are s2condary reformer, process gas
boiler, 811 high pressure vessels,
ammonia synthesis converter, high
pressure boiler feed pump ang solu-
tion circulation pump. Now if these:
equipment are going to be done out-
side, what are we going o do? We
cannot produce them here. Here the
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ha;uc engineering for that will be done
bpt it will be a total transfer of know-
ledge and FPDIL will be the recipi-
ents and let FPDIL develop self-con-
fidence. I want to make an appeal to
he engineers of FPDIL here through
this House. FPDIL’s location at Sin-
dri—I am not saying that that is not
a correct decision. I will not say that
as my Bihar friends will get angry
with me. But you cannot have a com-
pany doing business with the whole
world at Sindri as it wil hardly be able
to do it from Sindri. But I am again
repeating that I am not shifting it.
But its businesg representative will sit
here in Delhi contacting the wholg
world. I want him to go round the
world. Somebody said that they are
doing business round the world. Which
world they went to—FPDIL? FPDIL
till now has done no plant outside
the country. I want them to do out-
mude the country also but let them do
first in the country itself. Now there
are 6 or 7 tenderers. I do not know
how many are there. But when the
things come to me, one of my condi-
tions will be the total transfer  of
technology. They will do the basic
thing but the totality of engineering
will be done here. They will have to
fulfi] certain conditions and all these
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cunditiong they have to undertake.
FPDIL, FEDO and everybody—all
these three organizations have got
capubilities and they will grow in a
manner unprecedented and go round
the world and do the job.

So far as the question regarding
techrioiogy importg is concerned, that
15 going to be the supply of an engi-
neering design packet for the primary
reformer, secondary reformer, ammo.
nia syn:hesis converter as per agreed
time schedule. According to this
arrangement, FPDIL, has the option to
use its own basic engineering... I am
sorry this ig about 600 tonne...

SHRI A. C, GEORGE: Why not
ikiere be a division of labour between
these thiee organizations?

SHRI H. N. BAHUGUNA: FEDO
Lias expertise in some branches. We
will use that. But FPDIL is really
lie. maiu  body. But FEDO has
ccrtain expertise in certain branches
an.d we wil] strengthen them further.
They will also help us, What I am
saying iy that what we are going to
take fromn outside—that has also been
imported by even China and USSR~
lhe iotality of technology for their
ammonia and urea planis from the
following international firms:

China Ammonia - frum Tovo Engincering (‘orpnrauon. Japan,
P. Kellog & Co. USA
Urea = Toyo Engineering Corporation, Japan.
Stamicarbon, Holland.
Monteidison/Snam, Taly.
USSR Ammonia — from Toyo Enginecring Corporation, Japan.
P. Kellog & Co., USA,
Urca -~ Toyo Engineering Corpn., Japan.
Stamicarbon, Holland. P
GDR Ammonia — Toyo Engineering Corpn., Jam—on a turnkey basis,
ltaly Ammonia — Topsoe, Denmark, '
My point is that we are going to and develop an industrial culture.
do nothing miore than absorb the That is a rural area. We are still

developed technology through  the
instrument of FPDIL and I want. to
make an appeal to the engineers of
FPTDIL to get over the Sindri culture

having an agrarlan culture and I
appea] to my ‘Bihar friends allo to
Lielp Gs get over that culture and get
mto' an’ mdustrial cultufe where our



373 PG, 1979.80

, cngmeers will be really able to con-
tripute their best. Therefore, I need
not gay anything in so far as that is
concerned.

Neow, T would come to drugs. Many
apprehensions have been expressed.
Now my difficulty is that, on the one
hand, there was a complaint that the
multi-nationals are looting this coun-
try. There the Government is soft to
mulili-nationals. I do not know
where it was found out that we are
soft to .he multi-nationals.

I shali give you two examples of
our approach to multi-nationals. The
multi-nationals made representations
against price reductions. It was said
that we have not made any price
reduction; priceg are going up. This
is the only department where prices
have been  reduced; in fertilisers,
prices have been reduced; in drugs,
prices have been reduced; in pesti-
cides, priceg have been reduced 1n
spite of the fact that the input cost
has gone up. And we stand by it.
We have reduced the prices of drugs.
Even tlie terramycin capsule’s price
which was priced at Rs. 63/- for a
carton of 25 strips each containing
4 capsules was revised to Rs. 51/-, that
is, 19.02 per cent less than it was
before; doxycycline capsule was priced
at Rs. 10.17 per pack of 4 capsules, we
revised to Rs. 8.08; vivocycline capsule
was reduced from Rs, 4.94 to Rs. 4.03
per pack of 2 capsules; the price of
genticyn injection which was priced
at Rs. 21.30 per 1.5 mili-litre ampule
was reduced to Rs. 7.70. What I have
done is that the excise people are
ssked to see that those prices are
printed before they go out of the
medicine producing unit, We have
got the letters from the Drugs Con-
trolier and from the people concerned
that they have seen and checked and
Toungd out that these prices have been

markegd sv that everybody knows what.

the costs are. There are a number of

packages in which we have reduced

the prices—it is a vary large one; who
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have been affected? Mostly the muylti-
nationals have been affected such as
Ffizer, Roche, Burroughs Welcome,
Glaxo, Ciba, Fulford, Parke Davis,
Geoffery Manners These are the
companies who have been affected by
the reduction in prices, They made
representations for the first time in
the life, nol a single representation
was accepted. Every representation
was rejected. They went to courts, in
one case. The court had said some-
thing. We hagd to obey it. We have
treated them like this. About licens-
ing, there wag a great deal of fear
expressed here. Some persons were
afraid that the new investment was
not coming. When the Hatbi Com-
mitiee's recommendations were
received, on the basis of that, Gov-
ernment—the Janata Government—
gave its nna] view on the 29th of
March, 1978. Fears werc also expres-
sed all over the country that doom
is the order of the day. No doom
hag come. Everybody produced more
than what he was producing and more
licences Led been asked and we have
given the licences and Letters of
Intents. In what manner? The total
puvmber of applications from the
foreign companies was 29 which were
with us as on 29th March, 1978. This
was when the policy was announced.
What 4id the multi-nationals do? They
made 17 applications. Out of 17
applications, we gave Letters of Intent
only for three because they are a
high-technclogy area. And we are
convinced that there was something
which needed to be done. So far as
applications received from the Indian
Companies are concerned, 124 applica-
tions were received from the Indian
Companies, thirtynine were pending
as on 29ih March, 1978; 8 more
applicaticns were made therefore,
presently, we have applications
pending with the Government which
are only fifty. Seventyfour had been
dxspoeed of. Fiftyfour Letters of
Intent Jicences have been given and
20 have been rejected because there
was no scope Oor some other reason
bemg there



375 DG, 178-20

[Shri H. N, Bahuguna]
17.24 hrs,
{Mr. Speaker in the Chair].

So far as sales are concerned,
‘whether it will be by th: mult-
nationals or by the Indian Companies,
I do not want to go into that. I am
only saying this that the new Drug
Prices Control Order had come only
after eigut years, 'In 1979 the order
was jssueG—an omnibug order  was
issued—leaving loorholes and leaving
a chance to loot. In 1879 I have
plugged the holes. My fault ig that
I have plugged the hole and if that is
my fault, I plead guilty to the charge.

Now. Sir, I will say a few words
-about tne new drug policy. The 1970
Drug Price Control Order in regard to
the definition of formuiation gave
rise to certain legal problems which
hon’¢le Members know, for examgle,
Protonex. Something became food
today and medicine tomorrow. Now,
we have plugged the Joopholes and
made guch products subject to price
Contrel provided they are made and
sold as madicines. Similarly, in 1970
order prices of only about 100 bulk
drugs were fixeq by Government
whereag We have now to fix the price
-of every bulk drug giving into price
controlled formulation. Further, the
importers of bulk drugs are obliged
to see permission of the government
for fixing the price. Earlier they
could fix the price whereas they can-
not do it now. Earlier all the three
sectors—small scale sector, Indian
sector and the foreign sector were
looting the country. (Interruptions).

I want to tell very frankly that the
-drug producers and nobody else will
be hurt. If there ig any reason tc
believe that there is any possibility
of being hurt we will certainly go
into this. I requested Mr. Chavada
three or four days ago to give me a
note ‘where he feels that the Drug
Price Control Order will hit (he
nation cr the small scale sector or
any sector unreasonably. I will cer-
tainly go into this. Neither I nor my
-officers are infallible but we will not
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leave any loopholes consciously, I will
merely say that for Depson the
medicine required for leprosy  the
price fixation was done on a mark jup
of 330 per cent. ] have said it should
be reduced to the mark up permitted
under DPCO ’1979. 1 hLave also said
that vou cannot have a margin of
more than 40 to 50 per cent in respect
of essential drugs. Then somebody
charged me and Mr, Chavada speak-
ing fealingly said about the avail-
ability of these drugs., He said that
if it 13 ni profitable then it will nol
be nroduced. It is true we have
reduced the margin of 330 per cent
in case of the drug required for a
man suflering from leprosy. That was
the rate during the previous Govern-
meni. We have reduced it now. Is
that our taoult? If it i¢ to be consi-
dered our fault, well, 1 feel puilty
oi the charge. But 1 am npot gong
to change the Drug Price Control
Order in i¢ny manner in which the
poor and the sick will have to pay
through their nose, I will try to make
prices reasonable. Profit will be
there. We will certainly see this, 1f
under our pasic policy postulate there
has to be a net return of ‘X’ per cent,
if it is net forthcoming, then, we will
review tl'e matter, But that will
reciire mn depth study,

SiJRI K S. CHAVDA: I pointed
out that the small scale sector gets
less than 0.3 per cent whereas the
muitmaticnal companies get 15 per
cent post-tax and 45 per cent pre-tax
rate of ‘heir turn-over. That is why
I said that the small scale sector
sheuld o protected.

SHRI H. N, BAHUGUNA: They all
combined together. When Mr. Chavde
read the felegram it was not on
behalf of the small scale people only.
It was on behalf of the multinational
organisation as well. I said, muilti-
nationals, Indian Companies, small-
scale, all combined togethor to- tell
me this. But I am happy Mr. Chavda
is with- me in sdying that multi-
mationsls need further looking into
for reduction of prices. I am happy
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he is making such a suggestion through
oblique. 1 am willing to go into that
also. We will continue to see how
much we can make prices of medi-
cines cheaper, A fear was expressed
by hon. Members saying, how are you
going to have thisg investment, you
promise to make so much of bulk
druz, yua promised to make so much
of forrnuiirtions, from where are they
going to come and so on and so forth.
In that 1egard we are taking a num-
per of steps, T ean assure tiie House
about this. It is true that ihe pro-
ducts of both bulk drugs and formu-
Intioms arc coming owl primarily
thronggh the  public sector and the
Inding gector, When 1 am {alking of
he Indroa sector, T will  say this,
T gl leestly anv one having 41
per cent wrect foreign equily is Indian
sector, v, it will be my endeavour
to sec ihal Indian secior means Indian
sector. We will try to help the Indian
sector raihier than other sector,

SHRI . S. CHAVDA: What about
indirect equity?

SHRI H. N. BAHUGUNA: My friend
Mr. Chavda is raising the question of
indirect cquity. I will not hide it.
The Indusirial Policy Resolution of
the Jan:ta Government is to be seen
in that rontext, 1 have raised the
question with my colleague the Finan-
ce Minister and the Industries Minis-
ter—not the present Finance Minister
but the outgoing Finance Minister dur-
ing that time. I wrote to them letters
saying about indirect equity. They
said. teciinically, it is just not possible.
Therefcre, under FERA, only direct
equity hss to be taken and indirect
equity shuii not be taken. However
I am still  pursuing the matter. I
don’t know what will happen. But
today the position under Industries
Depariment is this that they are
bound by this Industrial Policy Re-
solution which supersedes every other
consideration in any Ministry and
every Ministry. So, I cannot have
my own law and my own sort of
views, whatever they are.
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So far as the Hathi Committee
report is concerned, this has been
implemented by the Government, In
my department, so far as the imple-
mentation of the report is concerned,.
we have gone through the process.
DPCO Drug Price Contro] Order) is
itself a part of that particular recom-
mendation, But I will also tell you
what we have done. The first thing
is this. There are number of cases in
which prices have been reduced in the
year 1978. The total was 383. In the
year 1979 in another 296 cases prices
have Leen reduced. That means, in
zhout 10,600 formulations and basic
meditines  which we have in  this
couniry, we have brought priceg down
iu respect of 383 plus another 296. We
have brought such prices down ang
they are medicineg like Terramycin
capsules, genticin injections, chlrostrap
medicine: ete, in which these multi-
nationals are concerned. There are a
number nf things which involve many
other Ministries. The Company Law
Ministry goes into the question of the:
abelition of sole selling agents. This
is ore sector where sole selling
agencies have been abolished, This will
taken note of by the Bureau of
Industrial Costg and Prices in price
determination. We have also taken
another siep. We have set up the
high-powered technology committea.
They go into the profits of these
multi-nationals. They will be sub-
mitting their report to us. After all
it has bcen only one year after whicn
I am coming before you,

With regard to the Hathi Committee
Report and the new drug formula-
tions, I am very happy to find that
the other side is also talking about
more vigoroug implementation. From
1975 to 1977, this report gathered dust;
I touk it out from the shelf and. this
Government implemented that and
we are centinuously taking steps in
that direction. I can say that the
Hathi Committee recommendations, by
and iarge, are in the process of imple-
mentation. The Industries Develop-
ment and Regulations Act will have-
to be amended, the Drugs Act will
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have to be amended; and I think, six
or seven legislative gteps will have to
be taken by different Ministries before
we can really implement every part
©of that recommendation,

So far as foreign equity is con-
cerned, pure formulators have been
ordered ¢ go to 40 per cent and the
Finance Ministry and the FERA sec-
tion are going into this. ye have
sent them all the detsils and they are
at it and T hope they will do it as
quickly ag the House expects them to
do.

A poinl wag raised about analgin.
It was said that though indigenous
capacity was available, we were yet
importing one hundred tonneg of
analgin. Analgin is produced by
smal] scale sector people; IDPL also
precduces it. If I remember correctly,
about ten small scale people produce
analgin. IDPL reported that there
would be shortage of analgin this
year to the extent of about 135 tonnes.
They ook into account their produc-
tion and the production in the small
scale sector., We consulted the small
scale producers; we sent our Project
Adviser (Drug) to their units. He
went to perhaps three or four units
to find out what more they can do in
this respect. Whatever analgin s
produced by these small scale sector
people, 1 assure them that we wili
take tnai. We have done this as u
sort of safety valve, but I am giving
an open offer to the indigenous pro-
ducers; let the small scale sector
people produce any amount, we will
purchase that, IDPL will purchase
that, But we dy not want to take any
risk.

Some hon. Members mentioned
about the use of alcohol for meeting
the shortage of petrol, A group has
been constituted to study this matter.
We want to really do something like
this.. We want to produce 100 per
<ent pure aleohol ftomi sugarcane, 5o
that these sugarcane growers are also
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helped, they are already in diffical-
ties. This group is an inter-ministerial
group. They are working on tle
techinology, methodology, how it
should be done ang all that. The
aleohio] frr this pu-pose has to be
with 100 per cent purity. . Al 1o be
distilleries that produce alcohol is
only with 98.05 per cent purity, We
have to see as to within what time
we can do it, whether the engine and
other machinery require some modi-
fications. We are trying to borrow
the kiaowledge gzlso. There is  sonte
knov/ledge already available in India.
During Worid War II, the British
Gnvermmen| had done some mixing oi
sleohol with petrol, but the distil-
leries {uen were producing 100 ner
cent pure alcohol, today no distillery
in India dces that. In fact, some
distiller have come to us to find out
whether they can do so. We are
locking into thig matter in consulte-
tion with DGTD, Home  Minisiry,
Agrictlture Ministry etc, and as soon
as the matter iy finalised, we shall
take necestary steps in this regard.
In swn, this is what we have tried
1o do in this Ministry arrears have
been clezred. New horizons  have
opened new finds of oil have Dbeen
there; possgibilities of building self-
sinficiency in the field of technology--
in the field oil, gas ang drugs of ere
there. Y have been told by  szomeé
friends ifrom Hyderabad that an
orgahizaticn is being transferred from
Hyderabad. I am opposed to tdo
much of centralization of anything, 1
will certainly look into that again.

1 was asked whether more  3as
conneclions to  the poorer péopie
would ko given. I think this Houss
iz priviieged, in the sense that hon.
Memburs of this House recommend
thirps concarning only small men,
and reimslly, I respect their recom-
mendations, except when I find that
the thing is not available right then.
Then, I refer it to IOC. But I can sny
this, {i:al to-day, more peons of tihe
Governm.ent of India, more drivers of
the CGiovernment of India, more clerks
of the Government of India—I ~em
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tal¥ing of the poor men in the cily
and tire urban areas, only as an
irstance have got it than they have
ever g.t it before, But I do not want
to sav that we can take it to every
village.

There wasg a  suggestion that it
there is & town in which there are 100
reuple ~tealth11’y taking gas from n
place which is 100 miles away, 1
should cpen a shop there. 100 zus
conn~zliong will not make an eco..o-
mic activity for anybody. It has to

e  at  least 2500, because
wvesiment is there on
the storage capacity and delivery
system.

CHOWDHRY BALBIR SINGH:

What about Hoshiarpur?

SHRI H. N. BAHUGUNA: About
Hoshiarpur, I have already said that
I am with Mr. Balbir Singh.

A gquestion wag asked; “What are
we going to do with the gas?” Gas
will be converted into petro-chemi-
calg aad fertilizers; gas will be con-
verted into LPG; LPG will be distri-
huted to the people. But the distri-
bution will have to be equitable, It
cannot be only in one area. I have
been thinking whether rural areas
can really be given, but the whole
problém ig one of communication, one
of delivery and one of being able
to do it. Right now, the company
feels that it will not be passible; but
so far as diesel ig concerned, I am
happy that the Punjab Goverhment
have taken upon themselves the task
of opening petrol-diese} pumps in the
rural areas. I make the game offer
to every State Government. If we
B0, we go for economic size pumps.
But if the gtate Governments want
to do it inside their mandis, or inside
the place where agriculturists come
fOr all typeg of purposes in the block

eadquarters and if the Stafe Gov-

‘rnments want to run it {hrough
their organizationg or through some
tooperatives they can do it, if they
8ive me the backing in respect of loss
Or profit, because I cannot take that
Tespongibility; amd the Govemment

VAISAKHA 3, 1901 (SAKA)

Min. of Pet., 382
Chem. & Fert.
of India will be linkeg to it. So far
as prices are concerned, I am sche-
duled to meét the hon. Finance Mi-
nister; and the good news wili come
1o the House about petroleum and
petroleum product prices. But I can
assure you that they are hot going to
remain the same. They cannot remain
the game, when the prices of crude
have gone up 100 per cent or 50 per
cent. Product prices have gone up
100 pey cent.

Somebody asked me & question
about some countries. I will not dis-
cuss about what X, Y or Z has done.
1 will again say only one thing, viz.
fhal we expect every country to keep
its promise. We expect people to
honouy their contracts with us, and
1 do hope that they will be honoured.

So far ag the future is concerned,
our search for oil will continue till
we hecome self-sufficient. And with
these words, I seek the cooperation
of this hon House; and I once again
thank all the employees and all the
workerg serving in gifferent organi-
sations connected with this Ministry
—scientists and technocrats—who
have made this Ministry’s work what
it ig to-day.

With these words, I commend the
acceptance of these Demands to the
Fouse.

SHRI A. C. GEORGE: ! made a
specific suggestion; and the Minister
wag kind enough to agree that the
FACT at Alwaye right now jg not
viable. And naturally, the diversifi-
cation of its products will have to
take place. I requested him that the
pending proposals regarding Capro-
Lactum ang Methano]l may be consi-
dered, He has not given an answer.
Otherwise, that unit will not survive.

SHRI H. N. BAHUGUNA: It is not
possible to name all the things, what
will be done. I said that diversifi-
cation of FACT wag on hand and. we
skall see that the organisation does
not die out.

SHRI K, T. KOSALRAM (Tiru-
chendur): You are importing resin
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from outside the couhtry but at the
same time for thé past two years one
unit, PRC Arumuganeri hag been
enmpletely closed. What are you go-
ing to do with that? Are you going
to introduce rationing for diesel snd
Kerosene? Diesel searcity is so i ch.

SHRI H. N, BAHUGUNA: 1 wil
tatk about Tamilnadu. When I was
talking about kerosene he wag not
here, when I started my speech.
Tumilnadu cannot expect me to give
them more than what we really ean
uive, what we haye in the mnational
kitty, what hag been the share of
Tamilnadu. We gave them jn 1977-
‘8. high-speed diesel oil 588,047
tonnes.  For 1978-79 e gave them
643,632 tonnes; that is more than
what we gave them in 1977-78

SHRI K. T. KOSALRAM: Then
how this scarcity comes?

SHRI H. N. BAHUGUNA: It is
nut my business; I have already said
about this; on kerosenc il and diesel
{ have written {0 every Chief Minis-
ter. pDistribution ig the total busi-
nesg of the state governments: T ran-
not run the gtate goveruments

PROF. P, G. MAVALANKAR: 1
am gratefu} to the esteemed Minister
for correcting my mistakes; I stand
corrected. About cooking gag I re-
quested him to find out why in a
place like Baroda where gas is avail-
able, simply because of problems of
transportation, due cost not being
‘given to the trucks to transport it
from Baroda to Ahmedabad and
other places, why it has not been
done?

SHRI H. N, BAHUGUNA: Baroda

has two systems, LPG 3nd gas sup-
plied by the pipeline. LPG must be
causing concerp in Ahmedabad. So
fay ag LPG for Ahmedabad is con-
cerned, if T am correct, it is true the
transporterg have been calsing prob-
lems. They first tendered for a rate
and then they start pressurising 10C.
If I were to succumb to their pres-
sure every time, it would be difficult,
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They make a tender; jt is a contrac~
tual agreement between them gnd
the IOC. What did the Maharashtra
Government do? When they threa-
tened, in a similay type of gituation,
the Maharashtra government said;
we will issue an ordinance and take
over your transport system. The
stale gnvernment in such caseg should
come to our rescue. Having agreed
to transport at a particular rate on a
particular date, they cannot ask me
to revise it every three months.
Whenever it comes we certainly try
10 sce that the reasonable thing is
done. T made a declaration: I said,
will revise your rateg with effect from
4 datle, previoug date, but do not go
ou strike, A number of them went
on strike, Kerala handled it effi-
ciently; Maharashtra hnandled it effi-
ciently, 1 hope Guijarat also handled
that situation well.

SHRI A. K. ROY: With regard to
FPDIL 1 have two questions: ~ one,
the absence of the managing director
1o give leadership, and the second:
reduce the capacity of the super
fertiliser plant {from 1350 to 900 and
give gt least some of it to Indian
engineers,

SHRI H, N, BAHUGUNA: 1 am
obliged to the hon. Member for his
two questions; whep, he stood up 1
thought he would put many, more
questions. He is quite right when he
says that I had not answered the
question about the managing direc-
tor. I do not want to complain but
the gystem really needs some change.
We select, our things through the
Public Services Enterprise ~ Board;
that goes to the ministry, the minis-
try processes it and it goes to the
appointmentg committee of the Cabi-
net; all that ig taking time; I am
ashamed of the delay, ¥ that parti-
cular thing and do accept failure on
that; I will not try to hide this, if
we have not peen able to do it for
many reasons.

So fay ag 're_ducing the gize jg con-
cerned, Namrup is a challenge to
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FPDIL 600 tonnes. I assure you
even in 1350 FPDIL will have a lion's.
share and total transfer of techno-
logy to them. Let them rush up 900
to 1350, put through the game Com-
mission but their main trial i at
Namrup III, 600 tonne plant. )
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SHRI KRISHNA CHANDRA HAL-
DER: I thank the Minister for tak-
mg over Bengal Chemicals and
Bengal Immunity. I want to know
whether he hag any proposal for
nationalising them,

SHRI H. N, BAHUGUNA: They
will be nationalised.
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MR. SPEAKER: Before I put the
cut motiong moved to the Demands
for Grantg under the control of the
Ministry of Petroleum, Chemicals
and Fertilizers to the vote of the
House, I would like to know if any
member wantg to withdraw hig cut
motions.

Shri Kosalram—cut mofion. Nos.

1to 4 8 gnd 8. Are you withdraw-
ing? .

SHRI K. T. KOSALRAM: He has
not answered my question,

MR. SPEAKER: I am asking you
whether you are withdrawing your
cut motions, ‘

SHRI K. T. KOSALRAM: I am
withdrawing them.
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MR. SPEAKER: Hag he the per-
mission of the House to withdraw
hig' cut motions?

SOME HON. MEMBERS: Yes,

Cut motiong Nos. 1 to 4, 8 and 9
were, by leave, withdrawn,

MR. SPEAKER: Shri A. K. Roy—
cut motiong Nos. 18 to 21, 68 to 71
and 73 to 80. Are you withdrawing
your cut motions?

SHR]I A. X. ROY: Yes.

' MR, SPEAKER: Has he the per-
mission of the House {o withdraw his
cut motions?

SOME HON. MEMBERS: Yes.

Cut motions Nos. 16 to 21, 68 to 71
and 73 to 80 were, by leave, with-
drawn,

MR. SPEAKER: 1 will now take
up Cut Motion Nos, 22 to 49 and 62
% 87 by Shri R. P, Das, Since he is
not present, I will put them to the
vote of the House.

Cut motions Nos. 22 to 49 and 62 to
67 were put and negatived,
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MR. SPEAKER: I will now take

up Cut motion Nos. 50 to 61 by Shri

Mukunda Mandal. Since he is not

present, 1 will put them to the vote

of the House.

Cut motions Nos. 50 to 61 were put

and negatived. ..

MR. SPEAKER: I will now put
the Demands for Grantg to the vote
of the House. The question is:

“That the respective sumg hot
exceeding the amounts on Revenue
Account and Capital Account
shown in the fourth column of the
Order Paper be granted to the
President out of the Consolidated
Fund of India to complete the sims
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
3ist day of March 1980, in respect
of the heads of demands entered
in the second column thereof against
Demand Nos. 69 to 71 relating to
the Ministry of Petroleum, Chemi-
cals and Fertilizers.”

The motion was adopted.

Demands for Grants 1979-80 in respect of ALJ;;zfér_y of Petroleum, Chemicals and Fertilizers vgted by
abha

No. of Name of Demand Amount of Demand for Grant Amount of Demand for Grant
Demand on account voted by the voted by the House
House on 16-3-1979
t 2 3 4
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.
MINISTRY OF PETROLEUM,
CHEMICALS AND FERTI-
LIZERS
69. Ministry of Petroleum, Che-
micals and Fertilizers 18,89,000 94,42,000 e
70, Petroleurn and Petro-Chemi-
cals Industries 23,61,54,000 16,68,56,000 118,07,67,000 B3,42,81,000
9t. Chemicals and Fertilizers '
: Industries 43,82,32,000  56,38,60,000 244,11,59,000 281,92,99,000
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1156 hrs.

**DEMANDS FOR GRANTS,
1979—80—Contd,

MINISTRIES OF COMMUNICATIONS,
EDUCATION AND SoCIAL WELFARE, FI-
NANCE ETC. ETC,

MR, SPEAKER: 1 have a slight
problem. The guillotine can be only
at 6 p.m. unless the House permitg it
earlier.

SHRI B. SHANKAR ANAND (Chik-
kodi): Sir, I have a point of order.

MR. SPEAKER: 1 will allow the
point of order upto 6 p.m.

SHR!I B. SHANKARANAND: My
point of order ig wot about your
guillotining the Demands. My point
of order is under Chapter XIX’ rules
206 and 208, dealing with the De-
mandg for Grants of each Ministry.
Today you are going to guillotine the
Demaadg relating to the Ministrieg of
Communications,  Education and
Social Welfare, Finance, Health and
Family Welfare, Information and
Broadcasting, Labour, Law, Justice
and Company Affairs . . .

PROF. P, G. MAVALANKAR: This
is ot the first time it is happening.

SHRI B. SHANKARANAND: Let
him hear me fully before he makes
any commeénts, There are the Minis-
tries of Shipping and Transport,
Steel and Mines, Supply and Rehabi-
litation and so many others. But out
of these Ministries I do mot find many
of the Ministerg present. They should
remain present in the House, I do not
know whether thig is the respect
they are showing to the House, If
the Ministers think that they can
take thig House for granted and even
in their absence we will grant their
demands, I think thig ig unfair. I
find today that the Minister of Health
and Family Welfare is not present
here; so also the Minister of Infor-
mation and Broadcasting ~ and the
Minister of Shipping and Transport.

Wel. Finance etc.
MR. SPEAKER: You are right; they
should have been present. But it is
not a point of order. I cannot allow
it.

SHR[ B. SHANKARANAND; Please
listen to me. I will take only a
minute,

MR. SPEAKER: It is not a point of
order.” It is a point of courtesy;
nothing else.

SHRI B. SHANKARANAND: Even
though those Demands are not taken
up, they are required to be present
hers during the debate; especially
when the Demands are guillotined
today, they should remain present
here. They cannot take it for granted

18.00 hrs.

that their Demandg will be passed.
We have to set up standards,

MR. SPEAKER: The question is:

“That the respective sumg not
exceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fund of
India to complete the sums necessary
to defray the charges that will come
in course of payment during the
year ending the 31st day of March,
1960, in respect of the heads of
demands entered in the second
column thereof against:

(1) Demands Nos. 14 to 18 relat-
ing to the Ministry of Communi-
cations;

() Demandg Nos. 25 to 27 relat-
ing to the Ministry of Education
and Social Welfare;

(3) Demands Nos. 32 {o 43 relat-
ing to the Ministry of Finance;

(4) Demands Nos, 44 to 46 relat-
ing to the Ministry of Health and
Family Welfare;

(5) Demands Nos, 62 to 64 relat-
to the Ministry of Information
and Broadcasting; '

**Moved with the recommendationof the President,
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(8) Demands Nos. 85 and 66
relating to the Ministry of Labour;

(7) Demands Nos. 67 and 68
relating to the Ministry of Law,
Justice and Company Affairs,

(8) Demands Nos. 75 to 78 relat-
ing to the Ministry of Shipping
and Transport; .

(8) Demands Nos. 79 to 81 relat-
ing to the Ministry of Steel and
Mines;

(10) Demandg Nos. 82 to 84
telating to the Ministry of Supply
and Rehabilitation;

(11) Demands Nos. 85 to 88
relating to the Ministry of Tour-
ism ang Civil Aviation;

(12) Demands Nos. 89 to 98
1elafing to the Ministry of Works
ang Housing;

(13) Demands Nos. 94 to 96
relating to  the Department of
Atomic Energy;

Min, of Communications VAISAKHA 3, 1001 (SAKA) Ed. & Soclal 392
APRIL 23, 1979

Min. Jf. Pe.
(14) Demands Nos. 97 and 98
relating to the Department of
Culture;

(15) Demand No. 99 relating to
the Department of Electronics;

(16) Demandg Nos. 100 to 102
relating to the Department of
Science and Technology;

(i7) Demand No, 103 relating
to the Department of Space;

(18) Demand No. 104 relating
to Lok Sabha;

(19) Demand No. 105 relating
ip Rajya Sabha;

(20) Demand No. 106 relating
10 the Department of Parliamen-
tary Affairs; and

(2i) Demand No. 107 relating
to the Secretariat of the Vice~
President.”

The moation was adopted.

Domands for Grants, 1679-Bo, in resbect of the Ministries of Communications, Education and Social
Welfare, Finance etc., elc., voted by Lok Sabha

Amount of Demand for Grant  Amount of Demand for Grant

No. of Name of Demand
votcd by the House

Demand on account voted by the
House on 16-3-1979

1 2 3 4

e e i W G o S P s G . i e s M g R

- —————. v -

Revenue Capital Revenue Capital

Rs. Rs. Rs. Rs.
MINISTRY OF COMMUNICA-
TIONS

14. Ministry of Communications 41,28,000  2,19,67,000 2,06,42,000 10,98,33,000

15. Overseas Communications
" Service . ) . 2,23,43,000 1,67,80,000 11,17,19,000 8,39,02,000

16. Posts ad Telegraphs—Work-
ing Expenses .

17. Pests and Telegraphs—Divi-
derid to General Revenues,
Appropriations 16 Reserve
Funds and Repayment of
Loans from General Revenues  43,09,63,000

116,83,28,000 584,16,42,000 .

215,48,15,000 .

s st a8 S



393 Min_ of Communications VAISAKHA 3, 1801 (SAKA) KG. & Socuai 394
Wel. Finance etc.

- —— e —

1 2 . _ 3 _ 4

—— i ——— e e e R e mm e e e e

18. Capital Qutlay on Posts and
Telegraphs . . . . 67,41,04,000 . 336,55,13,000

MINISTRY OF EDJUCATION
AND SOCIAL WELFARE

25. Department of Education | f31.82,000 . 1,59,07,000 .
26, Bducation ... pmRGeoo 14:B6.p00 1846627000 14,290,000
27, Department of Social Welfare  10.16,03,000 .- 43,75,12,000

Mi{NISTRY OF FINANCE

42. Ministry of Finance . 5:84,05,000 22,50,000  20.20,24,000 1,12,50,01 0
93. Customs . . . 6,44,70,000 85,00,000  32,23,54,000  4,25,00,(¢ 0
44 Union Exeise Daties . $,19,90,000 .. 40,99,47,000 .
15. Taxes on Income, Estate Duaty,

Wealth Tax and Gift Tax #,49,20,000 - 42,46,02,000 ..
36, Stamps . . . 4,10,39,000 18,67,000  15,51,94,000 *93,38,cc0
37. Audit . . . . 10,86,67.000 o 54,33,33,000 .
48, Currency, Coinage and Mint  6,79,12,000  3,88,71,000  33,95,61,000  10,48,57,000
39. Pensions . . . 6,91,67,000 . 34,58,33,000 .
10, Opium and Alkaloid Factories  32,64,46,000 16,57,000  9,42,99,000 [ 82,f8,cco

11. Transfers to State Govern-
ments, . . . . 176,31.53,000 .. 536,92,27,000 .

42. Other Expenditure of  the
Ministry of Finance . 28,34,94,000  59,39,53,000 141,74,67,0c0 296,57,61,cc0

43. Loans to Government Ser-
vants, etc. . e . .- 14,59,67,000 - 60,98,33,000

MINISTRY OF HEALTH AND
FAMILY WELFARE

44. Ministry of Health and Fa-
mily Welfare | . . 16,76 000 .- 81,77.000 .

45. Medical and Public Health ,  35,09,05,000 11,88,17,000 175,45,28,000 59,40,86,000
#6. Family Welfare , , .,  21,25,55,000 17,000 106,27,77,000 83,000
MINISTRY OF INFORMATION

AND BROADCASTING

Gz, Ministry of Information and -
Broadcasting . . . 14,32,000 . '71,59,000 .
s, In!‘ormatioa and Publicity , 3,43,96,000 . 32,904,000 17,19,77,000 1,64,72,c00

. Broadcasting ., ., . 15314000  3,49,25,000 57,656,000  17,46,26,000

——— S . ~a it —
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1 2 . 9 . 4

MINISTRY OF LABOUR
65. Ministry of Labour . 14,1%,000 . 70,83,000 .
66. Labour and Employment .  13,09,26,000 6,13,000 09,96,32,000 30,062,000

MINISTRY OF LAW, JUSTICE
ARD COMPANY AFFAIRS

67. Ministry of Law, Justice and
Company Affairs . 2,13,02,000 17,000  10,65,10,000 83,000

63. Alninistration of Justice 6,55,000 . 42,72,000 .

MINISTRY OF SHIPPING
AND TRANSPORT

75. Ministry of Sh:ppmg and

Transport . 52,22,000 .. 2,61,50,000

76. Roads ., . . 19,77.32,000 B,5504000  gB8650.000  €o5050.000

77. Ports, nghthouses and Ship-
ping . . . < 10,92,57,000  38,19,78,po0  54,02,82,000 190,48,02,000

78. Road and Inland Water
Transport . . . 23,33,000 2,79,13,000 1,16,67,000  13,65,62,000

MINISTRY OF STEEL AND
MINES

79. Department of Steel . 2,49,59,000  58,06,82,000  12,47,43,000  200,34,07,1 C¢
8o, Department of Mines . 6,50,000 . 92,50,000 -
81. Mines and Minerals . 8,62,01,000  11,20,49,000  43,10,05,000  56,47,44,000
MINISTRY OF SUPPLY
AND REHABILITATION
82. Department of Supply . . 380,000 .. 18,098,000 ..
83. Supplies and Disposals . 1,24,78,000 .. 6,23,92,000 -

8¢. D:partmant of Rehabilitation  4,15,33,000  2,12,32,000  20,66,67,000  10,61,58,0n0

. MINISTRY OF TOURISM
AND CIVIL AVIATION

85. Ministry of Tourism and
Civil Aviation . . 9,12,000 .o 45,50,000 .

3,85,11,000 49,41,000  16,75,57,000  2,47,07,00
4,58,13,000 68761000 22,00,62,000 g94,38,02,000

B6. Meteorology . .

87. Aviation .
88. Tourista " . . 8"" 18,000 1,74,35,000 4,20,93,000 8,’[},?6;“0“

MINISTRY OF WORKS :

*  AND HOUSING

89. Mmutry of Works and Hous- .

ing . . 21,10,000 - 1,05,40,000 o
g9, Public Works , . . 157318000  4,83,82,000 78,65,91,000  24,19,07,000
or, Water Supply and Sewerage  13,69,50,000 - 68,47,50,000 ..
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397 . ,
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1 2 3 4 5
92. Housing and Urban Develop-
ment , . . . . 6,29,32,000 9,15,92,000  13,46,58,000  45,79,59,000
93. Stationzcy and Printing R 6,86,08,000 e 34,30,37,000 ..
D iPARTMENT OF ATOMIC
ENERGY
a4. Department of Atomic Energy ! 9,01,000 45,04,000
95. Atomic Energy Research, De-
velopment and Industrial
Projects . . . 15,46,82,000 12,60,76,000 77,34,09,000  63,03,79,000
99. Nuclear Power Schemes | 19,12,54,000 0,41,23,000  44,92,67,000  47,06,13,000
DEPARTMENT OF CUL-
TURE
08. Department of Culture . 1,98,54.000 9,92,67,000
a8. Archaeology . . . 1,16,08,000 £.£0,40,000
DEPARTMENT OF ELEC-
TRONICS
19. Department of Electronics 2,00,48,000 1,10,68,000  10,02,42,000 5,53:42,00b
DEPARTMENT OF SCIENCE
AND TECHNOLOGY
00. Department of Science and
Technology . . . 5,45,29,000 18,33,000  27,26,43,c00 91,67,000
o1, Survey of India, . . 3,67,50,000 . 18,37,50,000 ..
102, Grants to Council of Scienti.
fic and Industrial Research 8,52,68,000 . 42,63,39,000 .s
DEPARTMENT OF SPACE
103. Department of Space . 6,90,95,000 5:44,04,000  34,54,72,000  27,20,20,000
PARLIAMENT, DEPART-
MENT OF PARLIAMEN-
TARY AFFAIRS AND
SECRETARIAT OF THE
VICGE.PRESIDENT.
04, Lok Sabha . . . 94,60,000 4,52,62,000 .
105. Rajya Sabha . . 35,23,000 1,76,14,000 .
5, Department of Parliaméntary
Affairs . . . 4,19,000 . 20,92,000 .
197, Secretariat of the Vice-Pre-
i 4,65,000

sident . . 93,000
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18.02 hrs.

APPROPRIATION (NO. 3) BILL*
1979,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): I beg to move
for leave to introduce a Bill to autho-
rise payment ang appropriation of
certain sums from and out of the Con-
solidated Fund of India for the ser-
vices of the financial year 1979-80.

MR, SPEAKER: The question is:

‘“That leave be granted to intro-
duce a Bill to authorise payment
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and appropriation of certain sums
from and out of the Consolidated
‘Fund of India for the serviges of
the financial year 1979-80.” -

The motion was addpted.

SHRI SATISH AGARWAL: 1 intro-
duce** the Bill.

18.03 hrs.

The Lok Sabha then gdjourned till
Eleven of the Clock on Tuesday the
April 24, 1979/Vaisakhg 4. 1901

(Saka).

*Published in Gazette of India Ex-traordinary, Part-1, Sectidn 2 dated

23-4-79,

. **Introduced with the recommenda-tion of the President.





